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LOK SABHA
Wednesday, December 13, 1967/ Agrahayana
22, 1889 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Visit BY FOREIGN PRO-CHINESE LEADERS
T0 CALCUTTA
*631. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased

to state :

(a) whether it is a fact that sometime
back three top extremist pro-Chinese com-
munist leaders of Burma, Nepal and Ceylon
along with an official of the Chinese Em-
bassy, visited Calcutta and held a secret
meeting with their ideological confrers in
West Bengal ;

(b) if so, the broad outline of this meeting ;

(c) whether Government have becen able
to establish the identity of the Indians
participating in the above meeting ; and
(d) if so, their names ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Go-
vernment have no such information.

(b) to (d). Do not arise.

SHRI HEM BARUA : In view of the
fact that the Chinese Embassy in New
Delhi, aided by the Peking Radio Broad-
casts, has become a hot-bed of propaganda
against India and its activities amount to
subversion of Indian democracy and Indian
sovereignty, may I know whether (a)
Government propose to disrupt the diplo-
matic relations with China and (b) govern-
ment propose to restrict the movement of
the Chinese diplomatic personnel all over the
country ?

SHRI VIDYA CHARAN SHUKILA :
As far as breaking up of diplomatic rela-
tions is concerned, the position has been
made clear by the government several
times in this hon. House. As far as the
question of placing restrictions on Chinese
diplomats is concerned, the hon. House
knows that recently, in September 1967,

some restrictions have been placed on the
Chinese Embassy here. The first restriction
is regarding invitations which are issued
by the Chinese Embassy and its personnel
to persons other than the diplomats accre-
dited to the Government of India. The
second restriction that has been imposed is
regarding invitations sent to various invitees
of India ; the list of invitees has to be cleared
in advance. The third restriction is about
non-China based employees of the Chinese
Embassy. All these restrictions have been
placed on them.

SHRI HEM BARUA : Before I ask
the second question may I submit that
about disruption of diplomatic relations
with China the only argument that we have
given on the floor of the House was that
our diplomatic mission in Peking serves
as a window. But we must not forget
the fact that the diplomatic mission that
China has in India serves as a gateway
for China for infiltration of all sorts of
ideas. Now, coming to the second ques-
tion, is it not a fact that before the so-
called revolution in Naxalbari took a
bloody turn, the Third Secretary of the
Chinese Embassy in India visited Siliguri
and met Shri Kanu Sanyal, one of the extre-
mist leaders of the so-called Naxalbari
revolution ? 1Is it also not a fact that the
First Secretary of the Chinese {Embassy in
Nepal came down to the Indo-Nepal frontier
and stayed there for three days in order to
give inspiration to the Naxalbari revolu-
tion ? What have you done in connection
with all these things ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): The hon.
Member’s question consists of two parts.
1 would answer the latter part first. It is
not true that the Chinese Embassy First
Secretary and the Third Secretary went to
Siliguri or Nepal border.

SHRI HEM BARUA : Sir, he has not
understood my question.
MR. SPEAKER: He has not even

opened his mouth and the hon. Member
saysthat he hasnot understood the question,
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SHRI HEM BARUA : He has opened
his mouth in the wrong way.

SHRI Y. B. CHAVAN : Whenever we
open our mouth and say something which
does not suit them they say that we open
our mouth in the wrong way. Now,
let me answer his question. The First
Secretary and the Third Secretary of the
Chinese Embassy went to Calcutta in the
month of May, about which I had given
information on the floor of the House when
we were debating the Demands of the Home
Ministry. Itis true that at that time they
did contact some workers and some leaders
of the Communist Party (Marxists). That is
confirmed information. About the ques-
tion on any other movements in the border
areas, it is not true according to our infor-
mation. He said that the Chinese mission
here is proving to be a gateway for ideas. [
think that is true for the whole world, and
the ideas will have to be fought on the level
of ideas.

MR. SPEAKER : Shri Panigrahi.

SHRI HEM BARUA : Sir, may I
submit that he has misunderstood my ques-
tion, especially the second part ?

MR. SPEAKER : I have called Shri
Panigrahi.

SHRI CHINTAMANI PANIGRAHI :
Does the Government propose to thrive
merely on anti-Chinese sentiments as the
hon. Member has just now suggested and
as China is always thriving on anti-Indian
sentiments ?

SHRI Y. B. CHAVAN : I do not think
we have at any time, even during the hosti-
lities with the Chinese, taken any anti-
Chinese people attitude as such.

SHRI S. K. TAPURIAH : This Govern-
ment is to be charged for treating the ex-
tremist anti-nationalists with gloved hands.
The extremists have been using the time
that they are allowing to build up a strong
underground set-up for an arme drevolution;
they already have a cadre of 15,000 people.
As the hon. Minister also knows, recently
pamphlets were seized giving details and
technical know-how if I may use the word,
of how to blow up bridges and trains.
In view of all these anti-nationalist activities
being carried on specially in West-Bengal
we know the relations and the contact cer-
tain political parties have with these ex-
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tremists—may I know from the Minister
whether the Government will ban the CPI
(Marxist) ?

SHRI Y. B. CHAVAN : Let me answer
the question in a very straight way. There
are no proposals at present for banning the
Communist Party.

oft oy T Filg ol N &R
1 FE S g ?

SHRI Y. B. CHAVAN : But certainly
the emergence of an extreme left in the Left
Party itself since Naxalbari is a significant
factor of which we have taken a serious
note,

SHRI SWELL : This demand for se-
vering diplomatic relationship with one
country or another has been off and on made
in this House ; in this case it is the ques-
tion of China. May I know from the Go-
vernment whether they have any criteria
by which diplomatic relationship with a
country should be cut off ?

SHRI Y. B. CHAVAN : 1 think, there
are certainly some standards and those
standards arc formulated, examined and
implemented by the External Affairs Minis-
try. If you want further information on
this subject, better address a question to
that ministry. :

SHRI D. C. SHARMA : The Chinesc
Embassy is working in close collaboration
with the Pakistan High Commission in
Delhi and therc are too many frequent
goings-on and comings-back between the
two diplomatic missions. May 1 know if
the Government has any idea of what plots
are being hatched by the Chinese and the
Pakistan High Commissioner so far as the
disruption of Indian unity and Indian life
is concerncd ?

SHRI Y. B. CHAVAN : 1 think, it will
be very difficult for me to answer any ques-
tion about diplomatic missions of foreign
countries ; but I can only say that as far as
this ministry is concerned. .(Interruption)

SHRI HEM BARUA: You should
know. Although Shri Morarji Desai is
the Deputy Prime Minister of India, you
are known to be the second man in the
Cabinet,
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MR. SPEAKER : Please allow others
also to ask a question and get the answer.

SHRI Y. B. CHAVAN : I know what I
am and you know what I am. It is not
that we are discussing in the present ques-
tion. I was only saying that as far as the
responsibility and the functions of this
Ministry are concerncd, we are very wide
awake as to what is likely to happen and

what will happen about the national security .

ft vy fawd : wemw wRET, 90
oF -y g a1 fF g
aéf (wfeee) w1 gfady st
¥ gw 2 aradi | WA wEmw e A
ST o1 I 7 A v O ¥ o 0w
w1 oo #< faar o § e #) A
A T Fgr war & 9 v forx e
AT 9T, AEEAT OUET & KA FT AL
forar mar 1 i WY oft 7 ey fr Y
FATATE &1 uF afeq agi 9 mEr a1 §R
Frgfaee qrEf wifeeee F §@ 939l &
q IW AT AETHG g | wT e
HEET 99 & A9 aanad | § 6 ar
T fF ag TS T F e §
TEFWRAAH T Y E? & =rgan
g & =* qwr g

SHRI Y. B. CHAVAN : I do not think
I can go into details of this. Certainly,
as this is a developing situation, we have to
watch things very carefully. I cannot give
out the dectails or the names. As I said,
even the emergence of the extreme left in
the Communist Party (M) itself is a de-

veloping thing. Possibly, the hon. Member
can have a little talk with the other side.

oft wy forerd : 7, F SR STEETh
T g
SHR1 JYOTIRMOY BASU :
welcome.

SHRI Y. B. CHAVAN : I am glad he is
welcoming that discussion. 1 can certainly
converse with you as long as I can. My
only point is that even the emergence of the
extreme left in the Communist Party (M)
itself is a developing thing. We do not
know exactly who is half-way there or half-
way this side. This will have to be care-

He is
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fully watched. I do not want to disclose
any details at this stage.

oft 7y formd: W W AW A
woER g @ 2w T e
0 ¥ & @A a aar ffad fe wg-
freafmed e s @ damiar
FrwaTd g9 § ¥ {1

SHRI Y. B. CHAVAN : Certainly,
I may tell him that when those Secretaries
went there, it is clear that distinction between
the Naxalbari group and the other group
was yet indistinct. That is why I have
made a general statement that they met the
members of the Communist Party (M).

oft Ay fomd: AT mo @ AT
o & &

SHRI R. BARUA : The hon. Minister
has said that the emergence of the extreme
left group is a new development and yet
it is very difficult to distinguish from the
other. May I know, although we are hearing
so much against the Communist Party (M)
to be banned, how many other parties are
yet keeping company with the Communist
(Marxist) Party on the one hand and, on
the other hand, telling on the floor of the
House that there should be cessation of
connections with the Communist (Marxist)
Party ?

MR. SPEAKER :
Shastri.

AN. HON. MEMBER : Let the Home
Minister reply to that question.

SHRI Y. B. CHAVAN : His question
was an answer in itself. That is why I did
not answer.

ft sreTefic wrelt . R Ty faor
g = s et & forw o A i
Y, 3§ ' gfec & @R gu(ww v &
s foram § fie i Wik 9@ & adw
faReft damel #1 3@ @w & <) &
wrr wrgaT § fe oo R & e
¥ TY €@ WO H7 9o oy § fw g 9
g AR T T A9 W7 G .
™ T ¥ A T § fie ag dww
T AR A R A, T

Shri Prakash Vir



6433 Oral Answers

# T & &7 oy wzamst w7 o qar
s y?

SHRI Y. B. CHAVAN : I can only tell
him..

SHRI S. M. BANERJEE :
point of order.

MR. SPEAKER : No point of order
during the Question Hour. Will you kindly
sit down ?

SHRI S. M. BANERJEE :
sion on this. Kindly hear me.

MR. SPEAKER : Once I hear you, I
will have to hear so many other people.
You can put a question but no point of
order.

SHRI S. M. BANERJEE: I am not
putting a question. Mr. Parkash Vir
Shastri has mentioned a particular letter
... .(Interruption)

MR. SPEAKER : I have not allowed
him ; he is having his own way. Every
Member has the right to put a question.
His question may not be to your liking.
How can I help it ?

SHRI S. M. BANERJEE: Suppose
a question is put on the basis of informa-
tion which is proved to be wrong..

I rise on a

A submis-

MR. SPEAKER : I am not interested in
that. Anybody may put a question and
some others may object to that. After
all, it is not as though all true things arc
being spoken—the type of allegations and all
these kinds of things that are being said here.

SHRI S. M. BANERIJEE : You may
give mc a chance to put a question.
MR. SPEAKER : Let me see.

SHRI Y. B. CHAVAN: The hon.
Member has raised a very pertinent ques-
tion. But I can only tell him that I have
no confirmed information on that. At the
same time, I have not left out the possibility
or the feasibility of this happening.

sft ¥ viwe vt w7 TR B
aw ¢ fr sewd § Sww s
qdf A ®r oF A ardf ang g g,
fraiqgd dR Rageam P fe
oA R & I aET W qwe
T GO TR T 3 dew A gy
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¥ w0 w1 @ & wogd WX Fearal A
formal & fodl & g & e wfa-
A T FG? | oAER N A
2 fF furer, ant iR e & wefre
sfafafedt #t N qursfar @
FaFd 7 gE Y 39 F 97y @ v W

grgAta guT o7 A1 99 & A%

SHRI Y. B. CHAVAN: The very
basis of the question is that this meeting of
the three countries took place in Calcutta,
and we have negatived the information
about this.

SHRI S. M. BANERJEE: 1 would
like to put a supplementary question.

MR. SPEAKER : Yes.

SHRI S. M. BANERJEE : The letter
of Shri Ajoy Mukherjee was quoted many
times in this House. The other day also, in
your absence, I pointed out to the Deputy-
Speaker that recently Mr. Ajoy Mukherjee
has issued a statement saying that he wrote
the letter but that was never sent to the
Centre. I would like to know from the
hon. Home Minister whether it is a fact
that Mr. Mukhcrjee’s letter, which is being
quoted several times in this House, and also
by the Minister while answering questions,
was drafted but was never sent to the Centre
and only a copy was obtained by some
Congressman, 1 think Mr. Tharun Kanti
Ghosh, who got it and published it.. .

AH. HON. MEMBER : On a point of
order.

SHRI S. M. BANERJEE :
order now.

MR. SPEAKER : He is putting a sup-
plementary question.

SHRI S. M. BANERJEE : My question
is whether it is a fact that Mr. Ajoy Mukh-
erjee’s letter which is being quoted by Mr.
Prakash Vir Shastri and by others in this
House was never sent to the Centre but only
a copy was fraudulently obtained and pub-
lished by Mr. Tharun Kanti Ghosh.

SHRI Y. B. CHAVAN : I will have to
check up whether I have received that ; I
cannot say anything offhand. But may
I ask a counter-question ? If at all any
contradiction on this point is to come, it
should come from Ajoy Babu himself..
(Interruptions) The point is not whether

No point
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the letter was actually despatched or not ;
the point is whether Ajo Babu genuinely
entertained those thoughts or not;
that is the most important point. It
is not a question of despatching or issue
or reccipt of any letter. The question is
whether  Ajoy Babu genuinely believed
those dangers or not. That is the main
thing.
MR. SPEAKER : Next Question,

SHRI JYOTIRMOY BASU :
a supplementary question to ask.

SHRI S. M. BANERJEE : I want your
ruling on this.

MR. SPEAKER :
sary. Next Question.

I have

No ruling is neces-

SHRI JYOTIRMOY BASU : A lot of
things were said against us. I would
like to ask a supplementary.

MR. SPEAKER : Mr. Ramamurti will
have the chance.

SHRI JYOTIRMOY BASU :
to ask a supplementary on this.

I want

HARTAL IN WEST BENGAL

%632, SHRIC.K.BHATTACHARYYA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to a statement madc to newsmen by the
former Information Minister of West
Bengal Government that he would like the

State Government employees to join hartal
all over West Bengal on 24th August,

1967 ;

(b) whether the course suggested for the
Government employees by the West Bengal
Minister has the approval of Government,
particularly because it involved persons in
All-India Services ; and

(c) if so, the reaction of the Central
Government to such Government sponsored
hartals in States ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) According
to the information received from the Go-
vernment of West Bengal, while replying to
a Question by pressmen regarding the
hartal on 24th August, 1967, the former
Information Minister of West Bengal stated
that the State Government employees had

Oral Answers 6436

been given full trade union rights and it
was for them to decide whether or not to
participate in the strike. He further said
that as a trade-unionist he would like
the proposed general strike to be hundred
per cent successful.

(b) No Sir. The Central Government
disapprove of the association of Govern-
ment servants with agitational activities
like hartals.

(c) A letter has been addressed to all
States Governments recently drawing atten-
tion to their Constitutional obligations in
the matter.

SHRI C. K. BHATTACHARYYA : May
I know from the hon. Minister whother
any member of the All India Services de-
puted to West Bengal Government did-
actually respond to this call of the then
Government of West Bengal to observe hartal
on the 24th August ?

SHRI Y. B. CHAVAN : My informa-
tion is, none. (Interruptions)

SHRI S. M. BANERJEE: He was
arrested by the Police. . (Interruptions)

MR. SPEAKER : Mr. Basu wanted a
supplementary, but he goes on shouting in
between. I will give him the chance to
ask a supplementary. But if he goes on
shouting, he may shout ; no permission is
given for that, If he wants to ask a sup-
plementary, he should wait_for his chance.
After this hon. Member, I will call him.

SHRI JYOTIRMOY BASU: In the
Times of India, there was a mischievous

article. You are not allowing us to say
anything.
MR. SPEAKER : I will call him. He

may wait for his chancc.

SHRI JYOTIRMOY BASU: The
last question was something different.

MR. SPEAKER : Mr. C. K. Bhatta-
charyya may put his second question.

SHRI C. K. BHATTACHARYYA : The
hon. Minister just now stated that he had
addressed a letter to all the State Govern-
ments, that the Central officials may not be
involved in such hartals, Have special
instructions been issued to the services them-
selves that they are not to join such hartals,
even if sponsored by the State Government
to which they are deputed ?
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SHRI Y. B. CHAVAN : That is the
presumption and that is one of the basic
conditions of service.

SHRI JYOTIRMOY BASU : I go back
to the last session. During the last session
there was an article, a mischievous article

in the Times of India. .(Interruptions). Now,

SHRI BAL RAJ MADHOK: Sir,
can a Member go back to an earlier ques-
tion ?

SHRI JYOTIRMOY BASU: I am
coming to Hartal (Interruptions).

MR. SPEAKER : No cross-talking please.

Please put your supplementary.

SHRI JYOTIRMOY BASU: In the
last session the Times of India published
a mischievous article saying that one Com-
munist M.P. from West Bengal went to the
Chinese border with a Chinese Secretary.
Sir, we talked to the Editor of the Times
of India........ (Interruptions) This is a
mischievous article.

MR. SPEAKER : What is your supple-
mentary ?

SHRI JYOTIRMOY BASU: Sir, 1
am coming to the Hartal.

I will tell you something. This Congress
Party in West Bengal, while the United
Front Government was in power, quite
against at least the declared policy of the
Food Minister here that the procurement
should be started, they had been going
from village to village and asking the
Jotedars to spend money and to stop pro-
curement and not to give a grein of rice.
is this not true ?

SHRI Y. B. CHAVAN : Sir I can say
cmphatically that it is an incorrect state-
ment that the hon’ble Member is making.
(Interruptions)

SHRI JYOTIRMOY BASU :
is misleading the House.

SHRI Y. B. CHAVAN : Sir, I wish the
hon'ble Member observes hartal of this
type and not interrupt unneccssarily.

The only point the hon’ble Member is
making is whether any Party or the Con-
gress Party has obstructed the process of
the programme of procurement, which is
not af act,..... (Interruptions)

Sir, he
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SHRI JYOTIRMOY BASU : How does
he know ?

MR. SPEAKER : He knows as much
as you know. How did you get your in- .
formation ?

SHRI JYOTIRMOY BASU : How do
you know ?

SHRI Y. B. CHAVAN : As you know,
1 am knowing. How do you know ?

ot war W T e wERY,
st AT WA A gy fF SR i
TG ® 71 o7 § o ag wgy
¢ fr ST siedegTRe safai §
foraa fF aga ag dew e #Y T
aifs A AF avg ¥ qrar FL av F A
e ¥ g qu W § 5o
o & IAT F a1 39 T foowm,
fift W37 ¥R & A9 F TG @S
[T §, SrATH {AT § AV AT AT § WR
U@ I ax
qroTE: w1 A% fewa R st
T FE T I J AW F O qE @
W T@ M 5 I #i dgw wawie
# s wifs A fgwe g
B Tar g av 5 s F fag e
& ?

SHRI Y. B. CHAVAN : I really wanted
to bring out thc constitutional position to
the notice of the State Governments who,
really speaking, are expected to knmow it
themselves. But 1 thought that it is neces-
sary to underscore it again so that if in
future developments a certain situation
arises, then possibly it will serve them as
a guideline. Naturally, 1 was not expec-

ting any reply from them and I am expect-
ing them to observe these things.

SHRI KANWAR LAL GUPTA: In
reply to that letter did you receive any
letter from any State Government ? Have
you got any reaction from the State Go-
vernments ? That was my pointed ques-
tion.

SHRI Y. B. CHAVAN: I can only
say from my memory. At least I have not
received any unfavourable reaction.



6439 Oral Answers AGRAHAYANA 22, 1889 (SAKA)

SHRI LOBO PRABHU : I would like
to know from the hon'ble Minister if
Ministers are above ths law. Secondly—
it comes to this—where they break the law
as in this case or encourage breaking of
rules, whether this Government will not
make an example of these Ministers so that
the public is assured that those in charge of
Government are not able to follow it
themselves ?

MR. SPEAKER : The question is about
a former Minister.

SHRI LOBO PRABHU : Arising from
that, Sir....

MR. SPEAKER : No, No. No Please
1 cannot allow this. (Interruptions)
ft e forwd : 77 7@ ¥ W ARt
T A X it g FET F AR
g fr e Tome § 1§ fRefr Y Qe
T g AfeT gw oA f quR W
wfyswr 2T Tifge
MR. SPEAKER : I have not allowed it.

Now why are you worricd about it ? Every
one of us is an ex-Minister. (Interruptions).

AN HON. MEMBER : Not every one,
Sir.

MR. SPEAKER : That is true. But if
some of you are lucky, you may become
Minister. You are all prospective Minis-
ters.

=Y aito No wmY:  WeUEW HEEH,
g gEATE F I AGT & NEwT A
W & graeg § 9 Y & 7T TER
F Y Oy ST @ o g g
FTq AN AR ArEwE & gt T @ o
#i€ T@® e o waiq wagd
¥ wiftre & wredse fgem QST F A
N W dfew o F dweda & o)
frew & daw o ® & Ffew T AW
WA R A M am st &
wifee & fewm & & o w7 w0 J
faare aYar  afe ag gEae gam
¥ foT o @ 9 ?

SHRI Y. B. CHAVAN : I think that this
z.ueation should rally be addressed to the
bour Mimister.
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MR. SPEAKER : Next Question. Shri
D. N. Patodia.

ity ferd : faeh wgforee wfee
¥ IR § A 8 Wfe §
g’

st U T : a9y ag STEW wT v
Rt

MR. SPEAKER : I can only admit
the questions as they come; the Chair and
the office do not table these questions,
but it is the Members who put these question.

VIGILANCE FORCB OF C.P.1. MARXISTS

+
*633. SHRI D. N. PATODIA :
SHRI NITIRAJ SINGH CHAU-
DHARY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether attention of Government
has been drawn to the news-item which
appcarcd in the ‘Statesman’ of the 13th
October, 1967 that the C.P.I. Marxists Par-
ty has decided to set up a vigilance force of
their own; and

(b) If so, the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The Government of Kerala has
stated that volunteers are being given inten-
sive training in Cannanore district but
that no vigilance force of CPI(M) has come
to their notice. They have also informed
us that no act of highhandedness has come
to their notice.

SHRI D. N. PATODIA : This action of
formation of rival parties has set into focus
the element of forming of private armies
by political parties, by different political
parties and not only Communists, and it
is going to affect the democracy of India.
In this respect let me quote from the same
paper, namely The Statesman of October,
13th, which says:

““The first group of 35 officers of this
Marxist Volunteer Force is already being
trained in Calicut and six other groups
are being trained, three cach in Calicut
and Cannanore districts. .

The trainees are given uniforms, some
in white, some in khaki, and are taught
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self-protection techniques. The Left
Communists plan to have at least 10,000
volunteers in each district with a mini-
mum of about 20 located in each village”.

SHRI VISWANATHA MENON : Not
10,000 but lakhs.

MR. SPEAKER : The hon. Member
may ask a supplementary if he wants, later
on. But he should not interrupt in this
manner.

SHRI PILOO MODY :* You can never
stop a guilty conscience from talking.

SHRI D. N. PATODIA : What this has
resulted in is that other parties; also, in
order to protect themselves against the
formation of such armies by the Communist
Party have started doing the same thing.
The same newspaper report further says :

*“The Kuttanad peasants have already
formed a 1500-strong private force of
their own to protect themselves against
the Marxists.”

It also says that :
“In Tamil Nad, even the Congress
Party have statred forming such parties.”
Therefore, it is the very objective of the
Communist Party (Marxist) to see that,
Indian democracy is regimented and people
fight with each other. May I, therefore,
know, to what extent Government are tak-
ing steps to curb these tendencies to form
private parties by differcnt groups ?

SHRI Y. B. CHAVAN : As far as the |
volunteer organisations are concerned, I
think that practically every political party
has its own volunteer organisation. The
CPI (Marxist) also have this policy to have
their volunteer force in evey district. It
is true and they have publicly said this-

SHRI S. K. TAPURIAH: Army.

SHRI D. N. PATODIA : These announ-
cements are there.

SHRI Y. B. CHAVAN : I am not giving
my opinion but I am only giving the in-
formation.

SHRI KANWAR LAL GUPTA : Could
the hon. Minister tell us what the volunteer
force of the Swantrata Party is ? (Interrup-
tions)

MR. SPEAKER : 1 find that no ques-
tion is being allowed to be answered. I
do not know how I can conduct the pro-
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ceedings here. The CPI (Marxist) Mem-
bers can themselves ask a question later on.
Why should they shout now ? Let them
wait for their chance. Every party is re-
presented in this House, and if Members
from any party want to ask questions on
this I shall give them a chance and they
can ask their questions. But if every Mem-
ber from every party including the Jan Sangh
and the Swatintra wants to go on inter-
rupting, I do not know how the proceed-
ings can be conducted. This is not the
way to proceed. Even when a question is
asked, so many things are being read out;
I am not referring to Shri D. N. Patodia,
but I am talking generally. I find that it
has become a habit in the House, and even
the question takes about five minutes.

Then when the answer is being given,
nobody allows him to read the answer.
Interruptions begin in the middle. How
can we proceed in this way ? If we proceed
in an orderly way, two more questions can
be done. It is not the Speaker who
suffers but the members. If there are
no interruptions, two more questions can
be done.

SHRI Y. B. CHAVAN : T was saying
that most of the political parties have their
volunteer organisations and it appears that
the CPI(M) has also become quite alive
to this necessity to have volunteer orga-
nisations. They have started their intonsive
training programme. ...

SHRI HEM BARUA: He is very
clever.
SHRI Y.B. CHAVAN : ..... On the

basis of a minimum of 10,000 in cach dis-
trict. At the same time, the militant
speeches about the functions and objectives
of these organisations are likely to be rather
risky things. Iwould say this for the infor-
mation of the House. If it is the purpose of
any political party to develop some sort of
vigilance force or parallel police force, then
the Government of India will keep its eyes
and ears open.

SHRI JYOTIRMOY BASU: He is
making a mountain out of a mole-hill,

SHRI D. N. PATODIA : There is another
aspect. How and to what extent are these
para-military organisations of the political
party being financed from other sources ?
It is significant to note that in a news item
published on 11th December which has re-
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vealed information contained in certain
confidential documents of the Communist
Party ; It shows how in a very peculiar
and doubtful manner, the Communist Party
is obtaining funds. To what extent are
Government taking action to find out the
source of financing of these para-military
organisations in India, and to what extent
are foreign governments responsible for it ?

SHRI Y. B. CHAVAN : 1 have no in-
formation at the present moment to show
that these volunteer organisations are being
financed by any foreign agency.

SHRI D. N. PATODIA : Will he make
inquiries about it ?

SHRI Y. B. CHAVAN: T will.

SHRINT1TRAJ SINGH CHAUDHARY :
May I know if these militant organisations
of the Marxist Communists are like the
Red Guards, and whether they had held
their rallies in Calicut on Manchera Maidan
on 29-10-67 ?

SHRI E. K. NAYANAR : Yes, 2 lakhs.

SHRI Y. B. CHAVAN : T will not call
them militant organisations. We will have
to watch these things.

SHRI E. K. NAYANAR : I want to
clear the position with regard to our party.
We have volunteer organisations. We are
training volunteers. That is correct. It is
a pity that the Home Minister who just now
said that ‘our eyes and ears are open’,
did not know that during the last 10-15
years, the Jan Sangh have been training
volunteers with weapons.. ..

AN HON. MEMBER : In Kerala?

SHRIE. K. NAYANAR : in Kerala.
But during this period their eyes and ears
have been closed. Now the Congress is
training its volunteers but his eyes and ears
are closed to that; the Swatantra Party
are training their volunteers in Kottayam
district, but his eyes and ears are closed
before that ; the Jan Sangh are training
their volunteers ; his eyes and ecars are
closed to that.

MR. SPEAKER : What is the question ?

SHRI E. K. NAYANAR : I want to
clear the position. It is our bounden duty
to clear our party's position here. Do not
malign our party. Every party is giving
training to its volunteers.
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As regards this question, the reason for
having this force was this. It is not a vigi-
lance force. It is a self-protection force.
Two months back, there was a hartal.
(Interruptions).

That is the reason why the voluntary
organisation has come up. One hundred
and seventythree State buses were smashed
by the Congress and Swatantra and other
volunteers. One Communist party worker
in Cannanore district was stabbed. (Interrup-
tions). Other Communist party workers
were attacked by the Congress and Swatan-
tra workers. That is why we are organising
a voluntary force for self-protection, not
for attacking anybody. We arc not getting
money from Birlas and Tatas, we are getting
money from the masses.

MR. SPEAKER : Kindly sit down.
You have said what you wanted to.

SHRI E. K. NAYANAR : May I know
if the Home Minister is aware of the train-
ing of volunteers by the different political
parties with weapons, spears etc., and if so,
what steps will he take ?

SHRI Y. B. CHAVAN: The hon.
member was provoked into asking a ques-
tion because I said the Government of
India will keep its eyes and ears open.
Why should he be so provoked and angry
about it ?

SHRI E. K. NAYANAR : Your eyes and
ears were never open before when volun-
teers of other parties, Congress and Swat-
antra, were trained. Now when it is the
Communist Party, your eyes and ears are
open.

SHRI Y. B. CHAVAN : This shouting
really makes me more suspicious about
the whole thing.

SHRI PILOO MODY : Therefore, 1
suggest he should now open his nose also !

SHRI Y. B. CHAVAN : What I was
saying was that voluntary organisations
all the political parties have. Therefore,
CP(M) also had, I am not criticising them for
that. And we have kept our eyes and cars
open about these also in the past, we have
kept our eyes and ears open in the present,
and also for the future we will do that.
I said it becausc certainly some militant
observations madc about this organisation
possibly might lead to some risky conclu-
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sions, and risky situations. That is why I
had to makc those observations.

SHRI MANUBHAI PATEL : In all
these years, when diffierent political parties
had voluntary organisations, nobody took
objection, but here is an organisation which
is coming up where the Government is
directly patronisingit, and the Chicf Minister
and other Ministers are participating in that,
and they are armed. May I know whether
Government will take action ?

SHRI Y. B. CHAVAN : No.

sf ofr T : i o & qafes

R A a7 agw 9@ g 7Y g7 qRren
1} q A A FAW Td ATFT Y TH
¥ o qER T F AR S Q@
&, gae foan 7T w1 Iy AT T |
AGE IT T HT qI0ET A g A Ay
wsgor ¥ Sufeafa 7 ¥ 4 wix g &9e-
TH HY IR AT | { FEAAT ATRAT E
& w1 #10w q F I @ JIF § IR
T fadt ot & @Rl A 9 anfgqo
WWIFTA R GIAA NG R ?
SHRI Y. B. CHAVAN : They have
asked me a question about a situation of
which I have no official information. Cer-
tainly it is a good thing they have asked,
so that [ can give the information that I
know of. Congressmen who participated in
the function there did not attack any dimon-
strator. Really speaking, the confrontation

was between the police and the demon-
strators.

st Ay ford : W wEErd § A
™

SHRI Y. B. CHAVAN : Naturally, it
was the duty of the police to see that there
was order. Certainly it was their right to
demonstrate peacefully, but when the stone-
throwing etc., starts, the police has to
make use of force. 1 am very sorry that
this had to be done. As far as I know,
the Congressmen have not done it.
(Interruption)

oft 7w fomd : & w77
L g

it ofe T : 9 99 37 TR W
# gufeafs & gemy
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SHRITHIRUMALA RAO : May I know
if the Minitstry realises that it is its special
responsibility not only to keep its eyes and
ears open but also its hands ready to deal
with the voluntary organisations that derive
their inspiration and guidance from China
and also in view of thc fact that Mao’s
life-size photographs are bzing displayed in
towns like Vijayawada and in Kerala ?

SHRI Y. B. CHAVAN : He has not
asked for any information. He has made a
statement.

SHRI VISWANATHA MENON : May
I know whether the hon. Minister is aware
that the Swatantra party is organising a
voluntary corps in Kerala in thc name of
Paura Samiti and, if so, what action he has
taken ?

SHRI Y. B. CHAVAN : will get a
report from the Kerala Govcrnment about
it.

Al UA@EAT AEET: g ;W F
IENIAF A HR ATS agd g
@ g faaafes sk sr@EmeR
TS F afed Agd IR FEEAT AR
& A FefieTe o framal Y i G
¥ fog ot a® N e T@ g
# ag s wRar § B W 5@ 9
FAM S FAN F W FEA & fAF ™
AE FT FIALAT A I FTAF FAT
AT AT T §

&t TragE |AE : faeme T
g1

SHRI Y. B. CHAVAN : The hon.
Member has not asked me any information,
but he is asking for some sort of guidance
from me. If he accepts me as his friend,
philosopher and guide, I can certainly guide
him.

SHRI TRIDIBKUMAR CHAUDHURI:
Sir, I do not want to ask any question,
but I wanted to draw your attention to
the fact that in this House we are all sup-
posed to be grown up enough not to indulge
in mimicry. One Member may have a
defective voice, but that does not mean
that another Mcmber should indulge in
mimicry. (Interruptions)

MR. SPEAKER : I agree with the hon.
Member.
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st el S ¢ AT 9T Y
W ¥ faq Ardy whw oifeg

=t ofe T IR WY ¥ FER ¥
Y & A " afgg o

TG A §TET : qF ATHT WA

MR. SPEAKER : I think nobody would

do so in future. Not only that. I appeal
to hon. Members to avoid such things.
(Interruptions) Ordcr, order.  Please sit
down. I am requesting all the Members to
sit down including Mr. Shastri. I entirely
agree with Mr. Tridib Kumar Chaudhury.
But I do not know who did it. They
arc all hon. Members. If the hon. Member,
whoever might have done it, feels sorry
that he has done it and then gets up and
says, *“I am sorry”, it will be very good.

SHRI PILOO MODY :
his behalf.

SHRI N.K.SOMANI : Sir, it was purely
involuntary. I did not mean anything.

MR. SPEAKER : Very well; let us not
do it in future. I am not talking of this in-
stance only. After all, cne may have some
defect, whatcver that defect.

SHRI BAL RAJ MADHOK : The
hon. Home Minister has just now stated
that all political partics can have volun-
tary forces and have volunteers for doing
odd jobs here and there. But the situation
that has developed in this country is that
certain partics or groups are trying to create
not voluntary force but some kind of
armies. They are planning for some kind
of civil war, some kind of Vietnam which
they want to create in this country. An
atmosphere is being created in the country
in which civil war conditions are created
and democratic values and norms are thrown
to the winds. Is the Home Ministcr consci-
ous of such trends and if so what steps are
being taken to curb these trends in time
so that democracy may be saved in this
country for all times ?

SHRI Y. B. CHAVAN: The hon.
member has asked me a question of great
political import. I do not think he should
oXpect any categorical answer on this point
from Government. It is really speaking a
political question. If at all anybody has to
start thinking on those terms, I would
expect Mr Madhok to start thinking on
those terms.

I apologise on
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MR. SPEAKER : Today I am really
very unhappy. No question or supplementary
is allowed to be put without distur-
bance. Fortunately the Congress side
has been very quiet because the opposi-
tion partics were throwing stones at each
other between themselves. Even Mr,
Randhir Singh is quiet today, let alone others.
If somebody puts a question in Hindi, it is
wrong. If somebody puts a question in
English, it is wrong. If somebody puts a
question about voluntecrs, somebody else
shouts. Where will it lead to ? If you tell
me, I will dispense with the question Hour,
because I find no supplementary is allowed
to be without disturbance. If this happens,
how can I control the House unless there is
some self-restrain imposed by each member
on himself ?

SHRI RANDHIR SINGH :
ways obey you.

MR. SPEAKER : Please continue doing
it.

SHRI A. SREEDHARAN : There
seems to be a method in the madness on
which the Government of India has em-
barked recently. First comes the Question
of law and order. Then comes the break-
down of the Constitution. Then comes
the voluntary force. Finally comes the
dismissal. The Homc Minister himself
said that every party has a voluntary corps
or organisation like that. I would like to
know whether the Government of India
have evulved any basis to find out whether
any organisation is indulging in subversive
activities or any voluntary corps is acting
against the country and if they have evolved
any basis, what are its broad guidelines ?

SHRI Y. B. CHAVAN: Why only
voluntary organisation ? Any organisation
that is resorting to subversive activities
will have to be taken note of by Govern-
ment. That is why I said, my ears and eyes
are open.

st waila aww: i wfee
wwgfeez ot g Enfey o A% AT
a1 T ¥ T AW qrHied fear
LRSI (L U
aréf ®Y @ v w7 wfwwe § froag
NUAT &G A% I a gy §, Afe
ag gfew v fafeed & & wmt-

I will al-
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e T ) awAT 81 T AT
g W FT = ww aE W @ g e
TR AW F Ao Tao THo & a9 I
TF T WS FTH R QT Y, AW A
frgdr Refi ot aga & fegeagfiee Ay
e @A i g, v d g9
Fofmeryfga g sk sw
T e awfal N Y, o &
T TR AW A JpAfow mifx A
wrafee afwie & fro @ @@
G @ a7

=t TEgE AFNA) ;. SRIA AT
Frae AT g ) I Aol F g &

SHRI Y. B. CHAVAN : Hc has asked
about another organisation. I think Govern-
ment has made its position very clecar
that we are treating RSS as a sort of poli-
tical organisation and Government em-
ployees are prohibited from participating
in it.

SHRI CHENGALRAYA NAIDU :
Is it a fact that in Kerala they have started
not a Red Guards organisation, but an
organisation having red_badges ? Will the
Minister take suitable action to put down
this sort of organisations (Interruptions) ?

SHRI Y. B. CHAVAN : Sir, I must
not go by some sort of a hypothetical posi.
tion in this matter. I said in my reply
that this is a voluntary organisation of a
political party and as long as it is a voluntary
erganisation working within limits, naturally
wo have to accept its bona fides.

MR. SPEAKER : Let us go to the
next question.

o FATAE AW ;oS AR,
ag wer Hiforw qaTe § AN IR AqTH
¥ fom §1 SRR AT o g
N o R g
(sowm) - w9 F IR agE
difcorm geitter &g St g3 W T

MR. SPEAKER : Order, order. The
hon. Mcmber will have to write to me
that he wants to make a statement and
I will consider it. I would not allow it
here and now.
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SHRI KANWAR LAL GUPTA :*

SHRI HUKAM CHAND KACHWAI :*

MR.SPEAKER : Nothing nced be taken
down. Let them finish and then we will
procecd.

ot FEw fagrdt ooed : oeqer
AR, AT T AT e i gw w
B W F IR A W} 5T w7 E
1 g o0 wET B S AT A and
FE A% T

MR. SPEAKER : That is the correct
way. For instance, thc other day Shri
Ramamurti asked me. I said that he will
have to give mec notice, send me his state-
ment and then I will consider it. That is
the way of dealing with things. After all,
I cannot help questions being asked by one
party against another. Hon. Members were
asking about Marxist Communists, Red
Guards and then they came to RSS and all
that. How can I help it ? I do not by tele-
pathy know what the supplementaries
would be. Unfortunatcly, sitting here,
I have to allow these questions being put.
If I do not allow one question onc party
will start shouting, and if I do not allow

' another question another party will start

the same thing. If the hon. Member wants
to say something, let him write to me,
prepare his statement and send it to me and
then I will consider. It is not that in every
case I will allow. I will consider it and
then allow. No promise will be given from
the Chair, the Chair will consider all sug-
gostions and requests.

! FAEA TA WA WYY,
W TR A A § A T F qg Ao
& & 5 =9 g e A @ oy
QA fre q® dfag) s dfoe
TR wET @ i) R iﬁm%
i qwﬂm\ﬁ T
(soagr) -

off gFW T FOATT : gH qATA qET
Afay o I I IEE & "9
T T I HT AR LIAT AR & |
FAFAEINIRJA@E
MR. SPEAKER : Next question.

*Not recorded.



6451 Oral Answers

DEVELOPMENT OF REGIONAL LANGUAGES
. +
*634, SHRIMATI SUSHILA ROHATGI :
SHRI SRADHAKAR SUPAKAR
SHRIMATI TARA SAPRE:

Will the Minister of EDUCATION be
pleased to state :

(a) the specific conditions, under which a
sum of rupees one crorc has oeen given
to each State for the development of the
regional languages ; and

(b) whether any steps to standardise the
publication of text-books on scientific and
technical subjects arc being takem ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No grant has been
given to any State Govcrnment for the
purpose so far.

(b) The details of the programmec will
be worked out by the different State Go-
vernments under the broad guidelines given
by the Centre.

SHRI SRADHAKAR SUPAKAR : May
1 know whether any bibliography of text-
books on scientific and technical subjects
which have alrcady been published in
regional languages has been prepared by
the Government of India and what steps
the Government are taking to see that there
is no duplication of labour so far as trans-
lation of standard textbooks from English
into the different regional languages is con-
cerned ?

SHRI SHER SINGH : We are preparing
a bibliography of the books already pub-
lished in the regional languages in various
subjects.

SHRIMATI TARA SAPRE: May
I know whether the Central Government is
going to ask them to have Hindi transla-
tions also ?

SHRI SHER SINGH :
tainly.

SHRI S. M. BANERIJEE : Inreply to the
qQuestion the hon. Minister has stated that
no such money has been sanctioned. Apart
from the development of the regional lan-
guages, since the Centre has also acknow-
ledged that Urdu is one of the Indian lan-
guagces, I would like to know whether any
steps have been taken by the Government
of India to help the development of Urdu
language in the country.

Yes, Sir; cer-
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AN. HON. MEMBER : Yegs, through
the medium of English.

SHRI SHER SINGH: All regional
languages will be developed. Urdu is also
one of the languages of the schedule.

SHRI S. M. BANERJEE : In my
Question I said “apart from the regional
1 **.  Urdu lang has been neg-

lected.

SHRI SHER SINGH : I do not agree
with the hon. Member that Urdu has been
neglected. It is being devcloped and it will
be developed.

SHRIMATI JYOTSANA CHANDA :
May I know whether government proposc
to issuc instructions to the States to publish
text-books not only in the regional lan-
guages but also in other major languages—
for example, in Assam in Assamcse, English
and Bengali ?

SHRI SHER SINGH :
Bengali are rcgional languages.
is not a regional language of India.

st firr w1 A7 weqw ARy, §
wAY w@ea & ST wrgan § e Qo
wurel & dAfgelt wmr ot oF Iww
AT | 99 & fawra & fag e A
w7 fear & s wr o wT @ § W)
wed fagga & 9w & faww & fag 9w
B A & oo WY g v A ?

st fv fay: Afasht s ehiw
st ® g & aft arf ) T
FTETE M WX T wwd § S9 &
fosg ¥ fag s s Wt § 1 a7 O
FTETCHT &1 § W fagreaome s

oft firw ax Ay wred frggw &
W W AR W & g W
wrafer & ? Ao o7 AT AT

Assamese and
English

ALLEGED ATTEMPT TO CREATE UNREST IN
THE BORDER AREAS OF BIHAR

*635. SHRI ONKAR LAL BERWA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the statement made
by a Minister of Bihar on the 23rd October,
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1967 to the effect that a plot is being hat-
ched by the Communists in the border
arcas of Bihar to make the state another
Vietnam ;

(b) if so, whether it is a fact that such
activities are being guided by a Nepali,
Shri Tulsi Lal Amatya, who has been ex-
pelled from Nepal ; and

(c) if so, the steps taken by Government
in this regard ?

THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN) : (a) Government’s
attention has been drawn to the news-
item published in the ‘Indian Nation”
dated 24th October, 1967, under the cap-
tion ‘‘Marxists plant to set up guerilla bases
—secret documents seized”.

(b) No such information has come to the
notice of the State Government.

(c) Does not arise.

wft e Tw o sfw, &
ST WgaT g 5 o W A &
w9 | @R fggem # SR AT
F sgfree W @R 27

oft e TE wegw . G wgr
g i o & w=ifE T 0 wfwer
fargre wCETT ¥ freht W 2

«ft witeTT ATe dan : wr A o =
t oo ¥ 33 T e A
¥ qrg A feremior AT gfora TR §
¥ # @ FHfre § dora & it
¥ faer wC @ O Fear F AR
frferal # o o < TAT ATEE A
27 v e i 7 w € wuAl
R Fear four &7

SHRI Y. B. CHAVAN : In some of the
districts of North Bihar some kisan struggles
are developing. That is a fact, but I have

no confirmed information about the Ne-
palese Communists’ intervention in this.

ot gen W weAw : WAT WA
A ¥ o fF $g AT @@ A
fax g1 # 7 S SRR

ot T T W frd §—
# ) w7 g
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AT EF F T DTS T HT W
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g A &) @ A 3w o § Iae
&7 SRF ARl SSaT |

SHORT NOTICE QUESTIONS

INTERNATIONAL GRAINS AGREEMENT, 1967

SNQ 13. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have decided to
sign the International Grains Agreement,
1967 ;

(b) the period for which India has been
a member of this Organisation and what
bencfits it has derived from its member-
ship ; and

(c) the impact of this agreement on the
price situation of the commodities in the -
country ?



6455 Oral Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OCOMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir. The Wheat
Trade Convention of the International
Grains Arrangement, 1967, was signed by
India on the 30th November, 1967.

(b) and (c). As India has signed the Wheat
Trade Convention under the International
Grains Arrangement only on the 30th
November, 1967 and the arrangement it-
self will take effect from the 1st July, 1968
the question of assessing its benefits and
the impact of this arrangement on prices
does not at present arise. India has, how-
ever, been a member of the International
Wheat Agreements since 1949 and has
thereby been enabled to purchase wheat
from member countries at prices within the
minimum and maximum fixed under these
Agreements.  The International Wheat
Agreement will now be superseded by the
International Grains Arrangcment.

ot ofa T : ag o ST g
WITTT AN @I A9 §, 3
Fgd & fr g FUCTHT  gNSAE
TR I yFaE Iaga e fr
feg® & it wrEw oY, ag ww fe g
TE & 1 gl aTw Wt e A wEd §
fe I g 47 TR @ # fggem &
AT g, I XA gWE qEY 77T |
# qor e g 5 a9 A A e €
feam@s ag o & o o A AW
et 3 fergeam ¥ Argder 0%
TH & T 7G4 9277 7

SHRI ANNASAHIB SHINDE: This agree-
ment relates only to commercial purchases.
The PL-480 foodgrain imports are excluded
from this category. As the hon. Member
and the hon. House are aware, commercial
purchases form a very small percentage
of our total food imports. That is why
I say that this is not likely to have any affect
on the internal prices as such.

it T T« IER ¥ N 7 FRiTE
0% 7@ §, I8 R TiHT FT 6T WA
@ AR S AT s fear g,
9 ¥ TN gY [T I AT qAA
T ?
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SHRI ANNASAHIB SHINDE : The
broad features of this agreement are that
if we have to make commercial imports
from outside, 70 per cent of those imports
should be made from countries which
are a party to this agreement. It is not
obligatory on us that we should import
a particular quantity from any country
as such, but if we are in need and are not
in a position to meet our requirements from
elsewhere, then we can take resort to this
agreement, This agreement has a sort
of mutuality in the sense that there is
mutual obligation to supply foodgrains
within certain prices. Some minimum
and maximum prices have been prescribed
in the agreement and even if the price
goes up beyond a particular level, under
this agreement it is incumbent upon the
countries, who are signatories to this
agreement, to supply foodgrains to us
within that stipulated range. This is the
broad feature of the Agreement. The
only condition is that 70 per cent of
the foodgrains out of commercial purchases
are to be purchased from these countries.
Even in regard to this, it is not that any
specific country is prescribed. For
instance, Australia, Canada and U.S.A.
are the sources of our imports. If we
want to import the whole quantity from
any of these countries, we are free
to do that. Of course, there is an under-
standing under P.L. 480 that we have
to import 2 lakh tonnes of foodgrains
under commercial category. That is
a separate question,

SHRI P. VENKATASUBBAIAH : Now,
since the Minister has stated that the scope
of the Agreement has gone beyond the
purchase of wheat also and since we are
also deficit in rice, may I know whether
under the Agreement by which certain
countries have been brought together
to supply foodgrains to us, this Organi-
sation also is enjoined upon to identify
the markets from which we can have pur-
chases at the advantageous prices and,
if so, what are the special functions
that this Organisation performs on behalf
of our country ?

SHRI ANNASAHIB SHINDE : I would
first refer to the first part of the hon. Mem-
ber's question. This Agreement does not
cover any purchase of rice. This is strictly
for the purchase of wheat. Some of
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the countries which are signatories and
which are exporting countries are Argentina,
Australia, Canada, France, Italy, Mexico,
Spain, Sweden and the importing countries
are about 40. As far as the main functions
of the organisation are concerned, one is
to assure the supply of wheat and wheat
flour to importing countries and see that
imports of wheat and wheat flour are on
equitable and stable prices. The second
feature of the Agreement is to permit
expansion of international trade in wheat
and wheat flour. The third feature, in
goneral, is to further international coopera-
tion in connection with the world wheat
problems recognising the relationship bet-
ween the importing and exporting country
and the economic stability of imports for
other agricultural products.

oft Ay fowa ;5o Y J it FET R
& o s ga §, 78 =rd fagral
F U N A FhRT AT, IAF
WA I wrfas coa F O
A gt §—® FT & ST § W
T F R T@AT AT f—

“An announcement by F.A.O. which
sponsored the Conference said,"The

International Grains Agreement, 1967

consists of two legal instruments, a

Wheat Trade Convention and a Food Aid

Convention, both requiring separate

signature and ratification. The text will
not be published.”

N @ FRF D fed §—uF f
fogra & HYRTR, SrEdeT T,
fored art & x4 w1 § 5 70 wfowa
g T el & @A gem, ww
Y g HARA A FACGAT W TG
+ w1 7T § FF a8 FOR ST g
frar s | gw Y AT @ & qgem
e § 5w aad o ad | AR
R Fog g B oW sl W ST
7Y faray srem | g} weR FEr R
o THo 480 & dgm ft ww W Q
T o FQE grn—aqmqrdr fagreat
& W 9T | F orreer wmgan § R
o Qo 480 TAT FEY FETTAT ¥ g
oY A @l o T STy frarat
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¥ WO O &Y ;hT IrI—a ¥
At H e e g ?

SHRI ANNASAHIB SHINDE : As far
as the contents of the document are con-
cerned, we have placed it in the Library
and it is open to hon. Members to scrutinise
that document. We do not want to conceal
anything from the hon. Members and the
House,

=it vy fawd : Y
SHRI ANNASAHIB SHINDE : This

Conference was not convened, as has been
said by the hon. Member, by F.A.O.

it vy fowd : &R faw ag w7 §
fF q®o To W0 wTFAH R

SHRI ANNASAHIB SHINDE : It was
convened by International Wheat Conference
in cooperation with UNCTAD. This Con-
ference has established International Agree-

,ment in 1967. There are two parts of the
Agreement, one is Wheat Trade Convention
and the other is Food Aid Convention,

[and the copies of both the documents are
placed in the Library.

ot wy famd : A s fagr )
A EIS &, 99 AW F M AT F &7
oA faerar @, S Faros &7

SHRI ANNASAHIB SHINDE : As far
as the purchases of PL 480 are concerned,
as is known to the House and as has already
been mentioned on previous occasions,
our India Supply Mission, Washington,
give tenders from time to time and depending
on the prevailing market prices, the pur-
chases under PL 480 are made in the USA.
As far as this particular agreement is
concerned, the minimum price is 1-73
U.S. dollars per bushel and the quality of
wheat is US Wheat, Hard Red Winter,
No. 2 (Ordinary). This comes to 63°5
U.S. dollars per metric tonne. This is the
minimum rate. The difference between
the minimum and the maximum is 40
Cents. The aifferential—they call it standard
spread in technical terminology—, f.e.,
the difference between the minimum price
and the maximum price is 40 Cents.

it wy fomd : Y T 9 WOT AR
Tz @ § wwQwT 7, Qe 99
# WY | T 7 W4T T § 7 ST W
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oY & qg A O § Afe weEw o
AT IW HT A FH AT AT ATCQY AT
ard ¥

SHRI ANNASAHIB SHINDE: I will
require notice for this.

off TRAE WY : F GAY qEET ¥
ST |rear § 6 1949 § oY g A
Tl & R § AW FAT g
o7 99 F qgd 91g< § N W9 A @Oy
WESEF wiT ofafa v wrEa
feom sfoee g7 w0 M AIMOET R
AR AT S AF wHAET ¥ qhdaw
23 F T F AR forw Wi F agi W
Y & 9O A 9 fren fRaw &1 s
sTaT g ?

SHRI ANNASAHIB SHINDE: I
have already explained the position in regard
to prices. The particulars are not with me.

For particulars in regard to purchases under
PL 480, I will require notice.

it ywE e it 3y
XX @ WA ol s T § Ay
A F TFH | g F1 97 £ 1@ wEr
& w=fy @ 9 T g Aoy
SN FA FQ TG T 79 A
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AT @RI T
N g wA & o 9T A e
foar srgry?
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& AT gF W e W ¥ @
TR i g ) glawraes wal Wk
TR I e ¥ e
0T | x@ F F1E areqan a1 wivardar
T & g w i el o

AGRAHAYANA 22, 1889 (SAKA)

Oral Answers 6460

g q%F TF AW w7 qAA § Ay v
Th &4 Fgr & WK I HY T ggImr
T 5w aF @R IR A saw
30 ®TE A HATS T G g Aar §
T Y NS 7T F & T
o H AR gy a & Il § wee
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T T HTATE 39 HT & 99 9T fwe
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SHRI S. KUNDU: The hon. Minister
said that this Agreement will come into
effect from 1st July. I would like to know
whether, under this Agreement, the amount
of wheat that has been agreed upon will
start arriving from 1st July and if so, what
is the quantity agreed upon.

SHRI JAGJIWAN RAM : As I have just
said, there is no compulsion to purchase any
quantity. This Agreement does not suggest
that any country will have to purchase any
given quantity from any other country. It
says that in case we have to make commer-
cial purchases and we find that the world
market has gone up, this provides the safety
that we can approach one of the countries
who are signatories to this Agreement to
supply us at the price range which has been
agreed to under the Agreement. There is
no compulsion for making any purchases.

it o fag W : Aerw qgy,
# 7g AT g § 6 9 _Aaw w)
afesaw  FwaT @ & § W awERy
N ¥ fgam ¥aw AT @ fr
T TR ag I T § @ 9y W
W wfawraw g fFg a & fag
g? wAfuraw at w @ F fag
Dar FEmaagamy amwd
ot |y SuEr NWT AT g o iy
& @R Aaw dwa w1 TEw
RO fF AW gHAIM g A
M ¥ W EEAT W weT & A
WX g B aheT & waf e T
g 7 qaw A W wefma @
Ty | A0 g F T WA e o Wy
frrald YA o fraa@ @
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WRITTEN ANSWERS TO QUESTIONS
SINO-PAK HELP TO Miz0 HOSTILES

*636. SHRI S. S. KOTHARI:
SHRI RABI RAY :
SHRI B. K. DASCHOWDHARY:

Will the Minister of HOME "AFFAIRS
be pleased to state:

(a) whether it is a fact that the Mizo hos-
tiles recently distributed a pamphlet in which
they abused a senior Minister of Govern-
ment and also threatened that China and
Pakistan would help them to achieve ‘Inde-
pendence’; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) There is no
such information with the Government.

(b) Does not arise.

INTRODUCTION OF BILLS AND AMEND-
MENTS IN HINDI AND ENGLISH
#637. SHRI PRAKASH VIR SHASTRI:
SHRI RAGUBIR SINGH SHASTRI:
DR. SURYA PRAKASH PURI:
SHRI RAMJI RAM :

DECEMBER 13, 1967

Written Answers 6462

Will the Minister of HOME AFFAIRS.
be pleased to state:

(a) whether any final decision has been
taken in regard to introduction of Bills
and Amendments thereto in English and
Hindi and that they be passed and authe-
nticated in both these languages in the
same manner ; and

(b) if so, when it is expected to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
matter is still under consideration.

(b) It is not possible to give a precise date
at this stage.

feae R ae # Wty
LA (]

*638. it %o fro wywT : Fv ME-
o HA Ag FA A T FGT
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RE-ORGANISATION OF RESEARCH PROJECTS
IN NATIONAL LABORATORIES

*639. SHRI MARANDI: Will the Minister
of EDUCATION be pleased to state:

(a) whether it is a fact that research pro-
jects of the Council of Scientific and Indus-
trial Research have failed to make any
impact on the country’s economy;

(b) if so, whether it is a fact that the C.S.I.R.
has decided to re-organise research projects
in the National Laboratories to weed out
the wasteful and unproductive projects;
and .

(c) how far the reorganisation is likely to.
help in this regard? ‘
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THE MINISTER OF EDUCATION
‘(DR. TRIGUNA SEN): (a) No, Sir.
Utilisation of research depends upon a
number of factors such as the state of indus-
trial development, policies of Government
and several other economic, technological
-and social factors. Information relating to
utilisation of processes/products developed
by the National Laboratories/Institutes is
contained in the brochures ‘‘Research and
Industry-1964" and “Data on Research
Utilisation-1965", copies of which are
available in the Library of Parliament.

(b) The C.S..R. has decided to evaluate
the existing programmes of the national
laboratories with a view to relating them
more purposefully to actual needs. It is
also proposed that future research program-
mes of the laboratories should be in
accordance with a system of priorities.

(c) Evaluation of research programmes
and resulting feed back to improve their
operational efficiency are continuous func-
tions,

Mizo ATTACK ON POLICE ~ PERSONNEL IN
TRIPURA HILL AREAS

*640. SHR1 D. C. SHARMA:
SHRI S. C. BESRA:
SHRI BHAGABAN DAS:
SHRI NIHAL SINGH :

Will the the Minister of HOME AFFAIRS
be pleased to state:

(a) whether six police personnel wei e killed
when the Mizo hostiles attacked a police
camp in the Jamui hills arca of Tripura on
the 16th November, 1967;

(b) if so, the details of the incident and the
action taken in the matter;

(c) whether it is a fact that Mizo hostiles
were intensifying thcir activities in that State
and were forcibly collecting money from the
villages; and

(d) if so, the action taken in the matter ?

THE MINISTER OF HOME AFFAIRS
'(SHR1 Y. B. CHAVAN): (a) to (c). A statc-
ment is laid on the Table of the House.

Statement
About one hundred armed Mizo hostiles
attacked our Police Post at Vanghmun,
Jampui Hills under P. S. Kanchanpur in
Tripura on the 16th November, 1967,
at about 1350 hours. In the exchange
-of fire 7 policemen were killed and the post

6464

was looted by the hostiles. Reinforcements
were rushed to the spot and the post was
occupied the following morning. Some of
the hostiles were encountered by a column
of Sccurity Forces at Hripaw, approx. 15
miles North North-East of Vanghmun and
in an exchange of firc four hostiles were
killed. So far 43 persons have been arres-
ted by the police. There have been no
reports of extortion of moncy from Tripura
so far. Although Mizo hostile gangs have
visited this area in the past also, there is no
indication of any intensification of their
activities in Tripura.

(d) Security arrangements have been
strengthened,

ABOLITION OF CAPITAL PUNISHMENT

*641. SHRI RANDHIR SINGH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have any propo-
sal under consideration to abolish capital
punishment from the Indian Penal Code;

(b) whether Government have received
any proposal from State Governments;
and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.
The whole question of abolition of capital
punishment in India is under the considera-
tion of the Law Commission.

(b) No. Sir.

(c) Does not arise.

#to oo Qo % G g wTHfEw
&l FETH W FEEA qw
Ll L
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CODE ON RELATIONSHIP BETWEEN LEGISLA-
TORS AND ADMINISTRATION

*643. SHRI S. C. SAMANTA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether in March, 1967, a draft code
to regulate the relationship betwecn the
Members of Parliament and of State Legisla-
tures and the Administration was prepared
and was laid on the Table of the House;

(b) if so, whether the matter has becn dis-
cussed with the representatives of the various
political parties and groups in Parlia-
ment;

(c) whether the opinion of State Govern-
ments has been sought in the matter; and

(d) whether there is any such code fol-
lowed by any of the States individually, for-
mally or informally?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) In July, 1966, the matter was once dis-
cussed with representatives of various poli-
tical parties and groups in the last Lok Sabha
and their comments were invited. How-
ever, the matter will be discussed again with
the representatives of the various political
parties and groups in the present Prarlia-
ment,

(c) The State Governments will be consul-
ted after the draft Code is discussed with
representatives of the various political parties
and groups in Parliament.

(d) Government have no information.

wpgfen @ & it wi
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TRANSPORT NEEDS OF DELHI

%646. SHRI YAJNA DATT SHARMA:
Will the Minister of TRANSPORT AND
SHIPPING be plcascd to state:

(a) whether the Central Road Research
Institute, New Delhi has carried any survey
regarding the future transport necds of
Delhi.

(b) if so, the findings thereof and the re-
commendations made by the Institute to
solve the transport problams of the capital;
and

(c) the action taken by Government to
implement the recommendations of the
nstitute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRIBHAKT DARSHAN):
() to (c). Accerding to the Institute, it has
not so far made a survey of the transport
needs of Delhi. The Metropolitan Trans-
port Team of the Planning Commission has,
however, rcquested it to undertake such a
study on behalf of the Dclhi Administration,
The study will be carricd out by the Institute,
when funds are made available by the Ad-
ministration.

APPOINTMENT AND TENURE OF NEW
GOVERNORS

*647. SHRIRABIRAY : Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Gevernors in scme States are
going to retire after the cxpiry of their term
this month and the next menth;

(b) if so, which are those States; and

(c) whether Government have any propo-
sal of allowing only one term to the Governors
without extcnding it?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b). The
Governors of Assam and Nagaland and
Orissa will retire early next year as sccn as
their successors, who have alrcady been
appointed, are ready to assume c flice,

(c) Undcr article 156(3) cf the Constitu-
tion, a Governor shall hold office for a term
of five years but shall, notwithstanding the
expiration of his term, ccntinue to hold
office until his successor entcrs upon his
cffice. This provision is becing adhered
to and Governors are not being appointed
for the second term.

LAWLESSNESS ON THE EASTERN RAILWAY
BELT

*648. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of HOME
AFFAIRS bc plcased to state:

(a) whether his attention has been drawn
to the recent press conference in Calcutta of
the General Manager, Eastan Railway on
the subject of loss cf Railway property due
to increasing lawlessness on the Eastern
Railway Belt;

(b) the role of the Central Government
when the law and ordcr situation deteriora-
tes in a particular State so as to undermine
the security and safety of the people in that
State; and
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(c) the steps proposed by the Central
Government to deal firmly with such in-
creasing tendency of lawlessness in Eastern
India?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Government
are not aware of any press conference hcld
by the General Manager of the Eastern
Railway. The General Managers of the
Eastern and the South Eastern Railways had,
however, discussed varicus aspects of law and
order problem affecting train services and
attacks on railway staff and property with
the West Bengal Government on  Scp-
tember 12, 1967. The West Bengal Govern-
ment agreed to deal with the anti-social and
unruly elements, who intcrfered with train
operations and attacked railway installations
etc. in a deterrent manncr.,

(b) and (c). According to article 355 of the
Constitution it is the duty of the Union to
protect every State against internal distur-
bance, and to ensure that the Government of
every State is carried on in accordance with
the provisions of the Constitution. A letter
has recently been sent to all State Govern-
ments drawing their attention to their
constitutional obligations in terms of arti-
cles 256 & 257 of the Constitution and
requesting them to ensure proper function-
ing of the Central agencies and security of
the Central Govt. properties, installations
and institutions. .

PAKISTANI DESIGNS ON ASSAM

*649. SHRI M. L. SONDHI :
SHRI O.P. TYAGI :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Chief
Minister of Assam had hinted of serious
Pakistani designs against Assam;

(b) whether he commented on the reported
article by Mr. Bhutto that Assam should be
an integral part of Pakistan and that the
Pakistan Government should follow a policy
of special relationship with the non-Hindu
population of the State; and

() the manner in which Government
propose to meet the possible evil designs
from Pakistan?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) and (b) Yes,
Sir.

(c) Security measures have been tightened
up.
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SEMINAR ON  POLICEMEN’S GRIEVANCES

*651. DR.RANEN SEN: Willthe Minister

of HOME AFFAIRS be pleased to state:

(a) whether the seminar on the machinery
for redress of policemen’s grievances held
recently at the National Police Academy
had suggested the establishment of a forum
at suitable levels to put forth the views and
collective grievances of all ranks in the pelice
forces;

(b) whether Government have examined
this suggestion; and

() if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). The suggestions of the Seminar
will be examined on receipt.

MAJOR PORTS

#652. SHRI P. C. ADICHAN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) the progress made in regard to the
programme for the development of major
ports during the Fourth Plan;

(b) the total funds allocated for the pur-
pose; and

(c) the amount utilised so far?

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. VK.R.V. RAO):

(a) A statement is laid on the Table of the
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Sabha. [Placed in Library. See No.
LT—1976/67)

(b) A provision of Rs. 234 crores has been
included in the Draft Outline of the
Fourth Five Year Plan for the development
of major ports.

(€) An expenditure of Rs. 23:66 crores was
incurred during 1966-67 and an expenditure
of Rs. 36-30 crores is anticipated to be
incurred during 1967-68.

VERIFICATION OF THE ANTECEDENTS OF
GOVERNMENT EMPLOYEES

*653. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware that
the practice of police verification of antece-
dents of those seeking Government employ-
ment is being given up in some States; and

(b) if so, the names of those States where
the said practice has been discarded and the
consequent reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA): (a) and (b).
‘Government of West Bengal and Kecrala have
only dispensed with the verification of poli-
tical antecedents of candidates secking em-
ployment under them. They continue to
verify the other antecedents and character of
candidates through the district civil and
police authorities. It is for the State
Government to adopt a policy suitableble to
them in respect of services under them and
the Central Government would not interfere
in the matter.

INDIAN FLAG SHIPS FOR PL-480 IMPORTS

654. SHRI S. R. DAMANI: Will the
Minister of TRANSPORT & SHIPPING
be pleased to state:

(a) the share of Indian flag ships in carry-
ing the PL-480 imports during the last
three years; and

(b) the steps taken to increase the share?

THE MINISTER OF TRANSPORT &
SHIPPING (DR. V.K.R.V. RAO): (a) The
U.S. PL-480 regulations require that 509,
of the PL-480 foodrgrain imports should be
carried in U.S. flag ships. Out of the
remaining 50%, the share of Indian flag ships
since 1964-65 has been as follows:—

1964-65 1%
1965-66 6%
1966-67 5%
1967-68 (8 months) 25%

In the case of cotton the proportion carried
by Indian ships has been 30% to 35%
throughout these years and for Soya bean
oil and tallow the proportion has been
between 13 to 16%;

(b) Indian shipping is given the first
priority in lifting cargoes and foreign
ships are chartered only when Indian ship-
ping is not available in the required position.

FUTURE OF CHANDIGARH

*655. SHRI DEVINDER SINGH: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the latest position in regard to the
solution of the Chandigarh issue; and

(b) whether Government propose to set up
up a Presidential Council for the purpose?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) It has not so
far been possible to evolve a procedure
acceptable to both the Governments of
Punjab and Haryana to solve this issuc.
Efforts in this direction will be resumed
after mid-term elections are held in
Haryana.

(b) No, Sir, at present thcre is no such
proposal under consideration.
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‘GOVERNMENT PROPERTY DAMAGED IN
WEST BENGAL
*657. SHRI HIMATSINGKA :
SHRI DEVEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that considerable
damage to Central Government property
has been done during the recent wave of
violence in Calcutta and other towns of West
Bengal after the dimissal of the U. F.
Ministry;
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(b) if so, the total amount of loss of Cen-
tral Government property; and

(c) the steps taken to restore the damaged
property in order?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (c). Infor-
mation is being collected and will be laid
on the Table of the House.

PAKISTANI INFILTRATION IN ASSAM

*658. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there is a large-
scale infiltration of Pakistanis into Assam;

(b) whether it is also a fact that about
two lakhs of infiltrators are still there;
and

(c) if so, the steps Government propose to
take to stop further infiltration?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.
The number of Pakistanis who infiltrated
into Assam during the ten months from
January to October, 1967, was only 1012.
They were all sent back to Pakistan.

(b) No, Sir. Their number is about
80,000

(c) Suitable measures have been taken
for detection and eviction of Pakistani in-
filtrators and for prevention of further in-
filtration. These measures broadly consist
of strengthening and increasing the number
of border outposts, intensive patrolling of
the border and detailing of additional staff.

VIOLENCE IN WEST BENGAL
#659. SHRI SRADHAKAR SUPAKAR:
SHRI MRITYUNJAY PRASAD:

Will the Minister of HOME AFFAIRS.
be pleased to state:

(a) whether there has been an incitement
to large-scale violence in West Bengal by
some leaders of the United Front; and

(b) if so, the steps taken to protect the
properties of the Central Government from
damage?

THE MINISTER OF HOME AFFIARS
(SHRI Y. B. CHAVAN): (a) According to
information furnished by the State Govern-
ment there were several instances in which
United Front leaders including some rest-
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while Ministers of the United Front
Government advocated violence while
addressing public meetings.

(b) Government are vigilant and have
recently issued a circular to all State Govern-
ments drawing attention to their obligations
under the Constitution to ensure compliance
with the laws made by the Parliament and any
existing laws which apply in that State and
S0 to exercise their executive powers as not
to impede or prejudice the exercise of the
executive power of the Union Government.

GRIEVANCES OF STUDENTS OF SHARDA
UKIL ScHooL OF ART, NEw DELHI

*660. SHRI MADHU LIMAYE: Willthe
Minister of EDUCATION be pleased to
state:

(a) whether Government’s attention has
been drawn to the grievances of the students
of the Sharda Ukil School of Art in regard to
admission to Delhi College of Art;

(b) whether Government are aware that
these students are on strike since the 13th
November, 1967; and

(c) if so, the attempts made by Govern-
ment to settle the dispute and remove the
students® grievances?

THE MINISTER OF EDUCATION
(OR. TRIGUNA SEN) : (a) and (b). Yes,
8ir.

(c) A statement is placed on the Table of
the House.

Statement

The general question of whether or not to
continue the Intermediate course in Applied
Artisto be considered by the All India
Council of Technical Education. However,
as an interim measure students passing the
examination in first division are eligible for
admission to the Delhi College of Art.

The other demands made by the students
relate to reduction in fee, issue of material
and models, provision of teaching staff,
issue of books from library, issue of Identity
Cards and recognition of Student’s Union.

In regard to issue of library books and
Identity Cards, the management has accep-
ted the d ds of the students. The
governing body of the School has also
agreed to consider the question of the re-
cognition of the Students’ Association after
the necessary rules and regulations have
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been framed and the other formalities com-
pleted in consultation with the Principal.

In regard to the demand for reduction in
fee, the management has regretted its in-
ability to accept it because of financial diffi-
culties. However, it has been agreed to
charge the fees on a monthly basis instead
of every quarter as at prescnt.

According to the information given by the
school authorities, models and materials
are made available to students but there are
certain materials which are generally provi-
ded by the students themselves.

Regarding provision of teaching staff,
the school authorities have drawn attention
to the fact that a fully qualified and ex-
perienced teacher in Art and Geometrical
and Mechanical Drawing has been appoint-
ed. The total strength of the staff at present
is 5 against 42 students.

CoMMUNAL RioTs

3967. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of communal riots that
took place in the last three years upto the
30th September, 1967;

(b) the number of persons belonging to the
minority communities who (i) were killed;
(ii) were injurcd, (iii) lost their property;

(c) whether it is also a fact that some
Afghan nationals also suffcred losses and
some were killed;

(d) the number of persons who were arres-
ted, prosecuted and punished; and

(e) whether any compensation was given
to the victims and the number of Afghan
nationality who received compensation?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a), (b) and (d).
A statement is laid on the Table of the House.
[Placed in Library. See No. LT—1977/67

(c) No, Sir.

(e) State Governments of Andhra and
Madhya Pradesh have informed that they
provided financial assistance by way of
ex gratia grants to the extent of Rs. 20,000
and Rs. 5,500 respectively. Information
from other States is being collected. No
Afghan national received any compensa-
tion.
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CPI (M) PAMPHLET IN NEPALI

3968. .SHRI C.K.BHATTACHARYYA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether his attention has been drawn
to a pamphlet in Nepali issued by the CPI
(M) in which it is stated about Naxalbari
extremists that “by forcible occupation of
lands belonging to small land owners the

-extremists have forced them to join the jote-
dars”; and

(b) whether any steps have been taken to
help these small land owners ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) According to
the information received from the Govern-
ment of West Bengal, leaflct in Nepali was
issued by the District CPM on 10th August,
1967. The leaflct criticised the leaders of
Naxalbari peasant movement and said that
during the movement though some lands of
big jotedars were occupied at several places,
lands of small land owners and tea garden
workers were also occupied.

(b) The State Government took necessary
steps in all cases of forcible occupation of
lands reported to police by registering cases
against encroachers and taking suitablc legal
action against them.

COMPETITIVE EXAMINATIONS

3969. SHRI G. S. MISHRA: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) the number of candidates who appeared
in the competitive cxaminations from the
rural side out of the total number appeared
in the last five years ;

(b) the total number of such candidates
qualified in the written ecxamination during
this period;

(c) the total number of qualified in the
which intervicw and thusin the competition
during this period;

(d) the total number of qualified candi-
dates provided with the jobs during this
period;

(e) whether Government have examined
the reasons for failure of candidates in the
interviews; and

(f) if so, the reasons of failure for such
candidates coming from rural areas?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Neither Government nor the Union
Public Service Commission compile infor-
mation about candidates appearing for
various cxaminations conducted by the
Commission on the basis of the area urban
or rural from which thcy come. It is not
also possible to collect this information
from the available records.

(e) No, Sir.
(f) Docs not arise.

STUDENTS FROM U. P. STUDYING ABROAD

3970. SHRI SARJOO PANDEY: Will

the Minister of EDUCATION be pleased
to state:

(a) the number of students from Uttar
Pradesh who went abroad for further studies

during the pcriod from 1962 to October,
1967;

(b) to which countries these students pro-
ceeded; and

(c) the subjccts of study?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c). The
requisite information is available upto
March, 1967. Two statements—onc giving
the countrywise distribution and the other
giving the subject-wise distribution—of stu-
dents from Uttar Pradesh who went abroad
from 1962-63 to 1966-67 are laid on the
Tablc of the House [Placed in Library, See
No. LT—1978/67.

CENTRAL SCHOOLS ORGANISATION

3971. SHRI SARJOO PANDEY: Will
the Minister of EDUCATION be pleased to
state:

(a) the number of schools startcd all over
the country, State-wise, by the Central
Schools Organisation from 1966 to-date;
and

(b) the number of students being educated
in these schools, Statc-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The information is given in the statoment
laid on the Table of the House. [Placed
in Library. See No. LT— 1979/61.)
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HoTEL ACCOMMODATION FOR FLYING
CREW

3973. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) the number and names of hotels in
various cities of India where mcmbers of
the crew of Air India and Indian Airlines
Corporation are provided overnight accom-
modation and the cost per head per day,
hotel-and city-wise;

(b) the amount of bill paid to each hotel
during the ycar ending the 31st March,
1967 by Air India and Indian Airlines Corpo-
ration with the names of the hotcl, the
namber of crew accommodatcd by each hotel
during the year; and

(c) the reasons for not acccmmodating
the flying crcw in Government-cwned hotels
as a mcasure of econcmy ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(@) to( ¢). The rcquisite information is being
collected and will be laid on the Table of
the House.

LoANs TO THE HOTEL INDUSTRY
3974. SHR1I BABURAO PATEL
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
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names of hotels and the amount of loans
given to them or guaranteed by Govern-
ment during the last 10 years ?

THE MINISTER OF TOURISM AND

"CIVIL AVIATION (DR. KARAN SINGH):

At present financial assistance to private
entrepreneurs for sctting up hotels is avail-
able through the Industrial Finance Corpo-
ration or the State Finance Corporations,
and not from Government direct.

The Government have, however, under
consideration proposals for the grant of
loans from the Hotel Development Loan
Fund, Terms and conditions for the grant
of loans are under finalisation,

AIR SICKNESS BaGs

3975. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number and value of air sickness
bags purchased annually by Air India and
Indian Airlines Corporation, separately, dur-
ing the last five years ending the 31st March,
1967, and

(b) the average cost of cach bag the names
of suppliers and the number and value of
bags supplicd by each every year and the
manner in which these contracts for supply
were given ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) . The information is given in the
statement laid on the Table of the House,
[Placed in Library. Seec No. LT-1980/67).
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PURCHASE OF LiFE BOATS BY SHIPPING
CORPORATION OF INDIA

3977. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to state:

(a) whether it is a fact that M/s Shipping
Corporation of India have placed an order
for three ships in which aluminium fibreglass
fife-boats are proposed to be used in prefer-
ence to indigenous made steel life boats;

(b) whether the indigenous made steel life
boats can serve as import substitute meeting
the statutory requirement;

(c) if so, the reasons for not supporting
the indigenous makers of steel life boats
employing Indian capital and labour and
who help in saving foreign exchange;
and

(d) the cost involved to meet the full
requirement of life boats in aluminium fibre-
glass and steel separately ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V. RAO) 1
(a) The Shipping Corporation of India have
indicated that they would require fibre-
glass/aluminium life boats for three ships
VCs 168 to 170 for which orders have been
placed with the Shipyard.

(b) and (c). Though indigenous steel life
boats meeting the statutory requirements
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can be supplied for ships in place of fibrc-
glass/aluminium life boats, the Shipping
Corporation of India have preferred the
fibreglass/aluminium life boats, as accord-
ing to them, the cost of maintenance of steel
boats is higher than that of fibre-glass/
aluminium boats which normally last for 10
to 12 years without repairs. They have also
desired that the possibilities of manufactur-
ing fibreglass/aluminium boats indigenously
should be explored.

However, in regard to the requirements
of these three ships, thc mattcr is still under
correspondence between thc Shipyard and
the Shipping Corporation of India. The
matter is also under consideration of Govern-
ment,

(d) The information is being collected and
will be laid on the Table of the Sabha.

ANCIENT MONUMENTS IN GUJARAT

3978. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether he ancicnt mcnuments in
Gujarat are in a state of neglect;

(b) whether it is a fact that attention of
the Archacological Department has been
drawn to the neglected condition of the
monuments there; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (c). From time to
time, the Archaeological Survey of India
have been approached for repairs to the
monuments, and urgent repairs were carried
out by the Survey according to priority and
availability of funds. Rs. 5,97,765/- was
spent on these monuments during the five
years from 1962-63 to 1966-67. About Rs.
38,000/- is likely to be spent during 1967-68.

MONUMENTS IN BARODA

3979. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION be pleased to state :

(a) the number and names of ancient
temples and mosques in the Baroda District
in Gujarat which have been repaired so far;

(b) the amount spent on their repairs;

(c) whether there are still some ancient
temples and mosques which need repairs;
and
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(d) if so, the action being taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) There is no temple or
mosque among the 11 ancient monuments
or sites in Baroda District which have been
declared as of national importance.

(b) to (d). Do not arise.

BORDER ROADS

3980. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether it is a fact that the construc-
tion of vital roads on the Gujarat borders
has been entrusted to the State P.W.D.
resulting in slow progress and slackness in
the construction of roads;

(b) if so, the reasons for entrusting this
work to the State P.W.D.; and

(c) whether Government propose to en-
trust the construction of thesc roads to the
Ministry of Defence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(3) Yes Sir. The work of the construction
of strategic roads in the Gujarat State has
been cntrusted to the State P,W.D., but this
has not resulted in slow progress and slack-
ness in its construction.

(b) The works have been entrusted to the
State P.W.D. according to the normal prac-
tice.

(c) Therc is no such proposal.

NARMADA BRIDGE

3981. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to state:

(a) whether any plan has been finalised
to construct a ncw road bridge over the river
Narmada near Broach; and

(b) if so, the steps taken to expedite the
same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(2) and (b). Yes, Sir. A proposal to cons-
truct a road bridge across the Narmada
river near Zadeswar about 3-1/2 miles up-
stream of the existing road bridge near
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Broach is under consideration. An esti-
mate, amounting to Rs. 3623 lakhs for the
bridge, recast on the basis of the present-day
prices, has been received recently from the
Gujarat Government and is under examina-
tion.

Twea § w2 gmf ag
3982. it wlYsr AT AT : AT 9d-
T a1 FEFAE wgaA A qg A A
T FGT

(%) =1 9g @= § f vt 9=-
affg QT § T & 5y A% gAg
g T S # faE

(=) afz &, ay o7 gark =g N
FE-Fa I I I 7 = E;
() v wars wTegR A &
Ty §; W

(%) afz afi, a1 @ w&T FA
g?
i a1 wafe agaw W (Fo
w fog) : (%) & (7). Toreaw &
7 gt wg, Ruiq AU, WET IO
IR, R fawar favmr & frgeorer
# &1 Y T & S o ¥
A 77 gard AT o w1 v T
g

(=) Efeaa TaTemEy FTCNRET Y
frre wiass & warg ATegT ¥ S < dar
qfcare A B Qo A8 g 7 R
faama Y aard wmegR # gt wgv
TR A NE v A T
MEMORANDUM ON MEDIUM OF INSTRUC-

TION

3983. SHRI KIRUTINAN : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government have received a
memorandum on the study of languages at
the school stage from the Education Depart-
ment of the Thamizhaga Arasu (Govern-
ment of Madras); and

(b) if so, the reaction of the Central
Government thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) No new decision has been taken by
the Central Government on the teaching of
languages at the school stage.

BYE-PASS ROAD TO MADURAI-
DHANUSHKODI HIGHWAY

3984. SHRI KIRUTINAN : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whetheritisa factthatlands have been
acquired near Manamadurai and Parthi-
hanoor in Ramnad District (Madras State)
to construct bye-pass Roads to the Madurai-
Dhansukodi National Highway;

(b) whether the acquisition proceedings
are over; and

(¢) if so, when the work will be executed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir.

(c) The work will be taken up, when re-
quisite funds becomc available.

. BRIDGE AT PAMBAN, MADRAS STATE

3985. SHRI KIRUTINAN : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that there is a
proposal to construct a road-cum-rail bridge
at Pamban in Madras State;

(b) if so, whether Government have issu-
e¢d any direction to the State Government
on this matter; and

(c) if so, the stage of the proposal and the
estimated cost of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
No Sir.

(b) and (c). Do not arise.

JubGes IN Orissa Hie Court

3986. SHRI SRINIBAS MISRA : Will
the Minister of HOME AFFAIRS be pleas-
cdtostate :

(a) whether the number of judges now
working in the Orissa High Court is consi-
dered inadequate by the said High Court;
and
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(b) whether Government propose to in-
crease the number of judges in view of the
increasing number of cases and the pendency
of large number of election cases in addition
to the cases already pending ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) A proposal to increase the strength of
Judges in the Orissa High Court by one
more permanent Judge is presently under
consideration.

KANDLA PORT

3987. SHRI D.R.PARMAR : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether Government are aware that
in the constructional work of Kandla Port
right from its foundation to its completion,
the labourers engaged were mostly displaced
Harijans from West Pakistan;

(b) whether it is a fact that after comple-
tion of the port works these labourers are
not being given some other labour work in
the Port and thereby they are now jobless;
and

(c) if so, whether Government propose to
get them employed in Port labour works ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c). The Major Harbour Works at
Kandla were donc through contractors.
The labour employcd by these contractors
included Harijans from West Pakistan.
After completion of the works in 1961, the
contractors disbanded their labour force,
including Harijan labour, by stages. The
Kandla Port Trust are not undertaking any
major construction work depanmentally' at
present. However, about 1,900 H_al"u'an
labourcrs employed by various agencies 1n-
cluding the Kandla Port Trust are currently
engaged in a variety of port operations with-
in the Dock area. No additional labour is
required for regular port operations for the
present.

GEOGRAPHY IN DELHI SCHOOLS

3988. SHRI ESWARA REDDY : wili
the Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that in Higher
Secondary Schools in Delhi under the Dethi
Administration Geography is not allowed to
be taken as a subject for study; and

(b) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) Does not arise.

POLITICAL SUFFERERS IN DELHI

3989. SHRI ESWARA REDDY : Will
the Minister of HOME AFFAIRS be
ploased to state :

(a) whether it is a fact that in Delhi
some plots are kopt for political sufferers in
Pankha Colony and some other colonies;

(b) if 8o, the details thereof;

(c) whether these plots are also auctioned
to the political sufferers or are allotted;

(d) how many political sufferers have been
given the plots in various colonies;

(e) whether applications have been invit-
cd from political sufferers for this; and
- (f) if not, when the applications will be
called ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
In the Delhi Development Authority’s
scheme for the allotment of residential plots
of below 200 sq. yards by draw of lots at
fixed rates to individuals in the low income-
group, some plots are reserved for political
sufferers who satisfy the prescribed condi-
tions, the number of reserved plots depend-
«ing upon the proportion of the applications
received from the political sufferers as
against the total number of applications.
Under this scheme ooe political sufferer
was allotted a plot.
(¢) Yes, Sir.
(f) Docs not arise.

INDIAN AsseMBLY OF YOUTH
3990. SHRIMATI SUSEELA
GOPALAN :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI VISWANATHA MENON :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to the press reports that
some meetings of the executive of the Indian
M97LSS/67—3

Assembly of Youth were held at tho resi-
dence of a West German official; ’
(b) if so, the nature of the meetings and
the discussions held during those meotings;
and
() the steps taken by Government to stop
foreign interference in this organisation ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have seen a press report to this effect pub-
lished in the “Patrios” dated 11th August
1967.

(b) Enquiries are being made.

(¢) The general question of use of foreign
funds in elections and for other purposes is
under examination.

VisiTs OF CHINESE DIPLOMATS TO
JULLUNDUR

3991. SHRI RAM KISHAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government’s attention has
been drawn to thc press reports about the
visit of some high ranking officials of Chinese
Embassy to Jullundur in September, 1967;

(b) if so, whether Government have as-
certained the reasons and purpose of Chinese
diplomats dash to Jullundur;

(c) if 8o, the details thereof; and

(d) the reaction of Government thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have no information about the visit of any
high-ranking official of the Chinese Embassy
to Jullundur during September, 1967.

(b)to (d). Do not arise.

PoLICE FIRING IN JAIPUR

3992. SHRID. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) under what provision of law and
under what circumstances Police force of
one State can be called by another State;

(b) whether it is necessary that such requi-
sition of Police force by one State from the
other is routed through the Central Govern-
ment ;

(©) if 80, at what time and date the Central
Government received the request of the
Rajasthan State Government for sending
Police force from U.P, and Madhya Pra-
desh;
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(d) if such request was received by the
Central Government, what action was taken
by Government and when and on which
date the Central Government asked the
U.P. and Madhya Pradesh State Govern-
ments to send Police force;

(¢) the contents of such orders issued by
Central Government on U.P. and Madhya
Pradesh Governments; and

(f) whether a copy of such order, if any,
will be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A State
Government may take the assistance of and
utilise the armed police force of another
State under the provisions of the Police Act,
1888, for supplementing its own police force
for coping with disturbances of law and
order.

(b) 1t is not necessary for a State Govern-
ment to.requisition police force from another
State through the Government of India.
A State Government can do so directly
from another State.

©to(f). In view of the sudden dete-
riomation in the law and order situation,
Government of Rajasthan conveyed their
request for armed police assistance telephoni-
cally on the 4th and 6th March, 1967.
Immediate arrangements were made
thereupon to rush armed police reinforce-
ment to Jaipur. The request of the Rajas-
than Government was conveyed to the U.P
and Madhya Pradesh Governments for ren-
dering nccessary assistance, No formal
orders were issued.

C.LLA. Funps

3993. SHRI V. KRISHNAMOORTHI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have refused
approval for about 30 projects submitted by
the various agencies which are working with
the. assistance of C.I.A. funds; and

(b) if so, the names of the projects ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Government have not accorded approval in
one case relating to a proposal by the Friends
of India Committee, U.S.A. to invite the
Director, Namgyal Institute of Tibetology,
Gangtok. In addition 36 proposals sub-
mitted. by the Asia Foundation have been
held up pending full consideration of the
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advisability of permitting it to carry on any
activity in India.

BMOLUMENTS Or TEACHERS

3994. SHRI S. M. BANERJER : Will the
Minister of EDUCATION be pleased to
state :

(a) whether. any financial aid has been
given to the States during 1967 to improve
the Pay-Scales of teachers; and

(b) if so, the amount given to each State?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) Does not arise.
foer agfa & ga )
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LALIT KALA ACADEMY

3997. SHRI A. K. GOPALAN :
SHRI P. RAMAMURTI :
SHRIMATI SUSEELA

GOPALAN :
SHRI P. GOPALAN :

Wwill the Minister of EDUCATION be
pleased to state :

(a) whether attention of Government has
been drawn to news item appearing in some
of the local English dailies, dated the 8th
September, 1967 that there is large-scalc
corruption in Lalit Kala Academy;

(b) whether Government have ordered an
enquiry; and

(c) if so, the findings of the enquiry and
the action taken thereon by Government ?

THE MINISTER OF STATE IN THE
MINISTRY. OF EDUGATION (SHRI
BHAGWAT JHA AZAD)-: (a) Yes, Sir.

(b) and (c). The matter has been enquired
into. The news item which appeared in the
papers on 8th September, 1967, was on the
basis of a statement reported to have been
made by the Chairman, Lalit Kala Akademi
to which he subsequently issued a correction
contradicting the statement attributed to
him ‘large-scale corruption’ in the Aka-
demi. No Action was, therefore, required
to be taken by the Goverament.
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CONTROVERSY RE: BURIAL OF JESUS
CHRIST

3999. SHRI C. K. BHATTACHARY-
YA : Will the Minister of EDUCATION
be pleased to state :

(a) whether his attention has been drawn
to a statement by Sir Mohammad Zafrullah
Khan saying that Jesus Christ did not die
on the cross but later came to Kashmir and
was buried at Srinagar after his death and
that the tomb of Yuzassif the Prophet is
really the burial of Jesus Christ; and

(b) whether any inquiry has been made in
pursuit of Sir Mohammad Zafrullah Khan's
statement and if 8o, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Yes, Sir, but
there is no Archaeological evidence of any
kind to support the theory of Jesus Christ's
burial in Kashmir,
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ARMIES RAISED BY POLITICAL PARTES
4002. SHRI YASHPAL SINGH -
SHRI RAM KISHAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
towards certain press reports that some
political parties are raising their armies and

performing the tasks which are normally in
the domain of police ;

(b) if so, whether any inquiry has been-
made in the matter; and

(c) the action proposed to be taken in
the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have seen press reports regarding ‘private
armies’ being raised by certain political
parties.

(b) and (c) : According to the information
received from the State Governments certain
political parties in Assam and Kerala have
organised volunteer corps. There is, how-
ever, no information yet that these volun-
teers are usurping police functions.
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PURCHASE OF PROPERTY IN JAMMU AND
KASHMIR STATE

4006. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether a citizen of Jammu and
Kashmir State is permitted to purchase
property in the rest of India and settle down
there;

(b) if so, whether the reciprocal facility
is allowed to the citizens of other States to
acquire property in the Jammu and Kashmir
State and settle down there; and

() if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). There
is no provision in the Constitution of India
which prohibits Indian citizens who are
residents of the State of Jammu and Kashmir
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from purchasing property or settling down
elsewhere in the country. Article 35A of
the Constitution of India makes it permissi-
ble, however, for the State of Jammu and
Kashmir to have a law conferring on its
permanent residents special rights and privi-
leges or imposing upon other persons any
restrictions as respects acquisition of im-
movable property in the State or settlement
in the State. Under this provision-.of the
Constitution certain long established Jegal
restrictions on acquisition of property by
persons who are not-permanent residents of
Jammu and Kashmir continue to be in force
in the interest of the permanent residents.
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Vistr ofF U.S. INTELLIGENCE EXPERT

4010. SHRI M. SUDARSHANAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any U.S. expert visited India
recently to advise Government on improved
methods of foreign intelligence; and

(b) if so, what were his recommendations ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No Sir.

(b) Does not arise.
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JoB ORIENTATION SCHEME

4013. SHRI MARANDI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether Government are comsidering
a job-orientation scheme designed to help
young people to choose their career well
before they complete their studies;

(b) if so, the main features thereof;

(c) whether the scheme will be introduced

throughout the country; and

(d) when it is likely to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).
Government of India is already operating
a scheme under which Bureaus of Education-
al and Vocational Guidance have been set
up in the States to train guidance counsellors
and career masters who would help students

in the schools to choose their caréer. ‘The
Multipurpose Schools, Industrial Training
Institute and Junior Technical Schools that
have been established in different parts of
the country also provide job-orientation of
training for suitable jobs.

Book ON INDIAN REVOLT

4014. SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the former
undivided Punjab Government requested the
Central Government to delete some portions
from the book written by Mr Sen on Indian
Revolt in 1857 regarding Rao Tula Ram;
and

(b) if so, the reaction of the Central
Government and the nature of reply seat to
the former Punjab Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does not arise.

ALLEGATIONS AGAINST FORMER CHIEF MINis-
TER OF HARYANA

4015. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any memorandum has been
received by Government from Chaudhri Devi
Lal levelling serious allegations against Rao
Birender Singh, former Chief Minister of
Haryana; and

(b) if so, the details of the allegations level-
led and the action taken thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) As far as
could be ascertained no memorandum
addressed by Chaudhri Devi Lal to Govetn-
ment levelling serious allegations against
Rao Birender Singh appears to have been
received by Government.

(b) Does not arise.

NETAJI SUBHAS CHANDRA Bose

4016. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware of a
news item published in the B edition
of the Hindi daily Sunmarg in October,
1967 in which it has been reported that
Netaji Subhas Chandra Bose stayed in
Banaras for over four hours on the 10th
October, 1967 and that the Minister of
Home Affairs had meeting with Netaji at
Ukhimath in Garhwal hill
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(b) Whether Government have made any
enquiry about the basis of the above news;

(c) whether the Home Minister did meet
any Sanyasi at Ukhimath;

(d) if so, who this Sanyasi is and why the
Home Minister met this Sanyasi; and

(¢) whether Government will make any
enquiry about the veracity of the news
published in the Sanmarg about Netaji's
halt at Banaras ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (¢). The
Government's attention has been drawn to
a report published in the Banaras edition of
the Hindi daily “Sanmarg” on 27th October,
1967. The Union Home Minister did rot
meet any Sanyasi at Ukhimath during his
visit to Uttarkashi, nor any other person
claiming to be Netaji Subhas Chandra Bose.
The State Government have undertaken an
enquiry in the matter.

STATEHOOD FOR HIMACHAL PRADESH

4017. SHRI PREM CHAND VERMA :

SHRI HEM RAJ :

DR. SURYA PRAKASH PURI :
SHRI PRAKASH VIR SHASTRI :
SHRI SHRI CHAND GOEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whetber it is a fact that the Himachal
Pradesh Government have forwarded a
resolution asking Government to accord
the Union Territory of Himachal Pradesh
the status of full Statehood;

(b) whether there have been persistent
demands from the general public of the
Territory for the grant of Statehood with-
out which, according to them, the develop-
ment of the area economically or politically
was not possible; and

(¢) if so, Government’s reactions there-
to?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No such
resolution has been received.

(b) Demands for grant of Statehood
to Himachal Pradesh have been made
from time to time.

(¢) Government do not propose at pre-
sent to alter the existing status of this
Union territory.

REMUNERATION TO CHANCELLOR,
KASHI VIDYAPEETH
4018. SHRI SARJOO PANDEY : Will
the Minister of BDUCATION be pleased
to state :
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(a) whether it is a fact that the Chancellor
of Kashi Vidyapecth is receiving a monthly
remuneration of Rs. 4,000;

(b) if so, in what capacity;

(c) whether it is also a fact that therc
is no such provision in the Banaras Hindu
University/any other  University/Kashi
Vidyapeeth bye-laws for giving such a
remuneration to the Chancellors?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b), The
Kashi Vidyapecth has intimated that in
honorarium of Rs. 1500/- per month, a
car allowance of Rs. 400/- per month,
rent-free furnished accommodation and
free medical service are being provided to
the present Chancellor in consideration
of services rendered by him to the Vidya-
peeth and not in his capacity as Chancellor.
This is not an approved item of expenditurc
for purposes of maintenancc grant by the
Government of India.

(c) There is no such provision in the
Statutes of Banaras Hindu University/any
other Central University; nor do the byc-
laws of the Kashi Vidyapccth make a pro-
vision to this cffect.

CENTRAL HINDU SCHOOL, VARANASI

4019. SHRI SARJOO PANDEY : Will
the Minister of EDUCATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3849 on the 28th June, 1967 and
state :

(a) whether the revision of grades of
certain teachers in the Central Hindu
School, Varanmasi recommcnded by the
Banaras Hindu University has been granted;

(b) the criteria adopted for making a
list of teachers entitled for the above benc-
fit;

(c) whether it is a fact that the Banaras
Hindu University has no rules governing
the placement of teachers of the Central
Hindu School in higher grade; and

(d) if so, whether the University Grants
Commission propose to issue definite instruc-
tions to deal with the placement of teachers
in higher grade?

THE MINISTER OF EDUCATI ON
(DR. TRIGUNA SEN) : (a) The pay scale s
of teachers of the Central Hindu Schools for
Boys and Girls run by the Banaras Hindu
University were roviscd with effect from
1/4/1964. The University is, however, cons-
sidering the claims of some senior teachers
who have long experience but who do not
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possess the prescribed qualifications for
grant of post-graduate scales of pay.

(b) In order to be entitled to the revised
post-graduate scale a teacher should have
a Master's degree in the subject concerned.
In addition, a University degree/diploma in
teaching with adequate experience of teach-
ing the subject is essential for mon-science
subjects® teachers but desirable for science
teachers.

(¢) The Banaras Hindu University has
8ot Ordinances for fixation of pay of its
employees. For fixation of pay of teachers
in the revised scale, the formula prescribed
by the University Grants Commission for
the purpose has been adopted by the
Uni vers ty.

(d) No, Sir.

ALIGARH MUSLIM UNIVERSITY
{AMENDMENT) AcTs, 1951 AND 1965
4020. SHRIMATI TARKESHWARI

SINHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether he is aware that certain
Muslim leaders in India are seeking financial
aid from abroad in order to employ an
Advocate to areue the case against the
validity of the ..igarh University Amend-
ment Acts of 1951 and 1965; and

(b) if so, whether he has taken any
steps to curb such activities?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have no such information.

(®) Does not arise.

STATEMENT OF KERALA CHIEF

MINISTER ABOUT JUDICIARY

-4021. SHRI SAMAR GUHA :

SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to a report in which the Chief Minister of
Kerala is alleged to have said that he consi-
dered that the judges in India are not above
olass prejudices, while giving their verdict;
and

(b) if so, Govcroment’s reaction there-
to?

THE MINISTER OF HOME AFFAIRS
(SHRIL Y. B. CHAVAN) : (a) Government
have seen Press reports to this effect.

(b) The State Government have informed
us that proceedings for contempt of court
against the Chief Minister are pending
.before the Kerala High Court.
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4025. SHRI MAYAVAN will the
Minister of HOME AFFAIRS be ploascd
to state ¢

(a) Whether it is a fact that the Delhi
Administration have suggested to the
Union Government radical changes in
Delhi’s Sales Tax System;
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(b) if so, the main points thereof;

(c) the reaction of the Central Govern-
ment thereto; and

‘(d) whether any final decision has been
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.
(b) to (d). Do not arise.
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LOANS AND SUBSIDIES TO0 J & K
STATE

4027. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the amount of Loans given to the
Jammu and Kashmir State, year-wise, with
the interest thereon since August, 1947;
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(b) the amount of loans repaid by the
State Government so far and the amount
with interest due on the 31st March, 1967;
and

(c) the amount and types of subsidies.
given to the State from 1947 to March,
1967.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). A
statement of the available information is
laid on the Table of the House. [Placed in
Library. See No. LT-1981/67).

(¢) Apart from statutory grants-in-aid
under the Finance Commission’s award,
rehabilitation grants, plan assistance, grants.
towards the J&K Militia and Police, the
State Government were also given food
subsidy, including expenditure on.transport
and handling of food grains, which amount-
ed to Rs. 13-83 crores.

TRAIN ACCIDENT AT BAL BHAWAN,
Niew DELHI

4028. SHRI HARDAYAL DEVGUN
Will the Minister of EDUCATION be
pleased to state :

(a) whether the train at Bal Bhawan,
New Delhi met with an accident on the
11th November, 1967;

(b) if so, the number of casualties, if
any; and

(c) the action taken against thosc res-
ponsible for the accident?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir,
Only the engine of the train got derailed.

(b) There was no casualty,

() An enquiry was immediately conduct--
ed with the help of the Northern Railways
authorities .and nccessary action on the
recommendations made in the Report is
being taken,

SALES TAX COLLECTION FROM
MANIPUR

4029. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state the total sales tax col-
lections from Manipur during the ycar
1966-67 and 1967-68 so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (8HRT
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VIDYA CHARAN SHUKLA) : The
requisite information is given below :

Year Amount
1966-67 Rs. 19,17,8607
1967:68 Rs. 12,76,942

(Upto 31st October, 1967)

REVISION OF SENIORITY OF SECTION
OFFICERS

4030. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the seniority
of Section Officers promoted to Grade-II
on the 1st November, 1957 and Ist May,
1958 has been disturbed by Government on
the 25th August, 1967 disrcgarding the
assurances given in this regard in December,
1957;

(b) whether the said revision of scniority
is in conformity with Rule 18(1) of the
Central Secretariat Service Rules, 1962;

(c) whethcr the Union Public Service
Commission and the Ministry of Law have
both agreed specifically to the revised
scniority as now determined ; and

(d) if the reply to parts (b) and (c) above
be in the ncgative, the reasons for revising
the seniority after such a long time and
whether Government propose to rcconsider
and restore the seniority as determined
before August, 19677

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) to
(). It is a fact that imter se seniority of
certain Section Officers promoted to the
former Gradc II with cffect from 1-11-1957
and 1-5-1958 has been revised and orders
to this effect have been issued on 25th
August, 1967. The Union Public Service
Commission and the Ministry of Law have
been consulted before doing so, and the
latter have held that the revision did not
involve any breach of assurance or con-
travention of the provisions of C.S.S.
Rules, 1962.

(d) Does not arise.

SENIORITY OF SECTION OFFICERS
4031. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :
(a) whether it is a fact that the seniority
in Grade-II of the Central Secretariat Ser-
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vice of certain officers of Grade-I of the
Central Secretariat Stenographers’ Service,
who were promoted to the erstwhile Grade-
II of the C.S:S.:in 1959 swas also determined
along with Grade-III Section Officers -pro-
moted to Grade-II w.ef. 1st November,
1957 and 1st May, 1958 an-the basisof the
principles of seniority in force at that
time;

(b) whether the interse seniority of the
two categorics of officers mentioned in
part (a) above had already been finally
determined before the 1st of October, 1862,
the date of decentralisation of the CCSS
and CSSS and was not shown as provisional
in the Civil List of Section Officers as on
the 1st October, 1962 issued by his Ministry;

(c) whether it is also a fact that the
seniority of the two categories of Section
Officers mentioned above has been revised
by his Ministry on the 25th August, 1967
in disregard to the assurancc given by
Government in December, 1957 and also
in contravention of Rule 18(1) of the
CSS Rule 1962; and

(d) if so, whether Government propose to
restore the seniority as determined before
1st October, 19627

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) No,
Sir.

(b) No, Sir. The question of relative
seniority of the officers of Gradc I of the
C.S.S.S. promoted to Grade II of the
C.S.S. in 1959 vis-a-vis cfficers of Grade I
of the C.S.S. promoted to Grade II with
effect from 1-11-1957 and 1-5-1958 had
been under consideration all along, though
the Civil List as on 1-10-1962 did not indi-
cate that their seniority as shown therein
was provisional.

(c) The seniority has no doubt been
revised by issue of orders on the 25th August,
1967, but this does not involve breach of
any assurance or contravention of the
provisions of the C.S.S. Rules, 1962.

(d) Does not arise.
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MANIPUR STATE TRANSPORT

4033. SHRI M. MEGHACHANDRA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the ecmployees
of the Manipur State Transport observed
one-hour stay-in-strikc for somc days
during thc second week of November,
1967;

(b) if so, what were their gricvances;
and

(c) the steps Government have taken to
settle the disputc?

THB DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir.

(b) A driver of Manipur State Transport

was assaulted by two Sub-Inspectors of
Police.

(c) Action under thelaw was taken against
the offenders, who were also transferred.
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The workers of Manipur State Transport
were apprised of this and the strike was
called off soon after that.

STORAGE FACILITIES AT MAJOR PORTS
FOR IRON AND STEEL EXPORTS

4034, SHRI SRADHAKAR SUPAKAR :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the export of
iron and steel to foreign countries is greatly
handicapped for want of storage facilitics
at major ports of India; and

(b) if so, the steps taken by Government
to remove this handicap?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.RAO) :
(a) No, Sir.

(b) Does not arise.

LoANS TO OUTSTANDING STUDENTS
rFOR TECHNICAL EDUCATION

4035. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether Government grant loans to
students of outstanding mcrit for technical
education;

(b) whether it is also a fact that therc
are numcrous complaints that these loans
are considcrably delayed with the result
that a large number of students have to
give up studies;

(c) whether there are also compleints
that the loans are given on very difficult
conditions which in many cases cannot be
fulfilled; and

(d) if so, how Government propose to
remove causes of delay and to facilitate
grant of loan to students?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir. The Ministry
of Education has a scheme under which
loans are given to students for higher
studies, including technical education.

(d) A few complaints about delay in
payment have been rcceived but no case
has come to notice where a student has
discontinued his studies on this account.

(c) No complaint has been received in
regard to the conditions for the award of
loans under the Ministry of Education
scheme. i
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(d) The Government of India have already
introduced a new procedure for payment
to be followed by the State Governments
in order to ensure speedier disbursement
of scholarships.

HinD1 TeacueRrS TRAINING COLLEGES

4036. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of Hindi Teachers Train-
ing Colleges in non-Hindi spcaking States;

(b) thc number of trainees in each college
and the number of trainees who have so
far qualified from these training colleges;
and

(c) the annual expenditurc on these
colleges and the expenditure so far incurred
on these colleges?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) The number of Hindi
Teachers Training Colleges so far established
under the Centrally Sponsored Scheme of
Establishment of Hindi Teachers Training
Colleges in non-Hindi speaking States with
1009, Central assistance is as under :—

Andhra 2 Colleges

Assam 1 College (was to
start func-
tioning
from this
year).

Gujarat 1 College

Kcrala 2 Colleges

Madras 1 College

Mabharashtra 5 Short Term Train-

ing Centres.

Mysore 3 Colleges

Orissa 1 College

West Bengal 1 College

(b) The information is being collected
and a statement will be laid on the Table
of the Lok Sabha.

(c) Annual expenditure on these colleges
varies from ycar to year and State to
State. Total grants paid to the Government
of non-Hindi speaking States till 1966-67
for the maintenance of these colleges is
indicated below :—

Andhra Pradesh . Rs. 3,40,036
Assam . . Rs. 64,000
Gujarat . . Rs, 521,231
Kerala . . Rs.10,42,149
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Madras Rs. 2,87,538
Maharashtra Rs. 3,03,105
Mysore Rs. 5,80,127
Orissa Rs. 1,59,000
West Bengal Rs. 1,39,725

UNIVERSITY EDUCATION IN HIMACHAL
PRADESH

4037. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION be
pleased to state :

(a) the expenditure incurrcd on the
scheme of development of University
education in Himachal Pradesh as compared
to the funds allotted for all the Union
Territories;

(b) what have been the achicvements;

(c) whether facilities for University edu-
cation in Himachal Pradesh are adequate
as compared to the ncighbouring States;
and

(d) if not, thc steps bcing taken to
provide adequate facilitics and how long it
would take to provide facilities comparable
to the neighbouring States?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).
The requisite information is being collected
and will be Jaid on the Table of the Sabha
in due course.

Free EDUCATION UPTO HIGHER
SECONDARY LEVEL

4038. SHRI HIMATSINGKA : Will the
Minister of EDUCATION be pleased to
state the names of the States in which
free education upto higher secondary level
is already in force and which other States
are proposing to introduce this sort of free
education this year or in the next year?

THE MINISTER QF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : According to
the available information, education upto
high/higher secondary stage is free in the
following States:

Andhra Pradesh . (For girls only)
Jammu & Kashmir
Kerala (For Muslim girls

only).
Madhya Pradesh. (For girls only)
Madras . .
Mysore . .
Orissa . .
Uttar Pradesh .

(For girls only)
(For girls only).
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jnformation regarding thc other Statcs
ahich might be proposing to introduce
ffree edycagion at the high/higher secondary
.stage is noj available.

PuBLIC SCHOOLS IN DELHI

4039. SHRI HIMATSINGHA : Will the
‘Minister of EDUCATION be pleased to
state.:

(a) whether, .with a view to promoting
the various Indian languages, Government
propose to set up or to promote setting up
of public schools in Delhi and other union
Texritories with regional languages as their
medinm of instruction in place of English;

(b) is so, the steps taken in this regard;
and

(c).whether there is any proposal to
_convert the existing Public Schools in Delhi
and other Union Territories into regional
languages public schools?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.
There is no such proposal in so far as
the public schools which are members of
the Indian Public Schools Conference are
concerned.

(b) Does not airse.

(c) No such proposal is under considera-
tion of the Education Ministry.

BRIDGE AT KOLAGHAT AT NATIONAL
HieHwAaY No. 6

40490, SHRI S. C. SAMANTA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(8) whether the construction of the
XKolaghat Road Bridge over the river
Rupnarain on National Highway No. 6
has been completed according to estimates,
desjgns and time;

(b) if not the reasons therefor;

(c) whether it is a fact that the flow
of the Rupnarain river has been retarded
and silting in the downstream has consi-
derably increased;

(d) whether any model experiments were
condugted in the matter; and

() if so, by whom?

THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
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(a) No, Sir, } )

(b) The bridge has been completed with
an excess over the original cstimate, scme
changes in the original design and an
increase in the time of constructicn, &s
explained below (—

(1) There is an excess of Rs. 24 lakhs
over the originally sanctioned esti-
mate of Rs. 112:22 lakhs due to
the following reasons :—

(i) The accepted tender was higher
than the sanctioncd estimate.

(ii) The cost of procurement of
cement and stecl was higher than
the issue rates of these materials
provided in the contract.

(iii) Some additional itcms of work
were actually carried out at sitc,
which were not originally provid-
ed for in the estimate.

(2) A slight rearrangement of the span
lengths of 4 out of 14 main spans
and an increase in the thickness of
well steining was found necessary on
account of very hard clayey strata
met with during sinking. The flanges
of the beams were also slightly widen-
ed to facilitate launching.

(3) There has been some delay in the
completion of the bridge on account
of unavoidable difficulties during
sinking of wells through very hard
clayey strata, acute labour troublc,
and unforeseen difficulties dunns
launching of beams.

(c) The flow of the Rupnaram river
has not been retarded by the construction
of this road-bridge. Silting up of the river
had been continuing long before the cons-
truction of the bridge, which does not
appear to have had any adverse effect
either on the flow of the river or the silting
of the bed down-stream.

(d) and (e). No, Sir. Thesc were not
considered necessary, but the Director,
Central Water and Power Research Station,
Poona, was consulted, who stated that the
waterway of the road bridge, as proposed,
was. satisfactory, being slightly more than
the waterway of the existing Railway bridge
downstream,

PAY SCALES OF ORISSA TEACHERS
4041. SHRI SHRI CHAND GOEL : will
the Minister of EDUCATION be pleased to
state:
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‘(a) whether it is a fact that some of the
primary school teachers in the State of
Orissa are getting a monthly salary of Rs.
10/- only, whereas his counterparts in other
States are getting as much as Rs. 100/- &
150/-; and

(b) the steps Government are contemplat-
ing to remove such staggering regional
disparity ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) According
to the information available with this Minis-
try-no primary school teacher in the State
of Orissa is getting a monthly salary of
Rs. 10/- only.

(b) Does not arise.

R R e AL ]
PERSONS DETAINED UNDER D.1.R.
IN. JAMMU AND KASHMIR

4042, SHRI GHULAM MOHAMMAD
BAKSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of persons detained in
J. & K. under D.LR.; and

(b) the number of persons detained under
the Preventive Dctention Act in Jammu
and Kashmir?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) t (a) 176
persons were under detention in jails under
D.LR. on 20th November, 1967.

(b) 37 persons were under detention in
jails under. the Jammu and- Kashmir Pre-
ventive Detention Act on 20-11-1967.

BAN ON NEWSPAPERS UNDER D.LR.
INJ. & K.

4043. SHRI GHULAM MOHAMMAD
BAKSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of newspapers banned
under the D.LR. recently in Jammu and
Kashmir; and

(b) whether it is a fact that Naval Kashmir
and Martand which are very important
daily newspapers of Srinagar have been
banned under D.I.R.?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).

According to information available, the
Government of Jammu and Kashmir banned
six newspapers during October 1967. Thesc
include Nawal Kashmir and Martand.
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APPOINTMENT OF RETIRED PERSONS

IN PuBLIC AND PRIVATE SECTOR

UNDERTAKINGS

4046, SHRI SHR1I CHAND GOEL :
SHRI A. B. VAJPAYEE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether top civil scrvants have been
found to be giving undue advantage to
companies in the public and private sectors
during their tenure in the civil service in
in the hope of getting somc jobs after retirc-
ments; and

(b) if so, the steps Government have
taken to stop such practices?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). In so far as public sector undertakings
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which are wholly or subst: ntially owned or
controlled by Government, there is no
question of either Government or top civil
servants giving undue asdvantage to any of
them vis-a-vis other public secctor under-
takings. Morcover, the public scctor under-
takings have also been advised to follow
the same rigorous principles as arc being
followed by the Central Gcvernment in
regerd to re-employment of superannuated
personnel.

Under the rules, no Class I or All India
Services Officer can take up cmployment in
a private firm without Government’s per-
mission within two years of his retirement.
When an cfficer applics for permission
under the rules, the application is subjected
to strict scrutiny and rcquest for cmploy-
ment in the private scctors is invariably
refused when the prospective empleyer is
one with whom the retired cfficer had had
dealings while in service. Instructicns have
also been issucd that no Government
scrvant should negotiate for commercial
employment while in service withcut obtain-
ing the prior pcrmission of the ccmpetent
authority. No case of any top Civil servant
having shown undue advantage tc ccmpanics
in the private sector, during his service, as
a quid pro quo for his securing employment
{herein after retircment, has ccmc to the no-
tice of the Ministry of Hcme Affeirs, How-
cver to prevent any such deal, instructions
have been issucd in recent ycers that the
procedure laid down for grant cf permission
for commercial emplcyment after retire-
ment are rigorously followed.

EXPLOSIVES RECOVERED FROM MIzos

4047, SHRI S. C. BESRA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the arrest
of two mizo youths led to the recovery
of a large quantity of high explosives buried
behind the Assembly hostel;

(b) if so, whether any detailed enquiry
had been ordered;

(c) if so, the finding thereof; and

(d) whether any foreign hand is involved
in this case?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Consequent
upon the arrest of two Mizo youths in
Shillong early in November some quantity
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of explosives buried in the premises of
Tribal Students Hostel, and not behind the
Assembly Hostel, was recovered.

(b) to (d). A case under Section 3 of the
Explosives Act read with Rule 36(a) of
D.LR. has been registered and is under
investigation.

T #§ dqifee frcomat ot srweey
4049. st Wo No WM : wT Y-
wtd Wit g qam Y Far &8
(%) =1 g o= ¢ s Wi & da)-
fow famet & freeme aar w1 A=
gofa O & A7 & 99 ST FT%
T &

(') = oy +t @9 g fr duifes
freomad &1 fageror A ¥ fear wmar
¢ AR Wi fard W swg-anE 0
THT ARAGHO & ol wreae
F]X Q@ WX

(1) afz g, @ & fefas fron-
U FT ATGHT FIA FT IHTE HT
a7 fa g ?

TR-wTG HaTea | Treg-wa (S faet
o A ) : (%) & (7). STeed gEAT
& W, WIRa F firceme i #y eeaferay
q et quT AT T3 ST aeaTy
&7 gfaw @ | 7T AT I aeafagy
wY fadslt s @t & wfawrg
¥ Al & wfgw § gaiafa e
e & g § § o oz fRfamt wv
sfeFe w1 fagaor 3 1 awafeat &
TR T FHA § TF9 @
e favg g 1 s gvafaa wqEE
wifgmfat w qog v f § fo ¥
fade @ geE weam A awfe
& gl W gt FE o #
R F ofterar A AR w3 )

fogry o=, af fawet | g v

4050. St TETARIT AR

St THT™EA Tl ¢
Mo g qwTHw g ¢
st firx gare mwi



6519 Written Answers AGRAHAYANA 22, 1889 (SAKA) Written Answers 6520

Wy qEed Wi gy wd o g
w4 fr

(%) w fogre Sa & g wew A
wiw foid @ gwR & 2 sEad
;W

(@) afz &, & e =T w=O
g?

e Ay § - aw-war (st
fawn wow gww) : (F) oK (|). TF
foraror aT-qee 9 @ ¢ 1 [qRvere
A o foor mar R wew LT-
1982/67]

W aw . S
4051. Y To w0 fawrat : w7
WA W0 9g @ A T F A
fE
(%) = “wy 30w E@ER &
a7 frad FETO W R @ E;
(=) = & & aofra FHTQ fead
&
() sfa w2000 T ¥ wiww
I T A fFae ST €
(w) sfa 7@ 1,000 Tw@ & wiow
I gy fFa FEET §; WK
(¥) sfx =@ 100 X & &
I gy fRaw wETY E 7
wg-erd warera | qo-nar (s faer
o W) ; (F) § (F). @ faam
AR T @ g | [qewrem #
Tw wan | ¥fed wwaT LT-1983/67)

feselt & dorr Q3 o feww agret
wdeqr

4052. st TWo o fammdt : #v

fuwmhug:aﬁlﬁ FOU A

M97I.SSI67—4

(%) feeelt & dom A= foomy ogrelt
oy 9 FAT g A o aw fpar
a5 faun §;

(&) a% 1966 & frawt faanfuai
q agr foar s A

() afF 1967 ¥ wa IF Iw &
ferx fanfedt ® ofesr frn §;
WK

(7) ™ ™R & 5= feed o
AT RE?

frary s ¥ vow-sat (6@t qwnwe
A1 am™mR) : (%) 550,115 %o
(=) 99
(1) 95
(%) feeeht smer & A AT o
T
fafaa-@m AT wa

4054. st THEY fag wred ;oW
qfcaga aur AagA W ag T@w A
T F4T fF ¢

(%) 7 s wr fafxaedwm
FiriT R § A9 S ey &
g frefw wgmar & fd o s
T T 4

(=) afz &, @t &= w 3T T AT
FraTg T 2R

() afz ® g 7 & €,
& ek =11 FRw @ 7

afcage aan AvagA Jalt (WMo Wo o
Ao qto TA) : (F) ¥ (7). @H
famat ax 9 AW F w9 § fasfw
wEwraT & fad A At foere
fefe wfafe o w fed oW ¢
TR T Ag | A2 dR ® o
¥ fad MW ¥aw TH  WAAIX 9T
oy sifirwr frorr forar oA ®Y §, WK



6521 Written Answers
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MURDERS IN DELHI

4055. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) the number of murders in Delhi
during 1967;

(b) the number of cases which are still
untraced; and

(c) the action taken by Government to
trace those cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 61
murders in 60 cases were reported in the
current year upto 30-11-1967,

() 21,

(c) Intensive efforts continue to be made
to trace the culprits.

CORRUPTION CASES

4056. SHRT HARDAYAL DEVGUN
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases of corruption
handed over to the C.B.1. during the last
3 years;

(b) the number of cases on which investi-
gations have been completed and the number
of cases for which no report has been
submitted; and

(c) the time likely to be taken to clear
the pending cases with the C.B.1.?

DECEMBER 13, 1967
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The Special
Police Establishment Division of the C.B.I.
took up 3556 new cases of corruption during
the years 1964, 1965 and 1966.

(b) Of these, investigations in 3536 cases
have been completed and the remaining
20 cases are still pending investigation.

(c) 4 cases are likely to take about
3 months and 16 cases about a month for
completion of investigation.

OFFICIAL LANGUAGES (AMENDMENT)
BL

4057. SHRI KANWAR LAL GUPTA :
SHRI BIBHUTI MISHRA :
SHRI KIRUTINAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have sought
the opinion of the States on the Official
Languages (Amendment) Bill, 1967;

(b) if so, the number of States who
opposed it and the reasons therefor;

(c) whether it is a fact that some States
have opposed the Bill on the ground that
it gives veto power to one State; and

(d) if so, the reaction thereof of the
Governments of Madras, Bengal, Gujarat,
Mabharashtra, Kerala and Mysoro?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). A secret communication was sent by
the Home Minister to Chief Miaisters of
all the States on the subject, Some of the
Chief Ministers who have sent detailed
comments have also treated their communi-
cations as secret. In view of this, it may
not be in public interest to give the informa-
tion at the present stage.

ABORIGINAL TRIBES OF ANDAMAN

4058. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the aboriginal
tribes like Ongese and Jarawa are on the
verge of extinction in the Andaman and
Nicobar Islands;
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(b) if so, the reasons therefor and the
steps taken by Government for saving them
from total extinction;

(c) the total population of these abori-
ginal tribes;

(d) how far literacy among them has
progressed; and

(¢) how far they are employed and how

far they are participants in other civil and
social life of the Island?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(¢). The population of Onges is on the
decline. Their population according to the
1961 census was 129 against 150 estimated
in 1951 census. The Jarawas continue to
be hostile to all outsiders and live in comp-
lete isolation in remote and inaccessible
areas. Their number is guessed to be at
500 according to the 1961 census.

The Onges, due to in-breeding etc. have
lost their vitality, They suffer from a
variety of pulmonary and skin discases.
There is a dispensary at Little Andaman
for providing medical relief to Onges. To
supplement their food supply, a coconut
plantation has been raised. They are still
in a primitive stage and literacy among
them as well as the Jarawas is nil., The
Onges are encouraged to take up employ-
ment in construction works which have
recently been started in Little Andaman.

INDIANS STUDYING ABROAD

4059. SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of Indian students or
professors studying abroad at present,
country-wise;

(b) the number out of them who are on
scholarship and the number on their own;

(c) the number out of them studying in
natural sciences and the number in huma-
nities; and

(d) how much foreign exchange is allowed
to a natural science student and how much
to a social science student professors?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A statement
showing the country-wise break-up of
Indian students studying abroad as on
1-1-1966 (latest available) is laid on the
Table of the House. [ Placed in Lib-
rary. See No. LT-1984/67). separate
figures for the number of professors among
these students are not available.

(b) The information is not available.

However, the data for students who weat
abroad in 1965-66 were analysed as a test
case and it was found that the sources of
financial support were as follows :

Source Percentage of
Total
Scholarships 159
Own expense 310
Other sources . 531

It may be presumed that the distribution
for all students studying abroad is broadly
similar.

(c) Out of the 10,941 students, 1,200 are
studying in humanities and 2,028 in science
subjects.

(d) The amount of foreign exchange
depends on the country as well as the
institution of study and not on the subject
of study. At present the scales of rolease
of foreign exchange is as under :

For U.S.A. Actual tuition fees
plus § 210 per
month for main-
tenance.

For U.K. and other

countries Actual tuition fees

plus £ 600 per
annum for main-
tenance.,

TOURIST FACILITIES AT KANYAKUMARI

4060. SHRI SHIVA CHANDRA JHA 1
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
facilities provided to the tourists at Kanya-
kumari specially for visiting the Vivekananda
rock temple?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Both Indian and western style accommoda-
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tion is available for visitors at Kanya-
kumari which is connected by regular bus
services with Trivandrum and Nagarcoil.
Tourists desirous of reaching Vivekananda
Rockuunomlangobybouor,lftbey
bave the ncocessary stamina, swim to it as
Swami Vivekananda did.

TourisT FACILITIES AT KANYAKUMARI

4061. SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether bus or other facilities are
provided for the tourists from Kanya-
kumari to Rameshwaram; and

(b) if s0, how many foreign tourists visit
Kanyakumari and Rameshwaram every
year and how much foreign exchange is
carned at those tourist centres?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) There is no direct bus service between
Kanyakumari and Rameshwaram. Since
Kanyakumari is not linked by rail, the
only convenient connection to Rameshwaram
from Kanyakumari is through Madurai.

(b) This information is not available as
such data is not maintained in respect of
individual tourist centres.

FaciLiTies FOR HOME TOURISTS
IN DELHI

4062. SHRI RABI RAY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the number of home tourists
to Delhi has trebled since the independence;

(b) whether his Ministry have studied
this phenomenon with a view to provide
special facilities to the home tourists in the
capital city of India; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Information is not available
as tourist statistics in respect of individual
tourist centres are not being maintained.

() and (c) Not so far. However, facm-
tics such as cond ‘-cny.,r,
tours, ipformation and guide service, and
a ound-and-light presentation have been
providud for tourists visiting Delhi.

DECEMBER 13, 1967

Written Answers 6526
INFORMAL TALKS OF EDUCATION
MINISTERS

4063. SHRI BIBHUTI MISHRA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that a conference
or informal talks were held among various
States Education Ministers in Delhi on the
21st August, 1967 at the instance of the
Union Education Minister;

(b) if so, the nature of the discussions
held; and

(c) the decision arrived at ?

THE MINISTER QF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). It was an informal meeting of
the State Education Ministers convened
mainly to discuss certain procedural issues
relating to :

(i) the finalization of the statement on
the National Policy on Education;

(ii) the identification of a programme
for immediate action;

(iii) the revision of the fourth five-year
Plan in Eduation; and

(iv) the preparation of the Annual Plan
for 1968-69.

HOSTILE MIZOS CROSSING OVER TO
PAKISTAN

4064. SHRI RANDHIR SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a group of 250 Mizo hostiles
is also on the way to East Pakistan through
Khoutang in Jiribam sub-division bordering
the Mizo Hills; and

(b) the steps being taken by Government
to meet the situation and to intercept the
hostiles ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) There is no
such information.

(b) Does not arise.

FOOD POISONING CASES IN DELHI

4065. SHRI RANDHIR SINGH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that three villagers
were found unconscious due to food poison-
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ing and robbed of their belongings nedr the
Railvay Station Delhi on Puranmasi
ay ’

(b) the progress made in tracing the cul-
prits;

(c) whetheritisalsoa fact that an orga-
nised food poisoning gang is operating in
Delhi; and

(d) if so, the steps taken to liquidate
that gang ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(). A statenent is laid on the Table of the
House. [Placedin Library. SeeNo. LT—
1985/67).

(c) No such has come to the notice of
the Police.

(d) Does not arise.

ADMINISTRATIVE  REFORMS COMMISSION ON
ECONOMIC ADMINISTRATION

4066. SHRI D. C. SHARMA : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Administrative Reforms
Cominission is undertaking a further study
in depth of the question of economic ad-
ministration to remove the hindrances to
achievernent of economic and social objecti-
ves set by the Nation; and

(b) if so, the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Administrative Reforms Commission has
constituted working groups on—

(i) small scale sector of industries ;
(ii) Central direct taxes administration,
(iiij) Company Law administration; and
(iv) developmental, control and; regula-

tory organisations.

The Commission will consider the reports
of these working groups when formulating
itsrecommendations on *Economic Adminis-
tration.”

(b) The working groups are engaged in'
their studies and their reports are expected
to 8¢ submitted to the Commission in' two
or three momths® time,
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STENOGRAPHERS ExaM. HELD BY U.P.S.C.

4068. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that only two
chances are given to the Class II1 Govern-

ment officials for appearing in the Steno-
graphers’ Fxamination held by U.P.S.C.;

(b) whether it is also a fact that many
candidates were in the reserve list after
qualifying in the Stenographer’s Examina-
tion held in 1965 but could not be absorbed
in any office;

(©) if the replies to parts (a) and (b) above
be in the affirmative, whether Government
propose to give one more chance to
these candidates; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir, except in the case of candidates belong-
ing to Scheduled Castes and Scheduled
Tribes and to certain other categories as
notified in the rules for the examination.

(b) All the candidates who were in the
Reserve List from the 1965-Stenographers’
Examination have been nominated to the
various Departments/Offices.

(c) and (d) The restriction of two chances
is uniformly applicable to all the Competitive
Examinations held by the Union Public
Service Commission and it will not, there-
fore, be possible to make any exception in
the case of the Stenographers’ Examination
alone.
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D1sCRIMINATIONS IN ENGINEEBRING COLLEGES

4075. SHRI D. N. PATODIA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that several types
of discriminations are being practised by
the various Engineering Colleges in different
States in the matter of admission of students;

(b) whether it is also a fact that some
State Governments are a party to such
discriminations on regional basis; and

(c) the steps Government propose to take
to remove such discriminations in the field
of education ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) In certain
States students from outside the States are
discriminated in the matter of admissions
to Engineering Colleges. Government is
not aware of any other type of discrimina-
tion.

(b) Yes, Sir.

(c) Government have accepted the re-
commendation of the All India Council
for Technical Education that 25% of the
seats in Colleges within a State should be
reserved for students from outside the State.
However, many of the State Governments
have not implemented the recommendation
so far.

REPAIRS OF ANCIEENT TEMPLES

4076. SHRI D. N. PATODIA : Will the
Minister of EDUCATION be pleased to
state :

(a) Whether it is a fact that the Archaeo-
logical Department will shortly undertake
the repair of the Dwarkadhish Temple at
Dwarka;

(b) whether the Department carries out
any periodic survey of all the important
temples in the States to ensure that they
are maintained properly and timely repairs
are doneg

(c) if so, when the temples of Rajasthan
were surveyed last; and

(d) the names of those temples which are
to be renovated by the Department in the
near fature ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) The Department looks to the main-
tenance of National monuments from time
to time and carries out urgent repairs accor-
ding to availability of funds.

(c) As stated in (b) above, no regular
surveys of monuments are undertaken but
the needs of the monuments are looked into
from time to time and this was done in
respect of Rajasthan temples.

(d) The Archaeological Survey of India
does not renovate any monument. It
only maintains them in accordance with
archaeological principles.
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Loss ON AccOUNT oF LLA.C. STRIKE IN
Auausr, 1967

4078. Shri D. C. SHARMA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

() the loss sustained by the Indian
Airlines Corporation due to the nine-day
strike by the aircraft technicians in August,
1967;

(b) whether the demands of the technicians
have been met;

(c) if so, to what extent; and

(d) the steps taken to avert such strikes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Approximately Rs. 20 lakhs,

(b) and (c). Aircraft technicians of 1.A.C.
did not raise any dispute with their Manage-
ment, but went on strikes in sympathy with
the striking Aircraft Technicians of Air-
India. The matter was settled in concilia-
tion.

(d) Government have issued a circular
to all the Unions/Asscciations in the two
Corporation warning them that severe
notice would be taken in future of illegal
strikes regardless of the merits of the demsnds
in support of which such strikes are organis-
ed. Their attention hasbeen drawn to the
penal action to which they would be liable
under the Industrial Disputes Act.

ARREST OF 150 Mizos

4079. SHRI D. C. SHARMA : Will the.

Minister of HOME AFFAIRS be pleascd
to statc :

(a) whether 150 Mizo hostiles  were
arrestcd in a joint operation from 28th to
31st August, 1967 in Churachandpur Sub-
division, Marnipur by the Manipur Rifles
and Police;

(®) if so, the details of the operations;
and

(c) the outcome of the interrcgations
made ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
During 26th to 31st Avgust, 1967, Civil
Police and Manipur Rifles arrested 202
persons suspected to be rebels from several
villages in Churachandpur Sub-Division
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of Manipur. Six live hand-grenadcs and
some uniforms with documents were also
recovered.

(c) After interrogation and screening,
118 persons were released while cases were
registered against the remaining 84 persons
under the West Bengal Security Act as
extended to Manipur. These cases are
under investigation.

Visrring  Commitree o U.G.C.

4080. DR. RANEN SEN : Will the Minis-
ter of EDUCATION be plcased to state :

(a) whether the visiting committec appoin-
ted by the University Grants Commission
to assess the development proposals of the
Universities for the Fourth Plan has comple-
ted its work and submitted any report;

(b) if so, the main recommendations
contained in the report; and

(c) the decision taken by the University
Grants Commission thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Visiting
Committees appointed by the U.G.C.
have so far examined the Fourth Plan
requirements of 64 universitics and submitted
their recommendations to the Commission.

(b) Since separate Visiting Committces
have assessed the requirements of diffcrent
universitics and since the rccemmendations
vary from university to university depending
upon the availability of existing facilities
and future programmes of development,
it is very difficult to bring out the mein
recommendations, in respect of all the
Universitics.

(¢) The Commission has so far assessed
the Fourth Plan requirements of 47 univer-
sities on the basis of the Visiting Committees
recommendations. On account of limited
funds available to the Commission, it has
advised these universitics to follow a certain
order of priority, as also to limit their total
programmes within 709, of the approved
requirements, for the time bcing. .

MARMUGAO HARBOUR
4081, DR. RANEN SEN : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :
(a) whether the plar. for the develcpment
of Marmugao Harbour has been finalised;



‘6539 Written Answers AGRAHAYANA 22, 1889 (SAKA) Written Answers 6540

(b) if so, the main features thereof;
(c) the estimated cost of the plan;

(d) whether Government have sought
World Bank assistance for the plan;

(e) if so, the nature and extent of assis-
tance asked for; and

(f) the decision taken by the World Bank
thereon ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.RAO) :
(@) Yes, Sir,

(b) The project comprises (i) the cons-
truction of an iron ore berth capable of
recciving vessels upto 60,000 DWT initially
and 100,000 DWT ultimatcly; (ii) 2 mechani-
cal ore-handling plant with a rated ship-
loading capacity of 6,000 tonnes per hour
(iii) the modernisation of the existing cargo
berths and (iv) the construction of a mineral
oil jetty.

(c) Rs. 27:28 crores.

(d) to (f) A proposal to scek a loan from
the International Dcvelopment Association,
an affiliatc of the World Bank, to the extent
necessary for covering the cost of items of
equipment and services which involve subs-
tantial imports and require foreign exchange,
is under consideration,
RoAD ACCIDENTS IN DELHI

4082. DR. RANEN SEN :
SHRI SHRI CHAND GOEL :
SHRI M. L. SONDHI :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(2) whether the incidence of traffic
accidents in Dclhi has increased alarmingly
in reccnt months;

(b) if so, the reasons therefor;

(c) the number of road accidents in
Dethi in the last three months;

(d) the number of people killed and injured
in thesc accidents; and

(¢) the steps taken to prevent these
accidents ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (c). No, Sir.-2,007 road accidents
occurred in the Union Territory of Delhi
during the period from 1st Scptember to
30th November, 1967, as against 2130
during the corresponding period of 1966.

(d) 733 persons were injured and 92
killed in road accidents in Delhi during the
period from 1st September to 30th November
1967.

(e) The following steps have been, or are
being taken, to prevent road accidents in
Delhi:—

(i) Scparate staff, under the supervision
of a Sub-Inspector, has been detailed
for road safety education since Dec-
ember, 1962,

(ii) Pamphlets and drawings on road
safety have been distributed amongst
children and other road users.

(iii) Films on road safety are shown in
various schools.

(iv) Cautionary sign-boards have been
fixed near almost all schools situated

on road sides for cautioning
motorists.
(v) Pedestrian crossings have been

marked on roads near schools at
suitable places. Boards indicating
pedestrian  cross-walks have also
been fixed at such places.

(vi) Specd restrictions have been im-
posed in the congested areas,
especially those places where a
large number of schools are situated.

(vii) Lectures on road safety and instru-
ctions on traffic rules are being
given regularly in cducational insti-
tutions, Practical demcnstrations
on roads have also becn given for
the benefit of students, ‘

(viii) With the assistance of M/s Burmah
Shell Oil Storage and Distributing
Company, a Traffic Training Park
has been built on Irwin Road, New
Delhi. It has been functioning
since March, 1964, 1In the morning
hours, schools children are given
training in this Park by the Traffic
Police, according to a fixed pro-
gramme, In the evenings, the Park



6541 Written Answers

is open to all children of a speci-
fied age group.

(ix) Major roads are being widened
and automatic traffic signals in-
stalled, whercver necessary. Cycle
tracks have also been provided on
some roads. Bus stops, stalls, ven-
dors, taxi stands, etc. are also
being removéd from congested
areas.

RESERVATION FOR S.C. AND S.T. IN PuBLIC
SECTOR UNDERTAKINGS

4083. SHRI P. C. ADICHAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that some of the
public sector undertakings and statutory
and semi-government bodies have not yet
implemented Government's directive to
reserve posts for Scheduled Castes and
Scheduled Tribes in their services;

(b) if so, the number and names of under-
takings and statutory and semi-Government
bodies which have not yet implemented the
directive;

(c) the reasons for non-implementation
of the directive; and

(d) the steps taken to ensure early im-
plementation of the directive by these
undertakings and semi-Government bodies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). The
question whether a directive could be issued
by Government to the Public Sector Under-
takings to make reservations for Scheduled
Castes and Scheduled Tribes in the Services
under them was considered and the legal
advico given was that since Articles 15
and 16 of the Constitution did not apply
to the Public Sector Undertakings, these
Undertakings were free to follow any policy
they liked in this regard and could make
reservations for Scheduled Castes and Sched-
uled Tribes in their Services. However,
Government could issue directive in this
regard only to those companies whose
Articles of Association contained provision
for issue of directives in regard to the
“affairs of the company”. Where the
expression used is “business of the company”
a directive would not be permissible. Even

DECEMBER 13, 1967

6542

Written Answers

where the issue of a directive is permissible,
it would not be proper to issue a directive to
an Undertaking without first ascertaining
its views in the matter of maintenance of
efficiency. Recently, in the case of the
Rajasthan State Electricity Board, thc
Supreme Court held that the expression
“other authorities” in Article 12 of the
Constitution would include all constitutional
or statutory authorities on whom powers
are conferred by law and that it was not
at all material that some of the powers
conferred might be for the purpose of
carrying on commercial activities. In the
context of this judgement of the Supremec
Court, the legal advice was that while no
general rule could be applied in respect
of all institutions/bodies, the interpretation
of the Court will have to be applied with
reference to the nature of each particular
institution, its powers and fonctions, and
other relevant factors dealing with the matter.
This is being examined by Government.
However, as regards the Statutory and Semi-
Government bodies, the administrative
Ministries concerned were asked in 1954
to direct the Statutory bodies which were
not then following the reservation orders,
to follow them, provided the relevant
statute permitted of such a direction. If
in any particular case, the relevant statute
did not permit of a direction to follow the
reservation orders, the Ministrics were
requested to recommend those orders to
the Statutory authority for adoption by it.
Thereafter, in March 1964, Ministries ad-
ministratively concerned with the Public
Sector Undertakings were requested by the
Ministry of Home Affairs to issue instruc-
tions to the Undertakings under their control
to make reservation for Scheduled Castes
and Scheduled Tribes in their services on
the lines of the reservations in the Central
Government services.

Based on the information received from
the Ministries so far, a list of the Public
Sector Undertakings and Statutory and Semi-
Government bodies which have not yet
agreed to make reservation for Schoduled
Castes and Scheduled Tribes in their ser-
vices and from whom information regarding
making reservations is awaited is annexed,
laid on the Table of the House. (Placedin
Library see No. L.T.—1987/67).

The Ministry of Hore Affairs is pursuing
with the Ministries administratively con-
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cerned, the question of reservations for
Scheduled Castes and Scheduled Tribes in
the services under the Public Sectpr Under-
takings and Statutory and Semi-Government
bodies which have not yet agreed to make
rescrvation for Scheduled Castes and
Scheduled Tribes in their services.

SHORTAGE OF TRAINED TEACHERS IN ENGI-
NEERING INSTITUTES

4084. SHRI P. C. ADICHAN : Will
the Minister of EDUCATION be pleased
to state :

(a) whether there is an acute shortage of
trained and qualified teachers in the En-
ginecring and Technical Institutes; and

(b) if so, the steps taken to meet this
shortage ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) A survey
on the shortage of teachers in degree insti-
tutions conducted by the University Grants
Commission in 1966-67 has indicated that
the overall shortage at the degree level is of
the order of 23 per cent.  In regard to Diplo-
ma institutions, a survey was carried out
in the Eastern Region and the shortage was
of the order of 16 per cent. ln other
regions the shortages are likely to be of the
same order. It is a fact, however, that
though all these teachers would have the
academic qualifications laid down by the
respective bodies, quite a few would be
lacking in the requisite experience, indus-
trial and academic.

(b) Programmes for the training of
teachers at the degree and diploma levels
have already been implemented to ensure
regular supply of trained teachers. These
programmes envisage the annual training
of about 200 teachers for engineering
colleges and 240 for polytechnics. There
is also a scheme in the Fourth Plan for
the industrial training of teachers in engi-
neering institutions.

JAWAHARLAL NEHRU UNIVERSITY IN DELHI

4085. SHRI P. C. ADICHAN : Will

the Minister of EDUCATION be pleased to
state :

(a) the progress so far made in establish-
. ing the Jawaharlal Nehru University in
Delhi;

6344

(b) the expenditure so far incurred in
this respect; and '

(c) when the University is expected to
start functioning ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Out of the
total of about 1000 acres of land required
for the University, about 600 acres have
been acquired by the Delhi Administration
and the rest is in the process of being
acquired. The appointment of the Vice-
Chancellor, and the Academic Advisory
Committee, as envisaged in the Jawaharlal
Nehru University Act, 1966, is under active
consideration.

(b) A sum of Rs. 2,42,15,708 has so far
been incurred for the survey and acquisition
of land.

(c) The University is likely to come into
existence early next year.

PAVATE'S COMMITTEE REPORT

4086. SHRI C. JANARDHANAN
Will the Minister of EDUCATION be
pleased to refer to the reply given to Unstarred
Question No. 7582 on and 2nd August,
1967 and state :

(a) whether the Pavate’s Committee Re-
port on complaints regarding the appoint-
ment of teachers and admission of students
to the Universities has since been examined
by the University Grants Commission;
and

(b) if so, the decision taken thereon ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). The
Pavate Committec Report is being circulated
by the University Grants Commission to
the Universities with a view to inviting their
attention to the findings and recommenda-
tions of the Committee and for eliciting
their views.

CORRESPONDENCE COURSES

4087. SHRI C. JANARDHANAN :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the Committee appointed
by the University Grants Commission to
consider the question of cxtending the
correspondence courses (0 Other Centres
has submitted its report;
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(b) if s0, the main recommendations con-
tained in the report;

(c) the decision taken by the University
Grants Commission thereon; and

(d) the steps taken to implement the
same ? -

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) (2) Yes, Sir.

(b) The main recommendations are as
follows:—

(i) Correspondence courses should be
started in well established univer-
sities with strong faculties and dupli-
cation of courses for the same degree
be avoided as far as possible;

(ii) The universities providing corres-
pondence courses should provide
for contact classes at different
colleges and their library and
laboratory facilities should be
used.

(ili) The universities providing corres-
pondence courses should have
special library facilities for these
course.

(iv) The following universities may
start the correspondence courses.

(a) Calcutta University—PUC, B.A.

and B.Ed.

(b) Baroda/Gujarat University—PUC,
B.A. & B.Com.

(c) Rajasthan University—PUC and
B. Com.

(d) Punjabi University—B.A. (Punjabi
medium). The possibility of

some other universities also start-
ing these courses may be ex-
plored.

(v) Delhi University may be requested
to start correspondence courses
in B.Sc., and Banaras Hindu Uni-
versity for a degree in Engineering/
Technology.

(vi) Dethi  University may also be
requested to provide facilities for
a PUC course through correspon-
dence or, alternatively, the Central
Board of Secondary Education may
provide this facility,

(vil) The Universities starting corres-
pondence course may provide
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facilities through English, as well
as the Regional language.

(viil) It would be desireable for the Delhi
University to organise a workshop
on the methodology for the pre-
paration of instructional material,

(c) and (d). The Commission decided that
proposals of such of the universities as
desired to introduce correspondence courses
through regional languages may be consider-
ed on merit. Accordingly, the Universities
of Calcutta, Baroda and Gujarat have becn
requested to indicate the media in which
they would like to provide facilitics for
correspondence courses, The proposal of.
the Panjabi University to introduce corres-
pondence courses through Panjabi and that
of the Rajasthan University to introcuce
correspondence courses through Hindi are
being examined. The University of Declhi
has been rcquested te send proposals for
the introduction of correspondence courscs
for B.Sc., degree if the idea is acceptable
to the University.

ERNAKULAM-FEROKE COASTAL Roap

4088. SHRI E. K. NAYANAR : Will
the Minister of TRANSPORT AND
SHIPPING be pleascd to state :

(a) whether Government propose to give
any aid for the construction of a coastal
road from Ernakulam to Feroke for provid-
ing vital communication facility to the
under-developed coasta] area and a direct
link to Bombay: and

(b) whether this coastal road will consi-
derably reduce the travelling distance bet-
ween Calicut and Ernakulam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) ¢

(a) There is no such proposal under
consideration.

(b) Does not arise.

EmoLUMENTS OF AR INDIA & LA.C.
PrLots

4089. SHRI MADHU LIMAYE : Will
the Minister of TOURISM AND CIVIL.
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AVIATION be pleased to state :

(a) the stage reached in the dispute
regarding the relative emoluments of the
Air India and Indian Airlines Corporation
pilots;

(b) whether the tribunal has been boy-
cotted by the Air India pilots; and

(c) when the Tribunal is expected to submit
its award 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR: KARAN SINGH) :

(a) The dispute is pending beforc the
National Industrial Tribunal, which has
served notices on the partics concerned to
submit their written statements. The two
Air Corporations and the Indian Commercial
Pilots’ Association have submitted their
written statements before the Tribunal.

(b) Government is not aware of any such
development.

(c) No definite date has been fixed by
QGovernment for the submission of the
Award, but it is hoped that this will not be
unduly delayed.

MEDIUM OF INSTRUCTION IN SCHOOLS AND
UNIVERSITIES

4090. SHR1 MADHU LIMAYE : Will
the Minister of EDUCATION be pleased
to state :

(a) whether Government have finalised
their policy in regard to the medium of
instruction in the schools and universities;

(b) whether the centre proposes to imposé
on the unwilling States, study of compulsory
Eaglish in schools and universities;

(c) if so, whether M.P., Bihar and U.P.
Governments have not objected to this
imposition; and

(d) the Centre's reaction thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir. The
National Policy on Education has yet been
finalised, But when it is issued, it will be
advisory in character.

(b) to (d) Do not arise.

ScHooL CURRICULUM  COMMITTEE

4091, SHRI SAMAR GUHA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that the School
Curriculum Committee set up by the Kothari
Education Commission was wholly manned
by representatives from Delhi alone; and

(b) if so, whether his Ministry propose
to form a fresh School Curriculum Commi-
ttce with representatives from all thc States
and Union Territories ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.
This was an internal Committee of the
Education Cc ion which cc d
only of the Members of the Commission and
of the officers of the Ministry of Education
and the National Council of Educational
Research and Training. Consequently, all
its members had their hegdquarters in Delhi.

(b) No, Sir. The work on School
Curriculum is being done in the National
Council of Education Research and Training
which consults experts from all parts of the
country.

NEPALT MIGRANTS FROM Assam HL
AREAS

4092, SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that quite a large
number of Nepalese living in the Khasi
and Jantia Hills district and Garo Hills
district of Assam have been forced out
of those areas and they are living at present
as refugees in the plains of the State;

(b) if so, the reasons therefor and the
measures taken by Government to rehabili-
tate them in the areas to which they have
been migrated; and

(c) whether the Government of Nepal
have drawn attention of the Indian Govern-
ment to the above fact ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) It is not
a fact that a large number of Nepalese
living in the Khasi and Jaintia Hills District
and Garo Hills District of Assam have been
forced out of those areas. There were a
few minor incidents affecting a few Nepali
settlements and some graziers in Nongpoh
area of Khasi and Jaintia Hills, which
occurred at the time of the usual seasonal
migration which these graziers undertake
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in search of green pastures and hence
this migration received exaggerated impor-
tance in the newspapers.

(b) Necessary measures have been taken
to prevent such incidents, to maintain law
and order in the District and to provide
relief whatever necessary. No rehabilita-
tion assistance has been considered neces-
sary.

() Yes, Sir.

HOSTILE ACTIVITIES OF MEITIC STATE
COMMITTEE

4093. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the recent hostile and piratic activities of the
so-called Meitic State Committee in the
Sagoimang area of Manipur;

(b) whether it is a fact that scme of
their leaders were recently arrested with arms
and ammunition from one of their hidc-
outs; and

(c) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (2) Yes, Sir.

(®) and (c) Sixtyfive members of this
committee including its president were
arrested for offences of dacoity, kidnapping
and murder and under Arms Act. Investi-
gation is in progress.

ALLOTMENT OF LAND IN IMPHAL

4094. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the names of the persons who have
been settled with plots of land inside the
Bazar area around and nearby the Civil
Hospital, Imphal during the last 7 or 8
years;

(b) whether the said plots of land lying
cast and west of the Civil Hospital, including
a long standing pond were given away in
settlement to a few persons for specific
purposes;

(c) whether Government are aware that
the said allottees have started transferring
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part of the land thereby earning huge sums
of money; and

(d) if so, the reaction therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HIME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In
1960 and 1961 the Government of Manipur
allotted plots of land inside the bazar area
around and nearby the Civil Hospital
Imphal to the following individuals and
organisations:—

(i) Smt. M, K. Radhapyari Devi;
(ii) Bharat Sevak Samaj;
(iii) M/s. Phulachandra and Sons;

(iv) Shri L. R. Joychandra Singh,
cditor, Praja Tantra.

(b) The allotmcnt of the plot to Smt.
M. K. Radhapyari Devi was made for
running an agency of Impcrial Tabocco
Company Limited. The second plot was
given to Bharat Sevak Samaj for construction
of an cffice of the Samaj. The third plot
was intended for a shop. The fourth
plot was allotted for construction of ¢ ffice
buildings for Prajatantra Patrika.

(c) The Government of Manipur report
that western portion of plot allotted to
Smt. M. K. Radhapyari Devi was trans-
ferred to Sarvashri L. Arun Kumar Singh
and Thangjom Drcwnjcy Singh, The
amount for which the land was transferred
is not known. Other thrce plots still stand
‘in the name of the allottccs.

(d) It is reported by Manipur Govern-
ment that' no action could be taken against
Smt. M. K. Radhapyari Devi as under the
Assam Regulations in force at the time of
granting settlement in 1960 there was no
provision for prohibiting transfers of land.
Further the terms and conditions under
which the allotment was mede also did not
prohibit such transfers.

FUTURE OF FPuniap
CHANDIGARH

4095. SHRI DEVINDER SINGH : Will
the Minister of EDUCATION be pleased to
state :

UNIVERSITY,

(a)"whether Government have taken any
decision on the future of Punjab University,
Chandigarh; and
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(b) if so, thc nature of the decision
taken ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) . (a) At prcsent,
there is no special proposal with the Govern-
ment regarding the future of the Panjab
University.

(b) Docs not arise.

DETERIORATION IN ENGINEERING EDUCATION
STANDARDS

4096. SHRI K. M. KOUSHIK : Will
the Minister of EDUCATION be pleased
to state :

(a) whether the standard of engincering
education has deteriorated in the country;
and

(b) if so, the steps Government propose
to take to improve it ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b) There
is no scientific evidence to support the
view that standards of engineering education
in genceral in the country have gonc down
recently. However, engineering education
has expanded unprecedentedly since in-
dependence. The supply of qualified
teachers and provision of other cducationn]
facilitics have not kept pace with this
cxpansion. Government is constantly c¢n-
deavouring to make good these Ceficien-
cies .
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DEeMANDS OF EMPLOYEES OF CIVIL AVIATION
DEPARTMENT

4101. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(@) whether some of the demands put
forward pertaining vo various categories
of employees working in the Civil Aviation
Department arc still pending for settle-
ment;

(b) whether the negotiations arc going on
with the Union; and

() if so, when a decision is likely to be
taken in this regard?
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THE MINISTER OF TOURISM AND
AVIATION (DR. KARAN SINGH): (a)
to (c). The Civil Aviation Department
Employees Union made the following
six demands in 1964 :—

(I) Implementation of the recommenda-
tions of—

(i) Workshops Committee;
(1i) Stores Committee; and

(#ii) Uniforms Committee.

(2) Revision of pay scales of—
(/) M. T. Drivers ; and
(if) Telephone Operators.
(3) Reduction in duty hours of Chowkidars.

(4) (i) Revision of overtime rates; and

(i) Grant of nine effective holidays
for operational staff.

(5) Promotion to the extent of 507; to-
non-Gazetted supervisory  posts,
purely on seniority and

(6) Creation of posts of  Scnior
Clerks/Head Clerks/Supcerintendents,
on the basis of yardsticks prevailing
in other Dcpartments like Income-
tax, P& T. etc.

All these demands have since been settled
excepting demand No. 6 which is still under
consideration and has been discussed in the
Departmental Council of the Ministry of
Tourism and Civil Aviation. It has been
agreed that yardsticks for ministerial posts
inthe Civil Aviation Department will be
formulated on the basis of the study of some
of the offices in the Department which the
Staff Inspection Unit is currently conducting.
Every effort is bcing made to expeditc this.

Use oF PLANE FRrROM TATAS BY
D.G.C.S.I.R.

4102. SHRI S. M. BANERJEE: Will the
Minister of EDUCATION bc pleased
to state:

(a) whether there are serious complaints
against the present Director-General,
C.S.LR. to the effcct that he has used plane
from Tatas during his tour of some of the
places in Bihar; and

(b) the action taken thereon?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir. The
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Director-General, Scientific and Industrial
Resarch along with the Minister of
Education, who is the Vice-President,
C.S.IR., travelled by Tatas plane from
Calcutta to Bhowrah (Dhanbad) and
®back for attending the Conference of
the Directors/Heads of the National
Laboratories/Institutes held on 8th and
9th November 1967 at the Central
Fuel Research Institute, Jealgora, The
Plane was officially arranged to enable the
Minister of Education and the DGSIR to
be there in time for the Conference as no
suitable train connection was available,

(b) Does not arise.
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4107 SHRI R. K. AMIN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:-

(a) whether Government contemplate to
develop Dahej as an intermediate port in
Gujarat State; and

(b) if so, when a decision is likely to bc
taken in the matter?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V.K.R.V. RAO): (a)
and (b). Executive responsibility for the
development of ports other than major
ports, vests in the State Governments con-
cerncd. The Government of Gujarat arc
now dcveloping Dahej as an intermediate
port with lighterage facilities in two phases.
The first phasc, comprising one cargo-cum-
passenger jetty, a passenger shed, godown
etc, has been completed at a cost of Rs,
6-00 lakhs, The sccond phase consisting
of lighter wharf, rcclamation, approach road,
lighterage facilities, railway siding, godowns
etc. is estimated to cost Rs. 76:36 lakhs.
A provision of Rs, 50 lakhs has been made
in the State’s Fourth Plan for this purpose.

BRIDGE OVER RIVER GANGA AT GHAZIPUR

4108. SHRI MOHAMMAD ISMAIL:
SHRI E. K. NAYANAR:
SHRI VISWANATHA MENON:
SHRI A. K. GOPALAN:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that the Patel
Commission has rccommended the construc-
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tion of a bridge on river Ganges at Ghazipur,
Uttar Pradesh.

(b) whether Government have considered
the recommendations; and

(c) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes, Sir. It is a fact that the Patel
Committec, appointed by the Planning
Commission, had made a recommendation
to this effect.

(b) and (c). A copy of the report of that
which included a representative of the State
Government also, was sent by the Planning
Commission to the Statc Government for
implementation, As the proposcd bridge
over the river Ganga at Ghazipur falls on
a State road, the Government of Uttar
Pradesh arc primarily concerncd with the
recommendation pertaining to this bridge.
Their decision has not yet been intimated
to the Central Government,
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RoADS IN DELHI

4110, DR. KARNI SINGH: Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) whether it is a fact that the material
used in Dclhi for laying new roads or for

6564

repairs is such that it cannot stand more
than one rainy season;

(b) whether the Central Road Rescarch
Institute has conducted any investigation
about such complaints; and

(c) if so, the recult thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) No, Sir. According to the infor-
mation rcceived from the Municipal Cor-
poration of Delhi, the New Delhi Municipal
Committee and the Delhi Administration,
satisfactory material according to the pres-
cribed specifications is used for laying new
roads or for repairs of roads in Dethi,

(b) No, Sir.
(c) Does not arise.
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PERMANENT INDUSTRIAL STAFF IN ANDAMAN

4112, SHRI R. K. SINHA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether family passage is being given
to the permanent industrial staff in the
Andaman and Nicobar Islands on transfer
from one Island to another;

(b) if not, the reasons

(c) whether  Government propose to
extend family passage ccncession to the
permanent industrial stzff?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) to (c).
Industrial staff in A. & N. Islands are not
transferred or deputed on tcur except under
special circumstances and whencver they
are either deputed on tour on Government
duty or transferred in public interest,
travelling allowance is being paid to them
at rates admissible to their counterparts
drawing  corresponding pay in regular
Government service who are governed by
the provisions of Fundamecntal and Sup-
plementary Rules. Transfcr T.A. includes
passage on Government account to family
members also.

therefor; and

S8IZURB OF SECRET DOCUMENTS IN WEST
BENGAL

4113. SHRI KANWAR LAL GUPTA:
SHRI KAMESHWAR SINGH:
SHRI R. BARUA:

SHRI SITAMRAM KESRI:
SHRI RAM SINGH AYARWAL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that secret doco-
ments were seized from the ex-tremist com-
munists arrested recently in 24-Parganas
District of West Bengal;
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(b) whether it is also a fact that these
documents include formulae for manufac-
turing  high-explosive bombs, charts of
tactics on guerilla warfare and some hand-
drawn maps of certain areas in Negaland
and other parts of the country;

(c) whether it is also a fact that there is a
conspiracy by these extrcmist communits
to create lawlessness and chaos in the coun-
try; and

(d) if so, the steps Government propose
to take to stop such activities ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): According to
information furnished by the State Govern-
ment.

(a) some incriminating papcrs were seized
from a supporter of extremist C.P.1.(M)
who was arrested on 20-11-1967.

(b) The documents do not contain any
definite chart of tactics on guerilla warfare.
They, however, include rcugh maps of
Nagaland and certain areas of North
Bengal and also some vague and inconsis-
tent notes about preparation of bombs.

(c) and (d). The State Government are
vigilant in rcgard to the  possibility of
attempts being made by the extrcmists to
create lawlessness and have dctained a few
active leaders of the group under the Prc-
ventive Detention Act.

ISSUE OF ARMS LICENCES IN WEST BENGAL

4114, SHRI D. AMAT: Will the Minister
of HOME AFFAIRS be pleased to state.

(a) the number of arms licences issued
during the last eight months by the West
Bengal Government;

(b) the type of arms for which the licences
were issued; and

(c) the number among the licences who
belong to political parties, party-wisc?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The information is being collectcd frem the
State Government and will be laid on the
Table of the House on receipt.



6567 Written Answers AGRAHAYANA 22, 1889 (SAKA) Written Answers 6568

I e TR

4115, =Y TW Yo aTET : KT qL-
wrd W 7y qaT W T s R o

(%) w1 ag a= § fv qoiwtfas o
o wTRy ® a% ® aRTa w1 far
Ty

() 7 ag # o= § fv ag &4
fedt vt qaifewrd # e faar may
¢ e TR P T IE R QE;
T

(w) =fz g, @t 99 qEfawrQ &1
T A g W AT FI & w4 HTCr
g7

TEed  saem & T e (s
fagracer ) (%) o &, s

(@) ot &, =

(7) wwreray qur fawmit & ST
A frrrraat aX FHATEY FA F yEedr
RNALE | 9@ TF A GER ATET
N fawfar & s o g
¥ 9z #7 fwiw 7 a1 a9 aw =
& g wAww § gfew  (Fam)
ot oo waw  fafww waeEl qun
farameit &Y 9= R geaee spaeaTsY
H qand ¥ FH R AR 1 R
faae & wafer #1 F fod ag s
qufe & |

7 fawraa sraw

4116 »ft Tw Faw mEw ;o F@T
T #oAY g aa W g w4 B

(%) v fagraa argae v faey
ferad faeft § W) fraeY faraat &t
wfem w1 & e &3 faar mn g

(@) =7 9g a9 g f& 97 ol
T HANE N FEAET A AW

(m) afzgi, @ = = Frow €
LiEd

() afx gi, @ @ e § "

Frdardt My aEd ?

TEwTd saem § e welt (o
faerecor ) : (%) 30-11-1967
% A fara wpam § s fere-
Tt Y g 2194 o o & 1674
* wf<w &7 @ fraer frmr 80

(@) ofr 7, sfrmq
(r) s (F). o & 7 X

Twl-wTTa aye

4117. s xae: 7 ofoagy v
Magr N I TWE A I EA
f:

(%) @ a8 ¥w & & aevgmmra

Ty Tomd Aifew A ATl At &
qqa g o & ey waeaey 9w d
gt #) dagr ag Ak §; AR

(=) =fegt, @ @ oy FY ST
A @A ¥ fob wy FEagy W
Ty

aficarg e Aege swre | I
(st wor ) ¢ (%) WR (@)
wifigq guaT AgTTeE I ¥ WA
TE § AR ST P 9 I/ FAT-9RH 9%
@ fagr soa |

Mip-TerRM PoLL IN PUNJAB

4118, SHRI D. C. SHARMA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(1) whether any decision has been taken
on the mid-term poll in Punjib as requested
by the ¢x-Chidf  Minister Sardar Gurnam
Singh; and

(b) if so, the details thereef.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (1) and (b). The
Governor of Punjab, after considering all
the circumstances, decided not to dissolve
the Punjab Lcgislative Assembly and hold
fresh elections,
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DIVERSION OF AIR SERVICES TOUCHING
CALCUTTA

4119. SHRI HIMATSINGKA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleascd (o state:

(a) whether some of the 1.LA.C. and Air-
India services touching Calcutta werc
either diverted or cancelled or otheiwise
affected during the rcent wave of violence in
the last week of November in West Bengal;

(b) if so, the detail of such cancellations,
diversions or modifications in the schedules
of IAC and Air India flights during this
period; and

(c) the total estimated loss of rcvenue to
the Air Corporations on this account?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to (c). A statement giving the requisite
information is laid on the Table. [Placed
in Library. See No. LT-1989/67.)

SATURDAYS AS HOLIDAYS

4121. SHRI RAJDEO SINGH:Will the
Minister of HOME AFFAIRS bc plcased
to state:

(2) whether Government are considering
restoration of half working days on Satur-
days or declaring alternate Saturdays as
holidays as recommended by the Second
Pay Commission ; and

(b) if so, when a final dccision in this
regard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No, Sir.

(b) Docs not arise.

KoTHARI COMMISSION REPORT

4122, SHRI RAJDEO SINGH: Will the
Minister of EDUCATION be pleased to
state:

(a) whether Government have imple-
mented the recommendations of the Kothari
Commission in regard to the three-year
degree course after intermediate ;

(b) if not, whether Central Government
and all the State Governments have accepted
in principle and adopted the recommenda-
tions;
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(c) whether Central Government have
taken  into consideration the financial
implications of the recommendations; and

(d) if so, the details of the budgetary
position?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) :(a) No, Sir. The
rccommendations made by the Kothari
Education Commission regarding the new
pattern of school and college classes which
provide a thrce-year Dcgree Course after
a twelve-year school arc now under active
consideration of the Government of India
and the State Governments.

(b) to (d). Do not arise.

ANTI-NATIONAL ACTIVITY IN JAMMU AND
KASHMIR

4123, SHRI D. N. PATODIA:
SHRI R. K. BIRLA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(@) whether it is a fact that over the last
several months anti-national feelings have
grown in the Kashmir vallcy ;

(b) whether it is a fact that cut of five
cinema  houses, Naticnal Antham and
National Flag are not displayed in four
cinema hcuses in Srinagar;

(c) whether it is a fact that demonstra-
tions, slogans and prccessicns of anti-
national charactcr arc being regularly held/
raised; and

(d) the action the Central
have taken in the matter?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): () to (d).
Though therc may have been scme unfortu-
nate incidents it is not a fact that anti-
national fcelings have grown in the Kashmir
Valley during the last several months,

The Jammu and Kashmir Government
have intimated that the National Anthem
is played and along with it the National Flag
is displayed in all the cinema houses in
Srinagar, The State Government have
been vigilant in taking appropriate action
against anti-national elcments.

ATTACK BY NaGAS IN NORTH-CACHAR

HiLts

4124, SHRI K. M. KOUSHIK: Will the
Minister of HOME AFFAIRS be pleascd
to state:

(a) whether attention of Government has

Goverrment
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been drawn to the ncws item frem Shillong
that 50 armed Naga rebels raided Leike
village in the North-Cachar hills of Assam
on the 24th November, 1967 and looted a
oumber of houses; and

(b) if so, the protection outlined against
such recurrences?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.
According to reports received, about 30
armed Naga hostiles raided Leise village in
North Cachar Hills on 24th November,
1967 and Icft after forcibly collecting Rs.500/-
in cash and taking away some clothes.

(b) On receipt of information, a strong
special patrol party was sent out immedia-
tely, but the gang could not be intcrcepted.
All border out-posts have been alerted and
sccurity measures tightened up.

NaTtioNaL HiguwAYy No. 12

4125. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of TRANS-
PORT AND SHIPPING be plcased to refer
to the reply given to Unstarred Question
No. 1408 on the 22nd November, 1967
and state:

(a) whether besides carth work, expenses
on Jungle clearing, hutting service roads,
contingency and all other items on National
Highway 12 arc much in excess of the esti-
matcs;

(b) if so, the estimated amount and actual
expenditure scparately for each item; and

(c) the steps taken to check and find the
real causcs of inflated expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(@) to (c). The requisite information had
been called for from the Government of
Madhya Pradesh, but has not been received
as yet. It will be laid on the table of the
Sabha, when it becomes available.

KIDNAPPING OF AN INDIAN NATIONAL
BY PAKISTANIS

4126. SHRI K. M. KOUSHIK: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are aware that
armed Pakistanis assisted by the East Paki-
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stan Rifles crossed into Indian territory
and kidnapped one p frcm Lakhi-
mari village in Goalpara district cn the 231d
November, 1967 ;

(b) if so, whether this is the second
incident in the week; and

(c) the action Government have taken to
prevent recurrcnce of such incidents?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes Sir.
On the 23rd November 1967, at about
8:00 AM., a number of Pak nationals,
along with some East Pakistan Rifles per-
sonnel, trespassed into the Indian territory
ncar Lakhimari, District Goalpara, and
kidnapped one Indian national, besides
taking with thcm four hcads of cattle.

(b) Yes, Sir.

(c) Strong protests were lodged with Pak
authorities in both thc cases, demanding
safe return of the kidnapped Indian na#ion-
als. The Pak authorities were requested in
the protests, as well as in the periodical

border meetings to control the criminal
elcments on their side of the border and to
prevent rccurrence of such incidents.

Vigilance and patrolling have been intensi-
ficd.

BRIDGE BETWEEN DHALPUR AND
PALESAR  (ORISSA)

4127, SHRI A. DIPA: Will the Minister
of TRANSPORT AND SHIPPING be
pleased to state:

(a) whether certain representations have
been made to the Central Government for
the construction of a Bridge between Dhal-
pur (Phulbani District) and Palesar (Dhe-
kanal District) on river Mahanadi in Orissa ;

(b) whether the feasibility of construc-
ting the above Bridge has been examined
by Government; and

(c) if so, when the final decision is likely
to be taken?

THE DEPUTY MINISTER IN THB
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(4) Yes, Sir; a proposal was received
from the Hon’ble Member himself some
time back for the inclusion of the proposcd
bridge over the river Mahanadi betweem
Dhalpur and Palesar, in thc Fourth Five
Year Plan under the Central Sector,
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(b) and (c). The proposed bridge falls
on a State road. The State Government
are, therefore, primarily concerned with
this project. However, on receipt of the
proposal referred to above, the State
Government were requested to supply some
essential information to enable the Govern-

ment of India to examine the matter. That
information has not becn received so far.
The State Government have again been
reminded. A decision in the matter can be
taken only after the receipt of the required
{nformation from the State Government
and the finalisation of the Fourth Plan
Alocations,

BRIDGE BETWEEN BANDHA AND KIYAKATE
(ORussA)

4128. SHRI A. DIPA: Will the Minister
of TRANSPORT AND SHIPPING be
pleased to state:

(a) whether any proposal to have a bridge
between Bandha (Phulbani District) and
Kiiyakate (Dhenkanal District) in Orissa over
river Mahanadi is under the considcration
of Government;

(d) whether any representation has been
made to the Central Government regarding
the necessity of ccnstructing the bridge;
and

(¢) if so, the steps taken to have the pro-
posal examined?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) to (c). The proposed bridge over the
Mahanadi between Boudh (and not Bandha)
and Kiyakata falls on a State road in
Orissa, The Government of Orissa are,
therefore. primarily concerned with  this
project. Some time back, the Hon’ble
Member had himsclf requested that the
Centre should take up this project, In order
to examine this proposal, the State Govern-
ment were rcquested to supply scme cssen-
tial  information, which has not been
received from them so far. However,
it is understood that thcy do not have any
proposal for its construction.

S. C. MemBer of U.PS.C.

4129. SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleased
to state:
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(a) whether it is a fact that there is no
Scheduled Caste member in the U.P.S.C.;
and

(b) if so, whether Government proposc
to take one scheduled caste member in the
Commission ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.
There is at present no Scheduled Caste
Member on the Union Public Service
Commission.

(b) There is no reservation in favour of
persons belonging to any particular com-
munity in the membership of the Com-
mission. However, Government endea-
vour to give representation to backward
communities also, and at present there is
one member on the Commission who
belongs to the Scheduled Tribe.

RE-DEMARCATION  OF  ASSAM-NAGALAND
BOUNDRY

4130. SHRI N. K. SANGHI:
SHRI Y. A. PRASAD:
SHRI D. N. DEB:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
of Assam have requested the Surveyor
General of India to depute a tcam of Sur-
veyors to re-lay the boundry between Assam
and Nagaland in the arca of Sibsagar dis-
trict; and

(b). if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA): (a) and
(b). In August, 1967 the Government of
Assam wrote to the Survey of India reques-
ting them to make necessary arrangements
for the survey and demarcation of the inter-
State boundry on the ground in-between
Tawkok river and Balijan river. The Survey
of India is in correspondence with the
Government of Assam to make an assess-
ment of the work to be undertaken.

DELAY IN CLEARANCE OF CARGO SHIPS AT
MatorR PORTS

4131, SHRI N. K. SANGHI:
SHRI Y. A. PRASAD:
SHRI D. N. DEB:
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Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that on an average,
cargo ships are detained at major ports for
15 days for clearance;

(b) if so, the steps taken to minimise the
delay and to prevent congestion at ports;
and

(c) the amount of demurrages that
Government have to pay annually for delay
in clearing the cargo?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K.R.V. RAO):
(8) No, Sir. No cargo ships have been
detained on an average for 15 days at
any of the major ports. In Bombay and
Calcutta, however, some delays have taken
place for various reasons; the average
delay per ship at Calcutta comes to less
than 5 days per ship whereas, in Bombay,
the average delay is about 11 days per ship
till the end of November 1967. In other
major ports, the delay is practically negligible.

(b) In Calcutta, steps have been takento
mechanise the unloading of ore and coal;
and other steps are introduction of me-
chanical aids, replacement of hydraulic
cranes by electric cranes and improve-
ment of depths for navigation. In Bombay,
registration of vessels has been introduced,
steps to augment berthing capacity are
underway, purchase action of additional
cargo handling equipment and improve-
ment in the system of cargo handling labour
have been taken up.

(c) The information is being collected and
will be placed on the Table of the Sabha.

RESEARCH IN OLD RECORDS

4132, SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that the Indian
Historical Records Commission had recom-
mended that records for more than 30 years
should be made open for research as in
UK.;

(b) if so, whether the various Ministries
of the Government of India have agreed to
do so; and

(c) if so, the names of the Ministries who
have made open their records for research
purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) All Ministries, Departments, etc. of
Government of India were addressed about
the recommendations of the Indian His-
torical Records Commission, The Ministry
of External Affairs has agreed to throw
open its records more than 30 years old
for inspection excepting those of a later date
than 1st January, 1914, pertaining to areas
like NEFA, Jammu & Kashmir, Sikkim,
Bhutan, Pakistan, Nepal, China and Tibet.
The Ministry of Home Affairs has gone
beyond the recommendations of the Indian
Historical Records Commission and has
agreed to throw open its records up to the
end of 31st December, 1945, without pre-
judice to the prospective operation of the
30-year Rule already in force, except in
respect of post-1913 records relating to.
Kashmir. Prime Minister's  Secretariat
have agreed to accept the Thirty Year
Rule subject to permission being necessary
for access to certain types of secret and top
secret papers. Certain Ministries, Depart-
ments have made no comments on the re-
commendations of the Indian Historical
Records Commission. Replies from some
other Ministries etc. are still awaited.

(c) Records of all Ministries, Depart-
ments etc. of Government of India are
always open to research subject to certain
restrictions. Ministry of Home Affairs is
the only Ministry so far who has removed
restrictions on its records cxcepting those
pertaining to Kashmir.

WOMEN POLYTECHNICS

4133. SHRI K. P. SINGH DEO: Will the
Minister of EDUCATION be pleased to
state:

(a) whether any assistance is being given
by the Centre to the State Governments
for setting up Women Polytechnics in the
States;

(b) If so, the assistance given by the
Central Government to Orissa for the pur-
pose during 1966-67;

(c) the assistance proposed to be given
during 1967-68 and 1968-69, and
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(d) if the answer to part (a) above bein the
negative, the reasons thcrefor?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN); (a) Yes, Sir.

(b) and (c)._ No Women’s Polytechnic has
been established in Orissa so far and there-
fore no assistance has been given to Gowt,
of Orissa for the years 1966-67 and 1967-68.
State Govt. have proposed cstablishment
of a Women's Polytechnic in 1968-69;
for which Govt. of India will give assis-
tance of about 80,000 rupces.

(d) Does not arise.

ASSISTANCE FOR ADULT EDUCATION IN
WEeST BENGAL

4134. SHRI B. K. DASCHOWDHARY:
Will the Minister of EDUCATION be
pleased to state:

(a) the amount allotted by Government
to the Government of West Bengal for
adult education during 1966-67; and

(b) the amount proposed to be given to
West Bengal for the purpose during 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
-Central assistance on Plan schemes is released
on the basis of actual expenditurc on a
particular head of development e.g., General
Education and not for each scheme or sub-
head separately. It is, therefore, not pos-
sible to indicate scparately the amount of
Central assistance given for Adult Educa-
tion to West Bengal Government.
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BoTANICAL GARDENS

4136. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state:

(a) whether he has investigated into the
allegations reported in the Blitz, Bombay of
the 7th October, 1967 against the adminis-
tration of the Botanical Gardens of the
Council of Scientific and Industrial Research;

(b) if so, the result thereof and the action
taken to remedy the situation;

(¢) whether the Deputy Secretary (Vigi-
lance) CSIR visited the Botanical Gardens,
as reported in the Blitz; and

(d) if so, whether he has submitted any
report on his visit and whether a copy of
that report will be laid on the Tablc?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). The
matter is being looked into.

(c) The Deputy Secretary, who is also
handling the Vigilance work of the CSIR,
was deputed to attend a meeting of the
Selection Committee for the selection of a
Senior Technical Assistant (Photography).
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(d) the Officer submitted his usual tour
report in compliance with the standing de-
partmental instructions and as such it is not
proposed to place the report on the Table
of the House.

ARRESTS UNDER D.L.LR. AND PREVENTIVE
DETENTION  AcT

4137. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS bc
pleased to state:

(a) the number of persons arrested
under the Preventive Detention Act and the
Defence of India Rules in West Bengal
since the formation of the United Front
Government after the Fourth General
Elections;

(b) how many of those arrested are
employers, jotedars and contractors;

(c) how many of them have since been
released; and

(d) whether Government’s approval was
sought for the arrest of employers and
jotedars under the Preventive Detention
Act and Defence of India Rules?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 1837
persons were detained under the Preventive
Detention Act, 1950 during the period from
the formation of the United Front Govern-
ment in West Bengal after the fourth
General Election till the 30th November,
1967. No detentions were made under the
Defence of India Rules, 1962,

(b) No employer or contractor was
arrested and 262 Jotedars were arrested.

(c) 355.
(d) Approval of the detention orders was
sought from the State Government by the

detaining authorities as required under the
.preventive Detention Act, 1950.

ROAD BETWEEN NARNAUL AND SINGHANA

4138. SHRI SADHU RAM : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether it is a fact that the construc-
tion of a road between Narnaul and Singhana

will reduce the distance between Khetri
Copper Projects and Delhi by more than
15-20 miles;

(b) whether Government have received
any such proposal; and

(c) if so, the decision taken thereon, and
when the road is to be taken up and com-
pleted ?

THE DEPUTY MINISTER IN THR
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, S,

(b) and (c). A road between Narnaul and
Singhana already exists and a proposal was
received by the Government of India for
financial assistance required to improve the
Rajasthan portion of the road. The Go-
vernment of India have agreed to provide
a grant-in-aid equal to 509 of the estimated
cost, subject to 2 maximum of Rs. 4,31,500/-
together with a loan to meet the remaining
509; of the cost.

The work has already been taken up by
the State Public Works Department and is
expected to be completed very soon.

LADY PERSONNEL IN DELHI PoLICE

4139. SHRI R. BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the strength of Lady personnel in the
Delhi Police at present;

(b) the number of lady police cfficers who
are gazetted;

(c) the number of sub-Inspectors in the
Delhi Police in 1950 including lady sub-
Inspectors and how many of such Officers
have been promoted to the rank of Superin-
tendants of Police so far ladies and gents,
soparately;

(d) whether it is a fact that the Lady
Police personnel are discriminated in the
matter of promotions etc. as compared to
gents and if so, the reasons therefor; and

(¢) whether Government have taken any
steps to safeguards the interests of Lady
Police personnel with regard to promotions
etc. in future and if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) The
sanctioned strength is 122, as detailed be-
low —

Inspectors 2
Sub-Inspectors 4
Assistant Sub-Inspectors 3
Head Constables 1
Constables 102
(b) None.

(c) As on 1-1-1950, 149 Sub-Inspectors
(including one Lady-Sub-Inspector) were
sanctioned for Delhi Police. None of them,
Sub-Inspector male or female has so far
been promoted as Superintendent of Police.

(d) No, Sir.

(¢) Two posts of Inspector are specifically
sanctioned for women in Delhi Police.
They are also considered for promotion
as and when they are ripe for promotion to
higher ranks.

MANGALORE HARBOUR PROJECT

4140. SHRI LOBO PRABHU : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the estimate of traffic on thc basis of
which the work on the Mangalore Harbour
Project was started;

(b) the reasons to revise this estimate and
the present pause in the construction;

(c) whether in view of the ore traffic from
Bellary, Hospet and Kudremukh, Govern-
ment propose to revise the estimate upwards;
and

(d) if not, the steps Government propose
to take in respect of the loss of 12 crores incur-
incurred on the port project and connecting
railway ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
() Work on the Mangalore Harbour
Project was stated on the basis of the esti-
mate of traffic of 2 million tonnes of lump
iron ore and 0.6 million tonnes of general
cargo made by the Intermediate Ports De-
velopment Committee in 1960. ’

(b) and (¢).In regard to Kudremukh ore,
an investment decision on the project could
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be taken only after the results of pilot plant
tests were available which would be sometime
fn 1969. In regard to Bellary-Hospet ore,
it was necessary to estimate the quantum of
ore that could move through Madras and
Mormugao Ports and to consider the trans-
port facilities that were needed to move
surplus ore from the region for" export
through Mangalore.

In "the above context, it became
necessary to review the scope of the Port
Project with reference to traffic other
than magnetite ore. Accordingly, a
Joint Team consisting of a representative
each of the Central Government and the
State Government of Mysore was formed
to make a study of the Traffic potential of the
Port. The Team, in its report, has estimated
a traffic of 29.60 lakh tonnes by 1971-72
and 34.24 lakhs tonnes by 1975-76.  This
report is being examined by Government
with a view to determining the scope and
other details of the Project.

(d) Does not arise in view of the replies
to (a), (b) and (c).

RACIAL DISCRIMINATION IN CLUBS

4141. SHRI K. P. SINGH DEO Will
the Minister of HOME AFFAIRS bc pleas-
ed to state :

(a) whether it has come to the notice of
Government that some clubs in the country
are practising racial discrmination in the
admission of members;

(b) if so, the names of such clubs; and

(c) the action taken by Government in
the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

“‘INFORMAL L1IAISON COMMITTEE ON TRAVFL
AND TouRisM"

4142. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Travel Agents
Association of India and suggested
for the formation of an Informal Liaison
Committee on travel and  Tourism
in India to plan and co-ordinate matter
connected with the promotion of tourism ;
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(b) whether Government have agreed
to the formation of such a Committee; and

(c) if so, the steps taken by Government
in that direction ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (). The proposal is under consi-
deration.

AUDITING OF ACCOUNTS OF AUTONOMOUS
CORPORATIONS UNDER THE MINISTRY OF
TourisM AND CIVIL AVIATION

4143, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the number of Public Sector or auto-
nomous Corporations established under his
Ministry ;

(b) the firms of auditors or Chartered
Accountants who conducted their audits
since their establishments; and

(c) the amount paid to them as fee till
1966 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Three.

(b) and (c). A statement giving the requi-
site information is laid on the Table of the
House. [Placed in Library See No LT—
1990/67).

AUDITING OF ACCOUNTS OF AUTONOMOUS
CORPORATIONS UNDER THE MINISTRY OF
EDUCATION

4144. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of EDUCA-
TION be pleased to state :

(a) the number of Public Sector or auto-
nomous Corporations established under the
Ministry of Education;

(b) the name of the firms of auditors or
Chartered Accountants conducting their
audits since their establishment; and

(c) the amount paid to them as fee till
1966 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
MY7LSS/67—6 [a

BHAGWAT JHA AZAD) (a) One (Na-
tional Research Development Corporation).

(b) and (c). (1) M/s. V. Sahai & Co., Char-
tered Accountants, Chandni Chowk, Delhi-6
from 1954-55 to 31-3-1964. This firm was
paid Rs. 5,200/-.

(2) M/s. R. S. Gupta & Co., Chartered
Accountants, Chandni Chowk, Delhi-6
from 1964-65 to date, This firm was paid
Rs. 2,000/- till the end of 1965-66.

AUDITING OF ACCOUNTS OF AUTONOMOUS
CORPORATIONS UNDER THE MINISTRY OF
TRANSPORT AND SHIPPING

4145. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the number of Public Sector or auto-
nomous Corporations established under his
Ministry ;

(b) the firms of auditors or Chartered

Accountants who are conducting their
audits since their establishment; and

(c) the amount paid to them as fee till
1966 ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V.RAO) :
(a) There are five public Sector Undertakings
under this Ministry.

(b) and (c). Information is being collected
from the Undertakings and will be laid on
tho table of the Sabha.

PuBLIC SECTOR AUTONOMOUS CORPORA-
TIONS UNDER THE MINISTRY OF EDUCA-
TION

4146. SHRI K. N. PANDEY : Will the
Minister of EDUCATION be pleased to
state :

(a) the number of Public Sector or Auto-
nomous Corporations established under his
Ministry;

(b) the name of the advertising agency
which is conducting their publicity;

(c) whether it is wholly Indian owned;
and

(d) the amount of commission paid to
them till 1966 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) :(a) One
(National Research Development Corpora-
tion).

() N.RD.C. have not yet appointed
any advertising agency for publicity.

(c) and (d). Do not arise.

ADVERTISING BY AUTONOMOUS CORPORATIONS
UNDER THE MINISTRY OF TOURISM
AND CIVIL AVIATION

4147. SHRI K. N PANDEY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(8) the number of public sector or auto-
no.mous corporations established under his
Ministry ;

(b) which advertising Agency is conducting
their publicity;

(c) whether it is wholly Indian owned;
and

(d) the commission paid to the agency till
1966 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Three.

(®) to (d). A statesment giving the requisite
information is laid on the Table of the House.
[Placed in Library See No. LT—1991/67].

ADVERTISING BY AUTONOMOUS CORPORA-
TIONS UNDER THE MINISTRY OF
TRANSPORT AND SHIPPING

4148. SHRI K. N. PANDEY : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the number of public sector or auto-
nomous corporations established under his
Ministry;

(b) which advertising agency is conduc-
ing their publicity;

(c) whether it is wholly Indian owned;
and

(d) the commission paid to the agency till
1966 ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
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(8) There are five public sector Underta-
kings under this Ministry ?
(®) to (d). Information is being collected

from the Undertakings and will be laid on
the Table of the Sabha

FRAUDULENT DECREES FILED BY MONEY-
LENDERS IN DELHI COURTS

4149. SHRI. R. BARUA : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) the total number of cases in respect of
fraudulent decrecs filed by money-lenders
in the Civil Courts in Delhi during the yoars
1966 and 1967 so far;

(b) in how many such cases thec Delhi
Courts have suo moto taken action ;

(c) whether Government’s attention has
been drawn to the news item appearing in
the Blitz weekly of 16th September, 1967 in
which it was reported that some ‘King of
Courts’ is evading all legal action and the
authorities are unable to bring him to book
in this regard; and

(d) if so, the action taken by Govern-
ment to check those fraudulent decrees being
executed and to punish the persons concern-
ed for such activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) One.

(b) Nil
(¢) No, Sir.
(d) Does not arise.
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MANGALORE HARBOUR PROJECT

4151. SHRI LOBO PRABHU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the plinth area of buildings, roads,
water-spread in thc Mangalore Harbour
Project as now drawn; and

(b) the justification for acquiring land in
excess of the plinth arca ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K.R. V. RAO): (a)
and (b). The information is being collected
and will be laid on the Table of the Sabha.

Revisep U.G.C. ScaAvres FOR UNIVERSITY
AND COLLEGE TEACHERS

4152. SHRI RAJDEO SINGH : Will the
Minister of EDUCATION be plcased to
state :

(a) which of the Statcs have implemented
the revised U.G.C. Scales for University and
College Teachers so far;

(b) whether Government/University
Grants Commission made any payment to
any States towards their share of expendi-
tare on the implementation of the revised
University Grants Commission scales;

(©) if so, the names of the States and
amounts paid; and
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(d) the efforts made by the Central
Government to persuade those States which
have not yet implemented the revised U.G.C.
scales to do so ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Govern-
ments of Assam, West Bengal, U.P., Andhra
Pradesh, Madras, Kerala, Maharashtra,
Punjab, Haryana and Jammu & Kashmir
and the Union Territory of Pondicherry have
issued orders revising the pay-scales of uni-
versity and/or College teachers.

(b) and (c). The following grants have been
paid by the Ministry of Education for imple-
menting the revised scales during 1966-67 :

State Amount of grant
paid
Rs. lakhs
West Bengal 29-44
Assam 5-84
Uttar Pradesh 48-00
Andhra Pradesh 37-44

Detailed proposals for grants from other
States are awaited.

(d) The question of implementing the
scheme of revised pay-scales is primarily
the concern of the State Governments. The
Central Government is, however, pursuing
the matter with the remaining State Govern-
ments/Union Territory Administrations.

NATIONAL LIBRARY, CALCUTTA

4153. SHRI SHIVA CHANDRA JHA
SHRI RABI RAY :
SHRI NAMBIAR :
SHRI MOHAMMED ISMAIL :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI K. RAMANI :
SHRI UMANATH :
SHRI P. P. ESTHOSE :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that about 12,000
books and documents are missing and
another 10,000 books are in a damaged con-
dition in the National Library, Calcutta;

(b) if so, the reasons therefor and the
steps taken by the Government in this ro-
gard; and

(©) the total number of books and docu-
ments in the National Library Calcutta,
at present and how many new books are
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added per year and the average total number
of books lent per month from the lending
section of the National Library.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir.

(b) Does not arise.

(c) The collection of the Library exceeds
12 lakhs volumes. During the last 5 years
on an average 42,050 volumes have been
added per year. The average number of
volumes lent out during the year 1966-67
was 6,419 per month.
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EMPLOYEBS OF FORMER PUNJAB

4155. SHRI BUTA SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of employees of the former
State of Punjab who have applied for re-
allocation of the State cadres;

(b) whether the Committee of the' Chief
Secretaries has sent its recommendation on
these representations; and

(¢) if not, whether there is any time-limit
fixed for the Committee to complete its
work ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) 11,547 em-
ployees have represented for change in their
provisional allocation.

(b) Recommendations relating to 11 De-
partments have been rcceived.

(c) No time-limit has been fixed but efforts
are beingmade by Governments concerned
to expedite the work.

PURCHASE OF SECOND-HAND SHIP BY
SHIPPING CORPORATION OF INDIA

4156. SHRI KANWAR LAL GUPTA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the shipping
Corporation of India purchased a second-
hand ship for Rs. 35 lakhs from a Spanish
source;

(b) whether this ship has been detained
in the docks in U.S.A. for the last scveral
months;

(c) whether it is also a fact that the esti-
mate of its reparis will amount to Rs. 20
lakhs of foreign exchange, though the ship
has not undertaken even its first assignment
under the Indian flag; and

(d) if so, whether Government have made
any enquiry about the responsibility for
such a bad transaction, if so, the outcome
thereof ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V.K. R. V.RAO) : (a) Ap-
parently the ship referred to is the motor tan-
ker “Nerva” which has now been renamed
“Desh Sewak”. This was a Norwcgian ship
(and not a Spanish ship) before its purchasc
by the Shipping Corporation of India in May
1967. She is a 1950-built ship of 10531
GRT and 16070 DWT and was purchased
by the Shipping Corporation of India
for £2,32,500 equivalent to Rs. 48,82,500/-
(and not Rs. 35 lakhs). Such an old ship
was purchased because she was required
for being chartered to the Indian Oil Cor-
poration only for 4 days. However, before
purchase, the ship was got inspected by two
very senior technical officers of the Corpora-
tion who recc ded her purch after
opening up and inspecting certain agreed
parts of the machinery. It is neither cus-
tomary nor possible to open up all the ma-
chinery and equipment on the vessel for
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inspection.  Also, the valuation of the vessel
was obtained from a firm of reputed ship-
valuers in London and the price finally
settled was below this valuation. Further,
it was stipulated that the sellers would de-
liver the ship after obtaining survey certi-
ficate from Llyods Register of Shipping
for the highest class. This was complied
with by the sellers and the Lloyds certificate
is valid till 1971,

(b) and (c). The ship was delivered at
Cadiz (Spain) on 4-5-1967. Thereaftcr
certain structural alterations had to be
carried out to make the vessel suitable for
operation on the Indian coast. It also
became necessary to carry out repairs to
certain parts including the generators which
were giving trouble. On opening up the
machinery it was found that for efficient per-
formance certain parts had to be changed.
The need for such repairs after buying
second-hand vesselsis a normal feature be-
cause the previous owncrs stop proper main-
tenance and repairs to the ship once they
decide to sell her. The repairs in this case
were carried out at Gibraltar but these were
restricted only to cssential items becausc
of scanty workship facilities, difficulty in
procuring sparc parts and labour problems
at that port. The cost of these repairs at
Gibraltar amounted to Rs. 5-36 lakhs and
the vessel sailed from therc on 16-7-1967
for U.S.A for loading lubricating oil for
India. She reached Philadelphia on 5-8-1967
after which all the 20 tanks of the vessel
had to be cleaned thoroughly because she
was previously carrying dirty oil whereas
she was not to carry lubricating oil which
requires a very high degree of cleanliness.
In order to avoid hecavy cxpenditure on
U.S. shore labour the entirc cleaning work
was done by the ship’s own officers and crew,
only chemicals being bought locally.
This cleaning work was completed within 2
months. While the vessel was in
Philadelphia for cleaning, it was thought
prudent to have as many items of repairs
as possible carried out during the vessel’s
stay there and to defer the remaining repairs
to a future date. Thus an expenditure of
Rs. 5-26 lakhs was incurred on repairs in
Philadelphia from where the ship sailed on
1-10-1967 for the port of Batonrouge. There
she loaded lubricating oil on 15-10-1967
and sailed on 18-10-1967 for Baytown which
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was the next port of loading. She reached
there on 2-11-1967 and after loading sailed
from there for India on 11-11-1967. During
these short periods of stay also, as and when
possible, repairs were done to the vessel
and the cost of such repairs was Rs. 69,000/-.
Thus the total cost of repairs of the ship
came to Rs. 11-31 lakhs and not Rs. 20
lakhs as mentioned in the question. The
ship is now on her way to Bombay where she
is expected to reach within less than a month
from now. For this single load of lubricating
oil the Shipping Corporation of India has
already received freight equivalent to Rs.
20-83 lakhs from the foreign oil company.
(d) Does not arise because there is nothing
wrong in the purchase of this tanker.

PAKISTANI RAIDS ON INDIAN BORDER AREAS

4157. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) Whetheritis a fact that during October
and November this year, armed Pakistanis
raided a number of Indian villages in the
border areas of West Bengal, Assam and
Tripura;

(b) whether during these raids, the East
Pakistan Rifles, the armed policc of East
Pak. Government actively backed these
Pakistani armed raiders ;

(c) Whether during thesc Pakistan
raids, a few Indians were kidnapped
by the raiders, many others injured and a
large number of cattle forcibly taken away
by the raiders; and

(d) if so, the steps taken by Government
to ensure the security of the border and
secure the release of the kidnapped Indians ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.
There were 13 raids in West Bengal, 14
in Assam and 7 in Tripura during the months
October and November, 1967.

(b) In 2 of the cases on the Assam border,
the raiders were backed by personnel of
East Pakistan Rifles.

(¢) Nine Indian nationals were kidnapped,
11 injured and 1 killed in these raids. 103
heads of cattlewere taken away by the
raiders.
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(d) Protests were lodged with Pakistan
in all cases and Pakistan authorities were
requested in cvery protest, and also during
the periodical border meetings, to control
the criminal elements in  the border
areas and to prevent recurrence of such in-
cidents. Vigilance and patroiling have been
intcnsified.

MeRrGER OF LF.AS. with LA.S.

4158. SHRI PARTAP SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have formulated
a. schemc for the merger of the 1.F.A.S.
into the Delhi and Himachal Pradesh Cadre
of the 1.A.S. by reconstituting it in a Union
territories Cadre:

(b) if so, the broad outlines of the scheme
with special ref c to the es
proposcd to safeguard the seniority of the
existing incumbents of the Delhi and Hima-
chal Pradesh 1.A.S. Cadre for appointment
to the Selection Grades and Supertimes
posts;

(c) whether the Government of Himachal
Pradesh and the Delhi Administration werc
consulted in the mattcr; and

(d) if so, their reaction to the formation of
the new cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) A copy of the scheme is laid on the
Table of the Housc. [Placed in Library.
See LT-1992/67]

(c) and (d) . No, Sir. The Government of
Himachal Pradesh have, however, represen-
ted against the scheme and their representa-
tion is under examination.

LoAN FOrR JUMBO BOEINGS

4159. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to statc :

(a) whether it is a fact that Government
have finalised a loan agreement with consor-
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tium of US Banks for buying Jumbo
Boeings ; and

(b) if so, the terms thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Air India are nego.-
tiating with US Commercial Banks and the
Exim Bank for securing loans to finance the
dollar cost of the purchase of two Boeing
747 (Jumbo Jets) amounting to $60 million.
The negotiations arc in the final stages.

SHIPPING OF IMPORTED GoOODS

4160. SHRI G. S. MISHRA : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether his Ministry have been making
arrangements for shipping of imported
goods from overseas countrics on the Con-
ference vessels ;

(b) the bottlenecks in extending the ship-
ping facilities available in this way to our
international trade; and

(c) the steps taken to make shipping
arrangements through Conefcrence vessels
more effective ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V. RAO):
(a) The Ministry has been making arrange-
ments for shipping of Corgoes on Govern-
ment account on Conference vessels.

(b) While Government can make arrange-
ments for its own cargocs, it cannot do so
for private cargoes which have to be handled
by the persons concerned. It is, however,
open to private importers to make special
arrangements with thc Conference Lines;
and it is presumed that the newly formed
Shippers’ Councils would be of help in
considering these problems.

(c) As far as thc Government cargoes are

concerned the present arrangements with the
Conference Lines arc working efficiently.

VESSELS FOR EXPORT TRADE

4161. SHRI G. S. MISHRA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether in the absence of fast vessels
with modern clearing and handling arrange-
ments, our export, particularly that of
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manganesc, have suffered considerably in
the competitive market;

() if so, the details of vessels which arc
uscd in export trade, and that used by the
western countrics and the merits and de-
merits of the vessels used by our country
in comparison with that of western coun-
tries; and

(c) the provisions Government have made
to overcome the same and the results achiev-
ed so far ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) to (c). Our exports suffer for want of
adequate drafts and cargo handling facili-
ties at Indian ports and not for want of
modern fast vessels in the Indian fleet.
About 939 of the Indian overseas tonnage
is less than 15 ycars old. Export contracts
for manganesc ore arc mainly on FOBT
basis. The buyers have to nominate ves-
sels taking into account the conditions ob-
taining at Indian ports. Normally, the
wessels are of 10,000 to 12,000 tons.
Indian vessels carrying manganese orc are
mostly liner vesscls employed in the India-
U.K./Continent trade and these vesels are
generally fast vessels fitted with modern
cargo gear and other cquipments. How-
cver, our competitors in South Africa,
Australia and Gabon are in a better position
in regard to port facilities sincc they can
reeeive bulk carriers of 40,000/60,000 tons
and have the advantage of mechanical load-
ing facilities, resulting in higher loading
rate. The solution, therefore, lies in
modernising our ports to handle big-sized
bulk carriers. Development programmes
for modernising our ports are already under
way.

SPeCiAL RECRUITMENT OF 1LA.S. OFFICERS

4163. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pleased
to refer to the Starred Question No. 1940
answered on the 21st April, 1959 and state:

(a) whether the Government of India
have promiscd to absorb some Central
Sccretariat personnel who had passed in the
written test in the special recruitment of
LA.S. held in December, 1956; and

(b) if so, how many of them have been
app ointed to the Indian Civil Service ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)

No, Sir.
(b) Does not arise.
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ANDAMANS TRANSPORT DEPARTMENT

4166. SHRI K.R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of motor cycles
and trucks auctioned by the Andaman
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Transport Department during the years from
1962 to 1967;

"'(b) the reasons for their auction and
the period for which each such vehicle was
on the road; and

(c) the number of such vchicles repaired
or remodelled in the Government Trans-
port Workship ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) : (a) The
following vehicles were auctioned by the
Transport Department during the vears
1962-67:

Trucks 25

Land 1
Rover

Motor 5
Cycles

(b) The vehicles in question were beyond
economical rcpairs. A statement giving
the period for which each vehicle was on the
road is Jaid on the Table of the Housc.
[Placed in Library. See No. LT-1993/67)

(¢) No repairs or remodelling of the above
mentioned vehicles were carricd out after
these had been auctioned. However,
minor repairs were carried out to the Land
Rover after it had been confiscated by
Government on 22nd November, 1962,

ANDAMAN SPECIAL PAY

4167. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2405 on the 29th November, 1967
and state :

(a) whether the decision contained in the
Ministry of Home Affairs letter dated the
22nd January, 1951 regarding Andaman
Special Pay, is absolute and unconditional ;

(b) if 8o, the reasons for denying Anda-
man Special Pay to persons of Andaman
domicality recruited from the mainland;
and

(c) if not, the other conditions for eligi-
bility of the Andaman special pay and
under what orders of the appropriate
authority ?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA) : (a) to (¢).
Andaman Special Pay has been given to
mainland recruits and deputationists as an
incentive to go to the Island. Those be-
longing to the Islands do no need such an
incentive to work there. That is the ra-
tionale behind Government Order of 22nd
January, 1951, which is being adhcred to
strictly.

SHELL FISHING LICENSE AUCTION

4168. SHRI K. R. GANESH : Will thc
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of zones advertised in thc
‘Daily Telegrams' (Andaman and Nicobar
Islands) of 14th August, 1967 for shell fish-
ing license auction;

(b) whether some zones were left out at
the time of auction on thc Ist September,
1967,

(c) whether protest was lodged by the
biddcrs during the auction; and

(d) the reasoms for leaving out somc
zones, if any, during the auction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Nine.

(b) Yes, Sir. Zones number 8 and 9
in Nicobar group of Islands werc not auc-
tioned on 12th September, 1967, the day on
which auction was actually held.

(c) Shri Amin Khan representaive of In-
ter-Island Trading Corporation (Private)
Limited had protested against cancellation
of zone number 8 and 9.

(d) Zones number 8 and 9hadtobe exclu-

ded due to certain administrative and
security reasons.

PERSONS ARRESTED NEAR PARLIAMENT
HouUse

4169. SHRIS. M. BANERJEE :
SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether 44 men, women and children
were arrcsted on the 28th November, 1967
near the Parliament House by dragging
them from a bus;
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(b) Whether they were beaten and
manhandled;

() if so, whether all these persons have
been kept with criminals in jail; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
VIDYA CHARAN SHUKILA) : (a) 44
persons including 2 women and two adole-
scents of the age of 14/15 years were arrested
for defying the prohibitory orders promul-
gated under section 144 Cr. P.C. Of them,
23 persons were arrested near Patel Chowk
when after alighting from a bus they formed
into an un lawful procession and marched
towards Parliament House. The other 21
persons were arrested on Red Cross Road.

(b) No, Sir.
() No, Sir.
(d) Does not arise.

VIOLENCE IN WEST BENGAL

4170. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) whether it is a fact that Shri H. K.
Konar, former West Bengal Minister of
Land Revenue called upon the people of
West Bengal to paralyse the Railways, ve-
hicular traffic and all other normal activities
in case the U.F. Ministry is dismissed;

(b) if so, the steps Government propose
to take to protect the properties of the Cen-
tre and to check people from indulging in
violent acts;

(c) whether Government have received
any reports of violence, lawlessness and
storing of arms; and

(d) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) According to
information furnished by the State Govern-
ment, Shri H. K. Konar, Ex-Land Revenue
Minister of West Bengal is reported to have
stated in a public meeting on 16-11-1967 at
Burdwan that if the State United Ministry
was toppled all sorts of vehicular traffic
would have to be immobilised and work in
factories would be stopped. The administra-
tion was thereby to be paralysed. The speech
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was published in most of the daily newspa-
pers in West Bengal and has not yet been
contradicted from any source. The State Go-
vernment have no reason for disbelieving
the authenticity of the statement mentioned
above.

(b) Adequate  precautionary  mesures
have been taken to protect the properties of
Central Government and to check violent
activitics by any political party or by
rowdies.

(c) There is no information regarding the
storing of arms, Apart from the distur-
bances that took place on November 22 and
November 23, there are no other reports of
any violence or lawlessness at present.

(a) Does not arisc.

CORRECTION CF ANSWER TO UNSTARRED
QUESTION No. 1457 DATED 2-3-1966
REGARDING ACTION AGAINST JOURNA-

LISTS UNDER D.1.R

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : An assurancc
was given on 2-3-1966 in reply to the follow-
ing Unstarred Question in the Lok Sabha—

*/(a) thec number of prosecutions made
so far under the Defence of India
Rules (1962) against the editors,
printers, publishers or writers news-
papers and journals for the items
of news or and articlcs published;

(b) the names of the ncwspapers and
journals involved; and

(c) the nature of charges made against
cach of them.”

2. The assurance was fulfilied on 14-6-1966
after collecting the necessary information.

3. After the assurance was fulfilled the
Governmcent of Uttar Pradesh reported that
the information furnished by them regarding
the case registered under D.1.R. against the
cditor, printer, and publishcr of ‘Siyasat
Jadid’, an Urdu Daily of Kanpur, was not
correct. The State Government had repor-
ted carlicr that the editor of the Urdu daily
was discharged by the High Court. The
correct position was that the editor was only
relcased on bail under orders of thc High
Court.

4. In the light of the information now
furnished by the State Government the
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following correction may be made in the
r'cply given carlier to the Unstarred Ques-
tion :—

In colunn 4, at page 2 of the statement
“‘Action against newspapers and journals
under the DIR” against ‘Siyasat Jadid’,
Urdu daily—

For “A case against the editor, printer and
publisher of this paper was registered
for publishing a highly communal and
objectionable article. Editor of this
paper has been discharged by High
Court.

Substitute ““A case against the editor, printer
and publisher of this paper was regis-
tered for publishing a highly commu-
nal and objectionable article. The
State Government have subsequently
issued orders sanctioning withdrawal
of the case against the editor and pub-
lisher of the daily ‘Siyasat Jadid’ keep-
ing in view of the revised policy re-
garding the application of the

sfence of India Rules, 1962.”

12.16 brs.
PAPERS LAID ON THE TABLE

FINAL REPORT OF THE ROAD TRANSPORT
TAXATION ENQUIRY COMMITTEL

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
I begto lay on the Table a copy of the Final
Report of the Road Transport Taxation En-
quiry Committce. [Placed in Library.
See No. LT-1973/67)

NAVAL CereMONIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUS (SIXTH
AMENDMENT) REGULATIONS, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE .(SHRI L.
N. MISHRA) : On behalf of Sardar Swaran
Singh 1 beg to lay on the Table a copy of the
Naval Ccremonial, Conditions of Service
and Miscellancous (Sixth  Amendment)
Regulations, 1967 published in Notification
No. S.R.O. 362 in Gazette of India dated
the 25th November, 1967 under section 185
of the Navy Act, 1957, [Placed in Library.
See No, LT-1974/67]

GOA. DAMAN AND Dru (ABSORBED
EMPLOYEES CONDITIONS OF SERVICE)
AMENDMENT RuLEs. 1967

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

etc. (St.)

K.S. RAMASWAMY ) : On behaf of
Shri Vidya Charan Shukla 1 beg to lay
on the Table a copy of the Goa,
Daman and Diu (Absorbed Employees Con-
ditions of Service) Amendment Rules, 1967,
published in Notification No. 3702 in Gazette
of India dated the 2ist October, 1967
under sub-section (3) of section3 of the
Goa, Daman and Diu (Absorbed Empio-
yees) Act, 1965. ([Placed in Library. See
No. LT-1975/67).

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with thc provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 11th December, 1967 agreed with-
out any amendment to the Cotton Tex-
tile Companies (Management of Under-
takings and Liquidation or Reconstruc-
tion) Bill, 1967 which was passed by the
Lok Sabha at its sitting held on the 28th
November, 1967.”

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SEVENTEENTH REPORT

SHRI R. K. KHADILKAR (Khed) : I
beg to present the Seventeenth Report of the
Committeec on Private Members’ Bills and
Resolutions.

12.17 hrs.

STATEMENT RE:DAMAGE TO
KOYNANGAR AND PROJECT
DUE TO EARTHQUAKE

Mr. SPEAKER : Dr. K. L. Rao to make a
statement about the carthquake.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Mr.
Speaker, Sir, I wish to make a statement on
the damage to Koyna Project and Koyna-
nagar due to the earthquake on thce 1lth
December, 1967.

Construction of the Koyna Dam was com-
menced in 1956 and the first partial filling of
the reservoir started in 1961. Power ge-
neration commenced in 1962 and at present
constitutes about 40% of the total power
generation in Maharashtra State.
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For the last four years, minor earth tre-
mors were noticed and seismographic instru-
ments were installed to detect and record
them as advised by a Committee of Experts
appointed by the Government of Maharash-
tra in 1963 to study the seismic disturbances.

On 13th September, this year at 11.39
a.m. there was a severe earthquake shock.
The Committec met immediately and also
consulted two Japanese experts Prof. Oka-
moto and Prof. Tanimoto who visited the
site also. The Japanese experts expressed
the view that the major shocks were of tec-
tonic origin and opined that Koyna Dam
may not expericnce shocks of intensity
greater than that of September 1967,

On 1ith December, 1967 in the early
hours, at 4.22 a.m. severe earthquake shocks
were recorded at Koyna and felt in varying
degrees of itensity at Ahmedanagar, Bel-
gaum, Bijapur, Bombay, Broach, Goa,
Nanded, Ooty, Ratnagiri and Hyderabad.
The severity of this exceeded at all the pre-
vious carthquakes felt in thc South West
Coast of India. The major shock was pre-
ceded by minor shocks between midnight of
10th Deccember and carly morning of
Itth. The major shock iteself recorded in
Koynu was in three waves in quick suc-
cession.  The major shock was followed by
series of minor shocks of which nearly fifty
were recorded upto 3.20 p.m. on 11th De-
ccmber. Thereafter another fifty shocks
have been recorded by the Poona obscrva-
tory in the next 24 hours. At the time of my
inspection on 12th, I felt three minor shocks,
the most intense of these occurring at 11.49
a.m. whilc 1 was in the underground Power
House. Secismologists advisc that after a
major shock of the type that occurredon
11th, after shocks generally continue for
some more days. They also state that there
is no scientific method for prediction of the
time and place of occurrence of earthquakes.

The earthquake shock of great imtensity
11th had its epicentre threc miles from Koy-
na Dam. According to the Richter scale
this earthquake had a magnitude of 7.5 and
is classified as a major shock and can cause
severe damage necar its epicentre. Data
recorded by the instruments are being stu-
died but it is felt that acceleration due to
this earthquakc near Koynanagar is likely
to be tewnty percent of gravity and more.

AGRAHAYANA 22, 1889 (SAKA)
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Koynanagar etc, (St.)

Geologists had been of the opinion that
location of Koyna Dam is on one of the geo-.
logicelly stablest parts of the world. No
major eathquakes were therefore expected.
In spite of that as a measure of caution, the
dam and other works were designed to with-
stand an acceleration of a fourth of what
occurred on the 11th of this month.

Immediately on hearing about the occur-
rence of the earthquake I proceeded to the
spot and inspected in detail the various com-
ponents of the Project. During my inspec-
tion on 12th December, Shri S. B. Chavan,
Mainister for Irrigation and Shri R. A. Patil,
Minister for Industries and Electricity,
Maharashtra State, were present, I took
along with me a geologist, the Chief Engi-
neer, who was incharge of the construction
of the dam and other concerned officers of
the Central and State Governments.

The inspection revealed the following in
respect of important items of the Koyna'
Project. The only item of importance not
inspected is the water conductor system
(that is tunnel) as it is filled with water.

Koyna Dam.—The Dam is in a sound
condition. No damage of any kind is visible,
Due to movement of earth and of the dam
built into it, there appears to be relative
motion between the spillway bridge which is
separatc from thc dam and dam proper
with the result that a few cracks appeared
in the parapets an the bridge slab.. These
are not of any consequencc and can be
repaired. Therc has been very little sec~
page of water in the operation gallery at
2002, while the water level at the time of
inspection was+-2161, indicating the absence
of any damage to the dam. On cither side
in the earth connections, there were cracks
in the earth. These occur usually in severe
carthquakes and arc casily rectified.

Intake Tower.—Generally, a slender and
high structure of this type suffers a groat
deal from severe earthquakes but fortunate-
ly there has been no appreciable damage to
this structure.

Underground Power Housz.—No effect of
the earthquakc has been noticed in the
Underground Power | Housc. After the
carthquake on 13th September this year,
some cracks werc noticed in the busbar and
transformer passage tunnels. The Commit-
tee of Experts who cxamined this in Septem-
ber 1967 was of opinion that these were
probably in the concrete lining and at the
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construction joints. Except in these small
tunnels, no cracks were noticed elsewhere.
Mor further effects were noticed as a result
of the 11th December earthquake in the
civil engineering structure of the Power
House.

As a result of the earthquake, one of the
circuit breakers in the outdoorswitchyard
(at Pophali) went out of alignment breaking
its insulation and the generators conse-
quently tripped. As stated earlier, the elec-
trical equipment in the Power House do not
appear to have been damaged and it is possi-
sible to restore the power supply in a week
or two. Electrical engineers incharge of the
Station fecl that a thorough check of the
machines, specially o f the bearings is desira-
ble before starting the machines by way of
abundant precaution. The work has been
taken in hand. I have asked the Chairman,
Maharashtra State Electricity Board, Mem-
ber (Hydro-Electric), Member (Designs and
Research), Central Water & Power Commis-
sion, and other engineers to remain at the
spot and make an early resumption of power
generation.

Koynanagar, the colony built for the con-
struction of the dam and othcr works at
Koyna suffered very badly as a result of
earthquake. Most of the buildings collap-
sed. The only ones standing unaffected
are the ones built of stecl columns and
roofed with corrugatcd sheets. Almost
all the residential buildings offices, etc. at
Koyna were built as tempotary structures
using stone or brick works and tiled roofings.
Thesc could not stand the violent mo-
tion of the earth. It is estimated that 33
persons died at Koynanagar and about 200
seriously injured. This number does not
include the persons affected in the ncarby
villages. Koynanagar borec the burnt of
the disaster due to its nearness to the epi-
centure and the naure of the buildings.

In the face of tragic occurrence, 1 found
the Chief Enginecr and other cfficers at
Koyna full of confidence and discharging
their duties with great devotion.

Koyna Dam and the related works are the
first of the large river valley structures in
qur country to be subjected to a severe earth-
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the protective , if any, nceded to

strengthen the structures against such severe
attacks, I am taking steps to constitute
a High level Committee of Expert Seismo-
logists and Engineers including an exert
from foreign countries wherc scvere earth-
quakes occur.

MR. SPEAKER
murti :

st wy foemd (%) : weaw wgiEy,
TG I T FEET Qe aifed (| #
AT F1 Afeq ff faar 91 | @
AT G |

MR. SPEAKER : No, If 1 ullow one
member, I will have to allow others and therc
will be a debate right now.

Shri P, Rama-

it wy oo ;e A e qaTE)
TH I EEATAT $/ AT AT qEAT |

MR. SPEAKER : If he wants to have a
debate on this, let him give notice. We can
have a debatc for one or two hours. If he
has some material on which he thinks a use~
ful debate can be held, we can have it, say
for an hour. I have no objection to discus-
sing it.

12°26 hbrs.
PERSONAL EXPLANATION BY MEMBER

SHRI P. RAMAMURTI (Madurai) :
On 11-12-1967, the Minister for Home
Affairs made a statement in response to a call
Attention Motion on the “‘reported anti-
national activities in West Bengal and Kash-
mir by the Communist Party of India (Mar-
xist).”

That statement and the subsequent state-
ments made by various members under the
guise of putting questions, made the purpose
quite clear. It was to use the Parliamentary
forum for crcating a political climate for an
attack on our party.

As early as 1959, when the dispute between
China and India came to thc open, the then
united Communist Party of India had taken
the stand that the question can and must
be resolved through a negotiated political
settlement, After we separated, we conti-
nued to advocate negotiations for a politi-

quake of the type experi d. To advi

cal scttl We will continue to do so,

oa the possibility of recurrence of severe
earthquakes in future in this region and on

since we are convinced that this alone is in
the interest of our country, Any amount
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of slander and dubbing this as anti-national
will not deter us from continuing to advocate
this course. And the course of events dur-
ing the last S years, where we find even the
former Minister for External Affairs, Shri
M. C. Chagla, had to agree that this alone
is the wise course for us, fortify us in the con-
fidence that, despite all the bally-hoo raised
aganist our party, the country will sooner
or later come round to this view.

The word “Naxalbari” is bandied about,
to conjure up all sorts of anti-national
activities. Our Party refused to be intimidated
and from the very beginning took its firm
stand that it was an agrarian social problem,
And it was tackled, not by those who have
been using it to slander our party, but by
the United Front Government of West Ben-
gal in which our Party was thc biggest con-
tingent. It was tackled precisely on the
basis of trcating it as an agrarian, social
Problem.

It will be pertinent to point out that after
the problem had been tackled by the U.F.
Government, many correspondents of news-
papers who cannot be accused of any sym-
pathy with Communism had, in their des-
patches after an on the spot study, categori-
cally stated that a mountain was made out
of a mole and the hair-raising stories that
were spread were simply not truc. Needless
to say that these stories emanated from the
Home Ministry and its minions.

Our Party has adopted its Programme and
political line on the basis of its own inde-
pendent study of thc conditions in India and
it has refused to be guided in its assessment
by those of other Communist Parties, how-
ever big and influential they may be. The
whole world knows that our Party differed
on fundamental issues of the Indian Revo-
lution with such big Communist Parties as
those of the Soviet Union and China. Only
in August last our Central Committee pro-
claimed our differences with these parties in
clear and unambiguous language. Never-
theless, that has not led us to, nor will we
ever be led to join any anti-Soviet or anti-
China chorus. We will pursue the path
chalked out by usinthe full confidence that
we will win greater and greater support
from our people, for that alone will give us
life and sustenance,
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When nothing concrete can be stated,
these people produce the draft of a state-
ment or a letter that Shri Ajoy Mukherjec
was to have made or written on October 2,
which was fixed as the D day for the first
conspiracy to topple the U.F. Government
in West Bengal and instala defacto Congress
Govt. Itis not strange that they who swear
by Ajoy Mukherjec and quote this draft
statement, which was not issued, shun like
poison the later statecment which was issued
of the same Ajoy Mukherjee who had cate-
gorically stated that he was misled by re-
ports supplied to him and retraced the steps
when he, found those reports to be false.
Every one knows that those doctored reports
were supplied by the Home Ministry. Omne
can only sympathise with those people, who
arc like the Prosecution, which unable to
produce a shread of independent evidence,
relies solely and entirely not even on the fe-
tracted ‘confession’ of an approver! but on
the draft ‘confession’ that the prosecution
itself had prepared for him and which was
not actually made.

May I ask them to agree to put their
charges before the people of West Bengal
and abide by their verdict ? 1f we have been
indulging in such anti National activities in
West Bengal, the people would certainly
reject us. Let them and us face the people
in a General Election. But this is exactly
what they shun like the Plague for they know
what that verdict of the highest Tribunal in
our country—the people—will be.

Our Party is not afraid of the people, for
there is nothing to fear. Ours is not a Party
of defectors. Ours isnota Party of those
who would pledge one thing to the
people and on the morrow of the clections
will betray the pledges and the people.
Ours is not a party which wants to tic our
country to the apron strings of any foreign
country. Ours is not a Party which will
speak in many voices. Ours is a Party
which has thrown out, and will throw out of
the pale of the party any one who does not
agree with our Party’s Programme and
Political line. Ours is a Part of Commu-
nists—men of a special mould—with firm
and unshakable faith in our mission, and in
the people as the masters of destiny. Ne
slanders, no repression will detgr ys aad we
will march on.
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12.31 hrs.

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION RE :
OFFICIAL LANGUAGES—Contd.

MR. SPEAKER : Wc¢ havc already spent
15 hours on this discussion, and yesterday
1 was told another five hours have been
increased. Some time ago Mr.  Vajpayee
wanted to increase thc number of hours,
and I told him on the floor of the Housc
that it is only the Business Advisory Com-
mittee that can do it, you cannot simply
off-hand increase or decrease the hours,
He was good enough to hcar me. Later
on, we met in the Busines Advisory Com-
mittee, and we had an agreed formula, 22
hours werefixed for thisdiscussion, 15 hours
for gencral discussion, five hours for the
second reading and two hours for the third
reading. It was unanimously agreed, to
the satisfaction of everybody, but I do not
know, again somebody wanted and again
another five hours have been increased.
That only means one more day has to be
given to the general discussion. 1 do not
mind another day, but in future anything
to be changed should go to the Business
‘Advisory Committee. Members may not
put the Chair in an cmbrassing situation
by again saying here that it should be in-
creased. That means no work will be done
in the House.

SHRI SURENDRA NATH DWIVEDY
(Kendrapara) : Government also agreed.

MR. SPEAKER : I am appealing to the
Government also. It is not as though it is
meant for any one individual or group. 1If
Government also wants extention, naturally
we should do it, and there should be no
objection. When we wanted, we went
there, and increased it. Similarly, if you
want, increase it.

SHRI HEM BARUA (Mangaldoi) :
Your are admonishing the Government
now.

MR. SPEAKER: Five more hours now.
May I ask the Minister to reply round about
50’ Clock in the evening ?

SHRI MADHU LIMAYE (Monghyr)
Tomorrow.

MR. SPEAKER: After five hours algo?
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ot 7y fowd : X0 oF gEAT 2
@ fadas X g gw ¥ fag @
AT T G o @ &, afed ¥

-

T H w fdas & gwem § W@
AEAYU AV I HY ATE & | I A
e & fou gwg a8 @ @Y a9w
T gfY ?

MR. SPEAKER: It has been accepted, I
am not going back on the five hours,

ot wy g : @ 9@ F fag ewrer
TR FWE | Tag+g WE wsw
fadas I araE T 9w § SuTEr e
21 3 S AT oEAr 9 g9EE @
R E, & I Y Ay 7Y =1 §, AfHT
I T a9 ¥ FqTET WEeA & AL TH
faw 97 qx 991 & forg srfures o faan
ST =Ry |

MR. SPEAKER: His proposal is, 1 am
told, that instead of putting into the general
discussion so many hours, some more time
should be given for the clauses, but the list
that is with me is terrifying. Even if you
extend it to January, I do not think we will
be able to finish, much less in four or five
hours. I know the unfortunate Chair will
have to displease so many people. Let us
see if we can do it, that is all 1 say. If the
Minister can reply to the general discussion
carlier, we can have those two hours for the
clause by clause discussion, We are not
reducing the hours, the five hours given
yesterday will continue. This is a useful
suggestion.

SHRI1 MANOHARAN (Madras
North) : Five hours more for the general
discussion. You can extend for clause by
clause discussion.

MR. SPEAKER: One or two parties have
got time, So, if we can save two hours at
least here, may I ask the Minister to reply at
3 O’ Clock?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): No, Sir. I have
some personal difficulty. I am replying to a
debate in the Rajya Sabha. Five O’ Clock
will be all right.

MR. SPEAKER: At 5 O’ clock he will
reply.
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DR. MAITREYEE BASU (Darjeeling) :
Mr. Speaker, Sir, 1 was on the subject of
English being assimilated by Indians.
1 have been told that I was speaking too much
on the idioms used by us in English. I would
not do so. My point was that English, as
spoken in India, proved that Indians were
assimilating English as their own tongue. I
will just say a few words more on, the subject
of English. Far be it from me to criticisc
an erudite scholar as Shri Ramamurti but
what he has said yesterday, or what I under-
stood him to have said, is that only after the
industrial revolution the English language
began to develop. Does he mean to say
that the Beowulf was written after the indus-
trial revolution in the 18th century, or does
he mean to say that Shakespeare wrote his
dramas after the industrial revolution took
place? I am absolutely sure he does not
mean any of these things. His excellent and
brilliant analysis of development of language
is very much appreciated by me. But I do
not agree with him that English developed
only after the industrial revolution.

I will now come to one of the lang
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and Res.

character. Time, place and distance change
a language. The Indo-European group of
languages was one at one time, but it changed
itself into many languages and Latin, Greek,
German, Scandinavian languages, the Stavic
languages and, of course, Sanskrit and the
Persian of Avesta—all are duaghter langua-
ges of this great language group which gave
birth to them.

Why not Hindi if Hindi develops to be a
very rich language? A time may come
when “Hindi Rashtra Bhasha Rahegi”
may not be possible, becausc it may change
its character in some places. Perhaps it
would not be in the near future, but it may
be later. If we look upon a language as a
static thing, we shall make a great mistake.
1 request my Hindi-speaking fricnds to un-
derstand that language is not a static thing,
but a dynamic thing. It changes its character
and the script itself changes. All this has
to be learnt by our Hindi protagonists,
It is isfar fromme tosay that I am against
Hindi, not at all. I was born and brought
upinBihar. Bihar has given me my medical

ducation by giving me a scholarship,

which is supposed to be the main antagonist
in this controversy between north and south,
that is, the Tamil language. A language is
considered to be rich if it is developed. A
language, if it is ancient, has its own value.
I would like to point out here that Tamil
is perhaps the most ancient language in our
country and Tamil developed very well
indeed in the first three centuries of the Chris-
tian era and it was called the Sangam period.
No language has been richer or more
developed than Tamil at that period. Of
course, for three centuries for a lanauge, to

in the domi language of a large
portion of the country is glorious indeed
and the Tamils can claim that. Hindi as
it is spoken today cannot be compared to
that. Hindi has developed much later. and
when Tamil was going through the Sangam
period the word “Hindi” was not known.
either Pali or Prakrit or Sanskrit, or
whatever it was, was spoken in other parts
of the country. But later on Hindi came. In
the Constitution we have Hindi as written
in the Devanagari script. The Devanagari
script itself i modern. It is the ancient
Brahmi script which gave birth to all the
northern Indian scripts, and by the time we
establish, Hindi all over the country the
Pprosent Devanagari script may also change
its character and Hindi may also change its

Otherwisc I could not have gone through
the medical college. But unfortunately the
part of Bihar 1 come from speaks a lan-
guage which can hardly be called Hindi. It
is a mixture of Bengali, Hindi, Santali and
all sorts of things. I cannot speak that
language hcre because it would not be re-
cognised as Hindi. This must be under-
stood not only by our Hindi-spoaking
friends, but by all of us.

Language raises passions. Unfortunately
it is a blind passion which cannot be changed
so easily. I have not been able to learn
Hindi for various reasons. 1 know English
slightly better and so I prefer to speak in
English. In HindiIcan make myself under-
stood here, but it would not bc accopted as
Hindi proper. How it happened, 1 do not
know, but 1 will give an anecdote.
A friend of mine and myself began to learn
Hindi and we bought a book called the first
book—Pahli Kitab. The first two lessons
were all right. But in the third lesson, the
first sentence was:

AFIFTIM AT FBT

When we read that, my friend absolutely
refused to learn Hindi any more saying, &
language which says that arhar dal is better
than moong is intolerable. A language can
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be the medium of instruction ; it can be link
language or it can be official language or it
can be a vehicle of philosophy or literary
thought. In all these ways, a language
has to be judged. As a link language,
Hindi exists today and nobody can replace it.
When I was in Madras in July this year, I
spoke to the bearer of the guest house where
1 was staying through fear in English. After
some time, he said, “‘Madam, if you spoke
in Hindi, I would have understood you
better.” So, Hindi is a link language and
none can displace it. But to have such pas-
sions about a language is not understood by
me. 1 am a Bengali Bengali is a
developed language; I know it pretty well.
But I would not go so far as to cause riots
anywhere for the expanmsion of Bengali.
This must bc understood by our friends.
I would repeat again, we accept Hindi as a
ink language, but English must go on for
the time being.
swfe geien Qgaeit (feRiT) -
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T3 & A wgm angeh g e fveft wr oo
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T]AT §, FAfF 77 F a9 A F A
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HEAH WYX, 377 F A g A gEA
fea &, s gamEt & smar ax A @Y
FMGA §, 7 & AU 9 F 39 fadasw
FT TAGT FA E |

DR. M. SANTOSHAM (Tiruchendur):
Mr. Speaker, Sir, at the outset I would
like to make the observation that from
the time the Bill has been launched it has
met with very bad weather. Continuously
it has been tossed about in tempests and
torrents and it has been very much in
troubled waters. By the time this Bill is
carried through, it would be batterred about
so much that hardly a scrap of it will be left
through amendments and counter-amend-
ments and ultimately we may not even have
the resemblance of the Bill.

This has happcned because at all hands,
I think, the Bill has been unpopular. It is
an attempt to please everybody and ulti-
mately I should think it has pleased none.
I would like to draw a parallel of this Bill
and its present status to the story in Aesop's
Fables where the old man and his son
carried the donkey for the purpose of pleasing
everybody over a bridge and across the stream
and ultimately the old man and the son fell
down into the strcam as also the donkey.
So also, the sponsors of the Bill who are the
old man and the son and the Bill which is a
donkey will perish.

In can quite understand the sponsors of the
Bill perishing or the donkey itself getting
drowned, but the most tragic thing about
the event would be that along with that there
would be one more casualty and that would
be national integration. If the Government
falls because of this Bill, perhaps that is
nothing much to mourn over but if national
integration, if the unity of this country,
which is so very precious and dear to us, is
going to break down just becausc this Bill
has been brought about at an inopportune
time and in an inopportune manner, it shall
be considered by one and all of us as a very
great tragedy indeed to mourn over.

There have been very sharp differences
of opinion, and particularly there are two
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very divergent opinions—one exactly and
diametrically opposite to the other. There
is one group of people which says, “Hindi
never” and there is the other group of
people which says, “English never”. Bet-
ween the two groups there has been such a
terrific friction that heat has been generated
to a very large extent. Heat has been
generated to such an extent that it has
reached the point of combustion and incen-
diary incidcngs both inside this House and
outside this House have been witnessed.
Therefore it should be the duty of this
House and of the Government to see that
heat is not added up any more but that
everything possible is done to see that the
heat is quenched down.

The great amount of heat that has been
generated and through which there have
been disturbances outside has been limited
to thc Hindi-speaking area. Therefore
the general opinion that may be formed in
this House and among the public will be
that this Bill is being opposed only by the
Hindi-speaking people. 1 should say at
this moment that if the non-Hindi speaking
people, who have not welcomed this Bill as
their total requirement fully meeting what
they have been striving for, have not demons-
trated their feelings through ugly demons-
trations it is just becuasc they have trusted
entirely the DMK to carry through their
ambitions, They have reposed their faith
totally in the DMK.

For one moment you should review the
clection results in the Madras State. The
results of the Madras State general elections
are onec that have not been paralleled any-
where else. The DMK set up 25 candidates
for the Parliament and all the 25 of them
were elected. This is a record indeed, Apart
from that, out of the total 39 seats that were
available in the Madras State the Congress-
men were able to get only three seats and
all the other seats were won either by the
DMK or by those who were fellow-travellers
with the DMK. This explains to what
extent the people of Tamil Nad have placed
their faith in the DMK Party. There-
fore the responsibility that has been
reposed in their hands has gotto be con-
sidered as a very sacred responsibility and
to whatever extent the people of Tamil Nad
have got ambitions in the matter of official
language the entire thing will have to be
obtained for them through the responsibility
of the Members of the DMK in this House.

and Res.

MR. SPEAKER: He may continue his
speech after Lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
. Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Fourteen of the clock:

(MR. DEPUTY-SPEAKER in the Chair)
OFFICIAL LANGUAGES (AMEND-
MENT) BILL RESOLUTION RE. OFFI-
CIAL LANGUAGES—contd.

DR. M. SANTOSHAM : Sir, when I was
speaking, before lunch break, I was referring
to various disturbances and demonstrations
which are confined now to the Hindi-speaking
areas and, therefore, a wrong impression is
likely to be formed in the minds of the
people that the people of the non-Hindi-
speaking areas welcome this Bill completely.
1 am very glad indecd that the spokesmen
of Tamilnad and the representatives of the
D.M.K. Party were sharply critical of the
language policy. But I would like, at this
moment, to examine whether the Bill that is
before us is going to be accepted as a suffi-
cient substitute for the demand of the people
of Tamilnad. The people of Tamilnad
would not have anything less than a
complete amendment of the language provi-
sion in the Constitution. The Tamilnad
people are objecting to Hindi not because
they do not have a working knowledge of
the language at the present moment and that
you should think, at some distant date,
when they would have better knowledge of
the Hindi language, they would accept
Hindi asthe national language ofthe country.

I can categorically say with all the force
atmy command, with my knowledge of the
Tamil-speaking people, that at no distant
date they would accept Hindi as the sole
official language of this country. It is be-
cause they think that one regional language
is given a status higher than that of the
other 14 regional languages straightaway
by adopting this measure which enacts
that one regional language, is an official
language, and will have a position superior
to that of the other regional languages.
Through this linguistic inequality is created.
Therefore, it is not mere parochial passion
or linguistic fanaticism that drives us to this
position. We oppose any provision in the
Constitution or any Bill that seeks to make
Hindi the official language and thereby gives
it a status superior to that of the other
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regional languages, We insist that we shall
live in this country, and we have a right to
live in this country, as citizens of equal
status with those who speak the other
languages. By making Hindi the official
language and by grading down the other
regional languages straightaway, we who do
not speak Hindi, and those whose mother-
tongue is not Hindi, are driven to the posi-
tion of second class citizens. This position
of giving us a second class citizenship is a
thing which we consider as a degradation, as
a refusal of our Fundamental Rights and,
therefore, we very strongly oppose it. The
people of Hindi-speaking areas may say
that there is no such degradation that is
contemplated. The other day—I think, it
was the day before yesterday—Dr. Sushila
Nayar was speaking and most inadverten-
tly she made a confession; she let the cat
out of the bag most unconsciously and that
was, when she said that the non-Hindi-
speaking people need not be afraid that they
will not have enough representation in the
Union Government services, and she added,
“We are willing to accommodate them.”
I would like these words to be underlined,
“We would accommodate them.” This
is our country. We are not just strangers
strolling about in the streets; we are not
homeless people that somebody should open
the door and say that they would accom-
modate us, It is certainly not so. There-
fore, I would like to stress this point
that we, the non-Hindi-speaking people,
certainly will not accept the position whercin
we are compulsorily driven to the position
of second-class citizens. .

We are very concerned about the unity of
this country. Butthe unity of the country
should not be a fantasy. If unity should
be real, it must be built on solid foundations
of equality. Any unity which is without
equality will not be unity at all; it will be
just an imagination; artificially you cannot
tie the people together through a Bill of this
type. Therefore, I very strongly feel that
when we are so keen about unity, we should
be very keen that equality should also be
insisted upon. The very spirit of the
Constitution, the entire spirit of the Constitu-
tion, is with regard to equality of oppor-
tunity to all citizens. It is on the sacred
central deity of equality that the entire
shrine of Constitution has been built up.
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Sir, the most fundamental of all Fundamental
Rights is equality. If this equality is denied
by refusing to give our regional languages
which are so near and dear to us the same
position that Hindi is going to have, then
we will say that unity is in danger.

We do insist on English being the sole
link language. Why do we say that English
should be the link language? Itis not
because that we love the English language.
Just as the Hindi-speaking people consider
it as a foreign language, we also consider
English as a forcign language. But know-
ing full well that English is a foreign lan-
guage, we have to accept it because there is
no other go; we have to accept English
by sufferance. Just for thc sake of com-
promise, instead of trying to impose our own
language on the entire country as the national
language or the official language or the link
language, a language which is not our own
has got to be accepted because we want to
sec that unity is strong in this country.

Sir, those people who do not speak Hindi,
when they are willing to accept English as the
link language, they are making a sacrifice.
you should remember. Particularly my
friends in the DMK Party have been respon-
sible for a great Tamil renaissance in that
area. Sir, if they are permitted to speak in
the Tamil language here and if the Members
of this House could understand their Tamil
specch, Ican tell you that they will have a
real literary treat, because from their very
lips, almost like water from an artesian well,
you will find alluring, and alliterative Tamil
flowing out. They speak poetry and their
speeches are almost like lyrics. It is such a
renaissance they have created. And if
people who have such a knowledge of
Tamil, who have been responsible for the
Tamil renaissance in that part of the coun-
try, are willing to accept English, certainly
thcy are making a very sacrifice. It is a
similar sacrifice that we are asking of all
the people of the entire country. It is a
similar sacrifice we are asking of the Hindi
people. They ought to mect us half way
by saying that Hindi will not have a status
higher than any other language in this
country, that Hindi also will be only
one of the 15 languages in the Eighth
Schedule and it will not have a higher status,
and for the purposes of inter-State dialogue
and inter-State discourse we would accept
English as the link language.
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Sir, the Hindi people say, as if it is a very
just and fair deal they are proposing, ‘Do not
impose English on the Hindi people
and we will not impose Hindi on you.’
This makes me think of a very familiar
anecdote. A husband and wife had a com-
promise. They arrived at a compromise
solution for avoiding domestic squabbles
and the husband said that it was a fifty-
fifty compromisc. When asked, ‘What
was that fifty-fifty compromise? he said
‘In the forenoon my wife can do what she
pleases and in the afternoon I do what
she pleases’. It is a similar kind of just
and fair deal that has been suggested. Now
if a just and fair deal is givento us,
this is what it should be like: ‘Don't
impose Hindi on the non-Hindi-speaking
people, in return for which the non-Hindi
people will not impose either Tamil or
Malayalam on the Hindi-speaking people.’
We affirm, Sir, that we have come half way.

MR. DEPUTY-SPEAKER: Please now
conclude.

DR. M. SANTOSHAM: Sir, I am sup-
posed to have 20 minutes. 1 have taken
only 10 minutes.

MR. DEPUTY-SPEAKER: Perhaps
there is a wrong impression. The original
idea was that the debate would be continued
upto tomorrow. Yesterday we extended.
But the Speaker said that the Home Minister
will be replying at 5 p. m. and I am supposed
to accommodate one or two more speakers,
I do not mind, you may take your own time.
But other speakers may not get time.
Therefore, I cautioned you.

DR. M. SANTOSHAM: Sir, those who
ask for Hindi think they are the only
patriots in this country and those who
oppose Hindi are not patriots. Just because
we are entertaining a foreign language, we
should not be considered as less patriotic.
Sir, patriotism is of two types. One patrio-
tism is an impulsive patriotism and another
type of patriotism is a reasoned out patrio-
tism. One can be emotional patriotism and
another patriotism can be a practical and
constructive patriotism, Sir, I affirm that
those of us who say that all the fourteen
languages must have equal status in this
country are also patriots and we are stronger
patriots because we think in terms of practi-
cal politics and constructive policies.

and Res.

Sir, what harm has English done? Those
who do not want English want to throw it
away because it is a foreign language.
Supposing there is a foreign medicine which is
going to cure me of a fatal disesse, will T
throw it away? I will certainly consume it. .
(Interruptions) and cure myself of the
disease. That is exactly what we are
wantingto do......(Interruptions.)

MR. DEPUTY-SPEAKER: Let him

speak. This is not the way.

DR. M. SANTOSHAM: Just because it
is a foreign language, should English be
thrown away? Sir, the English language
has been a very good tool in our hands.
The English language has been a weapon in
our hands. It is with the help of English
language we had thrown away the British
rule. There is a popular notion that English
language will often remind us of our
slavery under the British. But at the
same time, may I remind them that
with English language as our weapon,
we were able to throw out the English
people and so it will remind us of our
triumph over the English. Therefore, I
should say that it should not be considered
a foreign language.

May I just say one more word, Sir ?
Patrtiotism must be progress-oriented and
there should be progress orientation in our
patriotism. We should see to it that the
country develops in all the three dimensions
and this can happen only through adopting
the English language because it will be
opening the window into the outside world.
It will only then be possible for our educated
men to go to other countries and seek employ-
ment. It will only then be possible for us
to build up our national strength based on
unity and united effort. We will be con-
sidered as pioneers in the field of fostering
the one-world idea if we adopt English
as our compromise language.

Therefore, I'would very strongly recom-
mend that English which though an acci-
dent but a gift of Providence in our hands
should be used more and more in our
country. We got united through English
and we shall stand united through it. I
hope and trust that the Bill will be with.
drawn, and at the same time we sball be
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assured that the relevant article in the
Constitution will be altered or amended.

MR. DEPUTY-SPEAKER: Before 1 call
the next Member from the Congress Benches,
1 would request that they should confine
themselves to ten minutes each. Only then
I can accommodate a few more Members,
and there should not be any objection to
that.
N fire TREmw () 0 F9 oER
3 e forg awg g W2 agmET AT | 4T
It 6w wc farmar g ?
MR. DEPUTY-SPEAKER: The Speaker
has given a ruling already and has said that

the Home Minister is going to reply to the
debate at 5 p.m.

et sfrwtee (aeww) o9
oeF R, T fagas ¥ O ¥ =9
7T 7 R 7EH F AT W@ F FA-T
7 @Y AR S=t 9« W & oS
wee grar § fF wRa & S e
afagrfer wmr ¥ fawwr & fore
fafaa &

T W AT IFT TS AV T8 A5
sfeqal 7 gfrw § srgw sToEY St
Trar |z g #1 ¥ F fed wreat
A A TS-FS & F& AASAT T
DRE I wag yqam am g 5
i Fg o Ny o gw s
7 fordl ST & F© AW BT I9N G
gt afrad g | -9 & JE
& #X forod avt & #£ o gu ot srawy
T a7 @ 1 fafww gt & S
# wrETew gfer ¥ w0 B2 a€ o
¥ VF AT gFEAY odY | g §H
T faa gan f dfaum 7 e a1 T
woT & 92 q¥ fazw & gfenaae
N IARMGTE T qAT JAAT 9T
sffamra: sm T 9r S@ET W
97 VY I A FT 0 ) T qE
2w F gt orw W 3R e antferat
At e §, fE OF wTT wY O
ST ¥ T e w3 FEe 3w AW
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F TR 9T & FIWE 9T, A9 qfewe
F ag g a1 fe Yy A e owmr
Ny F3AT §, gATL *W I U uFAT
F wefis oy, ma’%@’#ﬁ%u I,

SHRI RAJARAM (Salem): Telugu-Hindi.

sfrwelt writwiae @ 7 S S
# @y & o § ged § fr e
¥ gy we=d) 3\ A 3o A afew
forer Tt

AT § 918 & GHY aF HH 99 qHdT
%, aguTa SAF Y Eveear W AT
AT 9 a9 W g ) @
HEET 9T FEEAT TR K Sam B
I gfF AR A # arafaw '
3| FT QI TASA FAT AMMEA |
a9 FF WX AR SEal & 7T 9%
FrEafas €T J UTHC AT § AW I
facearft @w ST § AR WY e
% sreT | wiafafag 9 @@ €
wfe &z @ fr g e fed & A
& qur g gar § ) gEr fafera
§ @i uw oe feafq & ogen feam @
STgt @@ WU TG WINT F A ATWT
F Y TGV FA | HIEATE HANT FIA
g

gfquT & 95 A% Y fow sty
#1 SUeY 97 99 Wafg § 0F gER
%nmﬁmm@wmw,f{it
& gues JaEN gW a9 WK W
IATEAUA Y @rAraE ®7 ¥ g
s @ el wdfe-
fasw wwEA W |

mammm@mt’
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8w ¥ W F O A & A
R ¥ 7 ww e AR g
wsisht 1, AEwEaTER & %9
faRaft ward f @6, wwsmr &
g SO F FE-ATHANT a1 FT
& W & qIY g e w ow
T TF "o 3 X faaw @ 9,
g WA AT UE gaa gfafafagt
¥ fog Y fadiw g Y o &, Qo
& A

wffmﬁﬁwmmaa’r

%GR T & ) ST R A9 miy
g €, 9% OF qWEYT g, < § fFar
o aumY §, geife & Wt §
F TgamT & grey ¥ queiar #Ar
g aga w=S A G R )

gg fadas & g gw wSh W
F FANT Y WAT R SR arEd
T AT AT W & | I A 9T I
T ¥ B IEE T 1 e AR
SIS & Y WS & Ao § &) @,
T §HI 9% 9T | W6 9 F F
W A ors wgl fFY X AW AoE
TR R w98 AT w7 R oW
TR T, g WTST FE TG g AT |
tar wrar § fF OF T @99 9% g
&y & fgwrfewar, ar{fermfasy, =0
ORI ¥ ST # Wit &9 § wa
areft § 4
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ot W ag wmoeT g1 < § e afe
Faﬂﬁmﬁtﬂtwn&wﬁr
FE § W T THATH® T q wTH
a‘{raa:rqamﬂ &y ferdr s
W Y A A & fag
Y, WX Wl & & wwd

/ﬁ.ﬂ/

~

I FERT WA G
Tq WYAT AT FHIRA FA FT TG

-

0

&t 7y fomd : Suem wE,
AT IR AR ¥ @R o T
afor | g7 w7 gHg A &

MR. DEPUTY-SPEAKER : That is
not feasible. I have to conduct the pro-
ceedings. Every time he says ‘lend some

time from this side’ and then he demands
some time from that side.

st 7y fed @ F WoW e
g g N1 A1fET | g "

grET AT EAT g X G &

SR AEEREET ¢ 3 9% W
fazare ¢ fr wg R0 @ ar oEh,
g W@ & A9 3 ToAT av df
@ T 9 T 9 1 9 e e
gea wd & Afew wfig AT aAn
A1 gER oA & e g, A W
A Wit wifeF &9 § Ug-AT A
a7 Gy | F g agh f e oxw
vifes @ &1 0 e 7 & faww
# 7 w0 Wfgy | awg wg forw
W & | AT A9 Td Nar av afy
grr aifer e fely qof ®7 & &R
2T ¥ AT AR A TR gAY
ATt AT A

JUTETN WRAT : WA ATAHT qTET
& T |

oft wy ford : qg O odwir §
wmﬁmaﬁidi ar fa
1T ®Y s el & ?

?f
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SHRI ANBAZHAGAN : On a point
of order. It is not possible for one party
to lend its time to somebody elsc.

MR. DEPUTY-SPEAKER : This is
not the way. He wanted to give en-
couragement to her. She has made a
good speech and let her conclude in a
minute.

HWA! SRR 5T SIg wY
ST FA & TRATA WTHA @Y
gFa ¢ fF wer w=iw st ¥ @y
fedt war w1 wifewr &1, T
SR T, AST qrEwal HT J97 FIgr
T THF WA A9 qur wfeEre
JIH-HTRIAT TATHF @ & G
0§ AT-FEHr A @A 9 S=
Sicl

# o9 A9 F AL ¥ wgAn A
g fr i &Y usg-wmr e & W
am &1 = it afons qam # &,
IY T IO IR AT § AR G a0
¢ R 9w F fae N T T
£ | oz 9T gowar ¥ el a7 awdy @
wR ol 39 & frew & foed o aga
TG L | T IR TR A AT A
3 fF @ AWt ¥ oF G TorTST A
goarar @, fow & fawre & aedr
vorew @ ! Rt afam o o sraeit
A M AgeIam &
fed T 2 & T g AR
¥ S A AG-AT R, A FAA F
cfde dam § ; ey w1 oo
T ¥ w9 & fawm wm AR O
Y freerd §, wife 98 = Rl oF
g & frnfedi &1 wfiw & 2,
afew gt W & it o afre &
el w1 = ol s st §
21w fad @ o ga v el
wrars ¥ oo woft sfaa wf & o
Nt fg arem & dfeq A @
fiedy Tl T A ¥ wTew
¥ dfedt ¥ il dn ¥ fely W
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fem e i1 g mwr w
atfgd f @ R o< dar -
Wi &1 & umfrwe ad 2

T F fod g afae ¥ o a2 A

A FAR [W F T W wEsh
A T § ) w9 s mETEe
T w3 F g s ¥ aR & qfegex
A N R A A Fgr Y e
FiE W et ~afR sl dd
faref TaT Y ALY =TT &, 99 R @A
&R 1 anfaer-amy | arfesr #Y [y
& SR Wi & S0 A A AR €
T N R A TRy

SHRI MURASOLI MARAN (Madras
South) : Mr. Deputy-Speaker, Sir. Our
party, and the people of Tamil Nad who
have sent me to this Parliament, insist
upon a constitutional amendment, not an
ordinary piece of legislation, To this the
Government did not agree. At least we
expected a forthright replacement of *“May”
in the original Bill by a direct ‘‘shall”.
Instead of granting this small concession,
the Bill is full of built-in contradictions.

The Bill starts with the much-abused
“may”, meanders through salternative
“mays” and “shalls”, thus making it yet
another paradise for political bickering.

Here, the hon. Home Minister spoke
about indefinite bilinguialism at the Centre.
The Bill also says that, English shall be
used for certain limited purposes, but there
is a neutralising proviso which whittles it
down further by permitting even non-Hindi
and Hindi States to do away with English
in communicating with the Centre or
with - the Hindi States. That is why some
people say that this is a Seth Govind Das
proviso in the Y. B, Chavan Bill.
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In page 1 of this Bill the facade of giving
English an associate status is seen. In
page 2 of the Bill that status is nullified.
In the resolution which is considered
along withthe Bill, you stress the impor-
tance of English even in the Hindi-speaking
area. Is it not illogical and contradic-
tory ?

That is why our friends on the Treasury
Benches speak about a compromise. Is
it a compromise between the man-eater
and the man, so that one may survive ?
Is it a compromise between the Hindi-
speaking man, the first class citizen of
India, and the non-Hindi-speaking man,
the second-class citizen of India, so that
one may ever more become the imperial
monarch and the other the famished ple-
bian ? This kind of compromise takes
away the essentials for the living of the
non-Hindi-speaking people and their lan-
guages.

Some two weeks back, our Prime Minis-
ter was kind enough to tell the student
delegation from Madras that this Bill
is as good as a constitutional guarantee.
If you can bear with me, I will quote the
words of a prominent citizen of Tamil-
nad explaining why it has not been viewed
and it will not be viewed as a constitutional
guarantee. He says :

“I submit, let the status quo be-
fore 1965 continue for some more years
with Panditji’s assorance enshrined in
the statute. Even here there is room
for caution. Suppose the Official lan-
guage Act is amended to this effect,
even then the fear is rightly entertained
whether there is any guarantee that
this amendment is not also replaced by
a simple majority. That is why there
is a clamour for constitutional amend-
ment. Let us have the courage to do
whatever is necessary to safeguard the
guarantee,”

These words, even though uttered in 1965,
even today adequately answer our Prime
Minister. Who is this prominent citizen
of Tamilnad ? Is it Rajaji or Arignar
Anna or Quiad-e-Millat Ismail Sahib who
are spear-heading the anti-Hindi move-
ment in Tamilnad ? Is it a DMK fanatic
like me ? No, Sir. These are the coura-
goous and honest words of no less a per-
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son than Mr. K. S. Ramaswamy in Rajya
Sabha, now the Deputy Minister in the
Ministry of Home Affairs. I am glad
his forthright integrity in letting out what
he thought did not become a disquali-
fication in getting a seat in Mrs. Indira
Gandhi’s Ministry,

Yesterday, our Prime Minister was
referring to Hindi as a link language of
India and English as an international link
language. I think even our Hindi friends
accept the inevitability of English as an
International link language. Our submis-
sion is, what serves us to link with the
outside world is capable of rendering the
same service inside India also.

I want to quote from what our Chief
Minister, Anna, said in his convocation
address to the Annamalai University.
He said :

“To plead for two link languages
is like boring a smaller hole in a wall
for the kitten while there is a bigger
one for the cat. What suits the cat
will suit the kitten as well.”

That is why the Government of Tamil-
nad has stated in unambiguous terms
that Tamil and English will serve all our
purposes, the former as the link language
and the official language in our State and
the latter as a link language for the peo-
ple of India and of the world. For the
official language or a link language, for
the people of India or for the people of
the rest of the world, mother-tongue and
English will do. The countries which have
ignored English for long years and decades
are now resorting to English as a language
of the world and as the language of science
and technology. But this Government is
following an ostrich policy by burying
its head in the sand plains of Hindi.

Mrs. Tarkeshwari Sinha, the other day,
said that English is a foreign language and
so it should not be imposed on them. Yes;
it is the very same argument we are also
advancing. Hindi is a foreign language
and it should not be imposed on us. We
are not enamoured of English. We are
not infatuated with English. It is there
for the last two or three centuries. Bet-
ween the devil and the decp sea, between
English and Hindi, we chooso the former
devil becauso a known devil is better than
an unknown angel. This devil of English
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can provide access to modern creative
thought whereas Hindi angel cannot do
it,

This position has already been predict-
ed by Dr. Suniti Kumar Chatterjee in his
Note of Dissent to the Official Language

Commission Report. In that note of
dissent, he says :

“The example which the Hindi peo-
ple have set before India is admirable:
‘Our language before any other'.
Advocates of Hindi should not feel
distressed or sorry or angry if the exam-
ple as set by the Hindi States is sought
to be scrupulously followed and emu-
lated by the people of non-Hindi States
in demanding a similar position for
their own languages....They will
not be in a mood to take to Hindi
as a substitute for English because
of the very nature of the two languages,
one as a still undeveloped one and
the other as a source of all modern
thought.”

There is a linguistic awakening all over
India. Because of this, the myth that
Hindi is spoken by the largest group is
getting exploded now. During 1951, 34
per cent of the people registered Hindi as
their mother tongue.

In 1961, there was a terrific drop from
34 per cent to 23 per cent. Why It is
because the people of the so-called Hindi-
Speaking areas are now turning to their real
mother-tongues like Rajasthani, Bojpuri,
Urdu and other regional languages. One
day those who speak the so-called Hindi
dialects will also awaken like us and fight
for their cultural identity. Otherwise the
so-called Hindi dialects would be trampled
upon by the imperial march of Hindi.
That is why Rajasthani is not given a
proper place in the Eighth Schedule of the
Constitution.

Our party has raised the banner in
favour of all Indian languages. You did
not allow our mother tongue to be used
to the fullest extent as the Hindi people
are allowed to use their mother-tongue.
It creates unequal opportunities and lin-
guistic rivalries, We are not imposing
English in UP or MP. But regarding the
Central Government, we have an equal
say. It is not the sole preserve of the
Hindi-speaking people. We are equal
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partnersin the benefits of a united living
and united destiny of the country.
The Centre should be just a centre, not a
lop-sided centre or an agent of injustice,
With English, we have no special advantage
and Hindi-speaking people have no parti-
cular disadvantage. What is happening
now ? Because of language, you are
monopolising all advantages. Is it not
negation of democracy ? Jefferson said,
“Equal rights for all; special privileges
for none.” What is happening now is
by merely being children of Hindi-speaking
people, you learn that language. You
learn that language with your mother’s
milk and then you ask us to have a handi-
cap race. Is it justified ? Is it not lin-
guistic aristocracy ? Is it not linguistic
imperialism ? How can any socialist
support this ?

The other day, Mr. Nath Pai said that
Hindi is the Queen and the other Indian
languages are co-queens. I beg to differ
from him. Regarding political status, Hindi
is the real Queen, more than the British
Queen, with all the powers of the President
of USA, whereas the other Indian lan-
guages are like queens in a pack of play-
ing cards. That is why to protect their
special privileges, our Hindi friends resort
to the legalistic argument that Hindi
should be given the status assigned to
it by the Constitution according to article
343. In their enthusiasm, they some-
times ignore article 351. It is a special
directive. It says :

“It shall be the duty of the Union
to promote the spread of Hindi language,
to develop it, so that it may serve as a
medium of expression for all elements
of the composite culture of India‘'‘"
etc.,

Composite culture means the Dravidian
culture and other non-Dravidian cultures
also. Itis a directive. Have you fulfilled
that directive ? From that it is explicit
that Hindi isa language in the making;
it is not a full fledged language like Tamil
or English or French. Unless you fulfil
the directive, unless you develop Hindi
as an organ of the composite culture of
India, you have no moral sanction to
adopt it as the sole official language of
India.

Is it possible to make Hindi an organ of
the composite culture of India by borrow-
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ing several words from several languages ?
It is possible. But then it will be a different
Hindi. It will be a strange language to
the present Hindi-speaking pedple. It will
be a Frankenstein monster. Just like
the people who today raise the slogan
“Angreji Hatao”, tomorrow they will
say “Naya Hindi Hatao”. We shudder
to think of such a situation.

When Mrs. Indira Gandhi visited Tamil-
nad during the language riots, she said,
some re-thinking is necessary regarding
the language problem. She did not just
repeat her father’s assurance; she said
something more than that, viz., some re-
thinking is necessary. Yes; some re-
thinking is necessary in all quarters. For
that re-thinking, the Constitution should
not be a stumbling block. If only we under-
stand in what circumstances Chapter 17
of the Constitution was born, we will
realise the importance for a re-examina-
tion of the entire issue. What threatened
the unity of the Congress in the first
years after independence was the decision
to designate Hindi as the federal language
of India. This, the non-Hindi, leaders
accepted only after loudly proclaiming
their reluctance and even dismay. The
problem remained unsolved even 2 years
after independence. The language pro-
visions were pointedly omitted from the
draft Constitution of October, 1947 as
well as from subsequent versions until
the last. When the language provisions
came up during 1949, all the non-
Hindi leaders took up their cudgels against
Hindi.

Yet they accepted it. Why ? It was
because there was no organised opposi-
tion and the rigours of a mono-party sys-
tem prevailed. Moreover, the atmosphere
was cherged with emotion, jubilation and
elation because just then they had brought
down the Union Jack. In that atmos-
phere they failed to consider many impor-
tant factors. Dr. Subbarayan in his note
of dissent to the report of the Language
Commission says :

“The advisability or feasibility of
having more than one language—for
example, three as in the case of Swit-
zerland, two in Belgium and Canada—
as official languages for a vast country
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like India was not seriously taken up at
that time.”

He also accuses that only because of the
importunity of the Hindi-speaking peo-
ple of the Constitutent Assembly Hindi
was given such a status. Dr. Suniti Kumar
Chatterji in his note of dissent goes further
and says :

*Hindi was not adopted by an elect-
ed Parliament and if we are truly demo-
cratic about it the question of Hindi
should be a plank atthe next general
election.”

You did not accept this challenge.

To this Parliament, Constitution is
not a sacrosanct document. We have amend-
ed it almost every year if not every month.
Next to floor-crossing amending the Consti-
tution has become a national sport, I
am sorry to say this; because even trivia-
lities of administrative needs have been
enough to provoke ‘a constitutional amend-
ment. Under the circumstances, when
the questions of people’s lives and culture
are at stake, how can we hesitate to amend
the Constitution ? That is our plea.

It is not a closed book. Let us reopen
it and re-examine it. Prof. Myron Weiner
in a paper circulated in a Seminar in Rajas-
than University says :

“There is considerable fear that
Hindi-speaking area views itself as
the Prussia of India with the inten-
tion of culturally and politically do-
minating other regions.”

There is a fear that Hindi-speaking block
wants to be the Prussia of India and wants
to hold the centre of gravity of Indian
Politics. This fear may be real or ima-
ginary, but there is a fear like this and it
is a factor to be reckoned with. The onus
of disproving this fear or dispelling this
fear lies on the Hindi-speaking people.
How are you going to dispel this fear ?
By diluting the Bill further or by offering
some few jobs by quota system ?  Sir,
it will be ridiculing the linguistic aspira-
tions of own people,. You cannot
hush up or suppress the linguistic aspira-
tions of the people with the offer of a few
jobs. Every citizen of this country has
the right to aspire for the highest office
just because be is Indian. You should never
foregt it.
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Without re-examination of the whole
issue this Government indulges in half-
hearted measures like this. In whatever
this Government has succeeded or not,
it seems to be succeeding in sending lin-
guistic sputniks and satellites in the orbit
of Indian politics. This Bill, in effect,
is a launching mechanism for leaving
two unrelated entities, the Hindi India
and non-Hindi India, in two unrelated
orbits, It isa measure of incalculable harm
and will divide the people in linguistic
animosity.

Yesterday, Sir, our leader referred to
those young men who sacrificed their lives
by way of self-immolation. Not one or
two; but ten people sacrificed their lives,
Why ? It was just to proclaim to the
world what sort of injustice is being per-
petrated on us. It was just to request you
to be more generous, more magnanimous
and more large-hearted. In the name
of those valiant young martyrs I request
you for more; for all that are due to us
democratically and linguistically and cul-
turally. In the name of those martyrs 1
want to make it clear that like Mahatma
Gandhi who fought with British imperia-
lism we will also fight the Hindi imperia-
lism until the last partriotic Tamilian is
alive,

=it waw fag (wmra) o SErEm
oY, frsd giw Al & R & wa ax
TEE W ¥ | TN U 3@ I A
TS T € F W 3 sy fea
Hfer & ars ot A A F g
N @Y gU AR AU [oF A wTeEy
F R IR SR # UF a2
g fearg T § | T 3w OE qww
]W &, T I A wEE T, & G
2 ofF oo SER ged ) 3| W
I 3@ T § | FTifw o Sw A
oo A Aerd & WA ShEw faa,
woT A e a7 awed § 6 end
AT T ¥ waEw o W o &
T W W FT ST FT IW g
wrfas §

T A Ow S 2w g, W #
WM 43 WK e R Ry
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wgm @ dar gu fai i Wik
9 1 I9Rw fear, T AW WA
# afeF argT ¥ 0¥ F o 2w S WY
AT | F sy 33 o ars i feegel
& &g arAd IO ¥ AW zfaw o
MR & ¥ Y ofvew aw oo g €
@ oor R & @k @  amr
7 I g 9 ) ¥ Siw e ol
IO § AT qfeqor aw o g, fAor F
AT T { Ao A oF G e
g agr o S9 uW T y=I g AR
FIN T FAC WO A ITY § |
e oo o g E g 2w
§ WmET WY SHT, AR A o, A
F A F AFL, FUSIAE F AFT
™ TFR F fagew Y I L €
TRIT Y &, Y §F A FTHT 4T AT
2 oo AWt & sody erfaer & o,
T8 S qHw g g o fraey giewe
¥ a1z 99 ® gfger fRar €

g & ¢ 5 g wfawm | fgy
1 wged faar mr &, 99 W @ A
I WINT FATAT AT 9T, 9§ F AR
Y & R g seR A e St
Y ifed oY, Soh wifam g 30
T X TG A, A v g mE
M ism e fFag wfewr ¥ ®
T FT AW N W SAET Ffaw
FG | F e W g fF oo
T F wast A el & graay 99
T qF q@AT AUMED, I qF TR
afgrdy sr=it & wvr gy ) @ 7 W
&, FfF W T AT W@ W TF
A § ) g W fadaw F e
R 2w #r gfdr W, WA A oowr
& wfer W N g wfaR
& 7 T fin gETa ¥ O T8, Wit
T FERTFET & qE g A W A Ay
o qrEr §

wr gardr aga o Tondifee aifeat
w a@ & fawew @ o W E
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TF g WTEA, §EO aE  wTfeeaE
FRfTEam BEmmad
faae & W1 7 AT W | T qEA
¥ geel ¥ # f¥ew wr e g
f ST O Fe § Ut A A W
aifgd | W W WA W AT ey
®T STW WAT §, WIN W ¥ oFAT
T FEA @A F—TfAE AT W
fag & fo g #Y ww fadaw =+,
M FF N agy qfwdT & w69 g
T A AX gu, SfwR Fww wifed
A GHAT F w9 A9 T w1 FEO
il |

TF A § W FEAT AT § |
Gl aro 9 F AT I TG AL
FT TF Y HAT 6T, I AW o0
o qR e w s R oww e
fadgs &1 Qg & | BN &
fr g ferdr & qoorl § & W
g 5 7 AW & mEeedT W @,
g9 WY #1 0F @1 98 §—
IF GO¥ G FN A & | S
T TG TH 7 ag AT AT v
FAT P g o & wew § oo W@
waae &7 § 3, o fF &9 @ A A
fafea fean X 71 %51, Wi § &
fraesw § @A amr afe § 1 g
¥ Fiig § @ § WX I9F a9 @
T AR Sar § fF g Swe
ST Zfeqor & AT WY oFAT A @

W W=l & g & @ fadgw v
FHET F@T E |

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Deputy-Speaker, Sir,
wc are very near the concluding phase
of the general discussion of this subject
and I wish to approach this matter from
a non-contentious point of view in the
hope that perhaps even at this stage the
House would be able to find some ways
of agreement which would be generally
acceptable.
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It has already been said on our behalf
that, though not entirely satisfactory,
the Bill and the Resolution are matters
which we support and we have an idea
that since amendments have been put for-
ward from different points of view, perhaps
the House would pitch upon some agreed
amendments if agreement is possible and
the House, at the same time, would send
forth to the country the idea, which we
should try to concretise very soon in prac-
tice, that all our national languages and
not only Hindi, which is practically the
link language of today, would really and
truly come into their own.

Sir, this matter has raised powerful
emotions and while we certainly have de-
nounced certain mainfestations of that
emotion, it is necessary for us at the same
time to remember that somcthing basic
is behind those emotions which have found
a particular kind of expression. Our
truant friend, Shri Kachwai, tried to
do something which we all condemned,
but I was a little astonished when I read
in a paper that ata mecting in Delhi of
the Hindi Sahitya Sammelan the
Bill was ceremoniously burnt and our
good and revered friend, Seth Govind
Das, actually did it himself or was present
to bless the proceedings.

This kind of thing we have all conde-
mned but, at the same time, 1 know that
we cannot withhold respect for the genuine
feelings which have motivated men like
the poct, Sumitra Nandan Pant, and so
many other people to make a gesture against
the Government on account of what they
consider to be the inadequacies of the pre-
scnt measure.

We know, at the same time, that in the
non-Hindi States feeling is running very
high. We have to compliment some of
our friends, particularly in Tamil Nad
where feeling is very striedent on this issue,
that they have up to date shown consider-
able restraint, But we know from the
kind of thing which has happened bcfore
that the people of Tamil Nad can be moved
in a manner which may convulse the wholc
country again.

This kind of reflex action which might
follow in the non-Hindi areas setting in
train a sort of chain reaction all over the
country would plunge the whole of India
in an atmosphere which we all wish to avoid,
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Let us quarrel on other matters which
are worth while, which relate to the condi-
rion of life of our people and similar things,
but let us not quarrel over a matter like
language on which there had been a national
consensus at onc point of time. It is a
matter of shame to us that after indepen-
dence we could not follow up that national
consensus. It is a matter of regret, for
instance, that the Gandhi idea of Hindus-
tani as the official language of the whole
country to be written in the Nagari and
the Persian scripts was not adopted. It
is a pity, speaking purely for myself, that
we did not even probe the notion of the
Roman script which, if adopted, might
have facilitated thc learning by different
people in different provinces of the languages
that pertain to our country.

But it is no good crying over spilt milk.
We have not been able to implement the
national consensus which generally speak-
ing was there at the time of the formula-
tion of the Constitution Thereforc to-
day we have to fight against two things,
One is the exaggerated emphasis which
many friends in thc Hindi-speaking areas
are putting on this matter and also the
rather excessive enthuisiasm which is in a
wrong kind of way Icading some people
in the south specially to take resort to the
slogan, an unimaginable Kind of slogan,
‘‘English ever, Hindi never”. I can under-
stand the temporary antagonism towards
Hindi for certain reasons but I cannot
understand the kind of fascination for
English which we propose to retain for
cver at least in so far as some people in
some part of our country are concerned.

From that point of view, 1 would like
to make a very special appeal to my friends
in Tamilnad, in particular. T recall that
in the Vishnu Purana which was put down
in writing, some 1600 years ago, therc is
a wonderful sloka about the unit of India.

“Sax aq s femeda afirory
¥ IEE AW W g = gt
North of the sca and south of the Hima-
layas, there is this great country called
India and Indians are her children.
Now, T have heard my friend, Mr.
Anbabnagan, While I appreciate some of
his motivation, I do not understand why
and how he appears to repudiate the Indian-
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ness .of us all. It may be, on account of
certain things which have happened, he

.. might refuse me admittance to his parlour

but I cannot forget that the whole country
belongs to me even though I may or may
not be a Hindi-speakeing person. I can-
not- forget that even today, when worship
begins in any of the temples or in personal
habitations, it begins with the invocation
to the seven rivers of our country.

M 7 agd 4 e,

Godavari and Cauvery, we want to
come toegehter with Ganga, Jamuna and
Narmada That is the motivation which
has been in our country throughout. How
can I, even if he might be feeling a rather
militantly inclined to some of us, let
him repudiate my right so call Trikural
as my own, Kamban Ramayana as my
own. When I go to Kanoni or to Maha-
balipuram, 1 see something which is part
of my blood and bone or my total entity
of life. This is a matter which in the
futile footling little” controversies of today
we should never allow oursclves to for-
get. How can we forget Shankaracharya ?
He came from the south and cstablished
his four maths in all the four corners of
India. He did not think of limiting his
mission in one part of the country. How
can it be that the total effulgent story of
India’s unity in diversity has come to be
forgotten because of the appearance of some
political, competitive, forces in the life of
our country ?

Sir, from that point of view, 1 would
make an appeal to my friends in the south.
We had our cultural unity before but
now, in the industrial age, we have to give
a new shape to that cultural unity. Let
us not merely have an infatuation for
English, that English wunited us all.
Why should we say this? Was it
not the fight against English domination
which really and truly united us all?
In the old days, it was Sanskrit as the langu-
age of the elite, then there was Persian and
then there was English. So what? 1In
old days, we could not all politically com-
bine. Did the idea of nationalism appear
in history in the Middle Ages ? No.
it did not appear in the 18th Century in
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the wakc of the French Revolution. If
the idea of national political unity in con-
crete terms could not be achieved by India
in the pre-modern age, that has nothing
to blame ourselves about, But in the
old days, we had cultural unity and in the
new days of the industrial revolution,
we have the obligation of implementing
that cultural untity in forms and shapes
which would give social, economic , poli-
tical, coherence to the whole country for,
otherwise, whatever economic policies and
objectives we might have will never be,
possibily, implemented, It is from that
_ point of view that we have to think. At
the same time, we have to remember that
this feeling against Hindi is there, this
feeling about Hindi being an imposition
before it is time, is already there.There
is no doubt about it. And that has hap-
pened because our own languages, the
other national languages of India, have
not been given proper recognition, Kabir
had said :

‘dEFq gEd, ®oow AT
A7’

Luanguage is a flowing river; it is some-
thing creative; it is something which has
potentiality.

Those languages have not been given
the real opportunity to develop.

15 hrs.

Here 1 have got a question-answer in
the House, Unstarred Question No, 3077
where it is shown that the Minister of
Education replied that during 1966-67,
the budget allotment for money in support
of Hindi was Rs. 90-64 lakhs, for Sanskrit
Rs. 2392 lakhs and for all other modern
Indian languages, only Rs. 10 lakhs. The
budget allotment in 1967-68 for Hindi
was Rs, 1,38,49,000, for Sanskrit Rs.
35,22,000 and for all other modern Indian
languages Rs. 6 lakhs. This is the way
in which the modern Indian languages are
treated. This is why Mr, Anbazhagan
comes forward with the idea, ‘“Why not
have Tamil also as an alternate official
language 7. From my part of the country.
from Bengal, some writers once suggested
that we could have five different languages
as the officially recognized languages of
the country. Now all these matter could

6644
and Res.

be debated; we need not bother too much
about it here and now, but in a frec country
English can no longer possibly be the
centre of our universe; the other Indian
languages have to get into the picture.

Our friend from Maharashtra, Mr.
Nana Patel, whom we all know too well,
cannot speak here because he cannot
speak in English or Hindi. Some members
of our Party and also of other Parties can-
not express themselves in this House
because English and Hindi are the only
languages here. Why not the Speaker’s
assurance regarding the use of all the
14 languages be rcally and truly sought to
be implemented ? Why not Govcrnment
be in a position to tell the House that the
assurance given by the Speaker would
be implemented ? If that kind of assurance
comes, there would be no difficulty and
then there would be no controversy. (In-
terruptions) If that kind of assurance is
forthcomnig, if encouragement to all the
languages is forthcoming, then these little
controversies would be swept away, What
are the ma‘n controversics now regarding
translation being enclosed or not being
enclosed ? Why not give the right to all
the national laguages to correspond with
the Centre, if they so choose, in their own
language and have the translation made
at some point or other ? Why do we
fight about it ? Why cannot Govern-
ment come to an agreement on this ?

1 rcmember this, ] was at one time
an assiduous reader of Congress history
and at the session of Kakinada in 1923,
Mohammed Ali presided—those were the
days when many communal riots were tak-
ing place—and hc said something which
1 read and which has stuck in my memory.
In those days fights between Hindus and
Muslims would take place becuuse of pro-
cessions before Mosques and all that sort
of thing. He said, “‘If gzans and peepul
trees and noisy processions arc our hori-
zon's utter sum, then let us ring down,
this farce is nothing worth.”

If all our trouble is now over some ques-
tion in rcgard to translation from one
language to another in the course of cor-
respondence between the Centre and bet-
ween two States, then, of course, we should
say that we should stop this whole busi-
ness, then the whole democratic Parliamen-
tary business has become a farce. We
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have, therefore, suggested as to what should
be done in regard to communication with
the Centre; we have already specified,

in the speech made earlier, as to what

should be done. But I suggest that, even
at this stage, the Government should try
to see that in regard to these amendments,
some kind of consensus is arrived at, that
an assurance is given to the non-Hindi
States that there is not the lcast idea in
regard to imposition of the matter and that
now we are having some breathing time—
we could not perform what the Consti-
tution gave as Directive Principles in 1950,
we could not do that in 1965, we can-
not do now and that is why we want somc
brcathing time. That is why, a com-
promise measure has been brought and
a compromise measure canot satisfy every-
body. Thereforc, Government has the
obligation of securing at least that only
the agrecd amendments are accepted and
on the basis of the right of every national
Janguage to bc used in correspondence,
that agreemcnt could surcly be mobilis-
ed.

off WEeia avad (sTg) ST
faias wew & gom sega fRan T
2 ¥ W F AR} WEAE ST @@
gt € s @nnfas &\ @mrnfas @
fag it § B s W g @ A
FET Y WA § AT §, ¥ & Srwar
N gFfA iR TEaT I AT, SO &
g ¥ ST & A §9 § g FT o477
£ sifasr & o gar &\ wafaw
& AT A F TR UF TR e w1
I T A @I G TR

oo e 9FR @ AR wEEr
oY g% & %@ T B IO I¥ A
€0 g "ua W ¥ WK §gfem wE
¥ WNT & YR H g FET AMEd)
£HET g9 €0 §39 § wafeq Wi ¥
frren SaT wifgd | F qwwmar §
B s N FamAE AR
Wwawm A iR mfw s @
2, &1 axh & R 6 WS e
T # wfaw & @ & fF o3
1 sfem g feer R gw o) T
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THAT HY, A9 Aq KT ATONEY FY Ry
W oag YEmATEad

IMEAE AHEF, N | § 7 59
T ® %g a0 wgan g ag fadaw
'fow w7 H mrA & @y wwqa fean
T g, A T W §, 98 €@ e
I F £ TR F fq9e @er W F
fag fedmie § | T4 fadgaw & srRe
iy Qy A &, e g Y =ifed
g | gHTO W ywnaifaw W@ &
AT W F A2 WINT ) & HT WIFTH
t Iw & | fed smEawEar =W
T #Y oY fF 79 fagas # g &§ a9
¥ q8Y ¥w #Y uTw ATV Ueg qrfeqt
& @A, 2 F qEUW TSI &
¥ QT @Y AT T I 79 97 fauw
fafama w3\ & @wg g fF 2w &
¥ Qqr SN qa) & afer
o1 foa® smar # wame F aE
faga® s=ar |

g fada® &1 a1wnd §a7 F3aT €
qgel gIon ag & gE & fF s
FATIEHT OF 5@ W § W@ TS A16T
& v § ww § @i, oy o
2w Y TS WIOT § SN @ fagaw
¥ qiftd @ & T’ 3w § M ww
faew o1 wr &, gO< @ fae o
@R

g wam @ fadas & @ W
F oex ug T gt & f Rw A o
forg 7 oy gifawr &7 § o< oY aw-
waY & 5 3w & srewEe SR T
T W gEen g fe g sy
T WINT o9 W & I o
1 frg e falas & a9 §9 & A
g AR Y oF fadelt W w1 &
AW A I AT F W R gww-
P ¥ e s s @& 1 F
FgaT aTgaT g fr e fely awas
7 & #f i fful & s oft
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W F =T ¥ Ww g N famErd
Yqg 7@ WG MMIWH
N AN § § A o R X Aggw
F g v wé faelt wiwr son feg-
WE F AT TS WINT FT & T
TE H GHAT § HIR W w@T § A
Tw® R T A & sfage @,
R W A wfawr & wfage §, o)
TR T g & wfoRE ¢ o
& aifeate & fou faeit Wi &Y
T 99T & §YH THRIT G FT a6
g | R AT AR AW T AT ]
e T g fF g sl & s
g g A @I, X IW AT A
FY Tea san & fF faeit aqmaan & aw
9T g9 WM F e Ao 10 #Y @)Y
AW AT ATEA, 3T M & =T
ag WTEW qaT g & fF gH et}
AT & Y WINT & gATT FY AF WY
T g AT G27 gt § R gE 2w
FT AT &Y gAY A AT AT, gHTL
TAFTA FT WIOT SR AT TEEY EW
FAHT FLAT AT |

-

a7 3@ g fF g @ F amw
39 TE AT I FFEAT T T
T gu & f sih sefaww & fag
9 W T TS WINT AT TG 1 AW
7@ & 9g gaR o THo Fo F 0 fAw
A = & IR A 59 TR F dueTeEE
weat &1 gEw fer @, gy ARt
# T SEy SOT § I9% AT agY

MY7LSS(CP)/67 —8

TET 9T TEN It o awet g awW
N TRIT B I @ W NI H
WO QT WY & AT T 4T A |

W %y fglt & s
TG AT F TG AN &
fFar § 1 g7 S & amw ¥ A
I & o F1 frwAr I wEX § AR
g9 99 oWt Wl & fawe s
TR | T e oY e § o wfesr
# S #1 oW g9 2w F aEwifas
7 ¥ @ W F WU, T W
& a0 o T w™E wfasy F
afremre # afwwr wiar a0, @i F
qe wrar &Y, AT § FwAr W
af, X wRw § gl w4 &R
W F F7E TR FTHE & fag fwd
TF WINT T JART &7 § & ¥ fafesa
wa & 5 a8 oF Wt fow & s &
AT T FTHETS g T6aAT &, WA
T o g S § A Gl @
21 T@ TowmeT § @R wiesy § Y

@M 1 oY oF awe Wt §, oF A
frg war &, 2w A Ffuww awar
@H Aot R Wt ¢ | R
T # gt § e felt & e
AR ¥ OF A A AT AT 5@ AT
N ooy A & fF ¥ Rl & e Rl
FYEF e G Ay )

W gAR Ifew & frw ge sk
AT TF HAAT FT TR FIAT AEY
g a1 3 B W aw wr gl s
¢ A< wa fagas & afd gw 3g amand
# gfte FTar gy & 1 wfFT g7 S
¥ ag I $3AT1 Agd & fF e
It ¥ 7 faaz 8w f frly & =g
qT AT AT FTAT FY TANTIT F747 AT
A T 99 9T fa= 7% awd @, Afea
arer fo@ wwC § St W awwe
1Y 1 Y ¢, 99 & gW ag A 97 faam
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[sft wwrefie arew)
R FIFA AN o A T
e FT @ e e A A g
& 33 &Y @ a1z oY 7w A F S o
AR *FT AU T T FT A
@ & 2w F o o sl
N FC @ 9@ | F Fwwa g
AT T IR THTAT ¥ AR ot |
sawar 7 TR

T YW FY AFT S AT A
TEN @2, 39 F7 fggmons @y,
AT-RT FT Tq€Y, W FT THaT § o0
qaEF ¢ | awwar § 5 @ aw
¥ Wl @mifas w7 & T d°
g @ fr mmag g Aw o) St #r
TR 1 T ¢ | & < fades & O
st frrerft &, Tl aT=or #Y s faerar
2 5 Y st Rt Y ToremT & =9
# FOAER T { FW FET AR £,
I qT AP FEY AT G E 1 A IR
¥R 78 waft @ aw F fod fvde
2, 5w #Y a3 oo Ay 9y AT
awe

& wawar ¢ f5 few am faad
# | g o) faaR gan € 1§ "
azed, it Y, & T F99 71 @
wor g § 6 qew & awft <= 4
TF T X 45 FT T q0ET 6T F1E
7 wY§ g faeremr ofgd | F o = @
A =t THo THo JFST AT TH AT
Wy & wr =g g {fw e
1 T T TG W &9 4T 8, 59
fog &« z=@i & S K g @t
¥ FI I3 F TF 99 45 T T FT
e frepre aifed | aRdT § oo
£ A Y vy § 6 gw aw 9@
i ¥ & T TW ) e
LI

TR qw & afedwfed & o
wmdmgh A e o W el
AT ATEd & 1 A I WY A7 v
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g g F A N qw ama &
7 & 7€ ¢ 5 37 o< fih w A
IR AR W yeR I w e
rgfauryor feafa & wrom omd 1 gw X
IR TF a1 #Y Siwur & g
AT TF 17 WY g @R TE wE
T @ IR AW W N @ W
R faar smaem, @ 3w &Y Sear
¥ B @HFR AE FE—Fs e
fazal wier 1 T ¥w A oA
7% fagr o 1 Tw qw A e
T AW A JAr 7 9T &Y e, =R
77 fet Y s w1 FrE gadt widw
WY | gw ot faeft srro &Y grera
N oEFER A FA T RE A
&2 FT TH I 7T & a1 faa
FTAT IfEd |

& g ot Fg R g 5w fadaw
# O AT g9 Tifed | TWH g
saEdT g g =ifgd fF fedy WY
T8 Tod 9, W fet a1 fwh e
WA WTOT § H9FT FTH-FT HAT
TAEAT €, S A WYy J eiw
I9 FY AT H FTH FI9 qT AGGL @Y
fFar SEm

e ferdt & areman ft gEdy
W97 § FTH AT 18T &, I A &F
I Y e g, AfFw gH ug sgaer
FET 9T fF @ W A AW ©w
W & g F aw gy § R
I AT & ¥ F g7 7 T F1 @
fr & 1 arfg-sfeat & ¥ oy =
fraza & fr i fely gfoa wem &,
TR R A ¥ ag fg=y #Y @
X | ey & fau amawr dax
o omd &R qX AW & Al A gy
qg &7 saedr @1 9 | oWy
A g R SEBE ST S
It 0q7 &9 faar 91 fF 97 Tw gw
# grEwifas W, gfEda e,
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A | AR ¥W A § g gwa o
o &, &Y & guwar § fF 9T ax s
Faraer A g ey |

T AR F G F W FS A § |
# ¥ g § wgar A g fF
I AT F BE TR, 99 fr &
# OF YO A WA S o,
T ¥ §AIN FY gW T AR AWM A
IFT AT qAI, AT AT AZ
faag @7 & 7 a7 | 3 W aHE g
fr gw gg A & T 9w A favim &
0 Juw W FY swar # fafes s
q@r | fg=l #Y gav gafad e
FerdEsR g T dma
g9 ¥ Afyw ST IW FT GHEAT
g

# quaT ¥ a9 FgAn AT § w
fey frefy w & wfa T& 3w &y
=g N9 A FwaT FY WET ALY
gt ft | a7 7@ fod o Aw A s
F Jgua #Y w97 FY A7 6 97 F q=
WTUT &, OF W& W § | 99 &Y
THY FIAAT AT AT # @w F
W A I fedr w1 ag o faan
&\ & wwwaT § 6 5w a1 #) g @
FT Afed |

o WIS & BN T QY wreTsH
F GO F AR A g foren warew
N Af af gagag & ¢ W@
FEH F) 98 g & 3w fr gw
§1R AW 7w U gheT @R -
o faer-+hfa ar &%, e & gy
Ty AT &1 fawe @Y % W)
T g AW F TOWINT ¥ &9 § fg=y
F fau gudw wq FT & | AW
= WY 9 fawarg § 5 g9 @9 & s@
% S faue gwe fFd w8 § o g
wo Heft wgEar A 1 A9 fear g,
IN A W, W F T8 W) ST

and Res.

F §A WA FU, THT CRAT WY
gﬁzwm%raq,mm%mm

ot Wt T (70) : SuemE w@-
&9, 9 9a § 6 7 o afgrdr-wmed
X gu ot @ W= & fegeaeht &
T FTAT g | AfET o A ey Ay
fagwa & Q¥ IR fame & fog awe
arqwrer, Sfean, & Sw T g,
AE, T A W § A iy
& 98 AT & qIAA T 9H | ¥ IwhE
@ g fF ame o g9 i
W@ #R g/ gAR |
15-18 hrs.

[Surt C. K. BHATTACHARYYA
in the Chair)

(Shri Rabi Ray then spoke a few words
in Oriya)

s wEEw, Iw W @y A
a:‘T'."....

MR. CHAIRMAN : The Oriya of Mr,
Rabi Ray is completely intelligible. Hc
may continue in it,

SHR1 PILOO MODY (Godhra) :
Other people do not understand,

Nt o T ;o wERE, ®
fow tafed ag wgm wgar av fr
wrdl, 3fean, e, srafwan, fergerin
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[oft it Tw)
M3 9 @ @9 & S qnitw § 7 S
& WY AR A AGT AT T o7y
wfad & s & g g wex Sfear
¥ w0

A I § AqW WRrEd, § AR
@ WA g v & anA 5w,
1963 ® S wAST fq9q® ww@w 4r
I faafas & 2o Tw wgR Afgan
¥ § F JuW o 9 ) 9@ @e
N & WY F AN 93 FT GAT ATE
g o & oo ww o 6 @ oW
¥ foafay § dgw amfae et
# un el s A g Wi
W & IO f@Fr aRA &1 @\
T

oY S € ¥ wifgwm & IR
ot W& & “fefr ogww & o
W AT W AW ST F faere s
T 4T | O § qg UF et & o
F A F W TR F Ay w4
gt Ot fs waanfeal #, w0 Sl
Y Y W § 9§ w1 Ifea e A
wgfad 1963 9 § I qg FUW
feur a1 | 99 AW § g A Fed
g:

‘Dr. Lohia said :

“Let Jawaharlal Nechru and Anna-
durai sit together and devise a formula,
I will agree to that. I say this on
behalf of the 220 million Hindi-spcak-
ing people, however impertinant this
may sound, but I state that I would
make them agree to a Tamil Centre
if that is what Nehru and Annadurai
want"’,

‘He complained of having been mis-
represented and maligned on the lan-
guage issue. He said his struggle
was not for Hindi, but for mother
tongue, the regional language, it was
undoubtedly against English, English
is a bar to comprehension and ex-
pression. One of the chief reasons for
the reverses in NEFA was English,
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Army officers talked in English, while
the soldier spoke in his mother ton-
guc.

‘Dr. Lohia said hc was an optionlist.
If the South Indians or the Bengalis
desired to retain English, he would not
object, but the continuation of Eng-
lish in the country was sheer exploita-
tion of 99 per cent of the people by the
one per cent educated in English.
In this respect, the Bill violates the
Constitution and rapes the people’.
g SEH0 TAE 4T WX §F a4W
& o A1 gg faw W gwmE @R
gy § vud fowfesr § smaey @
AW GFAE | UgEr A § ww &
| FEAT WA § fF ST W,
fagrR, = S_@, T W @ $X
F SUX R & faamdf av sy w1
gt &7 § g & fau awmEa
FT @ € fadig +3 | & wew &%
@ & # 39 AT §T @E| QT
g a A AR RARE &
I FT @AW F@ g 1§ afed
TATE F S S F avy & AT S afee
& a7 § 97 ) FEU WG E WK
fw am fmer SwaEr g—si sf
facafaama & faamdf gfas & -
ofd & a8 it a i €, | I
AR &, A § SR ag Age ¥
Q@ & Yo TR W gO@ ITH AqA
® frea Wi g 1 gEe € AR F wfe-
T | I R qoA § o F Aqa
#H 144 F1 W F@ g faandt
qg @ & W feR § wwemgET |
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* Far & A 9g v W A g
wEwT sidet & fawme sl § &
@ oar | S 39 & I &
| e § geg g ¢ fed
o ¥ § WO fak G & &
faeme A€, afer T wrhg s
1 ZqW & foe woe W=, B A /R
@ g T W S N AW
Iq WY qg I YA TS ! F g g
g, ¢ g oFar @ fF a8 wAm W
N =afeea a@ & dfew SuE af
it e F R
ofees &@ & | fegart &@w &
T 1 faeell & S GO HTROREE
& oA § gl ARy AN F a=
o WY § T A TEH AG I
s A gE w AR dw Ed,
AE TEW Wl A7 E A W ooy
WX 39 ¥ Ig 9a7 T 6 a8 99 A-
frg AT F1 wET S 1 AT g
T8 T | a9 faw oF o A AT
wIEWST F fag wmar & | 57 &
g 49 ¢, T § ST & fEemw
FEAT SR T HA FT FAH @O
g ST ®Y a0 ¥g faarff @,
ag 7 N & @ gg o & f
fegem w1 amfrw g § A gfn
¥ & 1 @, fegwm €1 &
T F A1 R TF T F € F 9
T EPIT WR S fEgET WY O e
& A A FT ST 8 9, F97-
fre qiEt ST SeEY & @91 O
# &3 g av w0 /Wi & A
e HY A o7 g § 7 S W
AR A wT F @ A qqrs, qweay
g §w g wifgr W A g
afegrerm &Y wrar A =i

wfag & wgar g §, s
T, W AT § G §, WY Iy
¢, wfrg e grew Y ¥ g7 @ .,

Res.
g ¥ W ag ? Afew § o §
for oY wiiisfh awd® @ & § 3y W
¥ gifr gae d=ff w1 S W@
RE 1 gfa e S S &
# g § qaTT AEm R o wend
#r werd aw o O a gy A
Seoif gd frY d ow & § ) &few
AT & A1 9w Y @i f wifaer
N gofar om o o€ 0 &
e & AR & o § W Wi &
ard e T g fe gl g
At forar fag  ag & =ff W )
A U% g0 A9 N § IT § Wo
e & TR @ &, Fwr fo

&1 7g % ot fis faw Wi & § afeg
famm o ¥R deml & foer &
qEdr &1

wielt Y g A @ Ay fawe Ay
qqTaT 9T WwaT § | @R wro sifgar
N efew ot fr @ a@ & Y w3-q@
dmfrs § 97 1 oF @hwT g
it o ¥ IO F gET 1 WMo
FAT N A ITHT TG WY | YA
st A § &g 6 & T o
fe ¥ fawal wy s & orfog T
qITAT o7 WHAT | AP AT A Ay 6N
2o WMfgar & IT & AWw w7 oA
fiFar 1 g 9T AT F T WA, AN
fir fawme e <X wfr §, Sugaefy
Mgy ¥ wr T T N
afr e e fear a1 ) @ grewy
ag A xavn W ¢ fe mfear
# f Wil ¥ faams Wik afre wmar
# fad w W @ 8, At |
afirer WTg ST AT w7 e § A
£ qre WY war o &, few A
fererar wrafer €, ol wigd § s sidoly
e et wifgd
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[sf wft )
o & gy = Faw am orgT A
I < {1 -
fram ‘gﬁa“ girase A9 %1 O ww
T aTEan g, Foraet T o wfic
grEa * frar &, Forad wmaet qar sorm fie
S AT § I T T A—

For the proper irrigation of learn-
ing, a foreign language cannot be the
right medium, This is a truism which
would bore mcn to slecp cverywhere,
except in our country, where it would
sound as dangerous heresy. Rousing us
into active hostility, it would indeed
act on us like a tonic ! Platitudes have
an even better cffect, and so I rcpeat
that when we are compelled to learn
through the medium of English, thekno-
cking at the gate and the turning of the
key take away the best part of our life.
The feast may be waiting for us inside
the room, but the difficulty and delay
of admission spoils our appetite and
the long privation permanently injures
our stomach. The idcas come latc
and the tedious grinding over grammer,
and a system of spelling which is devoid
of all rationale, take away our rclish
for the food when it does come at
last,

e arg ® 9 Tama 2 —

To bring about an intellectual unity
in India is, I am told, difficult and al-
most impossible, beccause of the fect
that India has so many different lan-
guages.

But every nation in the world must
solve its own problems or else accept
defeat and degradation. All true civi-
lizations have been built upon the
bedrock of difficulties. Men who
have rivers for their water supply are
to be envied, but those who have not
must dig wells and find water in the
depths of the soil. But let us never
imagine that dust can be made to do
the duty of water only because it is
more casily available. We must bravely
accept the inconvenient fact of the
diversity of our languages, and at the
same time admit that a foreign language,
like foreign soil, may be good for
hothouse culture but not for that
cultivation which is necessary for the
maintenance of life.

g fax g s N ww
g g a7 & f& N A9 g qme
i A IR A @ - oaw
9 Y WA A7 A TS w@reft A A
F¥ dme & N ghfa g S
fom m@ &, s 20 AT T®Y S F
fadw 7 9, i Fy g &, WAy
N AFY ], A T s N fgarm
FTWE, I Y TG F ATAX |

@ gag & aefy ft w1 forw fadiw
&9 & 7€ FEA ATEH §, Witw faest
T ey oY F aga & g q¥ 9
#t fag 4, ¥few fer W dew
TH I IW AW H qTOH  HYEA
TGIM—

azre ® o sfhifrae ol & o
S T I TEY ALEHT ST F &9 gaw
qr, st weeft sAeh & femmaed
g, ag H 9 FT AT F GAAT
TR g—

*In order to enhance the status and
the market-value of the provincial
languages, I would have the language
of the law courts to be the language
of the province where the court is situat-
ed. The proceedings of the provin-
cial legislatures must be in the language,
or even in the languages, of the province
where a province has more than one
language within its borders. 1 suggest
to the legislatures that they could, by
enough application, inside of a month,
understand the languages of their pro-
vinces. There is nothing to prevent
a Tamilian from ecasily learning the
simple grammar and a few hundred
words of Telugu, Malayalam and Kana-
rese, all allied to Tamil At the Centre,
Hindustani must reign supreme.”

T 1938 T ITMATWY | HAA QY
Iz g fod sy fed e o
arr Ay & f fegem @ st
e & fad @, oY & A qar
wrar § fs do1 §F ox g § q@r
a7 | I fedt w@ 2w wv qEETw A
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@ 9T, I AT AT [IAY A Aoy
o frara & foe & fe oF gag fimd
7 ag a9 I F A s fE e
argedET AR do fro A7 I AgE
St ¥ amaa fear a1 5 oaoe WA
farfewr wraeT F @ A T fre
faor & gw #1 qg W v @ 5 Amw
ft ¥ 3§ R qar g W fEar
qr ff FMAICT T WIET ST §,
Tx fad g oo agi sy i s @
w8 wrar @ fr gl wrow 7 ag read
g

¥a, § gfaaars A A wgar g
I AT 9 9T §F AW ArOs
g fFd am o § 1§ sy
JEEY & fad aqen S §
goF gmface ot & wy e
# gfreare & 7 93w o §—H
ST F AW FE AEw g—fagE
gro—a e o e e
I &, I agr gL atas ¥ e g
AT aER IHFAE |
T@ ¥ it v fqew &, s wwmw N
faare @wT & TRy €, 99 T oW
& O afae § 99 € R 97 F Aww
F AR Wt N gEw F@E | #
Jmowr ag Wi @ g arfeeere A
afre —ag Ik gl 9x AT
T 9 @], T AT 9gy W gW
w & fawfax & d= o ¥ &, g
T qRIE § |9 W X, WifF FA
FTHT T S GAT G &, qG a0
afvfg w@r & | T 78 § g AW
farre 7@ & T AT &

gt q +ft iy Ay Y T qre
TN E—w T T g I
W F fafgg = & ¥ 9@ wOwfa
s & wfefafr § o fod wer &
qE7 W F IT F WA A W q@AE Y

FIX, I T AAAT HT TS gY AR,
SAAT T ATETF R, At 39 & farl
w1 #1 g A RW 1 ¥ fad F
I e F SIe ¥, faaw
&7 § o THo Fo F ggwl ¥ wgw
wrear § f5 et afim % afgr &
Sfear, @, #Ws, woww afe
9 N qgH ¢, AT AAs ¥ A
T &7 fFdY &1 gwrg agl & | &
a1 afwer 3 gwa €, St i g
T —uag am afraare & &Ho
@o*o%ﬂﬁﬁmﬁ'ﬁl
it o 4 fAeT s g g
AT A1 qeber wEr o v
fogg & &7 ¥ gEAT W | AR
Trofaee a@f A ag T § 5 e
WIg A9 JUAT FwETE BT
I 37 #1 fggemT & g8 a=g § 63-
e fear s 1 faage W A
e e § i W vt ot
gt et o fedt o
sfrard fawg afraare § @ ar g
7 aa@ arfr awl # g & faoms
T daT< &Y o, FW QAT A ey
g, afew g e ¢ fiv oy afirw W
Td, |feT e w afard fawn &
RYTR

# fagr g A ok fod g
ar wrgan g f oagr  Agemw
¥ TREA 7 WeF a1 agfear s
ﬁ%ﬂg&mgﬁﬁqﬁﬁmgq
&, 37 F1 @ wE # Doy 7 &
wé, e 8 A Al fr Sl o
fr afrere & sfad fawad, T®
g grft ar Al |

@ fadas & avvg § dq @w-
foee ot Y ot Tw §, I§ X AR
AT TEH-TF FT AT AW

1. yaT Tw faum @ET w
arody gnf fin 3w waaETC
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[sfr Trlr *w] feft wrft Tt ¥ s w

A v ag P &% 0 IRfiEaTdl & fad st srfrard
¥ R w1 s @ fwr «ff @ 1 aw
& wrar # snd v s feehr =1 7 s v TR
R F A a IefEERl & fod
2 fom o Y faum ey A e Emﬁwa@@’ﬁ"
FA9 AT A weT F w9 @T\Tn a.m%rt‘m’rﬂ
#7 = A R oF@ A m%ﬁwfzﬁ
ST @ g e @ | ram.nw‘_ psl
S S & IrfiEaT & ford Iy sty
. STTST g1 SIS ATeAw Nt |
3. 0¥ ey gl @ Wrar & S'Tmﬁm;%ﬁwwmﬂﬁ
I FX TR § AT TG @ firatfy i .
9 HYAT WINT FT SN AR Pt o1 S & s
FF A o TH AT AT FT IU- %ﬁ@mwg%wm
AT T TR | = fed o Al
& fd R g ey &1 A
4. 37 quH oAl ¥ gt FTA AT |
n A & 'ﬁﬁ%ﬁ:ﬁﬁ?w 9. % w1 § 89 afiedz 7 fom
m‘m | = wToTet 1 fAdw § S Wi
rm‘r:éfzwﬁm@m F ITE M | WA &
gﬂ;‘ WA T Ty ¥ et Y gy & fordt fy
AT FAAT F CHATH  ATATA
5. 99 Tt & oyt fedhr wy &- I FY sgeear ey |
e 7 &y rd gt st W 10 GwT fawey agwTdt ¥E o

I qT vy A Iy F1 afrard gewTE AR SIS

6. ¥ TR K q9T I9 FY I qUEY | S TS AT
W wrEri § qoE § Q) gt 7 ofemht &1 wremw
ﬁm@ﬂ|($)fzﬁ’fﬁm 7 afrad fawg <@ s
dR (7) adht fawmr o ¥ ;AW FET AwG F fR
whard qar anfeae o fdt srawE A QM Al A
T Tt ¥ oax ¥ s aNE FE A weE A
Y &1 & sw w5 A S it |
T Ffel T ¥ am 11. X Je@ § ar I -
X oy f wrer A s frr waear  ddarfas e
®T AR FT T | Fer AR ITaRA Y

7. 9% ¥ AW A qdwl e g, 5 F F v e
A o oy ¥y qhewedt & f fe e @ ohw e g 2
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It a5 fag TOF ¥ dch = @
Iq & AT Amgwr A #E wgh
T g Tma s s R
ses @ el TS st
N gl FW ¥ faw sk AwgA
1 9 A g W @A ¥ AT 6
1 g @, JeHTH S gH gerdd avl
g AW &7 Swfr & awr
I 9 F gy # oqgAT WO
qUTT FET E |

SHRI R. S. ARUMUGAM (Tenkasi) :
Mr. Chairman, I support this Bill. The
language issue has been in existence ever
since the Constitution was framed. In
fact, even when the Constitution was
in the making the language issue was dis-
cussed very much in detail. During the
period of the freedom struggle Gandhiji
foresaw the need for a link language
after the attainment of independence.
English has been the official language for
more than two centuries. But it never
became the link language of this country.
Being a foreign language, it had its limita-
tions; it could not reach the common man.
So, Gandhiji thought that a language of
this country should develop into a link
language. He saw that Hindi was known
and spoken by more people than any
other Indian language. Therefore, even
during the freedom movement he began
to propagate Hindi for making it the
official language of the Indian Union
and he wanted it to be used for communi-
cation and other official purposes. The
Constituent Assembly endorsed the idea
of Gandhiji and made provision for it...
(interruptions)

People from the non-Hindi-speaking
arcas wanted more time for switching over
from English to Hindi. They felt that
15 years was insufficient for complete switch
over. Therefore, they wanted English to
continue as official language even after
1965. That wish was sought to be met by
the Official Languages Act, 1963, but it
did not meet the apprehension of the
non-Hindi-speaking people that they
will be dominated by the Hindi-knowing
people if English is withdrawn hastily from

AGRAHAYANA 22, 1889 (SAKA) (Amde.) Bill

6664

and Res.
its present position. Our beloved leader,
Pandit Nehru, appreciating the feelings
of the non-Hindi-knowing people, gave
specific assurances that the non-Hindi-
knowing people could continue to have
English as the Union official language till
they themselves gave it up for Hindi and
that Hindi would not be imposed upon
them. Shastriji endorsed these assur-
ances. The present Bill incorporates those
assurances,

There is a fear that a single non-Hindi-
speaking area can veto Hindi becoming
the official language. It is not correct.
In the second proviso the sub-clause (1)
of clause 3 of this amending Bill, provides
that any non-Hindi-speaking area can
take to Hindi to communicate with the
Centre at any time. It is clear that if
most of the non-Hindi-speaking areas
adopt Hindi as the Union official language,
no single State can prevent it. That
single State alone will have communica-
tion with the Centre in English; the rest
of the States will have communication
with the Centre in Hindi. Therefore
there is no veto power at all.

Now, somebody in Madras wants an
amendment of the Constitution instead
of this amending Bill to incorporate the
assurances of the late Prime Minister,
Article 343, clause (3), specifically empo-
wers Parliament to provide for continu-
ing the use of English after 1965. Under
this article Parliament has already enacted
the Official Languages Act, 1963. This
amendment further assures the non-Hindi-
knowing people that they can have English
as long as they like. So, I think, this
amending Bill alone is enough. If they
want to insist on an amendment of the
Constitution, there may arisec so many other
complications.

AN HON. MEMBER : How ? What
are they ?

SHRI R. S. ARUMUGAM : The oppo-
sition to Hindi becoming the Union official
language has come from the sections of
society which is well versed in English,
They speak and think in English. They
do not want any change. They are saying
that without English there can be no
science. There are so many countries
which are advancing in science without
English, 1t is they who oppese the re-
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[Shri R. S. Arumugam]

gional languages becoming the media of
instruction in the universities.

I want to tell hon. Members of the
Hindi areas that India is our country, Our
leaders, who fought for freedom, have
already decided that Hindi shall be the
official language of India. That issue
was already settled. 1f any body raises
a fresh question, it will create unnecessary
complications and, confusion. Meanwhile,
four or five days back incidents occurred
in Delhi and Agra. There was an attack
on some students and some prominent
members of non-Hindi-speaking areas.
That is very unfortunate and it should be
condemned. It is very regrettable.

Do you think this sort of activities
would create a healthy atmosphere in the
country ? No. Further, I request the
hon. Members : please do not irritatc the
non-Hindi-speaking brethcren of this House
during the proceedings of Parliament.
Sometimes, some Members of this House
put some questions in English and when
our hon. Prime Minister wants to speak
in English, you say, “Hindi, Hindi". It is
not a healthy atmosphere; it will not create
a good atmosphere for Hindi.

The Hon. Member, Shri Ramamurti,
spoke yesterday, that English should go
and Hindustani should be the official lan-
guage. The Resolution also will satisfy
non-Hindi-speaking people. Tt resolves to
develop all the 14 languages along side
with Hindi. At the same time it resolves
to take effective steps for implementing
the three-language formula and allow all
the regional languages in the competitive
examinations for All-India services. Finally,
I would like to say, though the Bill and
the Resolution may not satisfy all expec-
tations, it is a rcasonable and a happy
compromise which assures Hindi as the
official language and assures the non-
Hindi-speaking people to continue to have
English as long as they want it. There-
fore, bilingualism will continue as long
as is necessary.

With these words, 1 whole-heartedly
support the Bill and the Resolution.

off arovarer g (3@Tg) : @R A
amgw & gy o fr fely ¥ ot wmwr
T8 ¢, firdr fror Aol @1 ¥
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ST 7 § fF woTe A & wmr &y,
X AZY A WINT FY WA T AT A
T W F ZHE O AR A A F gl
WA fwagafe g
SR A E 98 TR I ™ aE ¥ feR-
fex wt &t | S fea gl &
FT {37 %71 FTO0r AT ¢ FF ALK Ay AR
AT &Y AT Y AT AE =T TG
FT0r § fir Taw-a2w o< A RreTE &Y
W ¢ o) T FT qg WH @
TIT Y | WIS HY A F AR qF § FqTRT
T Y A E, N AA AT AT
¥ I Tl & § <Y ot A ey
&1 o WY AT F WL WL AT ¥ YRS
g 421 W AT A E ¥ I o *
v § ot gy wrar e § an i
AT JqT Y [T AT g 1 & STl
% gfamon 2, ofnlt Swc wiw @,
£ q9Te § 1 WA T J AW A A
fear &7 @9 | A opEwd & R
FATS & AR TmEr fedifer A
AT ¢ | A T[T A & gl v &
TR ¥ W fg ot 72 @ 4 i
s QiR #T ZF qETEET ST &
S gw o FE & 7 0¥ | i AR
qIfFeIT #Y AT T TS @Y qg AR
TS | W gHIR gl | W A anER
XY a1 < SR e Y g OF HTH
W gt T A [ A A Ty W
THY & | W0 W A SR fe
wifwal & grg & Afad wo W 3
A Wk qifeem ET Fr fY o
W wre AT g e e} famnd ot
T wgt AT e ER, A T W
T TE W A QIR | g A
1t FIHHIA T AEEAT T | B
R w1 wew-waw o faeeere fear
T 1 & W AR fo THo Fo &
forat Y wgar QT § fof W AT s
afiw & fag 7 w¥3, W AT ™
e & fog Y ¥, W< AT FE,
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e s e T & g Y a¥d
A AW AW Y T FT A
AT gH T I F A W § W)
I S A gH [ T @R
Ffagagraai ft ) St awaw
S F @AW W F w9 g
foF ST WTET WY AT ATy AR s
foe & qaml # T AR & FEw
@A ATRY & 9 A A A Fhew
I § | dTT, FHE, I, qrfEe fwd
f wror ) g A & fag & &Y
aFg § Afew AN oF fme ¥ fag
T W F AL T A &Y T qhel
g1 fe=dr & faeme qEeEe 98X S
T 1 dEr A g anfed

N qw oF frae  ofF feelt &
=l & fae g e ¥ faw AR gt
% @ 98 @ 9T @ fF e A
S dtag W § S ¥ wae Y oF
AT | T gD Fiedegma F & vk
g1 afew o g A fomm mar @ e
g ft o ¥ o T &1 @
st & @ oW famr mr @ e
g&a w1 A fear w1 gt g
@ frama w1 oyE fFar @ @ R
areg @ &1 fow Al @1 fao R
T BT § W ag AT AR F BRY
F A& AT F Farei & fAo foan
F1 amw Ay feram gom & e amaeng @t
1 78 foem g &1 og feaw & g
fafret age ok nifded ooa
fafreee age w1 3 g g @R
Tl & QAT HY T G § qq v
&, T far @, sl feaT &0 W
foramar AaEg 7 SR FA § a7 R
G wTE A g q= WY 9gTE T
g

T sur wf o ] w geTe-
T w3 A W) F sy wme

and Res.

fF ag gETR-gER X w St €
o A qW ¥ Fg 2 fF ag fadaw
ey oft & et & oo &, @Y § gEa

T T g AR T
I yag @ s ot &
T qE ¥ g F A &, 99 wifee-
ZqUEY ¥ qg ade are W g fadas
& g% 7 a1 A 7 5w Foda 4 -
ford ST AT G 1 W qF g N
TEHET AT & | FF AW E S HAA
Fgr § A &) AR Wk fig
aTga & oY /X & q2 § W} 99 ¥ g
T & WY o9 9gY Ag HAw @ Y 9
T A PR AR AT S A AT &
= 7Y § &Y S ¥ g ey R )
TH TF T Fw QAT AT AT

Tl & ofgy @ o= frat & W@ gu
arfew

T € WEE ¥ TR § 4 e g
T S AV [ET &Y W Ao st
] @A F E | T g Ow fame
F fag ft a@mT AH T TR
ST 7T Y O fere & fag ofr aceme
& frar o qwar &

# g fasar N FEE 9 FHA
ATEAT §, WA AT Y AT AR
g T A OF X ¢, adefee w-
Fal, s srar &Y 9T T § IEHY
grevfAT FEFAt Fgy &1 WX S
afgar ST & Fav F & SEW
aravfae FTaT FEY & | AT i
RN dfewar 1 o WD | arEwfE
FTHEAT 1 T IraT § oo A9 W}
afeers faiw il sg@ & 7 o qoan
# gw ofey grew & aff s AERA )
R agt afq w afas Fgy &, ofady
A ¢ AR Wi § Wy Ay & anes-
TH | AT ¥ W § gegT AR W & AR
¥ artw, & wwRard, wred AT A%
Aferrar § o g AW F SR WY
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[sft qerar= fax)

TET AT & A I | I K AT A 7@-
T, weaton frey €)1 o s A
FaT qE &, e A I A R,
Frey oY s 7Y @, Foreft e Y Y
FAW AG g1 A [ A ogE@W
mgitgiy) M wry win
wafor, wegat famr smar @ 1 Afew
S & A F i A€ S s Ah W)
7€ ez fred & | Y FT TTER
FTEAT ]

& arodelt St & ot s A E B
FH S § IR FaT & I 3 1Y AW
T8 A 7 gwar § 1 98 ferdy W HA
H gHTET IR &, A1 #1 0F W@ I
@Al AR g, AWl FT oH-AT RIE
TR E 1T A war g &
ferlt =Y T AT A &1 SIS B
SR T AL AT §: AL W AT aY
qg T T F | TFAY ¢, T T F
@ §FdY &, A a9 #T ® gEA §,
femmm aT ST @ aF &, W N
W@ WTHT &1 FT AT AT AT a9 FT
T T T R, TAQ W TG W
IAF AL FT W9 qg T A F
T & | W & AT qEl § F
Fgar § 5 weft oft & oy Y ¥ A
& | ofsow ¥ R W A fad &
TR Y I T Y A T A TG
fad &, wiey off & oW A g FF
e G &7 &1 s o s 2
TR gk A =i fopfa fe S Wik
&2 gu & frgi oy wew oy o wewan
Zowdft ff, fray foeelt Stereml &
w4 § 1 Tt aT st hE oot @ {0
ag o fae & fag  do wff g &
AT FrE Avew Bfa T ¥ ¥
3fv faw ag WA AT & T g
I @ W # o & g dd
frme e € 1 @ o Faeley wro et der
' & g aw W I § e
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T S @HE A W 99 A G 6
Tl & w1 Afew |fe & el
f W AR i e fd )
T §T | W 99 a4y a<F R e
2! o 39T oF AeEl A ol A AR
TFT, Y GF e A grfaw T FT G,
IgE @Y & faew € | & wfaw ot
A faie ™ 1 diT & 9@ g,
# ga¥ I FrAfaa 1 g7 F WA E,
Afer €fs & fhod g @ o
o g fae frer 1 % ST g 5
TAYFN I A GIA T F AR A
ar TaTw foram st nfge )

16 Hrs.

S AT OF Fa2a ATaT FT EHET F
F 3 N 1Y g1 Q@ & IR O
fear smr wifgw | = }| A wEE
FoR AT AT W AT WA F AT
2, foww soifa 97 faer wvewr wgfw
= ¥ F AW T 1 SE IO A/
IG AT F T W’ wAw fHan S
Tfgr ot ggr o= wmfk g

S AR S F far A @ g,
foreY s Y WY § o9 §, Y W
& ot oF firee it T AT T 8
FAY A Sy § 5 & smoem 0-faa)
A AT 9 o, fggem § 99
fag =€ wrg T ¥ wwER ¥ A
sréeT & fF g T FIN FF B AN
| R T AW F Ag-wTAAT FY IS
| AT WIRT AT, FHE, AAATAH
wify sl ¥ T ) e
IR A ¥ 1 9 aF Wi '
w# R, 7 g 4 S A A dw ¥
&

st @o fao wgprw (fawmgz)
TRy ¥R, 9% T A A @
sk frdaw &, & I AW w9 F
T FA & fog Jar W g
Fron 7g & fie v il w1 s T
forer vy | e AT o o R
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Y s A g g, wefhe & feh W
STRT AT FATE | Afew gud amw
& g it g aEw § fr & wew
T oY 9} 39 wafy § 4] Fwen famar
QIR o dar | I TR WS
# @Y gu 44 afrw AT Ay @
BT I T AWTYL 9T AT &/ A&
WTST &l |

F mowt fqwr & wrat ¥ a8 FEAr
argar § & 7 il s e
T & | fafeas S @ W Y A
FoT ARk Er W A &
faRely wwr g o) W & 7 I
T 71 7g w6} § {5 gaR g wTE w
W 3u faRsl Wy F FAQ @A AT
YT FT W@ & | § a<T A% & 9y
HOA 99 WTRE F FE Agw g fF
¥ fery Y ward 1 7 ol oo iR
qER F o F G g, w9 am-
a1y 7 W a4 § i gw wiedege
# garQ fore st #Y s fear
8, & qUTERE ITH! HOATH AT IAHT
fawma &3 1

U g¥IeT § § IR ST 05T §
fF 77 w3W A G A I FaeT A
2 i g dwed g S 1 e
AR §a WAt # Wy, gfaee |/
@ 7§ Aieg A, & o S § )

ey BT Y AT T A E,
& g iz F & forg @27 gwr
ag wrawaw & fr gk wredi ¥ o |
Y T §, T qReReE & Afd & 3T
g fear 93 | fo wiEAd Y W
FAE Qg7 79 3 OF @ F G
TEHAT R, W IES ZHS O T |
Ty &1 & g wfedamdy fred
Fgm AR § fe g o ) R
AT AEC ATEd & | Afrw § Y qg
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STeAT AT g § e ¥ of fgehomdy
AN aX WAl are A wfew T 5

# 5 €ro THo o ¥ WITA ¥ T8
AT 1gaT g iF 5 fore g & warw
# ot four 3, & S adw FR F
fag & g1 & ST W e ¥
fog da= g1 & ST Ao A A
T & fag da g1 AT g 0
T AT FAT ALY o R dw A
wfafeaa w1 o e fasft war &t
T AL AT AT qFAT § | F q@ET
argar g f 1857 § w@ardt fadwrws o
feagw 1@ &1 o9 =gt o AW X
i g afar 2, o 9= ¥y e oo afere
g &, W A )

SHRI K. ANIRUDHAN (Chirayinkil) :

We never claim that we are Aryans. We
say that we are Dravidians.

SHRI G. VISWANATHAN (Wandiwash)
We are Dravidians. We are not Aryans.
1t is a historical fact. It cannot be altered.
It is a question of fact.

st w0 Fero et - iy T A1
w7, afeT ¥ dew B weRN
T FT T & | ¥ @l faAwTe ¥
T A& F o § AR A W
T WTEIS § § @it | WAy ¥ amge
& o FHY § | 7 X A wrey qEde
H g a9 7 Ay fa 3 s fea
& | WIS FF SN0 AT & I B A &
B A AR T A q A7 1 AT AT F
g, w &Y aafea fFar o gwar & 7

# ®AY WEIRT 1 g GATT 37 A7
g f& ag fMR-fR Nfmafar sfo,
Hfewe 1o i AR e fegmee
§ AU A g NN gy Ay srwfee
L\ Ag qg a9 ¥ 6 9 gfatadra
# fedr WY wreaar & odely ) g, '
# 1 o A § R 5@ T F A @y

TAE qATAT FHIT F gfg afewrs
gfag FHEW & ranfay & 7 &
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(s w0 fao wgmw]
wfafm o= a8 WET W @
TN FE W T A qifgw
Jfes oa a-a™ 3g i awd R
T @R # AwfEt § g7 gy
# qIgeTe afew 9X, ITH SEE &
s &, wfafafac fear o
mH 1% ag 6 § e fagy ggg
T § T A T F 5= 7Y qzrg,
gz, wry o) I W Ay
Rew § Aig a7 & fag g fifa
% Y | F wwwar g G5 e A
9% OF o€t At Qg | Rt I I
o} gER &fEw F = S F Ao
gy §, g WY Y I wenT 9 )@
& R A & Wi e i I faEme
s+ g, e s fegearh @7 @
AR fergeart g7 R TH-ATE a0 )
=@ SEaTE S T frdue a gH gawl
wiET # g T s arfaq !
# g ®7 97 § W) AR &ud |
& @ & | g A e o s
s qref & i | e STgi o W &
S5 T GHFY §, g9 qEE! O ﬁw‘r
T @A A FCU QW1 WK A
ez |/ T FT F FNAAT 7 Fag<
HAT 92T | GHAGT & q § TMT
S 14 §, FEEITA F q@ICHF §, W
AN A A FET G | AR Y 08
T H HUAT AWO FATT FQT § |
SHRI M. MUHAMMAD ISMAIL
(Manjeri) : Mr. Chairman, several spea!ce}'s
have been quoting Mahatma Gandhi in
connection with the official language ques-
tion. But what Gandhiji said during his
last days, which is a matter of very great
importance, is that the official language ol"
India must be not Hindi but Hindustani
in two scripts. That is what he said and
that was what he was pleading for and
advocating until the end of his days, 1
pointed this out in the Constituent Assembly

so that people might consider it when ghe
question of the official language was being
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discussed. But then nobody would support
that view of Gandhiji. They rejected it.

Several of my friends advocated their own
languages for being adopted as the official
language, 1 for my part then pleaded that
Tamil, the most ancient language of the
country, having an admirable amount of
high-class literature, should beadopted asthe
official language. That is the history of the
language question at the beginning, But
then it did not find favour with the people
because the Congress was in a thumping
majority at that time. But the people at
that time did not unanimously or in a great
majority accept Hindi as the official lan-
guage. Even within the Congress there was
a sharp division, and the Congress Party
accepted Hindi as the official language only
by a najority of one.

st 3ito Wo wm (T=TEm)

T, AT, 7 A7 e <@ § 1 e
TR F 0 A ¥ dHem gET At &
8§ & gaweafa ¥ gsv ar

SHRI S. XAVIER (Tirunelveli) : He is
the leader of the Muslim League Party in
this House. He should be heard without
interruption.

SHRIN. SREEKANTAN NAIR (Quilon)
He is a vcnerable member of the House.
He should be heard with respect and atten-
tion and without interruptions.

MR. CHAIRMAN : The hon. Member
may proceed with his speech.

SHRI M. MUHAMMAD ISMAIL : |
repeat with all sense of responsibility that
Hindi was not accepted by a great majority
by even the members of the Constituent
Assembly. Because of the party whip, they
openly had to give their vote for Hindi.
That was the situation.

Even before that time, the pcople of the
south have been protesting against Hindi
being adopted as the official language.

16.24 Hrs.

[MR. DEPUTY-SPEAKER in the Chair]

In 1937, there was a demonstration in
Tamil Nad when Rajaji, the first Congress
Chief Minister of Madras, wanted to intro-
duce Hindi as a compulsory subject of study
in schools. Then the Dravida Kazhagam
led by Periar E. V. Ramaswami Naicker
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spearheaded the agitation, and Shri Anna-
durai, the present Chief Minister of Madras.
also took part in it. About 2,000 people
went to jail on account of that agitation
even as early as 1938. Then again, in 1952
when Rajaji was again the Chief Minister
of Madras State, he again wanted to intro-
duce Hindi. Then again the people demons-
trated, they protested, and finally it was
given up. Rajaji found that the people did
not like it. As the wisc man that he is,
he realised that it is the country that matters
more than a language, therefore in the name
of language enmity should not be created in
the country. Therefore, he is adopting his
present attitude, and he is advocating a
common language which is not spoken in
the country as thc mother tongue of any
large number of people. That is the most
important point.

Now, nobody here has so far argued that
anybody in the country has not got the right
to love his mother tongue. Nobody has
said that. Then, those pcople who speak a
different language than Hindi have got the
right to insist upon cquality with Hindi for
their own mother tongue. How can we do
that ? There arc in the Eighth Schedule of
the Constitution 14 languages. If all the
languages have got equal status, certain
things cannot be possible under the circums-
tances, Now, take the Central Govern-
ment. They cannot do business in 14 lan-
guages. That is the situation. There is
this Parliament. Here too, though we speak
of translation being provided for every lan-
guage in the House, that is not really a prac-
ticable proposition. Therefore, they hit
upon the idea of an official language for
carrying on the administration, the Central
administration particularly and Parliament,
or the Central legislature. One of the lan-
guages of the country was proposed to be
the official language, and they are insisting
now, the friends who speak that languag ¢
that it must be that language.

Why do they so very vehemently plead
for that language, so strenuously arguing
the case of Hindi? Because if it is the
official language, therc will be a certain
advantage. That advantage thcy want to
have for themselves. That advantage the
people of the other languages cannot have.
Therefore, how can there be cquality between
all these languages ?

and Res.

Take Hindi. It is spoken by a Hindi-
speaking person from his second year or so.
Not only he studies that language, but every
minute of the day he speaks in Hindi. Now,
there is on the one side such a Hindi-speak-
ing person, and on the other a Telugu,
Tamil or Malayalam speaking person. What
about the latter’s position ? He studie $
Hindi only for an hour a day when he comes
of age. When thesc two people sit for an
examination, if Hindi is accepted as the
official language, what will be the position ?
The non-Hindi-speaking cand idate can never
come up to the level of the Hindi-speaking
person in the matter of proficiency in that
language. Naturally, when you have
accepted Hindi as the official language
then everything will be done on merits, and
in the matter of merit, the Hindi-speaking,
person will have an ascendency over the
non-Hindi-speaking people. Then, gradual-
ly what will happen is that the country will
come to be ruled by people who are of the
Hindi-speaking variety.

AN. HON. MEMBER : Urdu-speaking
also.

SHRI M. MUHAMMAD ISMAIL
Urdu is a step-child, for which nobody cares.
The Hindi people speak so much about
Hindi, they want to show that they love the
other languages so much, but they do not
respect Urdu in their own regions, They
do not consider it as a regional language at
all, and they go to the length of making
all kinds of senseless arguments. They
say that it is no separate language. (/nterrup-
tion) That is the way our Hindi friends
argue. Let there be no cmotion; let them
say whether it is a fact or not. (Interruption).
The previous speaker expatiated on the
equality of all languages. But then, in their
own region, do they love other languages a
their own or do they agree cven to keep
Urdu as a secondary language in their
region ? (Interruption). They are now flow
ing with milk and honey for other language-
all over the country. This is what one
should be afraid of.

First, the Constituent Assembly took up
the Hindi question. At that time, it was
passed only by the intclligentsia. The
common people were not so much concern-
ed with that. They did not know that,
Then, time went on. Linguistic States were
formed. Then the mother-tongue became
more important. Its importance was
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{Shri M. Muhammad Ismail}
emphasised as a result of the division of the
country into linguistic States. Then, it
grew on. Now, you see the position. People
are more anxious, troubled about the situa-
tion of their respective mother-tongues.
Again, the position will become worse still
in about 15 years’ time from now when they
will see the actuality. Supposing you make
Hindi as the official language and everybody
goes on studying it, in 15 years’ time, a new
generation born and bred up under the
freedom of the country will grow up and
when they find that they are not preferred
for important posts in the country, then, a
ruling class will be formed out of the Hindi-
speaking people. This will never be tolerat-
ed by the other people who love their own
mother-tongue equally.

1 tell you, for the unity of the country, it
will be a danger as sure as the sun will rise
in the east tomorrow; there can be absolute-
ly no doubt about it. People also under-
stand it. I do not know why our friends
here do not see this truth which is as surc as
any other thing in the world. Therefore,
1 plead in the name of the unity of the coun-
try, and I appeal to our Hindi friends to see
the reasonableness of the demands of the
other people. In a free country, in a demo-
cratic country, what they want is, they want
to have equal status for everybody and for
every language.

Now, from many of the speeches, and
from many of the activities of our Hindi
friends in the country, you will find they
do not stop with Hindi being the official
Janguage. What they are aiming at is to
make Hindi the national language or the
only language of the country. Only a few
days ago, there was a conference on Nagari
script which advocated the adoption of onc
Nagari script for all the languages of the
country. Now, first they adopt the script.
Then, borrowing from that language, gra-
dually, the other languages will go out of
existence. That is the plan on which some
friends are working. 1 want to tell them,
they are not really doing good to the coun-
try. If they love the country more than
their language, they must have a language as
the official language which will place every-
body in the country under the same handi-
cap. That is the rcason why peoplec want
English and Rajaji who was once passion-
ately advocating Hindi, is now for English,
not because he loves the country any the less,
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not because he loves English, but because
he takes to English as a medicine which has
to be taken under the present circumstances
in which the country finds itself. Therefore,
English will place everybody under the
same handicap. Nobody can claim that
anybody has got any special advantage in
the matter of this language over other
people. Therefore, the advocates of Eng-
lish are very insistent about the English
language.

I will now come to the provisions of the
Bill. This Bill is being made much of.
As has been pointed out, it is supposed to
give legal shape to the assurances given by
two previous Prime Ministers of India.
But here in this Bill the word *“may"” is again
repeated. The use of English is thereby
really limited very much, Where it is obli-
gatory is mentioned in new section 3(1) in the
proviso and in the new section 3(2). Only
limited scope is being given for English.
But if you want to make English as an
associate official language, the word *“may”
in section 2 of the Act should be changed
into *‘shall”.

Some of our friends in their amendments
have pleaded for the translation being fur-
nished by the recipients themselves. In
that case, it may not be acceptcd by the
sender of the correspondence. There will
be controversy, delay and complications
when it is put into operation. Therefore, it
is reasonable that the sender must provide
the translation

Then I find that clause (b) of sub-section
(1) of section 3 is omitted from sub-section
(5) of section 3, i.e., “for the transaction of
business in Parliament”. That is not sub-
ject to the vote of the legislatures of the
country. 1 do not know why, because the
language of Parliament is very important
and we find every day trouble arising out of
the different languages of the members here.
It may be said that the right of Parliament
should not be made subject to the vote of the
State legislatures. But here it is the Parlia-
ment that puts a restriction upon its own
right. Therefore, 1 suggest that the words
“for the transaction of business in Parlia-
ment” might be included in sub-section (5).

MR. DEPUTY-SPEAKER : It would be
more useful if he makes these points during
the clause-by-clause consideration.
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SHRI M. MUHAMMAD ISMAIL : Yes,
Sir; 1 hope the chair would be kind enough
to give me time then also. English language
is not the language of the vast majority of
the people; only a few lakhs of people
have got English as their mother tongue.
1f we adopt English as the official language,
it will not in any way hamper the growth
of the mother tongue and it will give equal
opportunity to every regional language of
the country, including Hindi. But if we
adopt Hindi as the official language, at least
the Hindi-spcaking friends would want that
language to swallow up the other Janguages.

MR. DEPUTY-SPEAKER : The hon.
Member should conclude now I have given
him twenty minutes.

SNRI M. MUHAMMAD ISMAIL : Sir,
despite English being a foreign language, it
is that language that inspired our heroes and
fighters for freedom. It is that language
that gave us the will, the vigour and ideas
for fighting for our freedom. If we discard
that language we shall lose the freedom
to march forward in education, in technology
and in scientific and other subjects. There-
fore, 1 implore our hon. friends to consider
all thesc things calmly and come to a deci-
sion.,

st i gAR wel () ¢
Iy Wgey, dfaum At awr &
T’ ¥ MNfa=R g9 AR 9=y -
T S F oo WOt F ag AT E
fey ¥ wmmwfa ¥ ww frar mar
o7 ST AAHT 47 &Y 34 W & AT |
o9 78 ¥l 2 5 ), F F ey n
ST AT 1T 97 | ST ST ag e
AT A G mw g
QN F ARA-ATE T i g
STe &Y &% g WX qaT 9§ Ao
e dwrg @i

MR. DEPUTY-SPEAKER : He may
refer back to the Constituent Assembly
debates and discuss it.

To Mfag T (FAAYR) : g A
TF Qu1 AT § Shfe afaw aar €
FATE F ReT o ww_T
MOITLSS/67—9 4
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and Res.

MR. DEPUTY-SPEAKER : I have not
said he is right or wrong, I have only asked
him to refer to the Constituent Assembly
debates and decide.

it Fo o IMM@ (IHTAAT) : -
% AL, F GF 9 y wrar g A &
qrey § WA 19 ¢, A IWIR WA
gfam 1 A T A A ai A
& qeg ael G ) ag IR g F
Y T F7 ) feree § ag AW E
oET IF WINT T oAy g el &
g § | ey @ faw waw @
g1 g av 919w ¥ W | W faw @)
A gu F qg A w1 & @6
ddex =7 FT TR £

wreft Afeer o & oY qEea werde
aTEE A @ & | S A o I
TETE Y A AW W gur | & A
T TEaFTRgEIFRA
Taraii g & w@ faw # dav oy
TE gy T o o gy g T @
T A a4 qI9Y 9T TS ATEY
ot | fer Y ATt v oY ag wEAT &
fr felt wioT Sadw @9y amEl a7
a8 ardt 9 Tfghd | & wgAn g
g e amd wR aTew 7 Wy 9, %
Y S §ISY & VT ST AT
A & TR 7 wawr oW ¥ M
21 F owmd e, fEl W
wifwE 1 0w S9N ¥ ) T F
g g N wifgd | wifE s g
HfaET @77 9 AR FAT @ AW WY
@R FT foan a1 fe gardy sy &Y
AIET TG, ATNT AT Ivfgd | A wfawrer
N ZaT §, A wriard A v 4
g T &% R fr =g o fdw &
ATGO ZU G | T Q[ Q¥ § §Z AWl grOr
fisd @ & AfFw o fRlr & A A
dae gt A Ay W% gwfa ¥ guv
g9 gwfa ¥ qg from fermr war fis -
wraT fEr &% 1 wror Y S wgr o
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[mﬁoﬁoW]
@ ? 5 wfecyde wdaeh § w o
Afer gur a1 W 38 TgTa ¥ ER
fear mn &1 ff felr T s @)
¥g TG A § R A S e g
qg AN ¥ g 1 wadg SreT T,
Afew v@ Naw N @ frmar T at
gAfrwasft faram mam

dfawr & ag Fg1 T 9t fF Oy
o™ ¥ AR g e e @ ey
T &g 5 5 W @ qEg aw
ax feefr vy | gwe s oY qow
Wt & 1 dfqa F ag @ f @Y
TH IS Y A1fed | &od ARk § o
QA 1F T P wifgd | g™ oy g
QT &, ST w1 w0 @ e g A
TG THE E gy § W ¥ gy W
N 93 T T | T AT WIS THET
Ty fadw fear o wr & 1w fd
N TS AT F97 fear S § 8 ey
I W FH qEANs g ) Aty
Fagmgfrfamdfagua g e
|19y et 9T, g W a3
e 7Y 7 v S, A O ¥ Ry
Rl qT oYy A S el o Sfew
Fa T 9g @ fF frdy amet ax wdef
o ary o W R 1wy QY § gy
¢ f& deT ¥ s 7 agR F7W JgH
fedt & qra Sl w1 wgER o
qRAT | ST WA T BT §, A A
W # g T @ 99 siEY W)
Y 1 Y w1 =T @ € o) ey et
¥ fog e ag w0 wfer 5@ § fe
¥ fer & o ¥ Ty SO T TieARE
Wt %5 7 D w1 owoww {0 #
gowar § f5 o gl oo wen @
g IE%T H WOHE | I 9 & W-
are Y oY fir oY 7 wgt fex A wmaw
AIAEEFAT T G 3 wWife qreq &
gg, wré ey gt i Ty €1 R
ferg & sgan g fr ¥efoge & wia -
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ax waar for &%) R ¥ o wa
WTT SHHT HAAZ FTH WG ITHT A
i SN F srar
JAFT AW IAT saSr d Qe 9Ny
et aff avwy § 9% o #1 Iw%
uT S § & 1 A = arer o
TAGR F AT ITH! TF o1 THT AR
ST § ST @ T 9 Tl
FaT wew, fag, qww™ wifk ¥ 9x
SEgRk §eX wOw @ dE ATeTE &
IEHT FIA FT 7T AEEHFAT ¢ |

ol 2w N §, S R &, -
g § St 91 g e o A €
ITF WY T 97 AR F@T g Ay
e a8 feedt & arv-gmg we & WY
| AfF 9 1 Q<N I F wgr-
[, NS 1A TN HO T F1ae g
e o gt ave 9% M agi T ¥
wEaeY # iera o w3 R g
oy fet § ox-egage e sooay
HITH WasT § 37 qT8 75 qqgr T
&1 9rfed | 39 faw ® QR0 #1 Ay
wraa<r #X faar @ g, ag S A
g1

W fas § 97 & @ET awy |
W] § wET wE faam =Jwar )
T R Rl W o W Y v .
wiusx 2 fear &1 & SAJ-wE
W WY 91 ag ATeE WY @Y ag fY W
SRR & i wiie @ A WSieqEw are
7 Tt § fr v 3 | i a9 W
T &Y o i Tor et A &Y wwaT
& w9 gfed @ ag ]| FT aga Ter
WA § | 59 a<g 1w ad fear
oT wfed | g agA s gRar
T 9T OF fFea qar @ oY
ool faorg sl afer o agi 42 gk
&1 o @ N oF wear o 4t
HIEH F S qg S § a0 ay
I AW W |@vn A fedy § faar
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qr | & WY grefoar @ av) |y @
TN I8 A 9 | qW O §: Wey
HAT-HAT Al & 4 | 39 FFiTw d
HAT-HAT NI F AR G| qG G
Y | 9 gH IO A 9 a1 wAA F
AT @ F & A @ aT N
W FT FgA T fH S A9 Ay
G &, wraw F A 41 HOHY AT F q79-
A A F a1 Fawwa g fw
AR 919 TG FL A WAAT A H)
IfFa wrom F A% ATIRY MO wTer F
Ao wifgd) @ a® ¥ g
fftmge far W & @ wggw gf)
N § g A § T e fe Y § ama
FA T A AN AT NE T
WATA G g T A FvAT Y q T &
RATF T Ffardgamd | gl
s 3 A FE F W fowd a7
HEACAT €1 1Y, g ATWT T ATRY |
¥ ag w e § i @ @
fgd | L g AT Y Y g )
T fedt & fg s A & 1 7 e
AT ALY g | e gue wfaeme & foig
faar & f fey gy T W gy
MR & =g § 5 et ma
Y T T 9, Te-Y-awdr g|@w
TH 9T 9T A fwaT s )

a3t W afafaw &1 ga W FwEw
T g, sfafew & a3 &1 g
I5qT T | 999 aEl & fag ww
M @ § fF a8 I Q& T 9919 §
TH TR Jo Fro THo Hro F it qly
oifgd | & umy g 9gaT § 5w
ferrami A A Frag g T g 7
ferr *Y wred gt o< wfa T8 @
21 & g s § 6 o i gl
ST WIS § 9 89 ®Y qo fro qHo
Hro #Y qramail FT ATSAW FATAT AT |
T AT Wifedl 7 S W ATG
Frr w8 ? e & S f e ardy
N g fraefr wreTd dege & § SR

and Res.
o o T@o Ho At qlrerTsit w7 ATSAW
AT I Awed 1 fger aveE W
% g am A g, 2w A T
AT FT & faqr s

MR. DEPUTY-SPEAKER : Shri Imam,

ot wqwrf 2w (o) : SuTSAw
A, T TF A-fgy effe
€z W T-fedy 2T Y v v
T W& 9T 9% 987 qET & & fqq
MR. DEPUTY-SPEAKER : I fully realise

what you say and it is in my mind. Time
permitting I will...... (Interruption)

SHRI MANUBHAI PATEL : For the
last three days this debate has been going on
and no chance has been given to anybody
coming from Gujarat. We also come from
a non-Hindi State.

MR. DEPUTY-SPEAKER : [ know, from
your State nobody has spoken. I know it.

SHRI MANUBHAI PATEL : We must
also express our feelings on this issue.

MR. DEPUTY-SPEAKER : Time per-
mitting. I will do it.
it Fo So aax (FATHGY) : IYTEAW
AR, WY LA TI1EC |

s gFW wT FBAW (INA) : qW
AR A AT € T 9 | AT 3§
TR

MR. DEPUTY-SPEAKER : This morn-
ing we have taken a decision on this issue. .
(Interruption). 1 will convey the feeclings
of the House to the Speaker. .. .(Interrup-
tion) but I cannot take a decision, The
Speaker has already said that at 5 o’clock. .
... .(Interruption)

it fir AW w9 AT g AW R
®E? oo o ofm wm @ 47
T R A FT e Al § 7 aw
ST T FRE. . .

it firy =y &t (FROIATR) : IW-
W WETW, AT FT qA &, WY
Il
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it g9 9T ¥BATY : § WEATT F@TE

o o o= wiw 52 wWa W 9T 9 |
MR. DEPUTY-SPEAKER : I do not
want to shut out anybody. I entirely agree
and I appreciate the intensity of the feelings.
But this morning the Speaker has said that

he is going to call the Home Minister at
5 o'clock. At that time nobody protested.

SHRI MANOHARAN : It is not your
problem; it is their problem.

MR. DEPUTY-SPEAKER : I will con-
vey your feeling to the Speaker.
wl gFW AT FSAW : W A G
ST IIRC &9 9 | gAR =R, gy
HIAIFAT R gAR GaTT A0 aH R F
qT | NTEAT A HTH S I |
MR. DEPUTY-SPEAKER : It was decid-

ed this morning and you agreed with that
decision. How can 1 change it ?

Nt JEE  qifew (Faw @)
IqTENE WY, FUG FHEY
MR. DEPUTY-SPEAKER : I will convey
the intensity of the feelings to the Speaker.
The Spcaker has given a decision this morn-

ing that the Home Minister will be called at
5 o'clock. I cannot change it.

SHRI SHEO NARAIN : You had taken
the decision yesterday and the whole House
had given its agreement. Now it has been
changed. .. .(Interruption). How was it
changed?

MR. DEPUTY-SPEAKER : I promise. T
will convey the intensity of the feelings to the
Speaker for his consideration. Please wait
and listen quietly to Shri Imam. There is
still some time; there are 15 minutes....
(Interruptions).

ITTA WEAT : W TG F TG
fFamuanIsm . . . (FEg™)
.. .gAn, ey & g | e naTw &
a4 § fif ST S wrae @ ag g
wfiwT grgw ¥ qrw S el ON-
=ferar 7 fafrees wre afaamied ahaw
X A% 9 AN | IfwT gag wfw
arew A qu fewn 5 5w AR W
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THR e #Y T X AT § 0 aq
IR AL sieee g firaT aY W gw . v
wara § 7. .. (wmEwm) . .

Let Mr. Imam finish his speech. 1 wilf

convey your feelings to the Speaker. I have
not concluded the debate. (Interruptions)

&} forr |70 A IUTAw wEEw,
g wgEyn faww 8, wfus v ™
< Aoy faeR S wen ARy &)
T qHF qgmT A § )

st fa avm@n : guTeRE WENET,
SAEI[ FT JATA & | T 79T &Y A
g6 5492 ag agg oY | WAR G
AT A & frg @ & 1 gw HaEe) W
# faome S 9@y € AW aw
FI=Q |

JUTEAE WEIA : WT A AT G &
T & ¢ | afea gag efiwe aea A
a1 Fgr @ FF ol a9 g Wy @ e
¥ fau eomoa 37 A § )

oY fire AW ;g wF &V | A7
gew gim & 1. (sEew)

JUALAR WEYEA : W FWT Iq a9
@ |
SHRI J. MOHAMED IMAM (Chitra-

durga) : Mr. Deputy-Speaker, Sir, I come
from Mysore, a non-Hindi-speaking area. . .

SHRI CHENGALRAYA NAIDU
(Chittoor) : On a point of order, Sir......
(Interruptions)

T WA a8 G 3 O
aAg aEE A9 9§, 9T
gug faemr wfge

st gFR wE wOAT : § qE e
s g fie s w1 @ W 9
ayrar I |

MR. DEPUTY-SPEAKER : Itis the sense
of the House. I will convey it to the Speaker.

off g R WOATT 7 ST w
¥ fF qiw W2T &9 € 9T a0,
1T @ o A o #ifwg)
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oS wENed : T T & AT

& qe ]

Let. Mr. Imam finish his speech first.

SHRI J. MOHAMED IMAM : Mr.
Deputy-Speaker Sir, I come from Mysore,
a non-Hindi-speaking area, and I may state
at the very outset that I share all the mis-
givings and the apprchensions that have
been raised by Dr. Santosham and Shri
Ismail Since Independence, many pro-
blems have confronted this country. Of all
these problems, the most difficult and per-
plexing one is the language problem.

W gww wY weAW A SEE
#1 QY T & FAA |
SHRI J. MOHAMED IMAM : 1 am

not yielding. This gentlcman has no right
to get up and spcak when I am not yielding.

MR. DEPUTY-SPEAKER : I remember,
the Speaker said that if it was a question
of 5 or 10 minutes or even half an hour,
we can think of it, but there is a demand
from all sides of the House for extension
for a longer time. The Speaker has said
this morning that if the time is to be extended
beyond a certain limit, thc matter must be
taken up by the Business Advisory Com-
mittec. I am not compctent on the spur of
the moment to take a decision. Even if
I were to request the Minister of Parliament-
ary Affairs, he can also not do anything be-
eause he is also bound by that. What I
suggest is that I will convcey the feeling of the
House. Let Mr. Imam finish his speech.

oft S v amf (FiRR) : STw
AR, FE qEE W A9 FT A
af faer &1 & g8 W) few f93 W@
& fow 2 #t W 7 fae @, o
w /Yot faean ifgd

MR. DEPUTY-SPEAKER : The General
Discussion has not yet been closed. I fully
share his feelings. He may sit down. Mr.
Sheo Narain also may please sit down,

SHRI J. MOHAMED IMAM : The
language question has evoked contradic-
tions both inside the House and outside,
as manifested by the burning of the Language
Bill within the House and also as manifested
outside the House by the burning of Post
Offices, railway trains and other valuable

6688
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public properties which belong to the nation,
Mr. Deputy-Speaker, this is a matter which
concerns the unity of the country,. When all
of us are interested in the unity of the coun-
try, it is necessary for cvery one of us to
discard our sentiments and cur fanaticism
and do what is best for the country. It
must be understood by one and all that India
is a vast country with a vast population.
Hundreds of languages are spoken here and
each language is dear to its own region, to
its own State. Evecrybody, whether it is
the regional language or whatever language
it is, does not agree to subordinate his own
regional language to any other language.
There is this diversity and in thc midst of
this diversity, we have to forge unity, for
which the combined effort of all sections of
the people, to whichever region they may
belong, is required. If fanaticism or obsti-
nacy or sentiment is put forward, is put
above the country, then I must tell you that
there will be chaos, there will be disruption
and all those fricnds who are guided by fana-
ticism will be extending an open invitation
for the disruption of the country. This
debatc has been going on for the last four or
five days. What has this shown ? This has
shown that there is a division, a clcavage, in
the country as between Hindi-spcaking areas
and non-Hindi-speaking arcas. This, we
did not find prior to Independence. Prior
to Independence, there was no language
controversy. Each State or Province had
its own language, its own regional language
and they all accepted voluntarily the English
language. The English language did much
good to the country. For the last 200 yeas,
we have been very familiar with the English
language ; wc are so familiar with the English
language and of thc progress achieved
due to the English language that it has be-
come a part of national habit, In fact, to
me, Hindi is more foreign than English
because I know English, I am familiar with
English and I know what good has been
achieved, has been conferred, by the English
language. In fact, Sir, I may state that the
conceptof nationality has beenthe gift of the
English language. It has been the binding
force among all the States and it has provid-
ed an inter-communication language among
all the States. And if this binding force is
removed, we will go back to the old days.

My friends on the other side who are so
zealous about Hindi claim that Hindi should
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[ Shri Mohamad Imam }
be the sole official language for the entire
country and this is resented by all those who
do not speak Hindi. Sir, let us examine
what are the qualifications that entitle Hindi
to be the sole official language ? It is because
of the fact that the Constituent Assembly,
by a majority of, according to my friend
Mr. Mohammad Ismail, a single vote, that
it has found a place in the Constitution as
the official language. Apart from that, I
do not think there is any other merit.

It is said, Sir, that the Hindi language is
poorly developed, it does not have any lite-
rature, it does not prevail throughout the
country, its prevalence is confined only to a
minority and it is a language which is not
understood by large sections of people be-
cause it is not the language of the majority.
On the other hand, if English is abolished,
what will be the consequence? A crop of
difficulties will set in, First of all, it will
crcate many difficulties. It will affect in
the executive, in the legislature and in the
judiciary all those people who do not know
Hindi. The non-Hindi speaking pecple
will be at a great disadvantage. Supposing
Hindi is made the solc official language, all
the Members of Parliament will have to
speak only in Hindi. They cannot speak in
any _other language. Even granting that they
can speak in their own language, it will not
be understood by a large number of mem-
bers. All Acts, Bills, Statutes, Ordinances,
Regulations, etc. will have to be in Hindi
and they will not be understood by a large
section of the pcople.

Again take the case of Judiciary, 1If
Hindi is the sole language, all the proceed-
ings in the Supreme Court will have to be in
Hindi which will not be understood by a
large number of people in the country. The
lawyers who make an appearance in the
Supreme Court must be knowing only Hindi
and the lawyers from other States like
Madras and others will have no placc before
the Supreme Court unless they learn Hindi.

Again it will affect the Executive also.
All the officers, the entire Secretariat, as
soon as Hindi is made the official language,
will have to get out because they cannot
correspond with their knowledge of English,
because they do not know Hindi, and in
future only those who know Hindi will be
employed and people from other States
cannot be employed here irrespective of
their State.
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Sir, these are the apprehensions expressed
by my friends and these are valid apprehen-
sions. If Hindi is made the sole official
language, then the entire non-Hindi speaking
area is bound to suffer and it will be at a dis-
advantage,

Sir, as was pointed out by my friend,
Dr. Santosham, that we are all one country.
We must be under equal advantages and
equal disadvantages. If Hindi becomes the
sole language, then the entire non-Hindi
speaking area will be at a disadvantage.
Even from the point of view of education,
the Kothari Commission has recommended
the three-language formula, This means
that the students must study the regional
language, English and Hindi. If English is
abolished, then they must study the regional
language and Hindi. But in the Hindi-
speaking area, they will be at an advantage
because they will have to study cnly one
language, namely Hindi, because for them it
is both the regional language and also the
official language at the Union level. So, it
must be realised that if Hindi is made the
official language, the entire populace of
South India, the non-Hindi-spcaking areas,
will be at a disadvantage, which is a thing
which cannot be countenanced by us.

17 hrs.

More than all this, I do not approve of
the mecthods adopted by my Hindi-loving
friends for imposing their ideology on the
rest of the pcople who arc not of their view,
It is a common belief now in the south that
they are neglected because Dclhi is in the
north surrounded only by Hindi-spceking
arcas. There is that feeling #mcng the
people in the south that the non-Hindi-
speaking areas are neglected and they are
not benefited by the Union as much as
they ought to be. That was why my
hon, friend Shri Hanumanthaiya had
suggested that in the interests of emotional
integration, the office of the Prime Minister
must be held alternately between the south
and the north. Anyhow, that shows the
feeling among the people. Even now, they
are not enamoured of the Union or its admi-
nistration.

This attempt to impose Hindi has created
great nervousness among them. They feel
that once Hindi is imposed they would stand
to lose everything, and it would beccme
Hindi imperialism and they would have to
be ruled by North India, They say further
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that though they were not serfs when the
Britishers were ruling here because they
were free to adopt their own language and
their own culture, now under the Hindi
imperialism they will be subjected to a serf-
dom of the worst nature. This will certain-
ly lead to disunity and disruption, and this
must be guarded against.

The unity of India is a sacred thing. It is
a spiritual conception and it has to be cheri-
shed and nourished. If we do not foster it
then that conception will dje. So, it is
necessary that all of us should make a re-
solve that this conception of unity shall not
be destroyed. It is only then that there
will be sunshine and ever-redeeming light on
a land which is already troubled with so
much of darkness and ignorance. In spite
of this, if the Hindi-loving friends in their
zeal to push Hindi throughout the country
persist, I am sure they will be laying the
foundation for the disunity of the country.

We, the people coming from the south,
have our own self-respect. All the fourteen
languages are very dear to us; they are as
much dear to us as Hindi is to them. They
are all on the same pedestal. If the capital
of India were in the south, in Madras or
Hyderabad or Bangalore, then Tamil or
Telugu or Kannada would have been the
predominant language. Simply becuase the
capital is in the midst of the Hindi-speaking-
areas, advantage should not be taken by our
friends to push their own ideology.

The recent disturbances have taken place
in the Hindi-spcaking areas, and there has
been breach of pecace only in these areas,
while it is significant to note that there has
been no breach of peace and there has been
no protest and no indignation expressed
outside the Hindi-speaking areas,

That means to say, they are not fond of it.
The breach of peace is confincd only to the
Hindi-speaking areas. All these breaches
of peace and anti-national activitics are
undertaken not in the interest of their coun-
try, but with a sclfish motive, for their own
self-advancement, for their own progress.

Why do the students take such a promi-
nent part in this agitation ? It is in their
own interest. They know that if Hindi
becomes the official language, they will have
to study only Hindi; they can somehow pass

and Res.

in Hindi and come out in competitive exami-
nations with credit whereas students from
the non-Hindi-speaking areas will have
Hindi imposed on them and will therefore
be at a disadvantage.

So I make a final appeal. All these things
are matters of secondary consideration,
The main consideration is and should be the
unity of the country. That must be main-
tained and guarded at all costs. But if our
friends, because of their sentiments, because
of their fanaticism, want to push through
Hindi to the disadvantage of others, 1 will
tell you that that will be the commencement
of the disunity and disruption of this country.

MR. DEPUTY-SPEAKER : Shri Sheo
Narain (Interruptions).

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : I represent a non-Hindi-
speaking area. Our voice must be heard.
We must be given a chance. I have not
got achance. This is very unfair.

MR. DEPUTY-SPEAKER : I am trying
to accommodate as many members as pos-
sible.

SHRI KRISHNA KUMAR CHATTER-
JI : Our voice has not been heard, Thisis
unfair.

=it forar AroEw (awY) @ SUTeRw
HAEITY, § U & AT d1g9 B gy
LU R

‘Fimi T T R & W,

I @O ¥ @A § W ”

% fadw & dav gwr 9t ag fom
REwafRNFg s N IErgd
AT wa ag @ e g @ Wl
dfaer #Y og @ § W 99 d@fqer
N R W & A g

fehr w dfmam & oo grd
e AT WX qoraTeT § W)
Wit & 39 #7 gga @ ® fag
aEE 1 & 9o &0 THo Fo & wrgEl
Y quAT W § fF 1957 # w41 gur
qr ? R W werd § 9 Wy ¥
g # qg WETE W wr g A &
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[ =i feramrorgor )
e s Y i SO & gw e’ 7
sifex frg & @ & gv A W
JAET AT ? AT A Y FAT WIS HAS
NEEIREN A a8 7 aww
IR 9T W) R §T ¥ 9 FEA
gt & fr w0 &Y 7w a@ ¥ fewmaw
& fFe od argw WA @ &)

# = s X W A §
I A% fafred svw § afadw
# fora@ma A wiv ) 97 ) 77 g
Aiw & & ag f@or awel Y ww
@ A &0 9 ¥ fag @
A AN wew fagrQy qwndr @R
oY SwTErER Ared &Y T I wT qHe
T ¢ fF R A g g fel
R geEE! @7 T @ afge
AfF wEm F fFT wRT S ar
IO W AT | F g FI AFTR AW
¥ Fgm 5 g = S ww oawEn
T T FAS A1ET &1 §F NI fqQey
g1

I WG, S F g F yhew
T a1 Y FAaT 7 43 @ o 9
@ ZFH q< form ax 1 At w1 A3
RAINH Y FadA F ST AT
a1, & 2 =T FY HASAY ag ST
a7 '8 ¥ fqoda g dwd € fF g
¥ T AT W) @ ag ATSo &Yo THo
WX dto @0 Ao TN, AFeTE WK
T AT AT FAE A F WG F
Ew g avg IweT gWr ¥ #
g § fF gnd g T ¥ wEn-
et ® o feomd | gowae ag
o THo ®o A & Qe 74! & afeF
it A g F g qOER @A |
g weT @ ffgg Y W g w ¥
oy & O N F & A @I W
St foede agemT W § R feRiy
w29 § AW A e § S W e
& wifge a7 S9 W ag w gk
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e grer A fERErd 9w e dy 9|
F S ¢ framar | W aeR A
BT wTEaT ¢ fw ag g fager 20 g
# a1 ot W@ 7 o e 9 g faaw
T qEar § fir e A R e
St F @W WX aUET ® qg TaEe
9 ag fawr w a g W@ g
HETHT A & @I F qR F A9 @A
Wma

“rde w1 A A8 @1 A S
e g1

g I G FT g § a1 €
WINT &Y @ AETEl Y ST § W
IGQ g wNd fawelt &1 agi %@
HEGY I Mo TG TG HT SFIATH
wfgq Far § faie d@fum qor &
ey e, fafr &Y sy o
F LA X TINET &F 98
qafua fFar | S qemar 6 d-
Y fafe & ot s W T
g T g, AW , Fer § =
forely o @t & o @ 7 Y 3}
UF S FT, A WG @ I W
W AR @ 9 gHEY § W g
oo § 6 ogt Y ag 19, Teaa 9,
S T qF S & AT I qHA G
¥ ol 7 o fegmart § Ao A
WY #g S9 ) wFaA A g
) @ fggem A, o Rl §
ft, = fFr ax Y @ W
ST HGT 97 | a8 937 oy g a7
s R Mo fed e fraag &
3w fgg wfeew owar enfya &Y, e
T ¥ oy T e faar | |/fee
T FIG TN B9 & T &1 § ;o
T g Afgn ) & & ame
& T wET AEAT E | A UF WiEHT
a1 forem & Qe & fedr F ane |
# i & qg Te § el gud
FaT W # A fafres w a= faar ?
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T o a5 o9 g7 IO Ru |
£ AT ? WA A FT IET)
TR Aew wFAX v QY fufeex 41
o @7 § fead fael ) afaw
¥ wigal ¥ § quan § 5 o wfew
T § IPA wE A adr
TR 9§ @, I oY | RO
e aF fg, 9, Aht e
Sy &1 & & wIH F1 AT
g fr S @ 2w § gl w1 o
forar o€ o F g fand ww &
g &= a1 aregw aAr #} § W
ma 9gR | AW a8 W &9 fF Y -
et § N FEO § ¥ 7O FEWWE
oy 7 fomd &1 S 4 o fomd &)
fef &, fegmet &), afy @ 3w &
I | & gEE WA F Ay AR
98 T F1 THMAE T FT & |
JTHT R EAET AG & AT gEA
2 ¥ AT FT T @ F AT A
1 F g9 Wl ¥ FgAr AR g R
dfem T & Y dEen fer & Wk
Y Y T et 7w fea §, sE
Y AFAEN F qH § oF | § 9w
g f5 @ faw ®) sfaadr ¥ g fem
WG W I THHT 9 HLETET Q|
TP SN 3G @ @ A qwA
¥ WR T Ag AW @ A N R,
A AT 98 9 &R, sTH A O Ay
B AT P AR WIOE G
A NE D A g

# agf s § f g I
WA AN TR A Ao Ho uHo
AT E X sER W | HAST A oy
omar § at g fafrex o @@y &
IHT FAAT § ST T GHT AT IHHT
TR F ST AT §HAT &, W P -
T TE & | qErfoE ) Iy sur AN
ST H T AR HAT 9 § | afww
AT Y AT SAAT H A, g w1E wara
gt 31 e s T fag o fgdh

and Res.
# A0 § @ W 9 o) el /el
STt & SR ) e ST § 6 qg wds
o Mt aT § WS | 3g Enh Wy
wavafa 7@ ot ®=v {7

av 1A #1 gfywe W § | &
TUMEE T UARY T ¢ fr agr s
I | WR 9g gRwT & feg e
g fo Wi St @ a9 o gw o
AT F fau g, aw @t g sfhEm WY
HANT & TATH &Y T | T wgh A
T UL W ™1 | a9 a7 SEELwest
fexdedfag @y w1 W@ &

arg & Y Fgr g, widr ofr ¥ 9y wgr
2§ IR WYY IO F F GG WA
g an gfemm § 27-4-1921 ®
I foram ot

‘GRS F1 oAt w1 ATSUW @AY
T F9AT § 1 AT J g1
fem @oeq § SN faar W,
1908 & :

“FLEY ST Y WA feamn I
LI EE G |
fore & uregw F X F AW TG

g ar:

‘A genfa § ag #r€ OwT W
e fm &1 favig faer mferst
FIT &Y 1 ¥ &9 1 &7 fuig AgF %<
o fo few @@ & e wefwal
A qar fFa AT 7 @ Witk @
oo #7 fvig @ @ T @A R
Ao @ @9 g1 S NTW
o afaar s § 5 T o e
N GUETNE gaiH §9 & WAE

~1

q7ad’
gfra ¥a% faai® 9-7-38 & I
feram ar:

“¥Iq gl g feasg & N
EE WO AATT & qG qEd
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[sfr farqarerawr]
T E fawr A w9 & d W
T E AR §) 9% g sfaa
wfow & dfvas@r g ag s
aqrdr wfemwar & A w3 [ &0

# wTOET S Y & A o g
WTgaT § e 9 9 s 7 o
o :

A rich old man, as we are told, kept

to his sons his goods and gold,

But kept in store one precious thing,
A large and brilliant diamond ring.

The old man sent his sons away to travel
Till a certain day :

When he who did the noblest thing
should

Have the precious diamond ring.”
# @Y &7 vAm A § | F s W)
fed Wi & ofgr 1 dfeq g1 @
W T §, WRT W FT FIF E
& gwwan g & i) 5 ge 3 oo
Ngfemama s @ 7w
ffferdsgm T g fm &
| e FY, W ¥ @ @)
WS W e 3% FT | aIgI A gar
N gga™ | & AT 1942 F WA
WA AT IAW LN

™ Tkl ¥ g9 7 Fgm fF g
3 aig ¥ gufum & o e
e |

sft vy fafraom e (FREqR) -
gfe fedY 3w ® GG HGU & &
WY SEHT AT, &, IO, S} ¥fage
N gt FT & @ g AW W9 W
LR IR eC i BE (il L
# gg @ &7 9w § e e dwy
Iwwwrfacam y afr wfa ag WY
fir SER il ¥ ATeAw ¥ FE JAR
o gE 5 @) 3g I s oW
Tt g oY wor o st Y @ s
@ 1 wr ¥ g wgy § e e
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I fax W @ @ ¥ wgum
A #1 g w1 &

RIS faam § q@ sy
N ft f5 g a@ & ww
fehr v Su% Ifea @@ a3 a1 &
afe fw T F ar it W @ v
¥ | UG @@t § qeq qrar faardf
T T@ Fu=R Iz & v §)
# g% Fgm g § 5 e fg
WOl E) ATed §, afew faw ww
AR g1 e FF o § fw ey
fedr & fanr agi 9 & S faAwmn
% gfaemre & @@ @ @9 9 €
R fedr W v ag & TWd §)
afe fagalt e iR Teifas &
& Fron agt fady w @ )

Y T g9 ¥ T A /9 1916
§ d@7S R & ¥ ) 99 A
fegsifew awalar feen mam) o=@
ST 7 @y 5 39 A 7 3 i A =
W a1 gWY T JEY T QY RmE
¥ wfeew aEf &1 fwin s Ao
W FITE@W F gur §e1 F A i
FY € § WX 99 § ST qaET o gHT |
FA FY &7 ag o THo Fo § WY ®IN
IET JeAfaETd g1 F St wRd
@ < § 7 e T g ¥
SRT AE A W E | T A & W
W%l"
SHRI ANBAZHAGAN (Tiruchengodc) :
I take objection to that. He says we came

from that party and that we were with the
British. (Interruption)

17:20 hrs.
[MR. SPEAKER in the Chair]

SHRI SEZHIYAN : I strongly object
to that.

SHRI ANBAZHAGAN : He must be
asked to withdraw those words.

MR. SPEAKER : He said that it was
all done by the Britishers. Nothing wrong
in that.

. .(Interruption)
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SHRI G. VISWANATHAN : It must
be expunged.

MR. SPEAKER : I must see the record.

(Interruption) 1 shall see the record.

+ft wgwr fafawg 79 ;. oo owar
oA S W Y o o @ &
g1 =TgaT § fF & 1947 § fawrom
T wwar & faq fear mar qr e
AT & fag gw &@hr o9 s § €
9 g9 ¥ qg AT T AT ¢ 9 &<
fasmea ot 31" Afew e frgw
g @ € 5wy o1 @ & o
TF Tt ATer § Y ohar A A
o e o G wmr @ o owar
% @feqd BT § T FAT "W
{ & &8 a & 9 w1 9 g A
TE T TS § WA F & g AR
g1 ¥ Aw A foeY W € @ A
St "5 &, faara afver & afawr
F1 BT F foae) oY T 2w A e §,
AT, qAAT, AU AT AR AR
§ 99 7 AT qega g ) oA ¥
gafess gamd e QoY qTea #7 @
g f& 7g &Y {7 W91 § | § 99 ®Y aamr
wgar § & g ga-wmr 4l @,
afer =% sUiw 3@ 2w ¥ = Q&
%@ fog el w1 &Y 3T Ands qwET
Tfge | T WOT Y @Al F @y

& 9= S =few 4v)

St @rr aw-favre ar dw ¥ e
AN A aw F@E A IT A q@
g § fr o wwwr Y wft
ST, WA 9 F ael o,
X A FY wwar F fAT g A I A
i farar | AfeT oo gw ag i
g g v 3 M A amu
s &Y gwfEar § 1 gw A O aga @
gufeal s @T qar G e g
T frdy st @ 7 fedt w7 g
¥ oz ¥ T frd & o W
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WIS ¥ T A1 T 4T AAWE
T &) AT AOWE AW SR ¥
¢, fow %1 ¥o o aa & faw g
TS ATEA § | &9 T AT #) a5
6 W gwd &)
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AT Y 3w A wTeT g 2 F 7
TSz FT A g § oW Y s
W Wl & #v fad @ )
4w fadws w1 fdw w7 g
A qTE, A wETeER o, ¥
TER A /O @ E, § 99 F gwae
FETE |
MR. SPEAKER : Shri D.C. Sharma.
SHRI MANUBHAI PATEL : Sir,

I had submitted to you that nobody from
Gujarat has been given a chance

MR. SPEAKER : I do not know who
comes from which State. I have called
Shri D. C. Sharma now.

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Speaker, Sir, I have listened to a large
number of speeches on the floor of the
House, but two things have pained me
very much. I think everybody has a right
under a democratic Constitution to ex-
press his views freely and without any
fear. But I belicve that two things that
have been said on the floor of the House
will not do credit to any democratic as-
sembly in any part of the world, will not
bring honour to any democratic institution
of any description in this world and will
not heighten the prestige of any country
which claims to be a democracy.

An hon. Member said, I am a fanatic.
I welcome it. I welcome fanaticism be-
cause I think the world always regressed
on account of fanaticism. Fanaticism has
not made progress in this world. But
there is one thing, fanaticism mcans one-
track mind, fanaticism means one-pointed
mind, fanaticism means that you have
only one line of thought and one line of
action. Here are the new fanatics of some
States—I do not want to name them—
newly created fanatics who say that they
want their own language and they want
English. It is not fanaticism, it is de-
nationalisation of our country, and any-
body who says that, I think, does a great
deal of harm to himself, to the State and to
the whole of this country. I, thercfore,
think that fanaticism does not believe in
this kind of thing.

Another hon. Member, speaking on the
floor of this House today, said that Hindi
is a foreign language.
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AN. HON. MEMBER : Foreign to us
not to you.

SHRI D. C. SHARMA : Sir, I have
travelled from Dibrugarh to Cape Comorin.
1 have gone to the interior parts of Jammu
and Kashmir and Himachal Pradesh. I
have travellcd all over the country. Will
you belicve it, Sir, I have taken coffee at
wayside booths......

SHRI NAMBIAR (Tiruchirapalli) : And
idlis too.

SHRI D. C. SHARMA : Yes, idlis also
but not in your house. I have taken these
in small restaurants in Kerala, in Madras,
in Andhra Pradesh and in Mysore, and
I have been able to communicate with the
people there in this language which is called
Hindi. The hon. Member said that Hindi
is a foreign language. If anybody says
that it is a foreign language, I would say
that he is not talking of the forcign language
but he is dubbing himself as a foreigner in

this country, and he does not belong to
this country.

AN HON. MEMBER : Hindi is not
foreign, Hindi is foreign to us.

SHRI D. C. SHARMA : Mr, Speaker,
Hindi may be foreign to them, but demo-
cracics are governed by majority,

As somebody has said, 34 per cent of the
people in this country speak Hindi.

AN. HON. MEMBER : 42 per cent.

SHRI D. C. SHARMA : Somebody
says 42 per cent, I stand corrected. If
you do not know this language, do you
mean to say that we should continue to be
the linguistic slaves of some other country
for years to come¢ ? What is happening
in the Soviet Union ? In the Soviet Union
every Republic has its own language. In
Uzbekistan they have the language of the
Uzbcks. In the other Republics also they
have their own language. But Russian
is compulsory. And when I went there
T was told that if a student could do his
matriculation examination in Russian in
ten years, in other languages he will have
to take 11 years. Have we imposed a
condition like that here ? Certainly not.
Only recently a gentleman who had come
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back from there told me that they have:

made English compulsory for studenmts
from the fifth class.

Therefore, democracy is a game of com-
promise. Democracy means balancing one
interest against another. Democracy means
reconciliation. Democracy is not a sword.
It is cement. Democracy is not a wedge ;
it is going together. Democracy is mot
division ; it is cohesion.

What does this Bill say ? Does it say
something outrageous, something which is,
I should say, unprecedented, something
which is very inconceivable ? Certainly
not. I feel that this Bill has been framed
in the best spirit of democracy.

SHRI NAMBIAR : He is in very bad
health. I would request him not to strain
himself too much. Let him conclude. his
speech and resume his scat.

SHRI D. C. SHARMA : I can out-win
Shri Nambiar.

1 am saying very respectfully that this
Bill makes every language the queen in
her own statc. She is Queen Victoria of her
own Statc. She is Empress Catherine of
her own State. For inter-communication
we want Hindi. Hindi is the first among
equals. Some pcople say that Hindi has
been given some status which it does not
deservc ; ccrtainly not. As the Prime
Minister is the first among the equals, so
Hindi is the first among all the equals.
Therefore, Hindi has been given no special
status which it does not deserve.

To appease our friends we have said
that we will continue with Bnglish and
that Hindi will not be imposed upon the
DMK till they thcmselves say ‘“‘now we
want Hindi.”” Iam not a prophet, I am not
a soothsayer, but I will tell you that after
ten years these very gentlemen will come
forward and say “‘give us Hindi, we do not
want English””. But I ask one question.

SHRI V. KRISHNAMOORTHI (Cudda-
lore) : It is not rasgulla to give.

SHRI D. C. SHARMA : Itis cake with
you.

SHRI V. KRISHNAMOORTHI : It is
a language.

SHRI D. C. SHARMA : I was submit-
ting very respectfully, for 200 years wc
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have been reading English as university
medium, high school medium and medium
at all stages. But what have we achieved ?
Two per cent. And here are my hon.
friends over there and some friends here
also—I do not deny—who say, make
English the sovereign deity in this country !

AN HON. MEMBER : Why have you
been teaching it so long ?

SHRID. C. SHARMA : But if we have
taken 100 years to arrive at 1 per cent of
Baglish-speaking people, how many years
will we require ? I think, we will require
thousands of years till everybody comes to
know English.

Bnglish is a language of convenience.
Our regional languages are the languages of
intimacy. I talk to Shri Amar Singh in
that language of intimacy. Our Hindi is a
bhai-bhai language. India is a corridor
train where you can walk from one end
to the other ; it is not a train where every
compartment is hermetically sealed. We
are travelling in a single coach from onc end
to the other.

SHRI RAJARAM : Bhai-Bhai is a bad
slogan. Hindi Chini bhai-bhai went out.

SHRI D. C. SHARMA : Hindi is our
bhkai-bhai language ; it is a brotherly lan-
guage, a fraternal language. Enpglish is a
language of convenience. It is a tool ; it
is an instrument which we will discard as
soon as possible. I think, the seoner we
discard it the better it is. I am sure, all
these persons agree with mc in their heart
of hearts but they have to win elections
just as we have to win elections ; they have
to get votes just as we have to get votes ;
they want to come to power just as we
have come to power. Therefore, this talk
against Hindi is only a make-believe, a
delusion which they are cherishing. Itis a
misapprehension which they are hugging
to their bosoms. It is a kind of mis-under-
standing which they have acquired through
slogans.

Therefore 1 say that this Bill, which
makes a judicious combination of the mother
tongue, Hindi and English, is the best
possible solution of the language problem
in this country and I welcome it.

MR. SPEAKER : The Home Minister.
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SHRI N. SREEKANTAN NAIR : Mr.
Speaker, you promised to give me scme
time.

MR. SPEAKER : It is over now.

SHRI N. SREEKANTAN NAIR : You
have taken our time and distributed it to
your chelas ; you have been very generous
and bountiful. I come from a State and
my idea has not been represented. Without
your permission, therefore, I am giving ex-
pression to my idea with a slogan. Down
with Hindi Imperialism, Down with Hindi
Imperialism, Down with Hindi Imperia-

hriN.Sreekantan Nairthen leftthe House).

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, this debate has been going on for the
last three or four days and all the points
connected with the problem of the official
language of this country have been pre-
sented by all sections of the House. Natu-
rally, there are very acute differences in the
approaches to the problem and that exactly
is the reason why this Bill has been brought
forward before this House.

I do not propose to go into cvery de-
tailed point that has been made by many
Members. I would like to confine myself
to the general arguments which were ad-
vanced for or against.

The purpose of this Bill, as I explained
in my introductory speech, is very limited.
Some Members by their speeches tried to
raise some basic issues which have already
been resolved. One of them—there is no
doubt in the mind of anybody in the coun-
try—exists in the Constitution that Hindi
is the official language of this country, the
national language of this country. Nobody
has a doubt about that. But, at the same
time, there are some citizens in this country,
there are some people in some States in
this country, who certainly would like to
continue with English for the p and
the responsibility of us all is that we try to
understand them and accommodate them so
that, ultimately, Hindi becomes, in all its
sense, the sole official language of this
country.

Q% AAAT qTe : A S A A
Y e} § 7

SHRI Y. V. CHAVAN : It was in this
background that the two successive Prime
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Ministers of this country gave an assurance
to non-Hindi people that English will be
retained till those people agree to accept
Hindi as the official language. I think,
what Gandhiji also had said was certainly
an objective and an ideal which this country
has not departed from. We are all com-
mitted to what Gandhiji had said. But,
certainly, what we are discussing today is
not the ultimate ideals, and really speaking,
we are trying to reach that ideal through
certain difficult conditions and what we are
trying to deal with are the transitory condi-
tions. This is the basic thing that should
not be forgotten.

8Sir, very extreme points of view were ex-
pressed. One was that Constitution should
be amended so that they would like English
to be a permancnt thing in this country
which, to my mind, is rather very unrealis-
tic. This is not going to happen because
in the history of no country in the world,
any foreign language has become a perma-
nent national language or an official lan-
guage. .

SHRI ANBAZHAGAN : Ireland.

SHRIY.B. CHAVAN : We will have to
look to the traditions and history of our
country. It is no use comparing a vast
country like India with rich traditions and
long history with the history of another
country. I am not speaking in any humilia~
ting way of any other country. Certainly,
there are differences in the traditions and
in the history. It is a basic fact. When
we are talking in terms of an official language
of a democratic administration, naturally,
that language will have to have some deeper
place in the lives and the hearts of the peo-
ple. There is no doubt about it. The
link language, as the official language of
this country, will have to be an Indian
language. We will have to be rational
about it. When the Constituent Assembly
took a decision about Hindi, it was not
becaus. it was Hindi hut because it was one
of the Indian languages and it was known to
large number of people. That was the
basic reasor why it was acvepted. I am
not speaking with any emotion because,
Personally, I have taken a rational position
80 that my emotions are not affected in this
matter. I am perfectly rational in this
matter because perhaps I belong to a nen-
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Hindi State. I have accepted Hindi without
any reservations : I know that if at all we
have to have a united India and if we have
to have a democratic administration affeot-
ing the lives of crores of people, naturally,
there will have to be a link language which
will be one of the Indian languages. That
is a basic thing. Of course, I know there
are still misgivings, justifiably perhaps, in
the minds of some people that the progress
of Hindi has not been as some Members
expected, as I may also have expected.
Some arguments and criticisms arose out of
a suspicion that so far nothing has been
done and, possibly, the same thing will be
repeated again. There may have been
some good reasons for what has happened.
I am not trying to justify or criticise what
has happened. I would like to assure this
House and all the Members that we will
have to continue to make very energetic
efforts to see that Hindi becomes the sole
official language in course of time. The
position is very clear. But, at the same time,
I must say, in the same breath, that this
will have to be done by the process of
persuasion. I have no doubt in my mind.
If you see the history of our country—
I have my own approach in the matter—for
the last few hundred years, the official lan-
guage has, practically, always been some-
thing which was not the people’s language.
It was Pali for some time, it was Persian
for some time and then some other language.
Possibly that suited the type of admini-
stration that we had at that time. It was
enough for those rulers and bureaucrats
to have those languages ; they never cared
what the people were thinking about and
what the aspirations of the people were.
But in the changed circumstances, there has
to be a qualitative change in outlook and
that can be done only through our own
language. Therefore, we will have to per-
suade some of our friends who have got
some sort of feeling. We will have to
find out why that feeling of hostility is
there. Even though they shout, ‘Hindi
imperialism’ and all that, I do not take
them at their words. It is wrong to say,
‘Hindi imperialism’. There is no imperialism
in this country. We have defeated im-
perialism in whatever form it was, once and
for all. There is no imperialism in this
country. But when they speak about it,
I try to understand. (Interruptions). It is
the duty of every Indian to try to under-
stand why one of our colleagues is shouting
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like this. If there are aay doubts in his
mind, if there are any suspicions in his
mind, we will have to understand him
because he is our own brother ; he has some
doubts in his mind, he has some suspicions
in his mind and we will have to {make a
friendly approach to him, a delicate ap-
proach to him, and will have to find out
why he is feeling that way. It is the res-
ponsibility not only of those who want
Hindi but it is the responsibility of every
Indian in this country. If anybody has
any doubts about it, we will have to make
a fitendly approach and try to find out
why he feels that, Therefore, this Bill
is a compromise—a balanced solution to
the present difficult situation in our country.
Some members have argued, though they
are in a very small minority, that no other
language can do except English ; some peo-
ple would like English alone to be the
language for all purposes, as official language
or for education. They are mistaken, 1
must say. They do not know the people,
they do not know India..(Interruption) 1
hope that they realise that English will
have its own place in our national life,
for international purposes, for scicntific
study, etc. By historical accident we have
come to know of this language and we
should not lose that knowlcdge at least
upto a certain level. That certainly can be
considered as a valid argument.

ot e w@: T Iwmw fawy
a1 afsd

SHRI Y. B. CHAVAN : My main point
is this, If anybody takes a position that
Engtish alone will be the national language
or the official language of the country, 1
must say that somebody is living in a very
insulated and isolated jife. I would, there-
fore, make an appeal to my hon. friend,
Mr. Frank Anthony....

SHRI FRANK ANTHONY (Nomina-
ted—Anglo-Indians) : He has not under-
stood me. I asked for bilingualism. I
accepted bilingualism, but you have not
implemented it.

SHRI Y. B. CHAVAN :
Bill represents that.

The present

SHRI FRANK ANTHONY :
not.

It does
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SHRI Y. B. CHAVAN: Therefore,
in the name of blingualism, if you want to
impose English....

SHRI FRANK ANTHONY : No.

SHRI Y. B. CHAVAN : ....then you
have not understood India. This is all
that T can say.

There are other pecople who prefer to
be nationalistic, but thcy have not under-
stood the present problem. My SSP friends
said, “if you do not want Hindi, then
have your own language”. Certainly, we
want the deveclopment of all languagcs.
All the languages are national languagcs,
there is no doubt about it. All the langu-
ages are very developed, they are all rich
languages having great literary traditions.
These languages will have to be developed.
But this country also needs a link language.
This is a fact of life. 1 really do not undcr-
stand this sometimes. Of course, I have
respect for all those who speak with emo-
tions, but having considercd all the emo-
tions, I would like to ask this. Is not
this country in need of any link language?
It should have a link lunguage and to me,
it is very clear as Sun-light, that language
will have to be Hindi. But in the mean-
while, whatcver link language we have for
our purpose, try to use it for some time
till cverybody considers and says, ‘I now
know Hindi; it will come and fully partici-
pate in the administration of this country,
in the politics of this country and in the
cultural life of this country”. He must
be given some opportunity to do that.
Therefore, we have made a provision in this
Bill that till all the states agree we should
not give up English, Some Members have
made a complaint that by accepting this
proposition, we are giving a veto to any
particular State. That is not so. All these
things are not, really speaking, understood
in that very legal and technical semse.
Nobody is compelling this Parliament to
pass this Act. When this Parliament is pas-
sing an Act in good faith, with a deep
feeling that some of our brothers have got
some suspicion and we want to give them
an opportunity to rethink this matter, to
prepare themselves for the acceptance of
Hindi, when we are doing this with this
knowledge, then this is not a veto, Itisa
question about attitude. Some peopic
criticize Hindi. Therefore, if somebody
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feels that they are anti-Hindi, anti-national,
1 am not prepared to accept that suggestion.
Possibly we may have to show more pati-
ence in this matter. A thing which has
never happened in this country, in the
history of this country, we are trying to
achieve that, For that matter 10 years,
20 years or 50 years is not something big.
For the first time we are trying to show
that the entirc people are prepared to ac-
cept one of the Indian languages as the
official language. This is something which
will happen for the first time in the history
of India and when you are trying to achi-
eve this very significant and historical thing,
you will have to prepare yourself and be a
little more patient. 1 mean this is how 1
look at this problem. There is no question
of giving veto. If, after some years, this
country feels that the country is prepared
for it, our brothers have no suspicion

about it, have no doubts in their mind, then'

this very Parliament, without asking their
consent and with that understanding can
come and change this Act.

Again, Sir, as 1 try to understand this
problem, it is not mcrely by passing Acts
that we bring about the development
of languages. We have to make manifold
cfforts. By merely accepting any language
as an official language for administrative
purposes you do not make that language
a real link language. A language has to
grow and grow in the life of the people in
their experiences and emotions. That is
why we have emphasized the problem of
the medium of instruction which is also
another question that was discussed during
the debate on the Education Commission
report—that is the way that the languages
will grow. We have accepted the three
language formula in the process of educa-
tion where we will have Hindi and most
of the States have accepted this three-
language formula.

SHRI'FRANK ANTHONY : Not the
Hindj States,

SHRI D. C. SHARMA rose—

MR. SPEAKER : Mr. Sharma you have
had your say. Let us hear the Minister.

SHRI Y. B. CHAVAN : I belicve DMK
members also are democrats. 1 may have
some basic differences with them, but, basi-
M9TLSS/67—10
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cally they are democrats, What is the
position they have taken to-day ? When
anybody is a demacrat, it is presumed that
he is prepared to change himself, if con-
vinced. ...

SHRI SEZHIYAN (Kumbakonam)
Change others also.

SHRI Y. B. CHAVAN :..1If convinced.
Otherwise, really speaking, democracy can-
not be conceived of. Democracy means a
dialogue and dialogue can be conccived of
only when one feels, ‘I am right, but perhaps
I may be wrong'. When he says, *Your
opponent is wrong’ but also thcre is a
feeling that may be he is right. Unless you
take this position, dialogue is not possible,
Therefore, I believe that they are democrats.
I am sure that when the entire country also
is taking to Hindi with emotion, they will
also learn Hindi and know Hindi,

I know the people in the South. They
are very eager to participate in the national
life, not only to-day, but for centuries to
come. One of them, a scholar of Sanskrit,
gave us the philosophy, when the first
Shankaracharya, the great Shankaracharya
went from Malubar to Badri. They have
the urge to participate in national life,
I know some people may be thinking in
terms of isolation, but I know the real
urge of the pcople of the South is to identify
themselves with the big image, that is India,
And I know the time will come when the
people in the South themselves will make a
demand ‘We want to be one with the coun-
try and, therefore, . we want Hindi'.
I have no doubt in my mind about that.
If we do not have this faith, then it means
that we have no faith in the future of this
country, and it is no use calling ourselves
Indians. If we have faith in this thing,
then this is bound to happen; the only
thing that is required is that we must have
faith in ourselves. Have we faith in
ourselves or not ? That is the main ques-
tion. Those who have doubts about this
have faith neither in themselves nor in the
future of India or the great Mother India
as we call our country.

So, this is our approach in this matter.
This Bill represents this urge and this transi-
tional stage. Therefore, it is, as I said in the
beginning, a compromise, and compromises
arc always exposed to criticism from both
sides ; when it is criticised from both sides
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I feel that ic must be the only solution that
is possible, I know that there are certainly
some doubts in the minds of some friends.
I bad a series of discussions with some¢
of the Members, and we propose to accept
certain clarificatory amendments which arc
consistent with the spirit of this Bill.

With this explanation, I would commend
to the House the consideration of the Bill.

MR. SPEAKER : | shall now put the
amendments to «he Bill to the vote of the
House.

Wt Ow @TE  qEw (IIEw)
AR AT, T TF q@T & THIT
wear 9 § 1 & Amdm qg wAY ¥
g1 g fF e & wfage & sy
# o7 o THo o A 2 IAT AW
& dfaqt 1 sdeamar §. ...

MR. SPEAKER : Order, order. 1 shall
first put Shri Yashpal Singh’s amendmcnt
to the vote of the House.

o TrwdEs waw et ey ag
g &\ @A AW A I AN 9,
90, §1¢ T a9 [ @, FEGN 4%
¥ ft 3§ & qg WY I qg
wHAH N @ § qg " T A § g
R1C LI SRR

MR. SPEAKER :
The question is :

Order, order.

“This House is of opinion that the
Official Lapguages (Amendment) Bill,
1967, be referred to the President for
obtaining the opinion of the Supreme
Court under article 143 of the Consti-
tution on the question of constitutional
validity of the BilL” (1)

The [? was ived.

MR. SPEAKER : Now, there are a
number of amendments seeking to have
the Bill circulated for the purpose of elici-
ting opinion thereon, and these are in the
names of Shri Yashpal Singh, Shri Kanwar
Lal Gupta, Dr. Govind Das, Shri Yajna
Datt Sharma, Shri A. B. Vajpayee, Shri
Raghuvir Singh Shastri, Shri Lakhan Lal
Kapoor, Shri Sharda Nand, Shri Ram

Sewak Yadav, Shri Onkar Lal Berwa,
Shri Digvijai Nath, Shri Hardayal Devgun
and Shri Ranga. I shall put them to vote
now.

Amendments Nos. 2 to 8, 129, 9, 90, 80,

95, & 157 were put and negatived.
18 hrs. '

MR. SPEAKER : Now, 1 shall put Shri
Prakash Vir Shastri’s amendment seeking
to refer the Bill to a Joint Committee.

The question is :

*‘That the Bill to amend the Official
Languages Act, 1963, be referred to a
Joint Committee of the Houses consis-
ting of 37 members, 25 from this House,
namely Shri Bibhuti Mishra, Shri Y. B.
Chavan, Shri Valmiki Choudhury, H. H.
Maharaja Pratap Kcshari Deo, Shri
Hem Barua, Shri S. M. Joshi, Shri
Liladhar Kotoki, Shri J. B. Kripalani,
Shrimati Sucheta Kripalani, Shri V.
Krishnamoorthi, Shri Madhu Limaye,
Dr. Sarojini Mahishi, Shri Bakar Ali
Mirza, Shri H. N. Mukherjee, Shri Nath
Pai, Shrimati Vijuya Lakshmi Pandit,
Shri Mritunjaya Prasad, Shri S. R.
Rane, Shri S. C. Samanta, Shri A. K.
Sen, Shrimati Jayaben Shah, Shri Vidya
Charan Shukla, Dr. Ram Subhag Singh,
Shri Atal Bihari Vajpayce, and Shri
Prakash Vir Shastri and 12 from Rajya
Sabha ;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be onc-third of the total number
of mcmbers of the Joint Committee;

that the Committee shall make a report
to this House by the first day of the
next session ;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and communicate
to this House the names of 12 members
to be appointed by Rajya Sabha to the
Joint Committee’. (10)

Let the Lobby be cleared.

SHRI V. KRISHNAMOORTHI : I
object to the inclusion of my name. in the
motion. T have not given my consent t0 it.
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ot wEw fgrd wewdt ;. AT
Rz oz § v froel & aame fomr
gat ®1 wax afufqy & mfas fem
JT §, IR apAfy dMm oawd §)
? w fadus ¥ fagrma: faams £
TEfAT 3R FET AT AT ¥ F1E AT
wfafa w1 seara amar 9= & g faare
FW FY A 71 AT o T
oft me F w1 gA fag WA
gfufa & s qfeww @, wwiwo
U 9m W & ¥ fawer fear smg
SHRI H. N. MUKHERJEE : I have

also not given my consent to the inclusion
of my name in the Motion.

MR. SPEAKER : It is absolutely neces-
sary that the member concerned shouid have
taken the consent of the members he pro-
posed to include in the motion for reference

Divislon No. 10.
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to the Committee. Evidently nobody's
consent has been taken, On that count,

this motion is out of order.
MR. SPEAKER :

“That the Bill to amend the Official
Languages Act, 1963, be taken into con-
sideration.”

The question is ¢

Those in favour will please say “Aye*.
SOME HON. MEMBERS : Aye.

MR. SPEAKER : Those against will
please say ‘No”,

SOME HON. MEMBERS : No.

MR. SPEAKER : The “Ayes” have it.

SOME HON. MEMBERS : The “Noes”
have it.
MR. SPEAKER : Division. There is

no question of clearing the Lobbies because
just now we closed the doors.

18:10 brs.

AYES

Achal Singh, Shri
Abhirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F, A.
Amersey, Shri M.
Ankineedu, Shri
Anthony, Shri Frank
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bakshi, Shri Ghulam Mohammad
Barrow, Shri

Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr. Maitreyee
Baswant, Shri

Bhagaban Das, Shri
Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath
Buta Singh, Shri
Chakrapani, Shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna

Chandra Shekhar Singh, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Deuleshwar Meena, Shri
Dipa Shri A.

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D.

Esthose, Shri P. P.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal

Girja Kumari, Shrimati
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Gowda, Shri M. H.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Hari Krishna, Shri
Heerji Bhai, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamir, Shri S. C.
Janardhanan, Shr C.

Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Shrimati
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.

Katham, Shri B. N.
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Shri Latafat Ali
Khan, Shri M. A.

Khanna, Shri P. K.

Kinder Lal, Shri

Kripalani, Shri J. B.
Kirpalani, Shrimati Sucheta
Krishna, Shri M. R.
Krighnan, Shri G. Y.
Kundu, Shri S.

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masuriya, Din, Shri
Mchta, Shri Asoka
Mehta, Shri P. M.

Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata Agam Dass Guru, Smt.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti

Misra, Shrinibas
Mohammed Imam, Shri J.
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityanjay Prasad, Shri
Mukerjee, Shri H, N.

Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Naidu, Shri Chengalraya
Naik, Shri R. V.

Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

Nayanar, Shri E. K.
Nayar, Dr, Sushila
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijaya Lakshmi
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai, J.
Patel, Shri Manubhai
Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Shaffi
Raghu Ramaiah, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramani, Shri K.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri P. Anthony
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saigal, Shri A. S.
Saleem, Shri M. Y
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Sambasivam, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sequeira, Shri

Sethi, Shri P. C.
Scthuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri D. C.
Shastri, Shri B. N.
Shastri, Shri R.

Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddayya, Shri

Anbazhagan, Shri
Anirudhan, Shri K.
Ayarwal, Shri Ram Singh
Banerjee, Shri S. M.
Banesh Narain Singh, Shri
Barupal, Shri P. L.

Berwa, Shri Onkar Lal
Bharat Singh, Shri
Bramhanandji, Shri

Brij Bhushan Lal, Shri
Chittybabu, Shri C.
Deiveekan, Shri

Devgun, Shri Hardayal
Dhandapaai, Shri

Digvijai Nath, Shri Mahant
Durairasu, Shri

Fernandes, Shri George
Goel, Shri Shri Chand
Govind Das, Dr.

Gowder, Shri Nanja
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kamalanathan, Shri
Kameshwar Singh, Shri
Khan, Shri H. Ajmal
Kiruttinan, Shri

Kothari, Shri S. S.
Krishnamoorthi, Shri V.

and Res.

Siddeshwar Prasad, Shri
Sinha, Shri R. K.

Sinhs, Shri Satya Narayan
Sonavane, Shri
Sreedharan, Shri A.
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri

Swell, Shri

Tamaskar, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

NOES

Kuchelar, Shri G.

Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Majhi, Shri M.
Manoharan, Shri

Maran, Shri Murasoli
Mayavan, Shri

Meena, Shri Meetha Lal
Molahu Prasad, Shri
Narayanan, Shri

Nayar, Shrimati Shakuntala
Nihal Singh, Shri
Parmar, Shri D, R,

Puri, Dr. Surya Prakash
Raj Deo Singh, Shri
Rajaram, Shri

Ram Gopal, Shri
Ramabadran, Shri T. D.
Ramamoorthy, Shri S. P.
Ray, Shri Rabi
Sambandhan, Shri S. K.
Saminathan, Shri
Santosham, Dr. M.
Sezhiyan, Shri

Shah, Shri T. P.

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri N. S.

6720
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Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Shinkre, Shri

Shiv Charan Lal, Shri
Singh, Shri J. B.
Sivasankaran, Shri

MR. SPEAKER : The result of the divi-
sion is Ayes 224; Noes 75*

The motion was adopted.

MR. SPEAKER : The House will now
take up the half-an-hour discussion.
18-10 hrs,

{FOURTH FIVE YEAR PLAN

off sy o (T9ERE) A
W'....

st vy fawd (A1) werw wEew,
sl g A FY "ax faelt § fE
IAT MW & o & wfaat Fr freware
foar mar @1, —37 | FE F wER
frrewa< favar am ar v Y, SEd A
# ¥ @ 9wy 3G T HEAT A §—
I WY WETEd W geagie fRar
e e T g gwfag g W
TG WY W IR T gHrE N fge |

Wt wwow e (e afeor):
W AT, WA I A FG ¥
}Y W @A § N ag W@
frfmaa &

! wrzw fagrdt wrwadt (TR ) ¢
ooy wgey, faeeft & 4R agm &
gl @ WY g | AR wiami Y a
wEre #  waer o @ & AR
faanfaal & qra wT R & @ Y,
g T A9 Wil ¥ @ I A
N wERm rw A { aweq & |

MR. SPEAKER: I have already admitted
it; it is coming up tomorrow morning.

&t TREE qrew (TREARY)
wEqw #EEA, F it agi ¥ WA §
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Somasundaram, Shri S. D.
Subravelu, Shri

Tyagi, Shri O. P.

Vajpayee, Shri Atal Bibari
Vidyarthi, Shri R. S.
Viswanathan, Shri G.
Xavier, Shri S.

Yadav, Shri Ram Sewak

MR. SPEAKER: It may be 50; you might
have come from there; 1 am not denying it.

= THRAAE araw : § IR frcRrd
¥ 0 9y & W arm =
afea & aarn =g g fs 9fF e
5T It §, W fag @ ow &
st @ sy fF w9 wET w1 a9
@7 mr §, w9 A FEOG T AT
afgy, wa gW FHAd 7 faear A
& ) aq g w gfaw Wik dfage
& g wfeeamr, 3% §F we ™ |
Tgh T graeT, Vo qao fo WX FYX,
afs|gz ¢

MR. SPEAKER: That also, the Minister
will take note of, in making his statement.

SHRI S. M. BANERJEE (Kanpur) :
The Home Minister is there; lct him make
a statement. This is happening under
your nose; it is Parliament’s busincss to take
note of it.

o A A ¢ (faeet |@=w)
TS AR, T §97 gfrafadt F A
o & et § afue v T ogur
T TH 144 F 9T T &%l faurdy
W o Afde Wei A Aant §
/% g & ) A N g & a|R
& &0 @ &, AfeT 9w T FEe am
AN oo ¢ A T WL ST A
TF a3 § I QW go9 TEE ¥
gt STHT A AT FTA FT geTEwm
T & | AGH I OF AH F TR
wgATd ) R T AT AT )

asqe wgy s e

sft sitwt Waw : www wEEw,
Wy qwaffr A Rr g e S o

*Shri Raghuvir Singh Shastri also noted for ‘Noes’. Hence, the actual figure for

*Noes’ is 76.
tHalf-An-Hour Discussion.
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) T dw-adfr g ® qf go @
ad ¥ gfaw ) gF ¢, A ww Gag A
= g9-affg a8 qft & farg s
7% &t faar & wm T g, w4
I AT T I T T R
Qe e & &% W Ww U
AfFT @ g fawr @ Wk gEe
o a1 < &, o 9T AW v A,
& wiaey o aqfa fic &1

18.14 brs.

[MR. DEPUTY SPEAKER in the Chair)

# frdza F 7T F1gaT g i dw-adin
AT F FI FAIR AW AT wigsw AR
wfg friT ¢ 1 57 Qo & gra g
A TG F A T AR G §
fas & mfas amr AT ARA €
wWfau g7 a@wT gwa §  amr uR
afesw 5T & qud wfasy & anfg »
gfera w3 Wngy & | A ag gE A
aa A A g f
2 WX SH o 9T EH O OF a9 A
T & 9 e 9 @ ) e &
JEY A A g | Ay oY i qaediy
T B wafa agr & od, arfe g
W X et ad o v &
fag moa 3 ¥ amsAl &7 few gwIR
¥ SwERT fmar o
18.15 hrs.

[SHRI G.S. DHILLON in the Chair)

e Fgr A fR R ama @ wfs-
argat w1 g oY, fed s gw A
qeayiy AT w1 faR adY wgr an
TF &Y i T TR I gER,
AR A AY FT gEAT | g T
Fwma sron § g wies feafa
forg o ot | & 3y qoT AT § fE
T T AT T TW AT
N Ay Y Q@ & fr g ant F
N Ffeaar wiER, g I O
T, I ¥ e fard | wfex
WY Y AN T dadfy deema *
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TR F TR N wfemat gk
R W | afeT @ e F gy
AT FF, TG EAEHE T ¥,
T AT & R e @)

94 ¥ gATA TWHI ST oY |
Ig FEFAT TRATET E, 79 § I W
AT GE T FIL ) F T wwwar
f& o= 3w & fawra ®) s F
g A | F frdew s g e
T W AT & ARl W WY
wifa® sqaeqr H1 gaTR 7 yawy feqr
ATY | TS ST THY HTOT ¥ Aot
WEAT I A T AR NTHA ¥ A
el F G 9 1 AfF wor
wam e Fw o A Wk
SURRIIRCE

g T qrATHT &Y qfa F gEd |
T AFT T H, g AT FT w9 afE
il & gfaa 7 wowd, Sfew @ og
N e g frgd s w W
gafg & fag A 3w & @l WY
FEAT 937 | fREr off Jw A o
AT FT F&7 gAwT g T § B
yarfaal w qui R faw, W
qreR-fiT a9 9@, Jaarfaat Wy
TaN AT S e § ot Wi
I gt wEEEaw ® g
frar s wfew gt & g e
AW 3G ¥9R & = s wwan
ag AW A AEAEFAT W GIEAT FT
faar A @ | TR R s g
HHET F TEOTT § gL A fwa
ST |

wwfew s awg s § e o
tar s fagw fear o, W@
T A wiw-qzare w2 e gl agey
O gt F W o\ s ),
W R & e oE W AT
ferer ATt qgTaaT & 'y W @ ol
R frwifc aegl # qftr & wv oy
ot 77 3 § e fim g qoF
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[ »ft ofy ax Mg ]
D A o A F AT AR AT
Tagdt o W 3, @ WS s dw
o9 & g § wrA-fni A qar
T AT gH AL TF FT w4 fadmy
FAmTIOE W R Aauwmar g fw
TEHT T Ag & frgna ool Ao
7 WS, g, T a7 A Y,
TR 98 a9 T8 feur 5 ogw pf 9
T §qY SqIET A 3 7R gH AR
W F Aot oEET FY @A gu N
Jarea # gfg F6 | TR [ F |
sfmr &Fr wEt & @Y €, q9r &
w® fri § | mfeg gF saw  ogel
g &t & IARA H JGIT FY
& snfgg dv

o qifee 2R 9 # aE §
ARG F FIT A /TR gU § 9 oY
ag fag & a0 fF g o9 <e-sam
Y T | ww< #7 wr [w AvfRQ
a1, a8 7 faar | AR o iRl Ty
e WA wrew i @@ a@
FqEq A a FAwl IR gag kg d
1952 & e A Fgr a1 & arorars &
FOGAT WY TTAAT AMEY | TAF WAL
afcads fear o | T S qe @
ag w A feafs # 3@ w2 fifa
FTF AT | W TEE T AE WY
i aret ¥ wiwe @R A ) R § ag
Y fera & a1 F o A A wH
o Y §, e A frege dw
wQ § I fau oY g Fw fawmn
w1 e W@ R WO e
¥ WL I G-g IJUE W gy
wifaa ST Y agrd # FfTw A
I @A FY 7T g F T A
AT Y qEET g #37 ¥ forg gd
B2 gar T INAY I a 2T AP
97 | g QAT FT w1 A1
a7 fis 3w anfea) A, gR O e Ay,
Qi Ju @ 1 9E fae g
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A F I aw ¥ | @ qqA™
N gx wfaw G IO § IR I
Waa &) oy sumi Femaw d
R faolt N RKE ¥ foo fagw
) g NWH wwFd &
I W] AT WIS a% gAeqw fhar
A wor gar fF 4R} faaew fa,
AT TR T AT A g F A §,
A e A oY | AgE At FT FQ@
? fF "o o € AR AW # F
T Tifge, ¥ §F wn =i
AfF "ror A SO AT Ao o,
foqy fF 3w F ¥R TST HUA-RAT
ATEA T FX AR TF T g fog
TF ¥F 0@ Y FOW AT AT FQ@
¥, 3G9 WT TF FTERAGHT FTA@T-
0T 3 & W bt TR &1 AW
N W & fF oW AF ) gty
<@ a9 ¥ 17 # ¥ § e aga afgn
FES T AT , TART A IJTART FL
TFEY q W G TFL qC ToAL F AW
FE@ag NI TaRT G fF @
= qaT #1 qft ¥ fag frw wae
A JEA FT FEEHAT § Ig AT
wEd AfeT T Ao B gy W
ZAA T G 1 qraqra<er ftor < fear
3 fored sl A T @ e owa 19
FA R TET AT g | T HIA F HEL
ff geedl A faaa aE T R
9 faag wivAn e a1 7R gwra
qCET A WG W dT WA ¥
oww @ o § 99 a1 wm fear
afeq a1, ag N 7 feard TEAv
wWig & oo @ oWy §2 # faamw
*F IO 4 AT A qrEAdwAr #7 aH
sar feerrT Tga § 6 g & asrmt
N g qF afew T g i
¥ g qU X, faeRrd & a9 W
Qi WY ST A A B
#¢ W qIeT el # ffww $T0
M A wTATIHAT B q@HT IES g
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weq fraffa #< WX S & wqER
adaar 77 < AR 7w fuaifa #30

=t o T () : wew W@y,
YT, ATANT &Y T F T HET T
f& w fim o F fag Aoeme T
A 1 AT T & gfagre Y '
[@T I G qGT ST GATEE A
FAW F weae & I AT ¥ v A
WA fgga A | = A gy
a9t 7 fag fet & AT s Jemn
AT} AT @A TF qF F AT _
T & g aTE (ol g v @
AR g ETT g AW AT ¥ A A
WE | 9 @IS @ WS WU
gAY §—UF WG FAA FY We
2, & AT FHEE A e § AR
TF g FHRE F WE § | T
HZE W AraantaF af@r w ;¥ qvdy
mifgw Afas & s9x srag =
q&T 918 & 6 e AT 7
g waaa § o o& a6 g 99 @
AR @ a<s e @@ @ @7
# st Wit & quer wEan § o
AT FT  HATI Y AT 9 T &
fF e 1 syfrEEr #Q, IR
FT ATYfARIH T a7 FT Y T TG TG
ST AT FTE ? @qd T ATT-
T < fargEaT & A, qeiarey
W AT TN A qg A, gy w7
STET Y @7 @A ARy § 1 gefag
# a1 qgAT Irgan § 6w sare Ao
HR T qoAT FERT F | SUTeqE
mefw wgE A @ Ry Ew @
g fr &9 fggea A1 A5AT Y T mar
IE? Wy g A AT G & fvaum
& wgfrae<or #) s 2 @9 & fag
&% frar omq B oEg @Y ¥ I A
Tl FQ & I FI Ay T
I qrfE ST 9 g FAF N a9
& 7% ford qra @@ fea ¥ fag
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Y & TAWm FT &% | o 26
we ooy qft T § Pewr ol
T frmar & AR ©F w ek fae
it F @ § o IR T8 a9aT &
L 11d dto THo 480 TUT W= I &
wEram O frik @ wear @ f agt
A a1 AT AT IT WA
i & famr q@ | gwfae & qgAT
wgar § fr # g ag # e
fFwr g el § g Y 3¢ wAT
g qfr faar ot & § S ey
fear o ? gER A 2 A7 D
foas I fFam #Y IR FA X
foq awar ey sl st feoereft 2,
- W & g e aew e
AT | T T A F R ITHY WA
ar far g v i ?

sft Tt fog (Qegaw) - TR
qigd, Fgd F HCU AT QAT
Tt FX A A awmar § fr e
7Y 0 g6 R W ® QEra A
AR T M e 9 o a8 ga
den s fafreex & goaT agw
A wEfE AR F AW ¥ FH FAS
AT T @ AR AT TR AW A,
g g ® F1E ot A ar
N g GTAT FT A E TN IGH
g a1 ¥ fegw &1 Ay e |
# T O e TR a@F
faw smrare feedl & 98 @ oreT H
# agfoaa feam &1 & gl ?
1 T FOT &1 &Y THo ArEo Hro
F g § AT A T FTFAT
2 od @ WWE wGE HIH N
e AT I9 T FT SUET ¥ SAvET
v g #1 3 & fag, Sawr
zgadw Y afeq ¥ ¥ ¥ fag aiw
qi, A 9 39 9 #AR THG THE
TR WA IN aar feedt # @@
sqvor qT & ?
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FE Y AT, 39 & qAeAE g |\ I
*W oEg TEg A1 fiw g wd A
uF daex faear @ A ST g
¥ | 3T frara wy faw omw @R
fro#f oo @ P RS T
frer &1 Tor Ao § W@ @ fF sa
¥ ST xR AhEEiar wea
I FEN T @Y TG TIT TG
& A A WU 97 aifE feaw
fafrmr srw ax dee faw g R
g SUTRT & Srar Gt #+X ?

e am & qg qe wgan §
¥ & s wfeamga & fag # i faomw
w0 ? W A g wleargak sawar
{ e fegr o @ 3ud fog w7 e
fear s ? o aeEe S wiewTESR
fear srar & ag frem A e F A
g1 at &g ot aferdt I av AR
foft a@ & A B9 W Wi
o1 7 ¥ faq 9 goomw w6 ?
T AT A FT FHA AV AT TS A
sieew g feam &1 ag oo R
ferpn & s 1 %@ aTE w1 A
srew fafreex anfgar s foew
WM wymA g !

ft wy fawd : sreqe AR, A A=
affs DeEEl F ag g
FYorATE T AT qATR FT FTH AGE
@ w g TR F weE F
ITewE F fag gk faer 1 A oA
fomr s ag agr I &), SN Ay
Aot Y Y ' s far

qQu wet TR W g ?

oft wy fvd : aoF Jgw A &
[q® T § ad A &
& a¢ | Fegw WPEY, A NEW HaAY
At A gfs waraw ¥ four § aow
ot & X @Y # I ag T AR
fewn g s @@ aa wENT Y,
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Afags @ ¥ oA T # FET
ARy AN afe gew mmir
ofege & & sd-sgeewT &, gA-
ey #, gAady ofedw 9w &
qERTY AT FY THE @€Y &Y w
TR Tgi S grArfoE syeedT @,
et e & S FEw @
T QAT T FY Frforw N 0 2 A<
o g fF vl 17aw
g, a7 fefs § g o §
o a¥ft From w1 arfaw &7 oft g A
Ta@d g wuw gl oY ¥ quwAr
rgar g fF o el Ao arad A
el av A T9 419 7 99T @A
s #YE Y QroT ALY 9 gAY oI
fe g Afaadr s IRy
# g & q F AR & T A F @
= g e as =¥ fod Ty
TN 7 A I F, ITH AT Wy A
AT | AYTAE K T FGNF &
THE ¥ 6 TAT T &Y TS BT &,
Safs o, 78 T FT Ferq T av
11-12 & T faoy §—at ag aw
Afr A Ty s Afe =
2w fralt @ Aw fr
JUR A grafe s snfasw g<T 1 oM-
FO A W, I9F AR A TR 9
wif ffer 7Y & 1 worq A ot A
2, aga a1t Aogd & WS ) IAW Gy
Y § —IEHT FIXO ¥ g 7 IEw
Feor g & fe wfard w0 & gt
#Y "regar 39 & for e fadaw
s A fear s 7 7 v e f
sfafafas gfrar &= &1 a8 wagm
¥ g, axe F g fafew fen
Eicuikig s st et ERE 4

wu™ welY ot #Y 7 st aw T e
fred awe @ & Srow 7 faw #&
A ¥ g Fr arvareq fogr @v e g
are sgrifenfr & et o, e
s A g ST o faw weft
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AN 7 wwra § 5 e W oA Ty
t R gTwT A A Fmet g, SEF
AT T2T I AT & R SEer
el e §em i et gRf,
el wrgAfam @ o) amg &
|TT ST 999 | T AT AT AR
Fef T A AvEr  freem o Y sy
T a7 qR & foas age @ —T0-
FT T qATA, qH AT FT A, AW
#fa &1 game, IUnr Afy w1 qET AR
7g ARTfewft #1 qara—@ s g e
T Wl oY & 79 9 fa=R F60 )

sft fars wr W (FuaAt) o wwly
"R, I AT TISAT Y TF AE@
J T gt A AT W § A A Ay
SiCiRIE IS CIEE I A G
8 oF avg —ag N9 T g
der &Y 2, oY I aF ¥ Ao
7 oY spd-qaeyr fraelY &, 9T A1 a9
Y gz afifeafa ayag g f At gaanffa
arorer oY oA AR AW Y |
afcfeafs g ? ag sy afcheafa
¢ W duadir Qe § wde
AT FT AT AT F—AAT
a1 fawre gom & 1 9l I=-
ity AFr F aw, @A daadia
YT F qTE AT A Gty AT
¥ are W oA &1 fawe g
s\ 7g fawra gefrardt smgy &, wafed
Gy FrATeN Y A FAT AT
%1 afeT o9 g w@rE, swaea
A ER T § qfF e g @R
o goftanz &7 &weAT &Y AT FATSHHCOr
Y, JTE F qTHA I HATA FT FooAT
Q— Tg TS T FEO0 §, w@hd
wq T gofrars rEar § R g AR
A% o AV Jaa qog & A o9-
adfr Qo # e QO AL
R omamafi §

awrafy wgvea : aawr v war y ?

it fivw W v : og gofrans Wy
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T B % @ § AR wF AT
tfFr fld e & aaw i €
¥ s e § fe qew F et
wH TG0 &, MY AT 9= o W
afl, v @A W o ow
AT FUT TIYT T & 977 AT AT |
s o O feqr sram &Y 500 wOE
E QAT AR 9T aEd, v
[T F AR ¥ T ST Ay Q-
7 8 FOT 39T AT I | W §
a1 §, ST TR I FY T
3 A x@ g F waet area gy
& o 7Y @ A A Y TR,
frgdy oo & gy oe Q@ § afew
IAHT ITERT AL RN @TE

arrer FaR ) & oY e e Y Yo
Ay fy § s ol Fgd &
T agar g | FfY &Y GemEw g
¥er 914, T foorst geF § TART

- frt ard—afrT o ot g S AW

¥ fawm & amdt agd & fordt argw IS/
o a% forx Az foert go g, ford
AT GT—3 S A E, HRe
AT G F1 A8 HT TEBT FTT N,
aft gard wfy & Gararc a1 S
T § gEn § W g aogd .
qEtfadwe SR § A g, AW
1 qEffegwa & § g, adt
JEw  #T IR adm | AT s
¥y gfw s SR #7 JeaTEA WJ
7 fFe &7 arEAl ) gHeST TR
FAR 919 qaf v I aEq foed
T TS WY AN AGT A § A N
daadfa @ A ot g ame
¥ A w awd gt o fad
o AT g TR @ gem—
arqfe &R garaT &7 | g e
T Y QT 1T, TR & ATEAT
® gurr & Surer HITAT A, ATH-
a8 Y g s e A oz
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Y W AT gR1, vt AT Do
I qF FHA

wwTay wRET - #f seE ST
fr s R ¥ fecrvw & oo fad
T 98 G §, AfwT smeN @Y aw-
AN o FT frar—ag aw@ T
21l W

SHRI E. K. NAYANAR (Palghat):
Sir, today, in the morning, I had written
to the Secretary, Lok Sabha, during the
Question Hour, that I may be allowed to put
a question on this.

MR. CHAIRMAN: Seven names were
received and they were balloted. Only four
names were selected,

SHRI S. M. BANERJEE : In that case,
T will be forced to say, “Lok Sabha, thy
name is lottery!” Even the names are
balloted for putting questions.

MR. CHAIRMAN: You have the rules.

Under the rules, they balloted the names.
The rules are yours.

SHRI S. KUNDU (Balasore); You
may kindly give us a minute each.

MR. CHAIRMAN: If 1 give a minute

each, then you mean there should be no
ballot.

SHRI E. K. NAYANAR: Just a minute.

MR. CHAIRMAN: All right; you may
ask a question in a minute.

SHRI E. K. NAYANAR: Sir, therc have
been three Plans and after threc Plans, not
only the monopoly has developed but also
the regional disparity has developed.
Some of my friends have said that monopoly
has developed, unemployment has developed,
and the regional disparity has also develop-
ed. During the last three Plans, in the
‘Central sector, Rs. 2,852 crores were
invested and, during the same period, in
Kerala, only Rs. 2719 crores were invested.
According to the population, Kerala has
the right to get Rs. 101:07 crores. This is
the regional disparity. Not only that, Take
the per capita figures. During the last 15
years, the per capita, on all-India level,
was 265 per cent but in Kerala the per
«<apita was only 168 per cent. In 1963-64
the average income was Rs. 332-9 whereas
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the income of a Kerala man was only Rs.
219:94. The one point that I want to
impress upon is the regional disparity and
our Prime Minister must take into accoont
the needs of Kerala, the industrial back-
wardness, the unemployment and all that.
Even the setting up of the precision tools
factory has been postponed and so is the
case of the shipping industry. This regional
disparity must be taken into account by
the Prime Minister before finalising the
Fourth Plan,

SHRI S. KUNDU : Sometime back,
the Prime Minister had laid a statement
on the Table of the House setting out the
reasons as to why the Fourth Plan was
shelved for the time being and in that, the
Prime Ministcr has stated about Pakistan
aggression, drought and other things. But
1 would like to say that similar condi-
tions were also there before 1965. In
1962, there was the Chinese aggression, and
nobody can also say that in future such things
would not come. Thercfore, can this be
the reason to scrap off the Plan, more so
when the Draft Plan was prepared. If
a Draft Plan was prepared, why not’ an
integrated Plan was developed 7 It s
precisely because of this. Governmcent
is playing into the hands of bureaucrats
and big capitalists who manoeuvre to sec
that there is no Plan for some time in this
country. It has been said that there are
meagre resources. First of all, when Mr,
Ashoka Mehta came here as the Dcputy
Chairman of the Planning Commission,
he tried to bring out a gigantic Plan; he
was somewhere on a diffcrent planc,
where he was thinking of putting up a
Rs. 21,000 crore Plan. Now, a completely
lopsided view of this Government is seen—
no Plan or a Plan Holiday.

MR. CHAIRMAN : He may osk his
question,

SHRI S. KUNDU : 1 would like to ask
only one question,

One of the criteria of planning is to
check the imbalances in the ccuntry,
The object was to develop, through this
planning, the less.developed States and to
divert the resources to those States. Take,
for instance, Orissa. 1 come from Orissa
where the Prime Minister was going when
her father was going—she decided to go
there but she cancelled her trip; then she
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fixed it during the cyclone time. Last year,
they gave to Orissa only Rs. 21 crores and
now for 1968-69 they are trying to reduce
it still further. The question is this. The
object of planning is to check the imbalance,
but what they are doing goes against it.

MR. CHAIRMAN : He may finish now.

SHRI S. KUNDU : My final question is
this. I would like to ask the Prime Minis-
ter who is in charge of planning and who
is the Chairman of the Planning Commis-
sion, what concrete steps they are going
to take to stop this imbalance in planning,
to stop the growing concentration of wealth
in some of the developed States. And to set
right planning as a whole in the entire
country.

SHRI S. S. KOTHARI (Mandsaur) :
I will just take half a minute.....
{Interruptions)

MR. CHAIRMAN : I am not going to
follow your advice any more. ] have al-
ready allowed two members whose names
were not balloted. Members whose names
were not included in the list are getting
up. I am sorry....

SHRI S. 8. KOTHARI : I have given my
name. 1 will take just half a minute.
1 would submit to the Prime Minister
that there is an unexploited mine of resour-
ces in the public sector undertakings. Would
she direct her attention to improve their
working ? Would she appoint some high
power tcchnicians (o lcck inte the werking
of some of the major projects ? I assure her
that if she does that, if the working of the
public-sector undertakings improves, then
she will get enough resources for any Plan,

stAR AedteERT ()
qarafy wgey, 7 4l AT ¥ St
g § e aqaq daada g & s
¥ 3 use fafena g da1 @ e
TG F AN § A AT F T
FIrO A gw A Traa frar @ Iawr v
g ?

fafew QA ¥ wfta g o
TIT  ITq gEAfga aEqEl & a5 Y
A qraar #1 aavwfafwar e ot
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ARTIT AT QY F FAL T F GTHTC
# fraer GETA A AT R 7

afine wd swvery § T wo (s
¥o Wo W) : qwaf AERET, Ig I
qft N a7 & fx g & wfa
FT HIZT WTE TFAT 9T 7T | 97 &AL
T AR g7 AW A o7 N A aw
o & w9y ga sefed A8 9 a8
W g9 Fafa genfea Y W 1snfY
o 9T § g OF Wi Qo & wfw
R W ¥ J9AT Fearg T S E 9
M A AT 9w 93 gU ORI ;IR
ot fr o ¥ wma § = e e g At
W 7@ =g arg § iR ag WX A
TR R AT T A weA F g A
qRATE ¢

“§ I wifeT at ag wifeT
waqat g1

ag T AT FraT A 7@ FT AT
FYATE | 397 I Faon § fr ag e
@ qET ar A g BEWA ATH
JFI ATE FTHE T AT 15— 20 {H
q g Q@ 9 fF aorT ad-a8 o
T FIIM AT qEIFTL GG AR AT
AR oA qr A grr Afg i
FAIETHE BT 1T T1fEW AT Ao I
AN & Ay A G A
I RAEHZ F1 agHT AT AR g
AT FHAAT P =T 87

TZASBI AT & | A9 qIT gAIR I
et N AR TAAFAE A
g g gaw g fawr 7 fr Qomadi
&1 Furar g v ot a3 Afers ware
IS T § AfHT IT Al FgT 9
w2 Fagy Ffwam RaqF @@
&Y faar 1 aFar § AT 5T T AT
IR TS F T A3 ) 79 & foq a9
T8 T F
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A A wEr T, G Sy ew-
a1 R Ffe #, e 7 st ag Ao
feeitd frams & smanwat ¥
g TATT AR T ¢ A% 9 ava wEy
gfrgmamgad frdeh F o aremt
AW AN | T oA § A F A
T W FW@E frgma yva f9 ®
AR ot Tw AR F 1 A &
Wt A FEr A et A AT 1w oY s
AR E A X g FR@r ) ot aw A
A § ¥, S I g7 =T @ e
TF Gl 97 g7 IT F7 TAGEAE gAT
AT AT G i oF e} qv ART 180
2 MR SR wer awx ¥ fa
faedt 87 109 1 gER X W ag
g St 100 ¥ 9 &1 5Aw w1 A
T SEET A agd Fo oA W
W T gM M aw & freeh dAa
I99dfn gy F gfagrT F s
A foww @ afy § afg NavaE
FH AT § 15T FT AT A gaAT
fr ag =% M A % 77w Ww@
™ 1 qEl qF Afe qe St fama a3
Tat frar mar ag 217 qw wfaqavan

Q% HIAAT ®T€q ;OIS
2 fear s

st ¥o Wo Wmr: anvfy ga wHA AEY
g frd g amg 3 gm (1 ae Y S am
SN L At Ig F vAT@ F F A
g |

T T0F ¥ oy I wRm Frefag-
T 1 FET AGIFAY | T ATGHT 94X 126
smar § | oF afe g1 fawmw & fao
TAAT AT gAT |

ot 7y fewd : fagedamy?

st To Tro wwwy : fagrr A Nraw
T A gEgw & fag ag ag w@r v
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TR I qT Y ag & e o) S
ferm § swwrAan &, Qo feed-
A & 57 Y g g fgw

QF WA a3€ : I F faq sy &Y
T gt g ?

&t Fo TWo WA : T I H TEAGT
F Fgra TE) feam oy g | AgT-
AT FF N X T @ E I TR
wift & qr Aifaq | dha fawma & o
HGATAAT & TH FT AT gL FEAT
AEAE ) A WY FEHTAAT FwEl AWt
TR ao-a 9 A @
FFAT 1ZF a0 FgW JEWa § F z@
AR AN G g ow A a A
g TAF ¥ W g wW A
Ffw 3 o) FT N @ § 5 @
fogrg & gammar T @ X
T faadr s fad fire w0
W A ¥ g sh T fag A
framal & g Far fF faard &1 s
gy wfed, §9ei #1 g fed, W@
FT T AfET | FAL AIEAT A N TG
fa g waww QW1 Mfgd ) g gawg
o @t A afemr-afegear g
TERT TG T G| |

wg fomrd i & afady ae SR
T feerar & | T 1 o ag g g
fr oF oy @wHH g § )
QYT 7 AT & A ITF NS 0F e
AT &1 g9 AT AT FTAT B &,
ZEHY T ITH AFFQAE AT IqHT
WIS FA FT RO FQ@ G g
qeeifaer wfan & afq e <&
NPT H &) g Fg §Hem
A AT qEEIG AR gH AW BV FE
* q1q 4, IH H GETATEY qAET AY
T | aq F av R gEd qt q A
sEAar o1 Tk § AT FO oAy
saeqr gt W § ITHH QA A
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TAEA | WEAF AR AT
A aFN g ghar awai & faaw
T g & wwar § 1 ag wen fe e
g A @A Ao Iue o I A
g ifame @9 3 deeT S Y
afer@  # aga awer T A @,
AN Fagg am g A w@gd
e ¥ frar &, sEwy gF wAAT
NI 1 gW T T HHR AY 9T | g
Iy dra|r WY &) AfeT gy saear
s I s ) Afes afeadat
& gy g s fem, EAvAe &
wfcq firar, a7 & e & fean
AT o §F ¥ @ gEw g
v ag & fr @ A & fad e
TR AN TFa FT | N §g F I\
Tz 499 g AT § ) A fead-
e wdfaw it ag ara<SrdY | 39
A FOT G AT AT A FAE
qUTE 1@ & AT =T N S @
fyey wre qorr & T &Y g
FO¥ §AT WA A T @ | WAl &
favre & F[@AMY 1 G GATEAT Y
& guw aifaw ¥ T FF FET A |
Fq TG | 6T AT SATAT § IV ATATH
I & fir el qsTTEr A A9,
Wiz 798 1 T Tt Ay ara o & o
1 ag ot wgr o @ fe et A
g o qw w frar o e Wi ag
AT fF mial F S FwE W
A fFa MaT g | T aRE TEE
adt § fr ¥ aw w0 glhed
§ fent g, AN e
YT og saar WY afawiw § 9T T
Y @ W §, T W EE ¥ FE
WA Frag ¥ aw IJqed &
anfeg faar s T gt & w9 7 IR
O wwwT A0, g W @A g

fieT wgt Qo A A wEr e R
ag wgv wav & fir S WY g e
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fram afeq | g ot dF a1 o
AT & FY IS A AT o FwEY o0
¥ Eg wn s 9 @ g
aE@ §, FI¥ N g I §,
faer #1 § 7T WY, AOIATY
| AT O afgr 1 T afrand
FAwTaE A ATy A g &
aed W AN A g 9o
FLOFE 1 QAT A AT, A T
YAt & T TF T Q9 W7 Ay A
FHT qIATY, AT T QAN WITH %
ATEAT FT FWEAT TF AT or WY
N AR PN 1w aak FaEQ
F TR IFNE 1 ¥ 7 A WY
T § aiw F< foet gn 1 ad
graar arfgd, foadt ga & o ®
qaeqT FE! AMMGA, I 4 g0 F
M ITAFQA §

arftr & aat § F S ot
JEa g | g ag & fe o ey e
&, w(sw ¥ wfew & &% iR 6
AN A A wfed T E Ew AT At
W a6y § | Mfes 9w 5 @A-
qma’fwmamm&aﬁ
waRAF |

ot @ ey ar Iork k §, I T K
v gluzmﬁwﬁmwzﬁzm
o Y gt FT Y §, Ao £ a
wfem § R g gt
W A W aa sgm  faegw ww
Gar § 1 & o fewr s § e
I qifeET A IR AW 9T ATRAW
frar awgw N Ao 8 wafra s
q T | OF AR aeer 3w fe
7 ¥ War e fearar ARAw
AT AT § eafirg J@) fen @
ATTHY AT T 6 @ O FY g &
aTe T AT gy R v o fe
afear & arew § T gE @
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fafs dr g fr sz # ey
e fAedt €Y, gat AW § foae
wgwar faedt ot ag wETEaT ST
T AT @ W F ag W™
g fF g amdt AT R AR ¥
T, WA @Iy afadT s 5
T @RS a9 %, A a9 W)
AT FY AT R | JE AT R FAH
T T AR §EE A wg At fegw
AT A IF A@ & gfEfaa 73
7 % Aifaw ara @ 0, oF A€ A
DI AT F IR § WET R
d X FC v GFay T, A@Ew &
3w 9T o9y fFay @

ag WY wane ST T & R gw @ama-
T HY I, AR § qFgEAT AT 7w
AW AN G AR IR |
wwafaw i @@
qT IRt % @ AT FY AAE | Srgt
% e aray & fr fawm Ao nfa &
T GY, X TR FAATT AT §
frgra dy sgapa Tl & zEe awl
&1 ot ag swa & fr farg &Y aifa
IAATR W Y agt Ag o d, wafew
i @, T WY A
ey @y & R wvfy SR SSr gdm
& wafew e g A @ ¥ ) T
WY A gom & = A e wTw A
formaiy & WY IATT AFTE IAAAT Y | ITHY
foret & WY Twag Y gt &
7g g wEX ¢ fF gw awl Ao §
T AR & F9 FL F & IqR Ag191
F7 o@T AN wrefew dar @R §
IAET FECHH G FH 9T |

oy arAY & € fF 2w aw qa
qer &, s ¥ feafa < ) e st
T AT AT TERY 7T A €Y § 1 ATy
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TR fF e & gy gk dw F
afaw gfg orocde ¥ WA
1@ Ao e argw A g fE
T i whwa 3fe #3711 wg g Al
FTO | Frad Do F gw A§ AT
qeie gfead &1 fawmw w7 aw @
g § | dfew g < e gy
T3 uF sfawa fawre o aff v ar
frer &y aret Fa@ s wfawa Awww
siefefedy & fraae arf ) @
AfoA aX gw & | g AW #Y anfgw
feafar ®Y o ag wew T qg ATEET
T AT | & AT gar o @ | a4
gt A Ay ar) Afew fee W
U GIAT FY R G | T /A w7
e frafa oX g9, oS 9T g€,
Fetfem quaer |

ag Fg f& T g W awe
e § AWaT g wHRF A g 1 afwew
g g ot & o gEk anefedY &
gt & § 1 I qET F q9E W s
RAG G T @ A F | 4§
freft et &1 A § 1 a8 o T fawma
g e F o ¥F gH am ag @
g 1 dEefa AeT ¥ qng gEe
TAT A N #Y Hifuw w0
Ay AT FT A TAH A 97 IAH
fom g qper oo AT | Gaadty
e # 9 af o, Iasr ay
qTEw a1, I fgaw ¥ T Suk fag
2,200 FO¥ Ty faffa fear o
21,000 FUT TG4T ST Fq=eg FyoAT
& faw <@y w7 I fgame & oqae
W ¥ foe gw sy fauifar feam
2,200 FOT TOAT Wi I FAY @Y AT
¥ yferw & w1 afew g Saar
frear 4 TEY 9 Fwagd g
T s & frae g g Sww
@Y gu 2,200 FAF A FoAv WA
ot gfere a1 | AfeT @R Faaw w
FaT FEX oY & F e § av ged
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A § I FT AN WY JT T TG
ofe fraffa#t S oo e o
TEd BT § IT AR 14 Niawa wv
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21 A = AT AT at W
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T & N 9 TV IqH gAY
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Y AN GET AR fear 1 v gifore
VG ¢ IR gH wEIGRE FI Q@
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T a9 J 9, 3w AT Ao
1, o a I W R fea @ 1 3w
T FS! qE TP g%, 99 89 &7
QYT T FTH IR | &35 qY ATy
ag & % g9 Ao faerw & wmr o
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1903 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Decem-
ber 14, 1967/Agrahayana 23, 1889 (Saka).
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